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LOK SABRA DEBATES 

LOK SABRA 

Wednesday. April 29. J 9871 
VaisaJcM 9. 1909(SAKA) 

The LoIr, SabhtJ IMt at Eleven of the Clock 

(MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

I TransltJlionJ 

MR. SPEAKER: Kolandaiveluji, how are 
you alone today? 

I English] 

How are you left alone? 

I Tran.dation 1 

SHRI BALKAVI BAIRAGI: Everyone has 
left. 

SHRI MURLI OEORA : In stead of at 12 
O' clock, they walked out at 11 O' clock, 
Sir. 

I Tran.daJion) 

MR. SPEAKER: What is a neighbour's 
duty? 

I English] 

Have you been desened? I really 
sympathise with you? 

Shri Jagannath Pattnaik - Not present 

Shri Satyendra Narayan Sinha - Not 
present. 

Shri Dharam Pal Singh Malik must be 
there. No ! 

[Translation] 

SHRI BALKA VI BAIRAGI: They should be 
penalised 

(Interruptions ] 

(English] 

MR. SPEAKER: Shri. Y.S. Mahajan 
Not present. 

Mr. D.N. Reddy. For a change he is 
there! 

SHRI. D.N. REDDY: Question No. 844 
Sir. 

Membership of Bombay Stock 
Exchange 

*844. SHRI D.N. REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Bombay Stock Exchange 
has been keeping the number of 
sharebrokers stagnant at aro\D1d 500; 

(b) if so, the reasons therefor; 

(c) whether Government have taken any 
steps so far, to throw open the stock-
broking profession to other aspirants; and 

(d) if so the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF FINANCE (SHRI 
B~AHMA DU1T): Ca> to (d). A statement is 
given below. 

STATEMENT 

<a> and (b). Although the membership 
Shri AJ.V.B. Maheswara Rao - Not strength of the Bombay Stock Exchange 

here. has remained constant at 504 since 19S7 
when the Exchange was given recognition 

Shri M. Ra&huma Reddy· Not present. under the Securities Contracts (Regulation) 
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Act. 1956, the number of active mernben 
has increased from 315 in 1975 to 396 in 
1986. This number has since gone up to 
402. 

(c) and (d). The Governing Board of the 
Bombay Stock Exchange at its meeting 
held on 7th January, 1987 has decided to 
increase the membership of the Exchange 
by issue of 50 fresh cards. This will raise 
the total membership strength of the 
Exchange from 504 to 554. The proposed 
increase in membership of the Bombay 
Stock Exchange has been approved by the 
Government recently. 

[Translatwn] 

SHRI DN. REDDY: Mr. Speaker Sir, 

MR. SPEAKER : I am hearing a voice 
after a long time. 

{English] 

I am thankful to you. 

[Translation] 

AN HON. MEMBER: How are you 

SHRI D.N. REDDY: My ambition is to 
compete with Mr. Bairagi ! 

Sir, Bombay is the biggest and the 
oldest stock: exchange accoWlting for nearly 
more than half of the business in almost all 
Ibe 14 stock exchanges existing in our 
COUIlIly. Unfortunately tha'e .-e many 
complaints about it as the e1ecred directors 
have made it into a monopoly and 
degndation and corruption has crept into 
the administration. 

The Prime Minis_ in one of his visits 
to Bom"y. I am quolin& him, uid that the 
Govemmenl inIcnds to bring forward a 
COiiiJMebet.ive Jecislation for the orda'ly 
repI.lion of these stock exchanaes mel to 
clean up the tndin& p.1ICIk:ea. That is 

what the Prime Minister remarked. Later, 
the then Finance Minister Hon. V.P. Singh. 
whose resignation recently has caused great 
anguish in the whole country and much 
sonow on this side of the House, followed 
it up with a meeting of all the directors and 
discussed with them the relevant difficulties 
and how to take steps to make the 
administration into a success. 

I would like to know from the Hon. 
Minister what are the latest steps he has 
taken after these assurances by the Prime 
Minister and the then Finance Minister and 
whether any prosecutions are launched or 
any specific complaints have come to his 
notice. 

SHRI BRAHMA DUTI: The Prime 
Minister had announced in his budget 
speech that the Government had decided to 
set up a separate Board for regulation and 
orderly functioning of stock exchanges and 
secmities in this countty. This was to bring 
uniformity in the stock exchange and to 
regulate their functioning. We are at this 
job. We have to amend the SCR Act. It is 
proposed that SCR Act should be amended 
to provide also for reorganisation of the 
constitution of all stock exchanges, broad 
basing on governing and increasing the 
membership of stock exchanges. 

It is also proposed that the corporate 
bodies, corporate banks, and merchant 
banks should also be made eligible for 
membership of stock exchanges. Besides 
this we have appointed a high powered 
cormnittee and they have also given their 
recommendations. This bighpowered 
committee was appointed in May 1985 
under the ChairIunship of Sbri O.S. Patel. 
They have Jivea their mcommendations and 
we have issued pideIins according to their 
teCOIlJIIleIMIatjnm . 

SHRI D.N. REDDY: Sir. just now the 
bon. MiDis_ .... mentioned about the 
highpowered committee headed by Shri 0.5. 
Patel. May I NqUeIl the hem. Minister 10 
infonn die HOUle whether the SUUeltionl 
of the Conuniaee haYe been implemented? 
If~ how far? 
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SHRI BRAHMA DU1T: ThiJ Committee 
headed by Shri Patel has made the 
following main teCOIIUIlaIdati : 

1) That the constitution of the stock 
exchanges should be suitably amended so • 
not to have my in-build hurdles in 
providing for continuous inerease in the 
membership of the stock exchanges; 

2) That the Securities Contracts 
(Regulation) Act, 1956 may be unended to 
give powers to the Government to direct 
the stock exchanges to increase their 
membership in order to bring about a 
qualitative improvement in the membership 
of stock exchanges. I have already informed 
the House that we are at this job. 

3) That the companies should be 
permitted to become members of the stock 
exchmges by suitably amending the sca 
Rules 1957; 

4) That provisions of Section 17 of the 
SeR Act 1956 providing for licensing of 
dealers in securities in areas where there are 
no stock exchanges and where the 
provisions of Section 13 of the said Act do 
not apply should be implemented after a 
proper induction of such dealers through a 
suitable examination or professional test 
which may be conducted by stock 
exchmges or the proposed Council for 
Securities Industries; 

S) That apart from the licensed dealers, 
it will be useful to have a clbs of licensed 
security agents siblated at places where 
there are no stock exchlllle5 and where the 
secancIaty nwbt is not well developed. 
The Committee has also recommended the 
seain& up of Council for Securities 
Industries • a afatUtory body with .cIequate 
powers for perfonning various functions for 
the replation and developnent of stock 
adlqes and securi1ies indusIry. 

w of this Council wbat we propose 
to set-up is • aeparate Boml and ftI)' 
abordy it wiD be eltablished IDCI these 
difficuItiea wiD be removed. I am in 
........ with the bon. Member that 

somehow it has become a closed system 
and there is no unifonnity in the 14-15 
stock exchanges. So this system should not 
remain closed. People should be inducted 
into it and there should be some sort of 
uniformity . 

[TrtUlllatioll] 

SHRI BALASAHEB VIK.HE PATa: Mr. 
Speaker Sir, I want to know from the 
Minister through you the number of 
members of the Bombay Stock Exchange 
against whom raids were made and whether 
the membership strength was reduced 
because of the irregularities discovered 
during the raids? Were the· members 
blacklisted ? What action has been initiated 
against the gUilty persons to effect 
improvement in the working of the stock 
exchanges? 

SHRI BRAHMA DUIT: Mr. Speaker, Sir. 
I have not received any infonnation about 
the number of persons against whom raids 
were conducted. It is b'Ue that there ate 
some ineffective members in the Stock 
Exchange and they have propo.t to 
increase the membership by SO new 
members. I will inform you about die raWs. 

[EnglLfla) 

SHRI BALASAHEB VIKHE PATIL: The 
question rellleS to the membership. Due to 
raids, has the Government reduced the 
membership of the guilty persons? What 
action they have initiated against.the guilty 
penons ? 

[TrGIISIatiora] 
~ 

SHRI BRAHMA DUJT: In die first 
instance, we have not received my 
information about the raids Iftd the action 
taken against the guilty. I will let the 
information md inform you about it 

WastelaDd DeftIopment 

(&agli.rla J 

*847. SHRI 
PAm..: Will the 
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MENT ANO" FORESTS be pleased to stare: 
(a) whether there is any demand from the 

wluntary organisations, private bodies, 
individuals and co-operative societies for 
poviding them land to plant trees; 

(b) whether Government propose to 
allot wasteland for afforestation purposes to 
the cooperative JOCJebes, vohmtaty 
OI'lanisations, plvate bodies and 
individuals based in rural areas; and 

(c) if so, the details thereof? 

[T,tJIISlatioli ] 

THE MINISTER OF ENVIRONMENT 
AND FORESTS: (SHRI BHAJAN LAL): (a) 
10 (c). The Central Government are not 
promoting the entty of private companies 
to take up the reclamation of wasteland 
inside forests. The proposals in each State 
for afforestation of wasteland are· dealt with 
by the State Governments concerned. 

SHRI BALASAHEB VIKHE PATIL: Mr. 
Speaker Sir, fIrSt of all, I thank the hon. 
Minister for not promoting the entry of 
plvate companies to take up the 
reclamation of wasteland inside forests. But 
I also want that the Government should 
not grant any ponion of forest land to any 
company. Secondly, what is your policy in 
regard to the demand from the various 
vohmtary agencies, co-operative societies 
and such other organisations for providing 
land to them? I am afraid that these people 
may swt misusing that land and you 
cannot take it back. Is there any law by 
which you can cJaim your land back? Is any 
legal action possible in this regard? If 
these organisations or even some 
individuals have planted b"ees and also made 
some investements on land, what 
provisions are there to check such cases of 
misuse of land? 

MR. SPEAKER: What role have the 
companies to play in the malter of 
fmning'! 

SHRI BHAJAN LAL : The hon. Member 

has asked the right question. There is no 
such policy which permits the misuse of 
forests by private companies, individuals or 
industrialists. In this connection, guide-
lines have been provided to all the State 
Governments for ensuring that there is no 
misuse of forest land by individuals, private 
organisations or private companies. 
Secondly, we have started a tree-lease 
scheme .lDlder which the poor people in 
some States are provided land on lease 
basis. The special featme of this scheme is 
that the individual will be entitled to make 
use of the trees only and he will not have 
any right of ownership of land. It has 
decided to provide only 1 or 2 hectares of 
land under this scheme so that the poor 
people can earn their living and the 
question of granting forest land does not 
arise. 

MR. SPEAKER : The sole motive of the 
companies which entered the field of 
agriculture after 1950 was to evade income 
tax. This is bringing bad name to 
agriculture. 

SHRI BHAJAN LAL: It is true that some 
people were alloned land before 1977, and 
the same was done in the year 1977 and we 
are working into all these issues. If we fmel 
misuse anywhere, then we shall initiate 
proper action against the gUilty. However, 
forest land has not been allotted to anyone 
after 1980. As such some applications are 
pending with us and some are pending with 
the State Governments. Mr. Patil has stated 
correctly and those 32 applications have 
reached Maharashb"a Development Board. 
These include some private companies, 
individualS and some organisations and 
they have demanded that land be provided 
to them to plant trees so that they can 
produce their own material. Some such 
applications have reached the Westeland 
Development Board as well but we have not 
yet sanctioned any application. We are 
going to frame a law soon in this regard 
and we will make efforts to bring it in this 
session or we will certainly do 10 in the 
next session in order to prevent misuse of 
land by individuals. private bodies and 
companies. 
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MR. SPEAKER : Not only individuals 
but companies also should be brought under 
it 

SHRI BALASAHEB VIKHE PATIL: Mr. 
Speaker Sir, under the afforestation 
progranune, certain districts have been 
selected 80 that this programme can be 
implemented at a faster pace. I want that 
wherever afforestation work is undertaken, 
we should also ensure against misuse of 
land there. Is the Government making 
efforts to bring the afforestation pro-
gramme under NREP/R.L.E.G.P Schemes? If 
so, what steps have been taken in this 
direction. 

SHRI BHAJAN LAL: The Wasteland 
Development Board was constituted with 
the intention of planting trees wherever 
trees have been felled. I want to infonn the 
hon. Member that during the last 25 years, 
that is upto the Fifth Five Year Plan Rs. 
241 crores were spent on afforestation work 
in the country. In the Sixth Plan Rs. 926 
crores were spent for this purpose and in 
the Seventh Plan Rs. 2315 crares have 
been allotted under different schemes. As 
mentioned by him, under N.R.E.P. and 
R.L.E.G.P. Rs. 500 crores and Rs. 349 
crores respectively have been earmarked in 
the Seventh Five Year Plan. Similarly, Rs. 
95 crores have been allocated for the 
programmes for drought affected areas and 
Rs. 98 crores for the development of desert 
areas. There are many such similar schemes. 
H I start listing them, it will take a long 
time. We will be spendmg Rs. 2314 crores 
on them. 

[English] 

SHRI CHANDRA PRATAP NARAIN 
SINGH: I would like to know from the 
Minister a) whether in this afforestation 
programme of the wasteland he will talee 
into consideration the fact that mono-
culture sometimes is not a positive factor, 
but a negative factor and b) as you rightly 
said, Sir, many people who are not fanners, 
who are industrialists, are misusing this 
very scheme of the Government by 
constructing a small farm house and 

occupying large tracts of land and thaeby 
showing in their income tax returns that it 
is an agricultural income. These lendemen 
farmers have no histroy or experience of 
farming. Will the Government take suitable 
action in this regard? 

MR. SPEAKER: This is not gendeman 
farming, but so called farming. 

[Translation] 

SHRI BHAJAN LAL: Mr. Speaker, Sir, 
you are very well aware that people indulge 
in such malpractices to evade inmme tax. 
The Finance Ministry will be instructed to 
take measures to check such misuse of 
schemes. But how can we restrict them? If a 
person owns 20 acres of land regardless of 
whether he is a businessman, we cannot 
stop him from undertaking agricultural 
acttvities. However, we can check whether 
the produce in that area is equal to other 
similar plots of land. For example, if the 
yield in the neighbourhood is 20 quintals 
per acre and the yield per acre in the 
aforesaid plot i:; shown as 100 quintals, 
then there must be something fishy. We 
make efforts to check this while looking 
into their income tax returns, and we should 
pay more attention to it. Thus the Finance 
Minisby is vigilant about the fact that 
people do nol try to convert their 
unaccounted money into white by showing 
it as agricultural income. 

[EnglISh] 

SHRI CHANDRA PRATAP NARAIN 
SINGH: What about mono culture? Are the 
Government planning any particular type of 
trees in the wasteland? I would recommend 
certain fruit trees which can be grown in 
these areas. Because of maJ.·nutrition in 
most areas, you could have particul .. fruit 
trees for those areas, like in East U.P., you 
could think of jack fruit mango and jamun 
trees. It would also help in the nutritional 
programme for these areas. What sort of 
trees are they thinking of planting in these 
areas? 
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(TrtUIS'lation) 

SHRI BHAJAN LAL: Mr. Speaker, Sir, it 
depends on the .-eas, the quality of soil. 
and the aVailability of irrigation in that 
land. We are against mono-culture. We have 
issued guidelines to Stales in this regard but 
it depends on the climate of that region to 
plant a certain variety of trees so that they 
grow poperly. 

SHRI CHANDRA PRATAP NARAIN 
SlNOH: I have asked about fruit trees ? 

SHRI BHAJAN LAL: I have told you that 
plantation of fruit trees depends on the soil 
of that area. You must be aware of it. 

[EngILda] 

SHRI SRIBALLAV PANIGRAHI: I would 
lib to know &om the Minister whether it 
has come to the notice of the Government 
that after the estabilshment of the 
Wasteland Board, a lot of land is being 
distributed by the Stale Governments under 
their schemes of land distribution 
programme etc. to the Adivasis, Harijans 
mel others, and at least on a sizeable 
portion of such land distributed no cereal 
grows. That land is not capable of growing 
paddy, wheat or other cereals. Will the 
Government of India in consultation with 
the Stale Government encourage programme 
of afforestation on such land? 

MR. SPEAKER: That is what they are 
doing. 

[TrtJllSltItion ] 

SHRI BHAJAN LAL: Mr. Speaker, Sir, 
you know that it is a Slate subject. The 
Government of India can only issue 
guidelines to the Stale Governments. 
Kiadly listen to what I am 'Submitting. So 
far • the allotment of land is concerned. I 
have Ilready stated that this question does 
DDt mae. If lOme such matter has come to 
die IIOIic:e of the bon. Member, then he 
may bring it to our notice in writing and 
we s1Wl conduct an inquiry and take strong 
ICIion against than. 

[Engli.d1] 

SHRI M.Y. GHORPADE: Sir, I would 
like to know how long it will take 
Government to reach S milion hea.e per 
annum of wasteland development which is 
the set target that the Prime Minister put 
before the COlDUry. As you know, the 
performlllCe is much below the _pt at 
presenL How long will it take to teaCh the 
target of 5 million hectare? 

[Traraslation] 

SHRI BHAJAN LAL: It is true that the 
bon. Prime Minister wants maximum affore-
station in this country. Last year we could 
not achieve our target of planting trees on 
50 lakh hectares of land But we could 
cover 11 lath hectares. The target in the 
current year is to cover 23 lath hectares. 
By the next 2 years, that is, by the end of 
the Seventh Five Year Plan, forests will be 
planted over 1 crore and 25 lakh hectares of 
land by the State Govenunents with the 
assistance of the Centre. We will be able to 
attain this target by the end of the Seventh 
Five Year Plan. 

Upllftment of Tribais In Kerala 

*848. SHRI MULLAPP ALLY RAMA-
CHANDRAN: Will the Minister of 
WELFARE be pleased to stale: 

<a> the names of the districts in Kerala 
having the I.gest number of tribal 
population; 

(b) the quantum of funds released to 
Kerala State during 1985-86 and 1986-81 
towards the scheme for providing margin 
money assistance to Scheduled Tribe 
families under the poverty alleviation 
programme; 

(c) whether Government have monitored 
the utilisation of the said funds; and 

(d) if so, the details thereat? 
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THE MINISTER OF STATE IN THE 
~fIN(STRY OF WELFARE (DR. RAJENDRA 
KUMARI BAJPAI): (a) to (d). A statement 
I' given below. 

Statement 

(a) District-wise Scheduled Tribe 
Popuialion in Kerala (1981 Census) 

51. Distrlt;l Scheduled Tribe Percentage of 
No. Population Scheduled 

1. 2 

1. Wayanad 
2. Idukki 
3. Cannanorc 
4. Palghat 
5 Kouayam 
6. Trivandrum 
7. Malappuram 
8. Quilon 
9 K07hiokdc 
10. Emakulam 
11 Allcppcy 
12 Trichur 

Total 

3 

95.557 
38.7 i2 
39,704 
28.794 
15,227 
14.145 
7.955 
7,442 
3,888 
3,551 
3,273 
3.227 

2.61.475 

Tribe Popula-
tion to total 
population in 
the district 

4 

17.24 
3.98 
1.41 
1.40 
0.89 
0.54 
0.33 
0.26 
0.17 
0.14 
0.13 
0.13 

1.03 

(b) Special Central assistance of Rs. 
70.01 lakhs and Rs. 77.76 lakhs were 
released to the Slate during 1985-86 and 
1986-87, respectively for taking up 
povcny alleviation programmes. In these 
releases. no amount was specified for 
margin money scheme. 

(c) Yes. Sir. 

(d) The Kerala State Development 
Corporation for Scheduled Castes and 
Scheduled Tribed assisted tmder margin 
money scheme 865 tribal beneficiaries 
during 1985 -86 and 389 mbal benerICiaries 
during 1986·87 (upco Nov. 86) and incurred 

an expenditure on this account of 
Rs. 10,672 laths and Rs. 2.245 laths 
respectively. 

SHRI MULLAPPALLY RAMACHAN-
DRAN: Sir. it is beyond doubt that the 
Government of India is trying their level 
best to alleviate the poverty among the 
tribals. In this respect the previous Kerala 
Government has proud record. However, 
much remains to be done in this 
connection. I will make a special reference 
to the only tribal constituency in Kerala, 
i.e. North Wayanad, which falls in my 
parliamentary constituency. Sir, even 
during my last visit to that constibJtency I 
had an occasion to see the pathetic living 
conditions of the Adivasies. An 
overwhelming majority of the Adivasies in 
that constituency are subjected to abject 
poverty, so also ignorance, sickness due to 
veneral diseases not to speak of sexual 
exploitation. I have received a lot of 
complaints regarding the callous 
indifference as well as cruel attitude of 
certain officers who are supposed to be in 
charge of overall development of Adivasies 
in that area. In this connection. may I 
know form the hone Minister whether the 
Minister will be pleased to send a special 
team to Kerala, especially to the Wayanad 
district. where there is the largest number 
of Adivasies living, about 95,000, to 
improve the living conditions of these 
Adivasies and also see how the funds 
allocated for the uplift of these Adivasies 
are being spent in that distriCL 

DR. RAJENDRA KUMARI BAJPAI: Mr. 
Speaker. Sir, the hone Member is right. 
Wayanad district is the only district in 
Kerala where the concentration of lribal 
population is the largest one and as hone 
Member has desired. I would look into the 
matter. 

SHRI MUILAPPALLY RAMACHAN-
DRAN : Sir, keeping in view the fact that 
Adivasies mainly depend on forest source as 
well as forest wealth for their livelihood 
and they are also the people who live in 
harmony with foteSt and nature. may I 
know from the Hon. Minister" whether the 
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Minister will give clear instrllctions to 
State Government to provide employment 
10 these tribal YOlUlgSters in the 
preservation of forest .. well as the 
ecology in a peispective way. 

DR. RAJENDRA KUMAR! BAJPAI : In 
rro programme all these aspects are taken 
into consideration. Now. as hone Member 
has drawn my attention I will look into all 
these aspects also and see how it can be 
maintained and how the trihals are helped 
in this respecL 

SHRI ARVIND NETAM: Mr. Speaker Sir, 
can I know from the hone Minister as to 
how many States have diverted the funds 
allocated for Tribal Sub-Plan. What steps 
have the Government of India taken against 
those Stales who had diverted these funds 
including Kerala? 

DR. RAJENDRA KUMAR! BAJPAI: Mr. 
Speaker Sir. that information is not with 
me and I do not know whether Kerala has 
diverted any funds. 

SHRI A. CHARLES: Though I come from 
Trivandrum, the capital of Kerala, in my 
constituency also there are more than 
14,000 tribals living in the hilly areas. 
Most of them. as my friend rightly stated, 
are in abject poverty. But the strangest 
paradox is that it is poverty amidst plenty, 
because most of these people are having 
land holdings, varying from two to five 
acres. One practical difficulty experienced 
by them is that they take small loans for 
cultivation. But before the crop ripens. wild 
animals from the adjacent forests come and 
destroy the whole crop. and they are put to 
further liability. There is no machinery to 
help. guide and advise them or to monitor 
Iheir agricultural pecfonnance. May I know 
from the bon. Minister whether the 
Government will consider the possibility of 
fonning cooperative societies exclusively 
for Scheduled TnDes to help them in their 
agricultural operations and also to start 

'--~ ~--:-? apo-UIIKiU UJLI.UMI....,. 

DR. RAJENDRA KUMAR! BAJPAI: 
There is the Scheduled Castes and Scheduled 
Tribes cooperative in Kerala also and from 
1986-87. it has started working in tribal 
areas. 

UtUisatlon of FUDds for 20 - Point 
Programme 

• 849. SHRI CHINTAMANI JENAt: 
SHRI C. SAMBU: 

Will the Minister of PROGRAMME 
IMPLEMENT AnON be pleased to state: 

(a) whether the funds allocated to each 
State/Union Territory for implementing 20-
Point Programme in 1986-87 weer fully 
utilised; 

(b) if so, the details of achievements in 
each State/Union Territory; and 

(c) the amount allocated to each 
State/Union Territory for 1987-88 ? 

THE MINISTER OF PROORAMME 
IMPLEMENTATION (SHRI A.B.A. GHANI 
KHAN CHOUDHURy): <a> Outlays for 20-
Point Programme are not fixed separately 
and specifically. These are derived from the 
relevant Plan heads. Except in the case of 
Gujarat. Maharashb'a. Orissa and West 
Bengal, where according to the anticipated 
expenditure figures reponed by these states, 
the fund allocated to other States/UTs for 
implementing 2O-Point Programme for 
1986-87 were almost fully utilised. 

(b) A statement (Statement-I) showing 
the approved outlays and anticipated 
expenditure for 20-Point Programme during 
1986-87 State/Union Territory-wise is 
attached. 

(c) A statement (Statement-D) showing 
the amount allocated to each State/Union 
Territory for 1987-88 is auached. 
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Oral AlUWer8 

Approved OMt/ay & AnIicipalttd Expenditlll'efor 20-Point PrograInIM - 1986-87 

STATES/UTs Approved Outlay Anticipated 

Andhra Pradesh 
Arunachal Pradesh 
Assam 
Bihar 
Gujarat 
Haryana 
Himachal Pradesh 
J8II'mu &. Kashmir 
Kamataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Manipur 
Meghalaya 
Mizoram 
Nagaland 
Orissa 
Punjab 
Rajasthan 
Sikkim 
Tamil Nadu 
Tripura 
Uttar Pradesh 
West Bengal 
A . &. N Islands 
Chandigarh 
D &. N Haveli 
Delhi 
Go,Daman &. Diu 
Lakshadweep 
Pondicherry 

TOTAL: 

Statement -ll 

687.17 
34.83 

301.61 
769.34 
646.76 
364.68 
121.12 
147.09 
526.05 
213.96 

1012.48 
1122.97 

36.30 
41.67 
21.40 
21.78 

388.10 
394.31 
375.66 
20.69 

751.96 
55.18 

1330.86 
548.18 

8.39 
8.85 
4.40 

198.99 
24.34 

1.64 
9.07 

10189.83 

1 

Expendib.lre 
(Rs. in Crores) 

793.78 
35.48 

301.77 
784.98 
589.73 
36536 
128.68 
160.8~ 
531.10 
219.35 

1009.71 
1031.85 

38.97 
41.70 
23.36 
21.11 

356.17 
393.22 
376.93 
22.44 

746.68 
57.70 

1359.14 
395.20 

8.62 
8.87 
3.70 

221.23 
2538 
2.09 

10.42 

10065.57 

2 

Approved OllilllYS lor 20-PoinI ProgrtIIIIIM- Haryana 271.98 
Himachal Pradesh 9931 1987-88 
Jummu &. Kashmir 126.33 

(Rs. Crores) Kamatalca 394.41 
States/lTI's. Outlays Kerala 190.51 

1 2 Madhya Pradesh 808.14 
Maharashtra 994.03 

Andbra Pradesh 693.94 Manipur 54.63 
Arunachal Pradesh 45.71 Meghalaya 38.7S 
ADam 285.75 Mizoram 30.03 
Bihar 7S6.47 Naaaland 3439 
Guj" SI2.75 Orissa 402.61 

18 
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1 2 

Punjab 160.45 
Rajasthan 308.23 
Sikkim 23.61 
Tamil Nadu 363.90 
TripJra 69.01 
Uttar Pradesh 985.40 
West Bengal 295.81 
A. &. N. Islands 10.22 
Otandigarb 6.49 
D & N Haveli 4.15 
DeJhi 64.09 
Goa, Daman &. Diu 36.35 
Lakshadweep 3.33 
Pondicheny 16.95 

GRAND TOTAL: 8086.83 

SHRI CHINTAMANI JENA: May I 
know from the hon. Minister as to what are 
Ihe major items on which the allotted 
IIDOUIlt earmarked wder the 20-Point 
Programme could not be utilised? Which are 
lhe States Ihat could not spend Ihe money 
in due course? Has the hon.Minister 
ascertained the reasons from those States? 
If so, what are the reasons? What are the 
remedial measures taken by his Ministly 
so that this son of lacunae might not be 
repeated in 1987-88 as well as in future 
while implementing the 2O-Point 
Programme? 

SHRI A.B.A. GHANI KHAN 
OlOtlDHURY: Mr. Speaker Sir, Rs. 10,190 
mel old crores was the total plan allocation 
for the 20-Point Programme for the year 
1986-87. All this amount has been spent 
by various States excepting a few States. 
Gujarat has not been able to spend 9 per 
cent of the funds. They might have either 
diverted the rnoney or they might not have 
spent it on 20-Point Programme. 
Maharashtta has not been able spend 8 per 
cent I do not know whether they have 
diverted the funds. That infonnation is not 
available with us. Orissa could not spend 8 
per cent and in the case of West Bengal, 
they have not been able to spend 28 per 
cent of the funds. They may have diverted 
the money into other areas. They may not 
have spent it on 2O-Point Programme. 

Regarding remedial measures, I would 
say, we are constantly in touch with the 
State Governments and we are monitoring 
it. We have a monthly monitoring system. 
That meallS, the State Governments send 
the information direct to the 
Implementation Department Then, we have 
a quarterly monitoring system. Under this 
system, quarterly report comes to nodal 
Ministry after vetting by the Planning 
Commission. That means the Imple-
mentation Ministry sends it 

SHRI CHINT AM ANI JENA: My second 
supplementary would be as follows: 

From the Annual Report of hIS 

Ministry, 1986-87, on page 12, in regard 
to point 3.15 (Performance), point 3 of the 
20-point programme and the IRDP, point 
11 <a) (Village electrification) point 13 
<a) (Sterlisation) and poin: 14 (8) (Primary 
Health Centre), it appears that these 
programmes cLuld not be achieved 
according to our targets. 

So, what are the reasons for it? And 
also I want to know - what we noticed in 
the fields the land refonns, supply of clean 
drinking water and also village 
electrification are not according to the mark 
why these are not being achieved? 

So, when the hon. Minister was 
replying, he said, monitoring and also 
follow-up actions are being taken under the 
20-point programme ... 

SHRI A.B.A. GHANI KHAN CHOU-
DHURY: What is your main question? 

SHRI CHINTAMANI JENA : May I 
know from the hon. Minister - in the 
Report he has mentioned that from Apil, 
1987, the monitoring work will be started, 
it is now the fag end of April, 1987 - in 
which State his Ministry has started this 
monitoring programme and what are the 
results? 

SHRl A.B.A. GHANI KHAN CHOU-
DHURY: In 1987, we have started 
monitorinl more effectively. This work has 
started in almost in every State. 
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IT""""'] 

SHRI GIRDHARI LAL VYAS: Mr. 
Speaker, Sir, I want to know from the hone 
Minister the criterion of allotment of 
funds? The States which could not spend the 
entire amolDlt are being allocated more and 
the States like Rajasthan, which have spent 
more than the amolDlt allocated, are letting 
lesser allocations. Why this discrimination 
when Rajasthan is the most backward State? 

MR. SPEAKER: Allowent of funds is 
not his responsibility. 

[English] 

He is just monitoring it 

SHRI A.B.A. GHANI KHAN CHOU-
DHURY: Sir, there is no question of 
discrimination. The hone Member must 
know how the 20-Point programme money 
comes for Plan heads. The outlays for 20 
Point programme are not fixed separately 
and specifically. These are derived from the 
relevant plan heads. This is the answer. 

rtransialion ] 

SHRI GIRDHARI LAL VYAS: My 
question has not been answered. I had asked 
as to why allotment of funds is being 
increased for those States which could not 
spend the whole amount allocated last year 
and why those States which have spent 
more than the amolDlt allocated are getting 
lesser allocations? 

MR. SPEAKER 
responsibility . 

[English] 

It is not his 

SHRI P. KOLANDAlVELU: Sir, as far 
as our hone Prime Minister is concerned, he 
is very liberal in allocating the funds for 
the poveny alleviation programmes. This 
year, he hu allocated, 63 per cent more 
than that of previous ye... We must 
appreciate that. 

Last year, i.e. 1986-87, you have 
allotted funds amounting to RI. 10,189 
crores for the poverty alleviation 
programme and out of that, a sum of RI. 
10,065.57 crores was spenL So, there is a 
surrender of Rs. 124 crores. Now, this year, 
after allocating more funds for all the 
States, for Tamil Nadu you have allocated 
only Rs. 363 crores. But last year, we have 
spent Rs. 746 crores. When we are able to 
spend Rs. 746 crores, you aIre allocating 
only Rs. 363 crores. Why this 
discrimination? When more funds are 
available here, and the Prime Minister has 
also allocated more funds, you are 
allocating only Rs. 363 crores. But the 
Plan outlay is very less. (Interruptions) 

MR. SPEAKER: Let him reply now. 

SHRI A.B.A. GHANI KHAN 
CHOUDHURY: Sir, I can say, effectively 
and with all the emphasis at my command, 
that there is no discrimination. These are 
derived from the relevant PI.. heads. Every 
State has a Plan. (Interruption) 

SHRI P. KOLANDAlVELU: Only 
according to the blocks you are allocating 
funds. We are having 386 blocks. 

SHRI A. B. A. GHANI KHAN CHOU-
DHURY: It is a question of Plan money. 

SHRI P. KOLANDAIVELU : Funds have 
to be allocated according to the blocks 
available in the State. That is the main 
criterion. 

SHRI A. B. A. GHANI KHAN CHOU-
DHURY: The criterion is •.••••.....•..••..•.• 
(Interruptions) 

[Translation] 

Matured Policies of Ute Insurance 
Corporation 

• 850. SHRI DAL CHANDER JAIN: 
Will the Minister of FINANCE be plelted 
to state: 
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(a) the number of policies of Ute 
Insurance Cmporation matured u on 31st 
Mardi. 1986; 

(b) the number of policies llainst 
which payment bas been JUde IIld also the 
JI1I1Ilber of policies against which payment 
could not be JUde and the reasons therefor; 
and 

(c) the remedial steps P'OIJOsed to be 
tabn by the Life Insurance Corporation in 
this matter? 

[&,li.d&] 

nm MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARy): <a> to (c). A 
statement is giVal below. 

Statement 

<a> The nlDllber of maturity claims 
pay.,le by UC as on 31.3.86 including 
thole remammg outstanding as on 
313.1985 was 13,56.372. 

(b) Out of the above maturity claims, 
12. 71,443 were settled during the year 
1985-86 and 77,929 remained outstanding 
OIl 313.1986 due to following reasons: 

(i) Basic requirements such as claims 
fonns. original policy documents., discharge 
vouchers, etc., not forthcoming from the 
policyholdezs. 

<ii> Claimants not traceable in 
respect of paid-up policies. 

(iii) Delay in submission of indemnity 
IxJnd for loss of original policy document 

(iv) Clearance from exchange control 
auIborities where necessary. 

(c) Some of the important steps 
abeady taken by UC to expedite settlement 
of maturity claims are given below:-

(i) Sending maturity claims diseharge 
YOUChen to the po.lieyholders weD in 
Dance of the due dare. 

(ii) Dispensing with proclucdon of 
lie proof up to the III1Il IISlD'ed of Ra. 
20,000/- if the life assmecI'. ..e • enIIy 
has not been 8dmitted. 

(iii) R.... review mel follow up of 
outstanding maturity cl.uu backed by 
penonal visits by the field staff to contact 
the policyholders personally and obtain the 
pending requinmellts. 

(iv) Decentralisation of claim settle-
ment function to Branch Offices. 

[Translation] 

SHRI DAL CHANDER JAIN : Mr. 
Speaker, Sir, as stated by the bon. 
Minister, payment has not been JUde 
against 77 thousand policies. The Life 
Insurance Corporation makes every effort to 
bring more and IIlOIe people under its 
schemes but during tho time of payment of 
maturity claims, the claimmts have to face 
• lot of difficulties mel payments are held 
up for petty reasons. What action will the 
hone Minister take to allure that such 
difflculties are removed ? Besides, will 
additional interest be given to those 
claimants whose payment has been delayed 
and there are more than 77 thousand such 
cases? 

[English] 

SHRI JANARDHANA POOJARY: Here. 
the nwnber of maturity claims payable. II 

on 31.3.1986 by UC was 13.56,372. Out 
of that, we have settled 12,78,443 claims. 
So far as the remaining 77,929 policies to 
be settled are concerned, in some of the 
cases we did not get the original 
documents, discharge vouchers, policy 
documents and even claim fonns. In some 
cues the claimants are not 1rICeab1e. But 
that does DOl mean that we should not take 
action. Action is being aaken; and our 
perfonnIIlce has been much better, even 
compared to foreip counJries. ThaI type of 
fiprea are available. 
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So far as interest is concerned, when 
the reason for the claim not being settled 
lies with the claimant, we are not in a 
position to give any interest. 

rf randal ion ) 

SHRI BALKA VI BAIRAGI: Sir, I want 
to ask one question. 

AN HON. MEMBER: Why are you 
getting involved in Life Insurance? 

MR. SPEAKER: Good, he has at least 
SHRI DAL CHANDER JAIN: Mr. got rid of his involvement with opiwn. 

Speaker, Sir, ~t my question regarding 
the payment of interest until the settlement 
of ~lairn made has not been answered. 

Secondly, there should be an office to 
assist people in the settlement of their 
claims. WIJ .&be hon. Minister make any 
such 8ITan,...ents? 

(English) 

SHRI JANARDHANA POOJARY: There 
is a Claim Review Committee at the zonal 
level as well as at the corporate level, to 
seule claims as also to redress the 
grievances; and this is functioning very 
effectively. Here, for the benefit of the 
hon. Member I may bring to his notice that 
in 1981-82 the pendency was 12.23"0. Now 
that has been reduced to 5.75%. In the case 
of death claims and maturity claims, the 
percentage of pending cases was 13.850/0. It 
has been reduced to 6.86%. In the case of 
death claims alone, the pendency was 
26.6"0, and it has been reduced to 18.6"0. 

SHRI HAROOBHAI MEHTA: Has the 
Government come across any cases where 
the delay in payment of this due has been 
attributable to the officer concerned; is so, 
the number of cases in which action has 
been taken against the officer concerned? 

SHRI BALKA VI BAIRAGI: I will talk 
about opium later on. Mr. Speaker, Sir, the 
hone Minister in part (c) of his reply has 
stated that some steps to improve the 
situation are under consideration. The 
percentage of pending cases is much less. 
However. in view of the vastness of the 
country and the scope of this business, it is 
a substantial percentage. We expect you to 
accelerate the pace of the disposal of 
pending cases for which the entire work at 
the diStrict level and S.D.O level should be 
computerised. Do you have any such 
proposal under consideration? 

[English] 

SHRI JANARDHANA POOJARY: Some 
of the imponant steps taken by UC to 
expedite settlement of the maturity claims 
have been set out in the main reply. So far 
as computerisation is concerned, the 
process is on and we are at it. 

Alleged Misuse or Foreign 
Exchange by Public Sector 

Undertakings 

·854. SHRI ATISH CHANDRA SINHAt: 
SHRI BANW ARI LAL PUROHIT: 

Will the Minister of FINANCE be pleased 
SHRI JANARDHANA POOJARY: to state: 

Wherever it is due to the delibrate action or 
deliberate negligence of the officer 
concened. action has been taken. The actual 
number of cases is no~ available with me. 

{Translation} 

MR. SPEAKER: Bairagiji. do you want 
to put a question? 

(a) whether Government are aware of 
certain cases of alleged misuse of foreign 
exchange by public undertakings; 

(b) if so, the details theteOf' and 
whether any investigation has been 
conducted in this regard; and 

(c) the outcome of the investigations 
and the action taken in the maner? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF FINANCE (SHRI 
BRAHMA DUIT): <a) to (c). Public Sector 
Undenakings are expected to follow the 
rules and directions of Government in 
regard to the use of foreign exchange. All 
managements of public sector are required 
to monitor the use of Foreign Exchange 
carefully. In the absence of specific 
information as to which cases of alleged 
misuse are referred to in the question, it is 
not possible to furnish the details asked for 
in (b) and (c). 

SHRI ATISH CHANDRA SINHA: What 
are the rules and directions of the 
government in regard to the use of foreign 
exchange issued to the public sector 
undertakings? 

SHRI BRAHMA DUTI: The directions 
IIld the rules are the same which are 
contained in or which are part of the FERA. 
TIley should not be violated and we have 
.ked them to monitor them strictly; that I 
have already said. Mal practices which arise 
out of violation of the FERA should not be 
indulged in. These are the general outlines. 

SHRI ATISM CHANDRA SINHA: There is 
a company call~ 'K.F. W. - a West German 
Government Financial Institution. This 
company has extended no less than 430 
million OM, that is. amounting to about 
Rs. 258 crores for a gigantic expansion 
project of Neyveli Lignite Corporation. 
nus Neyveli Lignite Corporation. accor-
ding to our information, is misuing this 
money by giving orders for spreaders and 
bucket wheel excavators to a particular 
West German Company called 'MAN' ane its 
Inclim COlDltelpart WMI. May I know 
whether the Ministry of Finlllce have 
received any representation from the MPs 
of this House or from other quarters 
regarding the alleged misuse of foreign 
exchange by Neyveli Lignite Corporation; 
if so , is any impartial enquiry going to be 
instiluted? 

SHRI BRAHMA DtnT: It should have 
been bett« .... I waaId baY. beeD in • 

better position if the hon. member would 
have mentioned about the question. But, 
certainly, a complaint was received and we 
had examined it in consultation with the 
Depanment of coal; and we found that there 
was no basis in the complaint. Basically, it 
had to do with two German firms which had 
tendered for supplying something. This 
much information I have got, that this 
complaint was examined in consultation 
with the Department of Coal and it was 
fOWld that there was no basis for it. 

[Translation] 

SHRI BANW ARI LAL PUROHIT: Mr. 
Speaker, Sir, I want to ask the hone 
Minister as to how many such Public 
Undertakings are there about which you 
have been receiving complaints of misuse 
of foreign exchange for the past one or two 
years, and out of them, in how many cases 
inquiries were conducted and how many were 
found guilty? Which are l1e Undertakings 
against whom charges of misuse of foreign 
exchange have been established? 

SHRI BRAHMA DUIT: Mr. Speaker. Sir. 
I have already stated that if we had received 
a specific complaint, it would have been 
possible to give complete information. 
Generally speaking, we have not received 
such complaints. I had informed the hon. 
Member regarding one specific complaint. 
He had one more complaint in which some 
technical lapse was found. 

MR. SPEAKER: After you get the 
information, let us know about iL 

[Eng/ish] 

Dr. P. ValIal Paruman. The hone Member is 
absenL 

Shri P.R.S. Venkatesan. 

Launchln& of Indian Satellites by 
Soviet Booster Rocket 

.856 SHRI P.R.S. VENKATESANt: 
SHRI H.N. NANJE GOWDA: 

Will the PRIME MINISTER be pleased 10 
state: 
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(a) whether two Indian satellites are 
likely to be launched by a Soviet booster 
roclcet; 

(b) the details of benefit likely to be 
derived from the two Indian satellites; 

(c) the likely date by which the launch 
will take place; and 

(d) the total expenditure involved 
therein? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENf, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARA-YANAN): (a) to (d). A statement is 
given below. 

Statement 

<a) The first m the series of Indian 
Remote Sensing Satellites (IRS-IA) will be 
launched by a Soviet Rocket Carrier. The 
second m the series, IRS-IB, will also be 
launched from abroad. However, details 
regarding the launch including the launch 
vehicle selectlon and schedule of launching 
will be decided later. 

(b) The Indian Remote Sensing Satellite 
lS expected to provide high quality satellite 
data for use in a variety of disciplines, such 
as Forestry, Hydrology, Geology and 
Agriculutre. 

In the area of forestry, classification of 
different types of trees in forests, 
mformation on their stages of growth, etc., 
can be obtained leading to estimates of 
forest wealth and a continuous monitoring 
of the increase/reduction in forest cover. 
Also valuable infonnation on water 
resources including information on snow 
cover, surface nmoffs, reservoir areas 
drainage network. flood mapping etc., c~ 
be obtained. Hydro-geological features will 
provide information on ground water. These 
data would assist in the effective planning 
for use of water resources. 

Also. geological information &om 
Satellite Remote Sensing will provide data 

on structural geology, mineral exploration. 
mapping and map updating. In -coastal 
oceanography, identification and location 
of sea food, surveillance of coastal erosion, 
coastal currents, sedimentation, marine 
pollution, etc., will be possible through 
use of applopriate satellite data. 

Useful information can be obtained from 
IRS imageries in relevant areas of 
agriculture, such as cultivation of land area 
covered by various crops, areas mder 
different types of irrigation, soil type and 
soil association, range land, waste land etc. 
Useful information on agricultural statistics 
such as crop yield prediction and damages 
caused by water stress, nutrient stress, etc., 
will also be available. 

IRS will not, however, be directly useful 
in Meteorology related observations. 

Thus, a large data base could be created 
in the areas of Forestry, Hydrology, 
Geology and Agriculnu-e for monitoring and 
for effective use of national natural 
resources and for the protection of 
environmenL 

(c) The launch of IRS-IA is expected to 
take place during the current year 1987. The 
launch of IRS-IB is nominally scheduled 
for 1989/90 but will be fmally decided after 
reviewing the perfonnance of IRS-IA. 

(d) The Indian Space Research 
Organisation (lSRO) is to pay Rs. 7.50 
crores to USSR Foreign Trade Agency 
UCENSINTORG (LIT) for the launch of IRS-
lA and other related services. 

SHRI P.R.S. VENKATESAN: I want to 
know whether we will be in a position to 
create facilities for 18lDlching of the above 
satellite within our country. 

SHRI K.R. NARAYANAN: Yes, we will 
be in a position to launch the satellite with 
our own launch vehicle which we are 
developing. But IRS-l A and the next flight 
of IRS-IB will be from abroad. By early 
'nineties we hope to develop the capability 
of the PSLV launch for launching our own 
IRS Srarellite. 
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SHRI P.R.S. VENKATESAN: I want 10 
know whether the Southern legion is more 
suitable for Ibis purpose. 

SHRI K.R. NARAYANAN: Yes. already 
our launching stalion is in Sriharikota 
which is in the South. We have also got 
lauching facilities in Trivandrum. 

MR. SPEAKER: Shri C. Madhav Reddi. 
The hon. Member is absent 

Shri Krishna Rao. 

Amendment to Air (PreveJdloJl and 
Control of PoDutlon) Act, 1981 

• 858. SHRI V. KRISHNA RAO: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government propose to 
bring an amendment to the Air· (Prevention 
and Control of Pollution) Act. 1981; 

(b) if so, the time by which it will be 
introduced; and 

(c) the details thereof! 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): <a> Yes, 
sir. 

(b) and (c). A proposal to amend the Air 
(Prevention and Control of Pollution) Act. 
1981 is under the consideration of the 
Government. 

SHRI V. KRISHNA RAO: What are the 
steps taken to prevent smoke pollution of 
motor vehicles in cities like Delhi, 
Bombay, Calcutta. Madras and Bangalore? 

SHRI Z.R. ANSARI: Under the Air 
(Prevention and Control of Pollution) Act. 
1981, certain Sleps have been laken wilh 
regard to the monitoring of the pollution 
levels as well as fixing the standards for air 
quality in different locations. 

As f.. • the monitoring stations are 
concerned. 43 monitoring stations have 
been established for air pollution 
monitoring at different locations including 
Hyderabad. Cochin, Baroda, Agra, and 
different places. These are the monitoring 
stations which have been established by 
the Central Pollution Control Board. 

Then there is National Environment 
Engineering Research Institute, Nagpur. It 
has establi5t.ed certain monitoring stations 
at Ahmedabad, Bamplore, Cochin, Calcutta. 
Delhi. Hyderabad, Jaipm, Kanpur, Nagpur 
and Madras. 

After passing the Environment 
Protection Act the standards for the air 
quality and water quality are being fixed for 
different specific industries. For industries 
like castic soda, man-made fibre, oil 
refineries, sugar, thermal power plants, 
cotton textiles, composite woollen mills, 
cement. electroplating, dyes, etc. the 
standards have been fixed. For other 
industries, on a priority basis, the 
preparation of standards is under process. 

SHRI V. KRISHNA RAO: Which is the 
largest polluted city in India in motor 
vehicles? 

SHRI Z.R. ANSARI: I do not have the 
comparative figures of different cities. But I 
can say that as far as air pollution is 
concerned, Delhi and Bombay are in 
competition with each other. 

DR. DA IT A SAM ANT : Government is 
considering to amend the Air Pollution 
Control Act. We are facing the problem in 
Bombay. The existing old factories like 
Union Carbide, Oigvijay Cement Mills, are 
taking advantage of the amendment even 
before it is done, and are trying to close 
down their units and shift them outside 
where thousands of workers will be 
retrenched. I am facing the same problem in 
three of four factories. They are taking the 
issue to the municipality or somewhere. 
Though the Government is not allowing 
them to close the units, on the plea of 
pollution they are doing it. So laws are 
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used by the employers and indusIriaIisli to 
shift the indusllies from the cities. What is 
happening in Bombay? Union carbide his 
given a notice to the Government that they 
are going to close the unit because 
something like what happened in Bhopal 
may be repeated. And about 2000 workers 
will be retrenched. I ask a categorical 
question. While making this amendment, 
will the existing industries in the cities not 
be allowed to shift or this clause may not 
be used by the employers to shift the 
industries? About new industries one can 
lDlderstand that they should not be allowed 
in cities. H there is pollution, steps may be 
taken to prevent pollution and the 
employers should be forced to act 
accordingly. 

SHRI Z.R. ANSARI: About setting up of 
industries which are polluting the 
environment and also shifting of industries 
from those areas which are fragile and 
where the population is more and the 
pollution may cause certain very hazardous 
incidents, the policy is that we just go by 
case by case study. If there is a case that 
the industry in a particular locality may 
cause pollution hazardous to the human 
population residing there, we shall ask such 
industry to shift. 

DR. DAITA SAMANT: The existing 
industries should remain. 

MR. SPEAKER: Do you want have to 
come this way, not that way? 

SHRI Z.R. ANSARI: It all depends upon 
the total picture of the environment of that 
locality. H in a particular place we fmd that 
there is a serious danger to environment we 
shall certainly ask the industry to shift 
from that area. 

SHRI MUKUL W ASNIK: Mr. Speaker, 
some slides have been prepared by one Mr. 
Anil Aggarwal which have been displayed 
at Consultative Committees of the various 
Ministries to create an awareness about the 
problem of pollution and soil erosion. May 
I know from the hone Minister whether any 
strategy is being developed to create 

awareness about the problems of pollution 
and soil erosion which can reach at the 
district level and the village level keeping 
the problems at the local levels into mind? 

SHRI Z.R. ANSARI: Sir, to create 
awareness among the people is a 
continuous process and the Government is 
very much alive to this problem of creating 
awareness and educating the people because 
half of the problem is that of the not being 
aware of the hazuds which are being caused 
by these pollutions. We are utilising every 
machinery-mass media, Press, radio, T.V.-
and seminars are also being held. All these 
things are being done in order to create 
more and more awareness to seek the 
cooperation of the general people to 
improve the environment 

SHRI ATAUR RAHMAN: Mr. Speaker, 
Sir, as regards pollution, there are several 
kinds of pollution. One is industrial 
pollution, the other kind of pollution 
which we normally face is pollution by 
various types of transport. One of the 
Members here raised a - very pertinent 
question about pollution by fumes emitted 
by motor vehicles. I am told that the Motor 
Vehicles Act is being amended or is being 
modified, or a new Act is probably being 
brzought in. I would like to mow whether 
this aspect of pollution will be taken care 
of while bringing in the new Motor 
Vehicles Act, and whether any instructions 
would be given to the Minister of 
Transport, though it is not stricdy the 
Environment Minister's portfolio. 

MR. SPEAKER: He will refer iL 

SHRI Z.R. ANSARI: Sir, the shortest 
answer to this question is 'Yes, Sir,. 

[TrQIISlation] 

MR. SPEAKER: The first part is longer 
than the answer. 

[English] 

SHRI INDRAJrr GUPI'A: Sir, I am lure 
the hone Minister has noticed, IS most of 
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us have done who live in Delhi. that there 
is a standing monument here to our lip-
service to anti-pollution. and 1hat is the 
Headquarters of the World Health 
Organisation. Its bullding is situated just 
next to the Indraprastha Thermal Power 
Station which is throwing out so much 
pollution everyday. So, it loolcs very odd 
in the capital city. Either something should 
be done to check this pollution from the 
power station or the WHO may be persuaded 
to shift their office from there. It looks 
very bad standing next to Indraprastha 
Thennal Power Station. 

[Translation] 

MR. SPEAKER: Then the situation 
would deteriorate furthec. 

SHRI_ INDRAJIT GUPI' A: Please do 
something about it. Photographs of the 
Indraprastba Power Station situated just 
next to the WHO Headquarters and causing 
pollution are being released in the 
international press. 

[English] 

SHRI Z.R. ANSARI: Sir, as far as the 
air pollution caused by this thermal power 
station is concerned, an action has been 
taken. Actually, the Pollution Control 
Board had gone a long way to prosecute 
DESU for creating this pollution. We have 
taken up the matter with all the thenna1 
power stations and they have given an 
assurance and have fixed a time-bowd 
progranune that by that time they will 
instal pollution conIrol devices. 

SHRI INDRAJIT GUPI'A: By which 
time? 

SHR! Z.R. ANSARI: Sir, I do not have 
the details of the time, but since the bon. 
Member is so much interested, I will 
certainly give the time-bound programme 
which has been given by them. Some of 
them have placed orders, some of them 
have fixed ,the deadline that by that time it 
will be comp1erely installed. 

PROF. N.G. RANOA: We all IUppGIt 
Mr. Indrajit Gupta. 

SHRI E. A YY APU REDDY : Sir. I would 
like to know whether the Government is 
prescribing any standard teclmological 
devices or machin«y which compulsorily 
each industry must have for the purpose of 
preventing air pollution. Are you having 
any technological research cell with the 
Department to advise the industries u to 
what methods they have to devise and adopt 
for the purpose of preventing pollution? 

SHRI Z.R. ANSARI: The Ministry is 
prescribing standards of the air quality and 
water quality. As far as the devices are 
concerned, it is being left to the will of the 
industries themselves. In what we are 
interested is that the omission which comes 
out from that industry should have this 
standard and not beyond that. If we just 
prescribe certain devices, certain burden 
may be OIl us. 

WRrITEN ANSWERS TO QUES'nONS 

[English] 

NatloDal Housing Bank 

*840. SHRI JAGANNATH PA1TNAIK: 
SHRI SATYENDRA NARAYAN 

SINHA: 

Will the Minister of FINANCE be pleased 
to state: 

<a> whether 1he poposed National 
Housing Bank will have to borrow heavily 
from the capital market to raise fund; 

(b) if 10, whether the Bank will give 
loans at comparatively higbee rates; 

(c) the impact of higbee rates on low 
income and economically weaker sections 
of society; 

(d> whether Government propose to 
subsidise the Bank's rate of inrerest; and 

(e) if so, the details thereof! 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJARY) <a) to (e). It is proposed 
to set up a National Housing Bank (NHB) 
with an equity contribution of Rs. 100 
aores by the Reserve Bank of India. A 
suitable legisllJion. in this regard, will be 
brought before Parliament shortly. The 
NHB would extend refmance facility to 
housing fmance institutions which. in turn, 
would provide loans to ultimate borrowers. 
The amount and sources of borrowings, the 
interest rate structure and other operational 
details will be worked out by NHB in 
consultation with Reserve Bank of India 
and Government as necessary, after it is set 
up. There is no proposal for the present for 
giving any interest subsidy by the 
Government to NHB. 

Bank Computerisatlon 

*841. SHRI AJ.V.B. MAHESWARA 
RAO: Will the Minister of FINANCE be 
pleased to stale: 

<a> whether Government are monltonng 
the computerisation scheme in the banking 
institutions; and 

(b) if so, the details thereon 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <a, and (b). 
Computerisation and mechanisation in the 
banks is monitored by Reserve Bank of 
India (RBI) on a continual basis through 
meetings and periodical returns obtained 
from banks. The progress is also reviewed 
by Government from time to time. 

Seizure of Gold Ban by Bombay 
Customs 

·842. SHRI M. RAGHUMA REDDY: 
SHRI DHARAM PAL SINGH 

MALIK: 

Will the Millistel' of FINANCE be pleased 
to state: .. 

(.)....... Bombay Cuatoms recendy 

seized gold bars concealed in the rope 
supporting the pulley of a mechanised 
countrycraft from Dubai as reponed in the 
Hindustan Times dated 4 April, 1987; 

(b) if so, the details thereof; 
(c) the quantity and value of gold seized; 
(d) whether any arrest has been made; 

and 
<e) action taken against the persons 

responsible for smuggling? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHA~A POOJARy): <a) to (e). The 
facts of the case referred to in the news-
item are as given below:· 

On 2nd April. 1987 in pursuance of an 
information, the Officers of Customs 
(Preventive) Collectorate, Bombay 
intercepted one country craft M.S.V. "AL-
BUKHARI" on its arrival from Dubai with a 
consignment of wet dates, Asafoetida and 
Almonds. On rummaging the craft, 85 gold 
bars of 10 tolas each, 2 cut pieces of gold 
bars and 9 pendants of assorted weight, 
collectively weighing about 10 Kgs. valued 
at Rs. 25.92 lakhs were recovered and 
seized \Dlder the Customs ACL The gold 
was found ingeniously concealed in a rope 
supporting the front side of a pulley near 
top of the mast of the craft. The craft has 
also been seized. In this connection, tindel 
and sarang of the craft have been arrested. 

Foreign Exchange to Tourists 
Visiting Neighbouring Countries 

*843. SHRI Y.S. MAHAJAN: Will the 
Minister of FINANCE be pleased to stale: 

<a> the number of Indians visiting 
abroad for short periods who availed of 
Foreign Travel Scheme during 1986 and the 
total am01Dlt of foreign exchmge involved 
on this account; 

(b) the number of Indians among them 
who visited the neighbourinJ COlDltries lite 
Bangladesh. Pakistan. Afp.nistan. Sri 
Lanka and Burma; and 
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(c) the efforts made to check drain on 
foreign exchange taken by the tourists who 
visit adjoining co\Bllries? 

THE MINISTER OF STATE OF TIlE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF STATE 
IN TIlE MINISTRY OF FINANCE <SHRI 
BRAHMA DU1T): <a) to (c). Information 
regarding number of Indians who availed of 
exchange facilities \Blder Foreign Travel 
Scheme during 1986 is not readily 
available. However, during the year 1985, 
3.57,458 persons availed of Foreign Travel 
Scheme and foreign exchange worth Rs. 
196.82 crores were released to them. With 
effect from 7th April, 1986, visits under 
Foreign Travel Scheme <FrS) and 
Neighbourhood Travel Scheme (NTS) have 
been made mutually exclusive. In other 
words. when the visits is only to countries 
in the group of specified neighbourhood 
cowtry , namely, Bangladesh. Burma. 
Malaysia. Maldive Islands. Mauritius. 
Pakistan. Seychelles Islands and Sri Lanka. 
the traveller will be eligible to apply for 
exchange quota only under NTS and not 
under FrS. FrS facilities can be availed of 
for visiting Afghanistan. However, the 
efforts involved for collecting the 
information on this account would not 
c:ommensurate with the results to be 
achieved. 

2 In order to restrict foreign exchange 
outgo on visits under FrS, NTS. following 
changes were inttoduced w.e.f. 7th ApriL 
1986: 

i) FrS as well as NTS will be available 
once in 3 calendar yean instead of once in 
two calendar years. 

ii) If the visit is only to counIria 
where NTS is applicable. the 1IPeller will 
be eligible to 8pply for excbanae quota 
only uncia' NTS and not uncia' FrS. 

I 

iii) Minor children upto the .e of 12 
,an will be eligible to draw exchanae • 
half Ibe IIDIID8I FTS/NTS quota. 

iv) If 1raVe11er holdiD& • ftIIIeWecl 

passport is unable to produce his previous 
passport. he will be eligible to avail of 
exchange weier the scheme only on 
completion of two full calender years 
covered under' his curratt passport. 

v> It has been reiterated that it is 
absolutely necessary for authorised dealers 
and full-fledged money changers to insist 
on personal appearance and identification 
of the ttaveller in case of sale of foreign 
exchange u..'lder FrS/NTS. 

AppUcaUon of CeDtnal Sales Tax 
at UDiform Rates In aU States 

*845. SHRI S.M. GURADDI: Will the 
Minister of FINANCE be pleased to refer to 
the reply given to Unstarred Question No. 
2818 on 21 November, 1986 regarding 
unifonnity in sales tax and state: 

<a> whether Government propose to take 
steps so that the Central Sales Tax is made 
applicable to all commodities in all the 
States and Union Territories on a uniform 
basis in place of the sales-tax now being 
administered by States under their own 
Sales Tax Act; and 

(b> if so, the details thereof? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARy): <a) mel (b). 
Central sales tax is levied under Central 
Sales Tax Act. 1956 on inter-State sales or 
purchases of goods. Revenue· from Central 
sales tax has been .signed to the Stares 
UDder Article 269 of the Constitution. 
Administration of CenInl Sales ·Tax Ad. 
1956 has also been entrusted to the StaleS 
who uses.. collected mel retain the 
proceeds of CeuInl .... tax. Local sala 
tax on sale or JJUId-e of ,oocIs takina 
pIKe within • State is • State subject of 
taxation uncia' the ConIdIution. Local ... 
tax is. therefore. lIMed by die Sl8teI uncia' 
1heir own Salta Tax Ads. As CenInl sala 
tax is leYied OIl inter-state InnIICIions and 
Joc.r .... ta is levied OR iDIra .... 
1I'IDIICIi0Dl, die ~1ion of JnyiDa 
CenInl .... tax in pYce of local ... tax 
doeaDOt'" 
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Sixth ADtarctIca ExpecUtioD 

*846. DR. KRUPASINDHU BHOI: Will 
the PRIME MINISTBR be pleased to state: 

<a) whether any re-appraisal bas been 
made regarding the work done by the Sixth 
AntalClica Scientific Expedition; and 

(b) if so, Ihe outcome thereof] 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOOY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRONICS 
AND SPACE <SHRI K.R. NARAYANAN): <a> 
No, Sir. The appraisal of the work done by 
the scientific expeditions to Antarctica is 
made by a Technical Evaluation Committee 
about three months after the return of the 
expedition and this will be done during the 
debriefmg of the sixth Indian Antarctic 
Expedition in June, 1987. 

(b) Does not arise. 

(TrtuUiatior&] 

UpUftmeDt of Bakward a- fI 
U.P. 

*851. SHRI HARISH RAWAT: Will the 
Minister of WELFARE be pleased to stare: 

<a) the IIIlOmlt allocated to Uttar Pndcah 
for upliftmenl of 1Mckward cl.... during 
the Seventh PIa period; and 

(b) the IIDOUIlt pmposed to the spent by 
the Stare Gcwenunent OIl cbe upIifIment of 
these ells .. duriD& 1987-18 ? 

11IE MINISTBR OF STATE IN 11IE 
MINISTRY OF WELPARE (DR. RAJENDRA 
KUMARI BAJPAI): (a) IDd (b). AcconIiq 
to 1heir plan. the Stale ao.en.m.t of Uu. 
Pndcah baY. pmYidecl 1055 l.thI for the 
Seveadl Plan ... Ra. 262 IItba for 1987-
88 far upIifbna of ada BDwIld 
0-. Tbia iI beIideI Ibe IIIlOIIIlt far SC 
.t ST •• 

New 28-Point .............. 

*852 DR. BL SHAILESH: 
SHRlMAn BASAVARAJESWARI: 

Will the Mud.".. of PROGRAMME 
IMPLEMENT AnON be plaled 110 It*: 

<a> whether the _w 2O-Pomt 
Programme i- since been laundted; 

(b) if 10, the main features 1henof; 

(c) the details of the various adlemeI 
which have a crucial beariD& OIl the 
eradication of poverty; 

<d) to what extent this programme will 
be more beneficial and teSUlt-orienled; IDCl 

<e) the machinery devised for its ploper 
implementaaion? 

THE MINISTER FOR PROGRAMME 
IMPLEMENTATION (SHRI AD.A. GHANI 
KHAN CHOUDHURy): (a) Yes. Sir. 20-
Point Programme - 1986 has been launched 
from lst.AJd. 1987. 

(b) The 20-Point Programme - 1986 lays 
sttess OIl endicaliDa povelty, raising 
productivity. reducin& iDcome inequalities. 
nmoving social and economic disparties 
IDd impoving the quality of life. 

(c) The important ICheD8 having a 
crucial bearina on eradication of poverty 
included in 1be ~Point Propatmue -1986 
lie: Jntep'lled Rural Development 
Propamme. Nalianal Rural Employment 
Prop_.m.. R1ftl LandleIs Employment 
Ouanntee Pmpamme. EDfcm:ement of Land 
Refoana. Special PropllDJlleS for rural 
Jabaur iDcludin& RebIbilit-rion of Bonded 
lAbour and JUIIice 110 SchedaIed Tribes .. 
Scheduled C_. eIIC. 

(cI) The JIIOII'8I1UDO .,. thrust OIl 

pew_' .nmatiaD JIIOIIW"- .. 
cnIIiaD of fuller empJoymtnt II1II wiIh the 
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"'0;811 1IId. eII'ecme h,............. mel 
IDOIIiIaria& ........... it iI expectBcI that 
dae 2O-Poial Pmanmme - 1986 would be 
........ orW 

(e) The Plop..... is being 
iii""_"" JUiDly by Stale GoYelJ •• lenll 
... UDiaD Tflri1Dly AdminiItraIions and 
..., haYe bem .m.t to ......... the 
.,, ___ tim and IIIOIIitoriDc ruchinery 
1br effective implemflltalion the 
PmpililillL 

~3. SHRI RAM BAHADUR SINGH: 
Will the Minister of FINANCE be pleased 
to sblte: 

(a) whether tile poposal to open Gramin 
Bank branch at Demi in Bihar has been 
fin.lised; and 

(b) if so, when the proposed brach is 
likely to start functioning ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE <SHRI 
lAN4ROHANA POOIARY) : <a> to (b). 
Undec the Innch expansion policy for the 
Seveadl Plan period, the allObnent of 
c:eD1reI in rural and semi-UIban areas to 
various baDb, including the Regional Rural 
BIDb. is to be made by the Reserve Bank 
of India (RBn on the basil of lists of 
identified centres sent to it by the State 
Governments. The RBI has reported that it 
hal receNed lists of identifted centres in 
rapec::t of sixteal ctistricts of Bihar and the 
cemre Demi does not figure in the lists 
naived 10 f •. 

£Selle Relief to SmaD Rubber 
Units 

*ISs. DR. P. V ALLAL PERUMAN: Will 
abe Minister of FINANCE be pleased to 
state: 

(a) whether Government propose to 
grant excise duty relief to camel back and 
ueal-rubber to protect the small units 

fill'" ill ...... IIId 0"-
uni1I; 

(b) if so. the details tbrnof; and 

THE MlNISTBR OF STA TB IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARy) : (a) 10 (c). 
Government have received etnain 
:representations ~ for reduction in 
excise duty on tread rubber, Cllnel b-* and 
othec simil. retreading materials 
manufactured by small-scale units. The 
decision on these requests will be ... 
8IIIlOUIlCed in due course. 

External ec.merclal Borrowinp 

*857. SHRI C. MADHAV REDDI: Will 
the Minister of FINANCE be pleased 10 
state: 

<a) the estimates of ftmds to be raised 
externally through commercial borrowings 
by Government during the Seventh Plan; 

(b) whether Government propose to 
review expenditure in hanl currency on 
solne of the projects and if so, the details 
thereof: and 

<c) whether any savings on Government 
expenditure .e also proposed to keep our 
borrowings to the minimum for foundation 
development work ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARy) : <a) to (c). The 
Seventh Plan provides for a total inflow, at 
1984-85 prices, of Rs. 20,900 crores over 
the Plan Period, by way of net aid and other 
borrowings. There is no fixed target for 
commercial borrowings separately. The 
extent of commercial borrowings would 
depned upon the flow of aid, requirements 
of foreign exchange for different projects 
and international market conditions. All 
projects are appraised mel evaluated in 
terms of expenditure in local currency • 
well u in foreign currencies md they are 
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sanctioned keepina in view 1he ...aty to 
minDn.iae the foreign exchaqe outao • 
much • poIIible. Review of project COlli. 
includina me foreign exchange COIiaponent. 
is a continuous process wi1h • view to 
ensure commissioning/implementalion with 
minimum outlay. Instructions have also 
been issued to effect economies in 
expenditule to various Ministries and 
Depaibuents. 

Development of Processes In CSIR 
Laboratories 

*859. DR. AX. PATEL: 
SHRI C. JANGA REDDY: 

Will the PRIME MINISTER be pleased to 
state: 

(a> which of the CSIR Laboratories were 
able to develop during 1983-84 technical 
processes worth filing for patent; 

(b) the Laboratories which could not 
develop any process in that period; 

(c) the expenditure incurred on those 
Laboratories; and 

(d) the remedial measures taken or to be 
taken in respect of those Laboratories? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOOY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI K.R. NARAYANAN): <a) 
to (d). Statements-I and n are given below. 

Statement • I 

<a> CSIR Laboratories that had some 
patentable activities during the year 1983-
84. 

1. Central Building Research Institute, 
Roorkee 

2. Cemtral Drug Research Institute, 
Lucknow 

3. Central Electrochemical Research 
Institute, Karaitudi 

4. Central Blec1ronica ~ 
Reaeardllllltitute, Pilani 

S. Central Fuel a.llardi lnatitute. 
Dhanbad 

6. Central Food Technological Research 
Institute. Mysore 

7. Central Olus .l Ceramic Resarch 
Institute. Calcutta 

8. Central Institute of Medicinal cl 
Aromatic Plants, Lucknow 

9. Central Mechanical Engineering 
Research Institute, Durgapur 

10. Central Leather Research Institute, 
Madras 

11. Central Mining Research Station, 
Dhanbad 

12. Central Salt & Marine Chemicals 
Research Institute. Bhavnagar 

13. Indian Institute of Chemical Biology, 
Calcutta 

14. Indian Institute of Petroleum, Dehradun 
IS. National Aeronautical Laboratory, 

Bangalore 
16. National Chemical Laboratory, Pune 
17 . National Environmental Engineering 

Research Institute, Nagpur. 
18. National Geophysical Research 

Institute, Hyderabad 
19. National Metallurgical Laboratory. 

Jamsbedpur 
20. National Physical Laboratory, New 

Delhi 
21. Regional Research Laboratory, 

Bhubaneswar 
22. Regional Research Laboratory, 

Hyderabad 
23. Regional Research Laboratory, Jmbat 
24. Structural Engineering Research Centre, 

Roorkee. 

Statement· n 
(b) CSIR Laboratories that did not 

develop either patentable or non-patentable 
processes during the year 1983-84. 

1. Centre for Cellular At Molecular 
Biology, Hydenbad 

2. Central Road Research Institute, New 
Delhi 

3. Central Scientific InstrumeDtI 
Organisation, Chmdigarh 

4. Industrial Toxicology Researdt Centre. 
Lucknow 
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5. lnIdtute of MicmbiaI technolol)'l1 
a.ndiprh 

6. N..... BotInical Reaeardl ~ture, 
Lucbow 

7. RePonal Research Laboratory. 
Triv8lldrum 

8. Reponal Resem:h LabonIory. BhopIl 
9. National Institute of Oceanography. 

Goa 
10. National InstL of Science, Technology 

• Development Studies, New Delhi. 
11. Publications cl Infotmation Direct-

orate, New Delhi 
12. Indian National Scientific Documenta-

tion Centre. New Delhi 
13. Structural Engineering Research Centre. 

Madras 
14. Regional Researdl LabonIory. Jummu 

(c) The combined budget of these 
Laboratories/Institutes in 1983-84 was Rs. 
2.489.781 lakhs. 

(d) All CSIR Laboratories are not 
equally expected to file patents nor are all 
R&D acbVlt1es equally amenable to 
patenting, R&D acbVlt1es in all 
Laboratories are periodically reviewed by 
their Research Advisory Co1DlCils md 
recently the CSIR Review Committee has 
also given its recommendations which are 
1Dlder examination. All steps necessary to 
improve performance will be taken. 

Trainlag Programme for Award 
Stall' and Olftcen 011 Re&erVatIon 

PolIcy 

8402. SHRI BANW ARI LAL BAIRW A:. 
SHRI SIMON TIOGA: 

Will the Minister of FINANCE be pleased 
to state: 

\(a) whether Government hid given 
instructions to nationalised banks in April. 
1985 that JUfticiem lectures regarding 
Government policy or. reservaDOIl should 
oe included in the training IRgramnaes for 
awanl .. and officen; . 

(III ~ this policy .. been 
iJnrtemenred by naIionIlised b8nb; 

(c) the ...... of the ... which ha'fe 
implemented the policy inl1rUctions and 
detaJa of houn ,...tlle/lecture 
,... ... e alloaed to lectures on 
reservation policy, for award staff and 
officers training programmes aeparately; 
and 

(d) whe1her Bank of Baroda is following 
the inslrUCtions and if not, the teISOlIS 

thereot? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARy): <a> Yes, Sir. 

(b) to (d). The following nationalised 
banks, including Bank of Baroda, have 
reported that they are following the 
Government instructions regarding 
inclusion in the training cuniculla for their 
officers and/or award staff regarding 
reservations for Scheduled Castes and 
Scheduled Tribes:-

1. Central Bank of India 
2. Bank of India 
3. Punjab National Bank 
4. Bank of Baroda 
5. UCO Bank 
6. Cmara Bank 
7. United Bank of India 
8. DaJa Bank 
9. Syndicate Bank 
10 Union Bank of IncIia 
11. Allahabad Bank 
12. Jndian Bank 
13. Indian Overseas Bank 
14. Corporation Bank 
IS. Oriattal Bank of Commerce 
16. Vijaya Bank 
17. New Bank of India 

As per the informalion made available 
by a few bInks, time allotted for lectures 
on reservation po6cy for Scheduled Castes 
and Scheduled Tribes varies from one hour 
to two hours. 

Adve ......... t bpeadItun by 
U.T.I. 

8403. SHRI N. DENNIS: Will the 
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Minister of FINANCE be pleased to state: 

(a) whe1her the Unit Trust of India has 
been mvertising about its programmes in 
TIlDil Nidu newspapen; and 

(b) the expenditure ~ on these 
ldvertiJements during the year 1986-87 7 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF FINANCE (SHRI 
BRAHMA DUTI): (a> Yes. Sir, 

(b) Unit Trust of India hu incurred RI. 
11.33 laths on advertisements in 
Newspapers/magazines in Tamil Nadu from 
1.7.86 till dale. 

CeDtre for AdvllDCed TecbDOlogy 
at Indore 

8404. SHRI MOHANBHAI PATEL: Will 
the PRIME MINISTER be pleased to state: 

<a> whether Government propose to set 
up a Centre for Advanced Teclmology at 
Indore; 

(b) when it is likely to be established 
and the approximate cost involved; and 

(c) the details of research work likely to 
be taken up at this Cen1Je? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOOY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI K.R. MARA Y ANAN): <a) 
Yea, Sir. 

Period No.ofvillaps 
adopted 

1 2 

(b) The project estimated to cost RI. 
62.66 crotes is expected to be completed 
during the early pm of the vmth Plan. 

(c) Research on advanced lasen and 
accelerators will be undertaken at this 
Centre. 

AdoptloD of VIDaps III H.P. 
for Run) Develop.eDt by 

Nationalised Bamks 

8405. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of FINANCE be-
pleased to refer to the reply given to 
Starred Question No. 469 on 23 August, 
1985 regarding adoption of villages for 
rural development by nationalised banks 
and state: 

<a> tlJe names of the villages adopted by 
each of the nationalised banks • also the 
State Bank of India and its afflliates in 
Himachal Pradesh, dislrict-wise during tile 
last three years and the facilities given to 
these villages; 

(b) if so, the names of those villages 
which have been selected for adoptiOll 
during 1987-88; and 

(c) if no village has been selected so 
far. the likely date by which tie selection 
would be made and the procedure for 
adoption? 

THE MINISTER OF STATE IN TIlE 
MINIStRy OF FINANCE (SHRI JANAR-
DHAHA POOJARy): (a) to (c). Details of 
number of villages adopted in Himachal 
Pradesh under the Village Adoption Scheme 
by the JXlblic sector banks during the last 
three years and the amount outstanding in 
the loan lCCO\Ults serviced in these villages 
are indicaIed below: 

Amount outstanding 
(Rs. in La1chs) 

3 

July 1982 

June 1983 
JalyI913 

__ 1984 

I 2871 

, 4188 

As • the end of June 1983 I 823.12 

As • the end of Juae 1984 I 13SU3 
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1 2 3 

July 1984 

June 1985 
4131 As at the end of June 1985 1570.95 

Infonnation regarding the names of villages adopted is not readily available. 

Public sector banks adopt villages with 
the intention of doing intensive lending in 
the area and to take special interest in the 
developnent of the village. Assistance is 
povided for all viable activities suitable 
for the area including guidance for the 
fcmnulation of bankable schemes. The main 
objective is to promote integrated 
developmeftt of the village economy and 
encourage schematic lending instead ()f 

scatllRd lending. 

The banks CIa not have a system of 
yearwise projection of the number of 
Wlages to be adopted. Hence the details of 
1he villages that may be adopted by the 
bBb during 1987-88 are not available at 
paent. 

IncentivestoElectronlclDdustry 

8406. SHRI H.B. PAm.: Will the 
PRIME MINISTER be pleased to stale: 

<a> whether Government are aware that 
the inhibiting factor to the growth of 
eleclrODics industry is the requirement of' 
large working capital _ \0 

the fixed assets, like land., building and 
JDIdrinery; 

(b) wbeIhec Govenulielll propose to 
~ CODCeISioDs lib Iowel' intaat rate, 
subsidy and security maqjn to the working 
capital investal in the electronics indus1ry'l 

1HE MINISTER OF STATE IN THE 
MINISTIlY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF STATE 
IN 1HE DEPARTMENTS OF OCEAN 
DEVElDPMENT, ATOMIC ENERGY, 
ELECI'RONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) Yea. Sir. This is mainly 
1nIe for • ...wy orienred JKOCb;IS 

for consumm- markets. 

(b) There is no 
concessions being 
Government. 

specific proposal on 
consideced by the 

Linkages In ScIence and Techno-
logy Programmes for imple-

mentation of Seventh Plan 
Schemes 

8407. SHRI LAKSHMAN MALUCK: 
Will the PRIME MINISTER be pleased to 
state: 

<a) whether Government propose to 
effect some S1JUctural changes to etablish 
linkages in science and technology 
programnies for effective implementation of 
the Seventh Plan Schemes; 

(b) if so, the details of the proposal. 
and 

(c) whether all the State Governments 
have been .ked by the Planning Commis· 
sion to set up independent department of 
science and technology? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCEINCE AND TECHNO· 
LOGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRONICS 
AND SPACE(SHRI K.R. NARAYANAN): <a> 
and (b). To give necessary duust to major 
areas of science and technology such IS 
Environment, Ocean Development and Non· 
Conventional Sources of Energy, new 
lCienlific departments were established 
during the Sixth Plan. Furtha' during the 
7th Pllll Depenment of Scientific and 
IDduItrial Reaell'dl and Dep&allnmu of 
BioB""_' have ._.. let up. 
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A new concept of implementing some 
science IIJd teclmology programmes in 
mission mode has been mooted in the 7th 
Plan. Five Technology Missions and 8 
Science & Technology Projects in the 
Mission mode are being implemented in the 
areas of Health and Medical Sciences, 
Provision of Drinking Water, Removal of 
llliteracy, Better communication, Edible Oil 
seeds, Bio-technology, Remote Sensing and 
New Energy Sources. 

(c) Department of Science and 
Technology has evolved a programme to 
promote science and technology at the state 
level through the establishment of state 
councils of science and technology in 
various States/Union Territories. State 
Councils on Science and Technology and I 
or State Departments of Science and 
Technology have been set up in almost all 
the States and Union Territories. 

[Translation] 

Special Assistance for 
Development of Bastar 

8408. SHRI MANKURAM SOD!: Will 
the Minister of PLANNING be pleased to 
state: 

(a) whether Government had announced 
in 1985 a special assistance for the 
development of Bastar district; 

(b) if so, whether the amount has since 
been disbursed and utilised; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI SUKH 
RAM): <a) No, Sir. 

(b) and (c). Do not arise. 

[English] 

ReIe8le 01 Proce_ to lDclustry 
by CSIR 

8409. SHRI K. PRADHANI: Will the 
P1UMB MINISTER be pleaed to state: 

(a) the Dmnber of processes referred by 
the CoUDCil of Scientific md Industrial 
Research to the National Reaarch 
Development Corporation for commeccial 
exploitation till the end of December, 
1986; 

(b) the number of processes released to 
the industry on payment of premia and 
royalty; 

(c) the amount of premia and royalty 
received; and 

(d) the fate of the remaining processes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOOY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENTS, ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI K.R. NARAYANAN): (a> 
A total of 1682 processes have been 
referred till December, 1986 to National 
Research Development Corporation (NROC) 
by Council of Scientific and Industrial 
Research (CSIR). Out of these processes 
228 have been dropped/withdrawn due to 
obsolescence and other factors. Another 
112 processes have been released free to 
industry leaving 1342 processes for 
commercial licensing to industry. 

(b) A total of about 900 processes have 
been licensed to industry on payment of 
premia and I or royalty. 

(c) The total amount of premia and 
royalty received is u follows: 

Premia 
Royalty 

h. 2.90 crores 
Rs. 7.11 crores 

(d) Effons are being made to license 
those of the processes that are contem-
porary. However, some could not be 
licensed because of the following reasons: 

(i) Changed market conditions for die 
product IlJw materiaJlinpull, 

Cli) Obsolescence of technology, 
(iii) Non-viability 
(iY) 



APRIL 29. 1981 

Set' ..... 01 QaaItJ T ..... 
Cain .. c.tcuaa 

8410. sHiI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleaed 
to state: 

(a) whether the officials of the Industrial 
Developnent Bank of India eastern regjon. 
met the Mplesentalives of industry 
1SSOCiations, technical insliblta and other 
pofesaional bodies in Calcuaa recently to 
discuss the possibility to setting up of a 
quality testing centre (QTC) for small scale 
industries; 

(b) if so, the outamle thereof; 

(c) the teclmical and other assistance 
proposed to be provided by the lOBI and 
other agencies for the setting up of the 
cadre; and 

(d) the proposed location of the centre? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARy) : (a), (b) and (d). The 
Industrial Development Bank of India 
aDBn have reported that a meeting was 
held in their Eastern regional office in 
Calcutta to consider the possibility of 
setting up of quality testing centre. The 
meeting was attended by Secretary 
(Industry) Government of West Bengal, 
representatives of Bengal National 
Chambers of Commerce, Principals of 
Engineering colleges in and aro\Uld Calcutta 
and Federation of Engineering Industry. No 
clear proposal for selting up the quaJity 
testing centre, however, has emerged yet. 

(c) Under the scheme for setting up of 
quality control centres, the lOBI would 
provide assistance by way of grant and 
soft term loan UplO Rs. 25-30 lakhs for 
such centres for meeting the cost of 
equipment instruments, gadgets etc. Such 
centres may be sponsored by Industricc; 
Association, Technical Institutes or simil,u 
bodies who would have to meet the day-to-
day expenses (or nmning the cenlre. 

.... o.aa, for SeI.ace .... 
T .... ....., ... K ..... 

8411. SHRI T. BASHEE1t: WiD the 
.Minister of PLANNING pJe_ed to state: 

(a) whether Government have finalised 
the annual plan ouday for 1987 -88 for 
development of Science IIld Technology for 
the State of Kenla; and 

(b) if so, the amount and the details 
thereof? 

MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI SUKH 
RAM): <a) Yes, Sir. 

(b) An outlay of Rs. 620 lakhs have 
been agreed to under Science It Technology 
and Environment 11le details of the 
schemes are in Statement given below. 

StatemeDt 

NDmJ! of scheme/project 

I. SCIENTIFlC RESEARCH 

1. State Committee in Science, Technology 
and Environment 

2. Formation of a Department of Science, 
Tecmology and EnvironmenL 

3. Lal Bahadur Sastri Engineering Research 
&. Consultancy Centre. 

4. Sree Chithra Thinmal Institute for 
Medical Science &. Technology. 

5. Electronic Research and Development 
Centre. 

6. Centre for Informatics Research and 
Advancement. 

7. Kerala Forest Research Institute. 
8. Centre for Water Resources Development 

and Management. 
9. Centre for Development Studies. 
10. Centre for Earth Science Studies. 
11. N atinnal Transportation Planning and 

Research Centre. 
I 2 Tropical Botanical Garden and Research 

Institute. 
13. Indian Institute of Regional Develop-

ment Studies. 
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14. ApeI:y for Noa-Convenlional BIBBY 
IIId Rural TedJnoJo&y. 

IS. KenIa SbdisdcallJlllilute. 
16. CeDIre for Malbemalical S1Udies. 
17. Regional Cancer Cenue. 
18. SciDece and Toclmology Patrepreueun 

Part 

II. ECOUXlY AND ENVIRONMENT 

19. Ecology and Environmental Pro-

PosIIag 01 H __ d aDd Wile at 
same Station 

8412. SHRI SHANTI DHARIWAL: Will 
the Ministec of FINANCE be pleased to 
state: 

(a) whether it is the policy of Govan-
m~ to post a working couple at one 
station; 

(b) whether this policy applies in the 
case of A11ahabad Bank also; 

(c) if so, whether some officen of JMG 
Scale - I of Allahabad Bank in Delhi. U.P .• 
Rajasthan and Haryana States whose wives 
are working in the above mentioned states 
have been posted at places other than those 
where their wives have been posted; and 

(d) if so, the reasons therefor and the 
action proposed to post such officers and 
their wives at one station? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR! JANAR-
DHANA POOJARy): (a) to (d). The 
guidelines issued by the Department of 
Personnel cl Training regarding posting of 
husband and wif~ were circulated to all 
banks including Allahabad Bank for 
necessary action. Allahabad Bank has 
reported that the officers from the Union 
TenitOly of Delhi and Haryan .. Rajasthan 
and U .P. States are mosdy posted outside 
thdr states on promotion to JMGS-I. These 
officers .-e repatriated to their home states 
to the extent of Dumber of vlClllCies 

JRYIiIina tbae. The }at 11M ., IdviIed 
Ibal aiDce number of promo.. from the 
above States are by ad l"le in excess of 
the IIUIIlber of vlClllCies II'iJina there, the 
new promotees lie posted outside 1he states 
to accommodate the older batches who were 
posted outside their states earlier. 'The 
decision relarding posting such officers and 
their wives at one stalion is taken on 
merits keeping in view the IdministraIive 
requiftmems, conslrlints and feasibililJ. 

lD~estmeDt In Public Sedor Bonds 
by Nationalised Baab 

8413. SHRIMA'n PATEL RAMABEN 
RAMJlBHAI MA V ANI: Will the Minister' of 
FINANCE be pleased to stare: 

(a> whether it is necessary for the 
financial instiwtions to obtain prior 
permission of his Ministry for investing in 
public sector bonds; 

(b) whether some cases have come to 
the notice of Govenunent in which 
nationalised banks and financial institu-
tions did not obtain such permission from 
his Ministry before investing in public 
sector bonds; and 

(c> if so, the action taken against those 
1lIIionalised banks and financial institu-
lions in tbis regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF FINANCE (SHRI 
BRAHMA DUIT): (a). No, Sir, 

(b) and (c). Do not arise. 

8414. SHRI HARIHAR SOREN: Will the 
Minister of FINANCE be pleased to state: 

<a> whether some big borrowers with 
capacity to repay their loans are 
deliberately not repaying the bank loans; 

(b) if so, the number of such bouowen 
identified by diffaeDl banks; 
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(c> the action taken against such 
bonowen: and 

(d) the total amount blocked with these 
borrowers? 

1HE MINIST.ER OF STATE IN THE 
MlNISTRY OF FINANCE <SHRI JANAR-
DHANA POOJARy): <a) to <d). The RBI 
have reported that IS per the mports 
received by them in respect of borrowers 
having aggregate w~ capital limits of 
Rs. 50 ba and above from the banking 
system. from 34 banks for the period 
ending Decembez. 1986, 11 banks had 
identified 73 borrowcn who have defaulted 
in payment/repayment of interest! instal-
ments. The p-esent data collecting system 
does not specify whelher these defaults 
have arisen on account of genuine reasons 
QI' otherwise. The banks take various types 
of action against the defaulting borrowers 
which may t inter-alia, include rehabilitation 
packages for viable units, change in 
management, legal proceedings. etc. 

Speedy Disposal ~ Papen In 
Government 0fIlces 

8415. SHRIM:All MADHUREE SINGH: 
Will the PRIME MINISTER pleased to state: 

<a> whether the scheme to modernise 
Government offices for speeding up 
disposal of papers and reducing routine 
work is at implemen1ation stage; and 

(b) if JO, the details theRof? 

1HE DEPUrY MINISTER IN THE 
MlNISTRY OF PERSONNEL. PUBUC 
GRIEVANCES AND PENSION (SHRI BIRBN 
SINGH £NOTI): <a) ad (b). Modem office 
aids such as computers. word processors: 
photocopiers. eleclrODic typewriters. etc .• 
are being increasingly used in government 
offices to improve the disposal of ~\)rk. 

Representation from Punjab 
National Bank SC/ST Emplo-

yees Welfare Association 

8416. SHRI SIMON TIOGA: Will the 
Minister of FINANCE be pleased to state: 

<a> whether the office beaten of Punjab 
National Bank SC/ST Employees Welfare 
Association has submitted Ill)' tepreI8Il-
talion in respect of violation of re.rvation 
proVISIOns and harassment to SC/ST 
employees by the Punjab National Bank 
Management on 24 December, 1986; 

(b) if so, the details daeof; and 

(c) the action taken/proposed against 
the erring officials responsible therefor? 

1HE MINISTER OF STATE IN 1HE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARy): <a> Yes, Sir. 

(b) The two main points raised in the 
representation of Punjab National Bank 
Scheduled Caste/Scheduled Tribes 
Employees Welfue Association relate to 
teSerVations for Scheduled Castes and 
Scheduled Tribes in promotions within the 
officers cadre and reservations in their 
posting in the zone from which they are 
promoted. Punjab National Bank has 
reported that its promotion policy from 
Junior Management Grade Scale-I to Middle 
Management Grade Scale .. D follows two 
tracks. both of which are selection based 
and therefore, in tenns of the reservation 
policy laid down by the Government, no 
reservations are applicable. but all 
Scheduled Caste/Scheduled Tribe officers 
within the actual nurnbec of vacancies are 
promoted lDlless found unfit For promotion 
from Middle Management Grade Scale-n to 
Middle Management Grade Scale-m. there is 
only one track promotion based on 
selection and the same principle applies to 
it also. In DlIlters of postinp, the bank 
has reported that it has vohmtarily adopted 
a policy wheleby on promotion from 
clerical to the officers cadre, to the extent 
of IS., and 71/21fo, the ScheduJed elite and 
Scheduled Tribe officers are tetained ill the 
same zone from which they are promoted. 
This policy, however, does not apply to 
postings on promotion within the officers 
cadre. 

(c) The bank has reported that none of 
its officials have erred ill the matter and 
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therefore. the question of taking action 
against any one of them does not arise. 

Opening of New Branches of Co-
Operative and PrIvate Banks 

8417. SHRI ANOOPCHAND SHAH: 
Will the Minister of FINANCE be pleased 
to ~tate: 

<a> the policy of Reserve Bank of India 
for glvmg pennlsslon to open new 
branches by nationalised banks; 

(b) whether there is any difference in the 
norms for opening up of new branches by 
co-operative and private banks; and 

(c) if so, the details thereof? 

mE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) ro (c). The aim of 
the current Branch Licensing Policy for 
1985-1990 for opening branches in the 
rural and semi-urban areas of the country by 
commercial banlcs is to achieve a coverage 
of 17.000 population in each development 
block and location of at least one bank 
office within a distance of 10 kms. from 
each village. For hilly Iracts regions which 
are sparsely populated and tribal areas, a 
relaxed population nonn of 12,000/10,000 
has been prescribed. 

The Policy of pernllttmg commercial 
banks to open branches in the urban and 
melropOlitan cenlres would be on vel}' 
selective basis and pennission would be 
granted only on need basis. 

The above p>licy applies both ro Public 
Sector and Private Secror commercial 
banD. This policy however does not apply 
to the COOpKabve bInD. However, in the 
matter of openinl of branches by urban 
COOJM!I'ative bInD, Reserve BInk of India 
has indicated that dUI policy wiD be 
restrictive and branches would be allowed 
only on a hiahly selective basis. In so far 

as opening of branches by cooperative 
banks in the semi-urban and rural areas are 
concerned, these are governed by the rules 
and regulations obtaining in the particular 
state where the bank is proposed to be 
located. 

Inspection Into Arralrs or New 
Bank or India 

8418. SHRI DINESH GOSWAMI: Will 
the Minister of FINANCE be pleased ro 
state: 

(a) whether m the month of August. 
1986, a team of officials of the Reserve 
Bank of India conducted an inspection into 
the affairs of the New Bank of India; 

(b) whether -any irregularities were 
found; 

(c) if so, the details thereof and action 
taken against the Bank; and 

(d) if no action has been taken so far, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY):(a) to (d). Reserve Bank 
of India conducts an Annual Financial 
Review of all the Public Sector Banks. The 
findings of the Review are commmlicated to 
the bank concerned for rectification of 
deficiencies. Wherever there is staff 
involvement, the bank is advised to take 
appropriate action against the persons 
involved. Reserve Bank of India also has a 
system of following up this matter with the 
bank concerned at regular intervals to 
ensure that the deficiencies are removed and 
necessary action is taken against the 
officials concerned. 

Reserve Bank of India hIS reported that 
it had conducted in August, 1986 III Annual 
Financial Review of New Bank of India 
with reference to its Financial position as 
on 31st December', 1985. Since the lep)rt 
is confidential. further details in this regard 
CIIlIlOt be disclosed. 
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Alleged Irregularities In New Bank 
~lndla 

8419. PROF. MADHU DANDAVATE: 
Will the Minister of FINANCE be pleased 
10 stale: 

<a> whether the attention of Government 
has been drawn to the news report 
appearing in the Hindi news papers 
'Jansatta' of 4 September. 1986 and 
'Navbbarat Times' of 27 January. 1987 
regarding certain irregularities in granting 
loans to certain persons by New Bank of 
India ; and 

(b) if so, the steps taken to check the 
irregularities? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARy): <a> Government have 
seen the two Newspaper reports. 

(b) In respect of allegations relating to 
loans granted &om Kadelganj Branch. New 
Bank of India has reported that it has given 
its permission to the Central Bmeau of 
Investigation for IauDcbing prosecution 
against the bank officials involved. The 
Bank has also initiated disciplinary 
poceedings against 2 of its officials 
involved in the case. 

As regards the other alleged irregula-
rities in the matter of granting loans 
referred to in the two Newspaper reports. 
Reserve Bank of India has been asked to 
look inJo the matter. 

Grant ~ Subsidy to Baaa UDder 
Procramme ~ Lou Meta 

8420. SHRI RANJIT SINGH OAEKW AD: 
Will the Minister of FINANCE be pleased 
to state: 

<a> wbeIba' Government are aware .... 
die .. ..t commeICial bInb in Gujlrat. 
under ... clileclhtea « Reaerve Bank of 
IDdia ....... up the ........ of loan 
meIa wIIb • IIIbIidy ad have disbuned 
... II» ... t'l' lad miDority -=dons for 

their economic upliflment; 

(b) whether Government are also aware 
that the banks, after disbursement of loan 
are now denied of subsidy by the State 
Social Welfare Deparbnent thus aggravating 
the burden on the poor loanees and the 
banlcs are facing problems of recovery; 

(c) if so, the details regarding 
bankwiseldistrict-wise pending cases of 
subsidy with the Social Welfare Department 
of Gujaral State, with the amolDlt of loan 
and subsidy involved; and 

(d) steps taken or proposed to be taken 
to sanction the amount outstanding for 
subsidy to be granted by the Social Welfare 
Department of Oujarat State? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SURI JANAR-
DHANA POOJARy): (a) to (d). The Reserve 
Bank of India has reported that it has not 
issued any directive to banks for organising 
Credit Camps. The Credit Camps are 
organised by Public Sector Banks on their 
own as a part of the overall measures taken 
by banD to bring about accelerated credit 
assistance .lD weaker sections. The )resent 
data reportin& system does not yield 
separate information in respect of loans 
disbursed duough Credit Camps since no 
cenlral IIlOIIiIorias of Credit Camps is 
considered 10 be either feasible or 
necessary. Howe¥ec. IS at the end of 
December 1985, advances to weaker 
sections by all scMduled COIamercial banlcs 
in Gujarat stood at Rs. 249 crores 
involving 863249 bonowa! .cc:ounts. 
Loans AJlctioned to sections 
(whether at bInk bnncbes or thmuah 
public functionI/Credit Camps) are to be I 
sanctioned in ICCOrdance with the ~-I 
ncrms and pIOC*Iures as laid down in 
Reaerve Bd of India' guidelines to banks 
in respect of IpIniaal. saction. intlRll 
rates IIpplicable, repayment lCheclules - for I 

loan CMeI c:ominc within the purview ofl 
...,_ cate&ories of priority IIJdDIII 
wabr aectioDI. & repnls diabunement of 
IUb8idy for .... cases by the Social 
Welf.re DepalIUWl of die Stale Oovern-
_. of 0ujarII - this is • IUbject which 
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faDa within the pll'View of the S'* ad Federal Republic of Genuny. 
Oovemment of Gujarat. 

8421. DR. V. VENKA TESH: Will the 
Minister of FINANCE be pleased to state; 

(a) whether Government had entered into 
an agreement with KFW - a West German 
financing agency for loan ad assistance; 

(b) if so, the tenns and conditions of 
the agreements and how much amount has 
since been leceived by Govamnent/Reserve 
BantofIndia; 

(c) whether any instance of misuse of 
the foreign exchange loan by the project 
wthorities has come to Government's 
rlotice; and 

(d) if so, the facts thereof and reason for 
delay in monitoring of foreign exchange 
fmance? 

mE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF FINANCE (SHRI 
BRAHMA DUM'): (a) Yes Sir; Government 
of India have signed several loan 
agreements with KFW for diffemu projects 
in differmt sectors. 

(b) The credit (soft portion) beats III 
inteleSt @ 0.7S'I» per annum with a 
repayment period of SO years. In addition 
there is commitment charge of 1/4'11 per 
amuun on undisbmsed loan amount. Mixed 
financina 10m agreements contain apart 
from soft lISistance, coJlUlleJcial credit of 
equal amount on standard commercial 
tams. 

TtD January, 1987 Indian Government 
has entered inID loan ap-eemelltl with KFW 
for the mlOUDl of about DM tall3 million 
md the total diabunementl has been to the 
ltune of about DM 9486 mi11ioa. 

(c) No. The foreip uchmae loaDs 
','hich .. to be u1i1ilecl • Ja' the 
Agreemmt between Govtmmenl of India 

(d) Question does not arise. 

PrIvate Sector M ...... to R_ 
Public Sector 

8422. SHRI AJOY BISW AS : Will the 
PRIME MINISTER be pleased m state: 

(a) whether my private sector maagen 
have been appointed on die Board of 
directors or as cbainnlll in JOJDe public 
sector organisations; IIId 

(b) if so, details of the public sector 
undertakings where such private sector 
managers have been appointed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PLTBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
cmDAMBARAM): <a) Yes Sir. 

(b) Private sector managers have been 
appointed either as Part-time Chairmen or 
as non-official Part-time Directors on the 
Boards of ~me public sector undertalung~. 
As per available infonnation. private sector 
managers have been appointed for varying 
periods as Part-time Chairmen in the 
following plblic undertakings: 

1. Air India. 

2. Indian Airlines. 

3. E1ecuonics Trade & Technology 
Developnent Corporation. 

4. Nadcmal Fihn Deve10pnent 
CoqxnIion 

Dependina upon the pIOVlSlODS of the 
re1ev_t Stabile or Memcnndum or Articles 
of AIsocia1ian of plbJic undertakinp. 
manaa" from Ibe privaae seclDr are, 
sometimes. appointed to the Board u piIt-
time lDl-official Ditec10n on die bail of 
their qua1ificaliaas.. aperimce. ba-
lI'Ound aid the need. 
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Portfolio Investment Scbeme for 
NRI 

8423. SHRI RAJ KUMAR RAI: Will the 
Minister of FINANCE be pleased to state 
the details of the background and purpose 
behind introduction of the Portfolio 
Invesunent Scheme for non-resident 
Indians? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF FINANCE (SHRI 
BRAHMA DUlT): The Scheme was 
anno\Dlced in 1982 on the recolnmendation 
of a Working Group set up to make a study 
of the flow of foreign exchange remittances 
into India by Indian Nationals Resident 
abroad and Foreign Nationals of Indian 
Origin against the background of growing 
adverse balance of merchandise trade 
account and consequent need for 
encouraging the now of inward remittances 
to minimise the prcsssuTe on balance of 
payments positIon. The Group 
recommended 'int~r alta', Introduction of the 
Portfolio In\,cqmcnt Scheme i c. purchase 
of existing clIlllty ,harcc; quoted on the 
Stock Exchange,-

I Trandation I 

Demand for Inclu~i()n of Tharu and 
Kol Tribt", of Bihar in Li~t of 

Sch~dulcd Tribe~ 

*X425. SBRI VIJ()Y KUMAR YADAV: 
WiJJ thc ~1mJ'1~r of \\,ELFARE he plclt\cd 
to ~tate: 

(a) whcther (~()\'cmment of Bihar have 
rcquested the lJnion (Jovcmmenl to include 
Tharu and Kol tnhcs of Bihar in the lIst of 
Scheduled Tribe,: 

(b) If so, the detail~ thCTcof~ and 

(c) the rcaction of Government thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY ()F WELFARE (SHRI GIRIDHAR 
G()MANC,(»: (a) to (c). The proposal to 

include Tharu and Kol tribes of Bihar in the 
list of Scheduled Tribes along with similar 
other proposals is being considered in the 
context of the proposed comprehensive 
revision of the lists of Scheduled Castes 
and Scheduled Tribes. 

The recommendations received from the 
Government of Bihar. however. cannot be 
disclosed in the public interest. Further, 
amendment in the eXlstmg lists of 
Scheduled Castes and Scheduled Tribes can 
be done only through an Act of Parliament 
in view of Articles 341 (2) and 342(2) of 
the Constitution. 

Vacancies of Chief Vigilance 
Officers 

8426. SHRI KUNWAR RAM: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the posts of Chief Vigilance 
Officers are lying vacant in many 
Government Departments and Public 
Undertakings; 

(b) if so, the details thereof; and 

(c) steps proposed to be taken to fill up 
thesc POSL~ immediately? 

THE MfNISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) and (b). As on 
15.4.1987, the posts of ChIef· Vigilance 
Officcrs in 15 Ministries/Departments and 
69 Public Undenakings have not been filled 
up on a regular ba~is. 

(c) The steps proposed to fill up the 
posts include 

(a) identifying officers who are 
wiJJing to work as CVOs. 

(h) CUlling down the delay in making 
appointment through a simplified 
procedure, and 

(c) providing incentives for officers 
deputed a.~ CVOs. 
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[English] 

Retirement Dates or Government 
Employees 

8428. SHRI SRffiALLAV PANIGRAHI: 
SHRI HB. PATIL: 
SHRI LAKSHMAN MALUCK: 
SHRI PARASRAM BHARDWAJ: 
SHRI R.M. BHOVE: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government propose to 
follow a new method in the matter of 
retirement of Central Government 
employees whereunder the Central 
Government employees will be allowed to 
retire twice in a year i.e. on the 30th June 
and the 31st December of every year after 
reaching the age of superannuation; and 

(b) if so, the time by which this 
proposal is likely to be implemented? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBUC 
GRIE. V ANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI): (a) No, Sir 

(b) Does not arise. 

Age of Entry In Government 
Service for Women 

8429. SHRI PRAKASH V. PATIL: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the age of entry in 
Government service is same for men and 
women; 

(b) if so, whether Govemnlent propose 
to consider raising the age limit to 35 
years, the time by which women will have 
grown up children and they can take up 
some jobs like :1 teacher, telephone 
operator, nurses etc; and 

(c) if not. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBUC 
GRIEV ANCES AND PENSIONS (SHRI 

BIREN SINGH ENGTI): (a) The age limit for 
entry in Government service is the same for 
men and women in general but the upper 
age limit for appointment to Group 'C' and 
'D' posts filled through the Staff Selection 
CommissionlEmployment Exchange in the 
case of widows, divorced women and women 
judicially seperated from their husbands, 
who are not remarried, is 35 years (upto 40 
years for members of SC & ST). 

(b) Yes, Sir, 

(c) Docs not arise. 

Shares of U.T.I. and L.I.C. In 
Industrtial Credit and Development 

Syndicate, Manlpal 

8430. SHRI BHAITAM SHRIRAMA-
MURTY: Will till" Ministcr of FINANCE be 
pleased to slate: 

(n) whcthcr the Unit Trusl of India and 
Life Insurancc Corporation of India are the 
top most sharchnldl--rs of the Industrial 
Credit and Development Syndicate, 
Manipal; 

(b) whether it is a manufacturing 
company coming under the category of an 
investment company; and 

(c) if so, the reasons for supporting this 
company by U.T.I. and L.I.C by purchasing 
its shares? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
ST ATE IN THE MINISTRY OF FINANCE 
(SHRI BRAHMA DUTf): (a) Unit Trust of 
India and Life Insurance Corporation of 
India are holding equity shares of Industrial 
Credit and Development Syndicate LId., 
Manipal of the face value of Rs. 15.83 
lakhs (10.68%) and Rs. 9.06 lakhs (6.04%) 
(as on 17.2.87) respectively. 

(b) This compar.y is a finance company 
and not a manufacturing company. 

(c) The shares of the company were 
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acquired by Unit Trost of India .00 Life 
Insurance Corporation of India as a result of 
mnalgamation of Syndicate Bank Ltd. at the 
time of nationalisation of Banks. Since 
then no further shares have been taken up 
in company. 

Retention of LR.s. Pool 
Attommodatlon Beyond 

Perm_lble Period 

8431. SHRI SARFARAZ AHMAD: Will 
the Minister of FINANCE be pleased to 
stale: 

<a> whether I.R.S. Officers are allowed 
to retain Government accommodation in 
Delhi even after their tenure of deputation 
at Centre is over; 

(b) if so, the reasons thereof; and 

(c) the steps taken or to be taken to 
ensure that such Government houses are 
vacated as per rules and allored to eligible 
officers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR! JANAR-
DHANA POOJARY): (a) Yes, Sir. 

(b) On requests from the individual 
Officers, retention of accommodation by 
the allottee officers beyond the permissible 
period is allowed, on merits of each case, 
lDlder the provisions contained in the 
Department of Revenue (Allotment) Rules, 
1964. 

(c) Eviction proceedings to get the 
departmental pool houses vacated are 
initiated under Public Premises (Eviction of 
Unauthorised Occupants) Act, 1971. 

Payment to Kamataka out or 
National Savings 

8432. SHRI V.S. KRISHNA IYER: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the total amolDlt paid to Kamataka 
dming 1986-87 out of national savings; 

(b) whether the whole amount has been 
relt.aSed by Government; and 

(c) if not, when Will the balance amount 
be released? 

THE MINISTEr! OF STATE IN THE 
MINISTRY OF FINANCE (SHR! JANAR-
DHANA POOJARy): (a> to (c). Dming 1986-
87, an amolUlt of Rs. 110.71 crores was due 
to Government of Kamataka as a loan 
assistance against net small savings 
collections in the State. The entire amount 
has been released. 

Projects Delayed In Madhya 
Pradesh 

8433. SHRI PRAT AP BHANU SHARMA: 
Will the Minister of PROGRAMME IMPLE-
MENT A nON be pleased to state: 

(a) whether Government have reviewed 
and monitored the implementation of 
various irrigation, power, coal, fertilisers, 
steel and petroleum projects under different 
stages of construction in Madhya Pradesh 
during the last two years; 

(b) if so, the details thereof; and 

(c) the steps propose to expedite the 
implementation of these projects? 

THE MINISTER FOR PROORAMME 
IMPLEMENTATION (SHRI A.B.A. GHANI 
KHAN CHOUDHURY): (a) Yes, Sir. 

(b) Ministry of Programme Implemen-
tation monitors closely progress of only 
Central Sector Projects costing more than 
Rs. 20 crores. A statement indicating 
projects in Madhya Pradesh in Power, Coal, 
Fertiliser and Steel sectors is given below. 
Salient features of the projects are indicated 
against each. There are no central projects 
in Madhya Pradesh in the Petroleum and 
Irrigation sectors. In addition, the 
implementation of all the central projects 
is also critically reviewed and monitored 
monthly and quarterly by the concerned 
administrative Ministriesl Depart-ments. 
Ministry of Programme Implemen-tation is 
also associated in these review meetings. 

(c) Steps taken to expedite the 
implementation of these projects include: 



73 Written Answers VAISAKHA 9, 1909(SAKA) Written Answers 74 

(i) preparation of realistic project 
reports and implementation plans; 

(ii) approval of advance action for 
development of infrastructure at 
project site, pending Government's 
fonnal sanction to the project; 

(iii) ensuring adequate funding from 
beginning to end; 

(iv) effective monitoring through 
Monthly Flash Report System; 

(v) constant pressure on project auth-
orities for expeditious completion 
of the projects; and 

(vi) coordination meetings at various 
levels to resolve inter-ministerial-
issues, problems relating to delays 
in supply of critical equipment by 
vendors/suppliers, problems of in-
adequate mobilisation of man-
power/construction equipment of 
various contractors and construction 
agencies etc. 

Statement 

List ofCenlral Projects Costing more than Rs. 20 Crores under Impiementalion in 
Madhya Pradesh 

Sri Name of Project 
No. 

1. 

3. 
4. 
5. 
(,. 
7. 
K. 
9. 

COAL 
Amlohri OC (NCL) 
Dudhichua OC (NCL) 
Jayant (x: Expn. 
Gevra Expansion 
Kusumlmda ex: 
lhindurga OC 
Amlai {)C 
Bangwar UG 
Balgi UG 

10 Risrampur DC 
11. Churcha West 
12. Ohanpuri 
13. Dipka 
14. Rajgamar UG 
15. Rajnagar 
16. Ramnagar UG 
17. Tand~i UG 

POWER 
1. Korba STPP-I 
2. Vindhyachal STPP 
3. Korba STPP - n 

STEEL 
I. Bhilai 4 MT Expn. 
2. Bailadila-D (C) 
3. Bailadila-V (FOH) 

FERnUZER 

Date 

6/82 
2/84 
In9 

12{79 
12{74 

1(17 
3/84 
5/85 
9/83 
3(13 
3/85 
9n9 
6/85 

10(15 
10(19 
10n8 
9/85 

4(18 
6/82 
9/81 

2(78 
11/80 
9/82 

1. Vijaypur Project(NFL) 3/84 

Sanctioned 
Cost (Rs Cr) 

323.32 
289.68 
77.36 
50.08 
17.13 
24.87 
30.82 
25.14 
28.00 
9.67 

32.64 
24.10 
56.05 
9.58 

12.43 
9.65 

51.58 

450.80 
911.57 
457.98 

937.71 
11.78 
25.94 

587.10 

Now anticipated 
Date of Cost (Rs Cr.) Date of 
commisso 

3/90 
3/94 
3/84 
3/88 
3/85 
3/82 
3/89 
3/89 
3/89 
3/85 
3/89 
3/85 
3/89 
3/82 
3/85 
3/86 
3/94 

9/84 
12/89 
3/89 

12/81 
6/84 
3/86 

12/87 

323.32 
289.68 
313.61 
224.39 
168.45 
63.12 
40.02 
25.14 
28.00 
37.20 
32.64 
64.66 
56.05 
33.92 
27.14 
23.50 
51.58 

742.50 
1349.91 
675.53 

2145.50 
29.52 
30.77 

587.10 

commisso 

3/92 
3/94 
3/89 
3/92 
3/88 
3/88 
3/90 
3191 
3/89 
3/87 
3/89 
3/89 
3/89 
3/88 
3/87 
3/89 
3/94 

8/87 
12/89 
8/89 

9/88 
6/87 
12186 

12/87 
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Funds to Andbra Pradesh lor 
Special Component Plan and Tribal 

Sub-Plan 

8434. SHRI V. TULSIRAM: Will the 
Minister of WELFARE be pleased to state: 

(a) whether Andhra Pradesh Government 
have asked the Union Government for more 
funds for the Special Component Plan and 
Tribal Sub-Plan for each of the remaining 
years of Seventh Plan; 

(b) if so, the details of the funds 
sought; and 

(c) the reaction of Union Government 
in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRIDHAR 
GOMANGO): <a) to (c). The Special Compo-
nent Plan and the Tribal Sub-Plan in each 
State is a sub-plan within the State Plan 
and funds for it have to be found by 
eannarking by concerned States themselves. 
The Andhra Pradesh Government asked for 
higher allocation of Special Central Assis-
tance. Funds for the Special Central Assis-
tance available with the Govt. of India are 
limited by the Seventh Plan and are alloca-
ted keeping in view the needs and eligibi-
lity of all the States. Andhra Pradesh Govt. 
gOl their due share of Special Central Assis-
tance for SCP and TSP in 1986-87 and will 
also get their due share during the current 
financial year. 

Rise in Prices 01 CTV Sets 

8435. SHRI Y ASHW ANTRAO GADAKH 
PA TIL: Will the PRIME MINISTER be 
pleased to state: 

<a> whether there has been a rise in the 
prices of colour television sets during the 
last six n.onths and slackening of demand; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) the production of colour television 
sets during 1985 and 1986? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI K.R. NARAYANAN): <a> 
The consumer price of me Colour TV sets 
having a value exceeding Rs. 5000/-, has 
gone up by Rs. 250/- plus local taxes. 
There is, however, no slackening of demand 
for crv sets. 

(b> The rise in price has resulted due to 
increase in excise duty of Rs. 250/- on 
colour TV sets of screen size above 36 ems 
and having a value exceeding Rs. 5000/-. 

(c> The production of Colour TV sets 
during calendar years 1985 and 1986 was 
6.8 lakhs and 8.5 lakhs respectively. 

Rates or Duties on Essential Goods 

8436. SHRI K. RAMAMURTHY: Will 
the tdinister of FINANCE be pleased to 
state: 

<a> the names of essential goods where 
the customs and excise duties are of a penal 
magnitude running to 200 per cent and 
more; and 

(b) the steps being taken to ensure that 
the furore rise in revenues comes only from 
an enlarged production and tax base, which 
will in tmn end in stimulating economic 
acdvity in general and business in 
particular? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): <a) On the central 
excise side no essential goods carry an 
excise duty of 200% or more. Import duty 
at such rates is, however, charged on a 
nmnber of items of chemcials, plastics, 
rubber t man-made fibres, ceramic items, 
glass and glassware, metals, machinery and 
instruments and motor vehicles. 

(b) The possibility of increasing reve-
nue collection from an enlarged production 
and tax base is feasbile in respect of central 
excise revenue rather than ~ustoms revenue. 
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Excise duty rates in general are not very 
high, more particularly in respect of essen-
tial goods. While raising the rates of 
central excise duty on revenue considera-
tions, the revenue increase is sought to be 
obtained more from an enlarged production 
and tax base than merely from higher rates. 

Payment of Customs Duties on 
Exports by Ferro Alloys 

Corporation 

8437. SHRI ANANTA PRASAD SETHI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Charge Chrome plant 
Randia, in the district of Balasore, Orissa 
of the Ferro Alloys Corporation India 
Limited is exporting its products; 

(b) if so, the amolDlt of Foreign Excha-
nge earned by it during 1986-87; 

(c) whether the Corporation has paid all 
customs duties; 

(d) if not, the measures taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b). MIs. Ferro 
Alloys Corporation are exporting charge 
chrome manufactured by them since 
October, 1983. During the year 1986-87, 
they earned foreign exchange amounting to 
Rs. 23.6 crores. 

(c) and (d). Being a 100% Export Orien-
ted Unit, they are exempted from payment 
of customs duties on the specified imponed 
inputs required for their export production. 

Facilities to Scientists 

8438. SHIUMATI JAYANTI PATNAIK: 
Will the PRIME MINISTER be pleased !O 
state: 

<a> whether there is' a need to live better 
facilities and to provide better service condi-
tions to the scientists in order to attract 

good talent for scientific research; 

(b) if so, the steps taken and proposed 
to be taken by Government in this regard; 
and 

(c) the steps taken to make scientific 
pursuits an attractive profession? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOOY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI K.R. NARAYANAN) : 
(a) to (c). Yes, Sir, a number of steps has 
been taken to elevate the status of Scien-
tists and Technologists and to improve 
their working conditions with a view to 
attracting good talent for scientific research 
and making scientific pursuits an attractive 
profession. Some of these are: 

The scheme of flexible complementing I 
merit promotion is being introduced in 
all the scientific departments! organi-
sations. 

Programmes have been lalUlched through 
which core group of scientists are 
created in the country with all the nece-
ssary modem facilities required for 
pursuing research in new and frontier 
areas of science. 

Special schemes are heing implemented 
to provide assistance to scientists for 
atten(ling international conference 
besides enabling YOlDlger scientists to 
sttend specialised training programmes 
outside India 

There is a provision for temporary place. 
ment of scientists and technologist! 
undez the scheme of Scientists' Pool. 

New scientific departmentsl organisa. 
tions such as Depar1r&lents of Biotechno· 
logy, Ocean Development. Envm,n· 
ment. Non-Conventional Energy Sour· 
ces, Centre for Development of Telema· 
tics have been. set up and some of theM 
are in high technology .-eas. These .,. 
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likely to provide betteI' job opportuni-
ties for the scientists and teclmologists. 

TIle financial allocation for science and 
technology activities have been increa-
sed substantially over successive Five 
Year Plans. 

Delegation of enhanced administrative 
and financial powers have been made to 
scientifIC insititutions to improve the 
organisational efficiency and working 
conditions of scientists. 

A number of schemes have been 
initiated for recognising talented yOlmg 
scientists and providing them appro-
priate research facilities. 

Fellowship and Associateship are being 
provided alongwith appropriate facili-
ties. 

Research in new and frontier areas of 
science is encouraged by larger funding 
and sophisticated instruments are being 
made available through the Regional 
Sophisticated Instrument Centres. 

Mal-Functioning or Integrated 
Tribal Development Agency in 

Andhra Pradesh 

8439. SHRI T. BALA GaUD: Will the 
Minister of WELFARE be pleased to slate: 

(a) whether Government have received 
representations on the mal-functioning of 
Integrated Tribal Development Agency in 
ccnain districts of Andhra Pradesh; 

(b) whether Integrated Tribal Develop-
ment Agency officers are implementing 
policies to wean tribals away from non-
productive activities in West Godavari 
region; 

(c) if not. the reasons therefore; and 

(d) whether Government propose to take 
any action to enthuse the State Govelnment 
to rectify existing malaise in such distriClC;? 

THE DEPurY MINISTER IN THE MINIS-
TRY OF WELFARE (SHRI GIRIDHAR 
GOMANGO): <a) While no representation 
on mal-functioning of Integrated Tribal 
Development Agency (ITDA) in Andhra 
Pradesh, as such, has been receiVed, there 
were some representations about liquor/ 
arrack shops allegedly opened by ITDA in 
one district. 

(b) The ITDAs are implementing poverty 
alleviation programmes with emphasis on 
beneficiary oriented schemes to economi-
cally assist tirbal families through produc-
tive activities. 

(c) Does not arise. 

(d) The Government of India together 
with State Government review the working 
of ITDAs from time to time with a view to 
identifying problems and taking corrective 
action. 

Training to Officers of United 
India Assurance Co. 

8440. SHRI R.S. MANE: Will the 
Minister of FINANCE be pleased to state: 

(a) the steps taken/proposed to improve 
the functioning of nationalised insurance 
companies; 

(b) whether any administrative or mana-
gement training is imparted to officers of 
United India Assurance Company, if so, the 
details thereof; 

(c) whether any time-bound programme 
for improvement of the functioning of the 
United India Assurance Company has been 
drawn, if so, the details thereof; 

(d) whether Chairman of the company 
has fixed specific time for hearing the 
problems and complaints of the policy-
holders and others c~ncemed; and 

(e) if not. the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE <SHRI JANAR-
DHANA POOJARY): <a) The nationalised 
insurance companies have taken a number 
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of effective steps for improving their 
functioning. These include simplification of 
procedures for claim settlements, delegation 
of financial and executive powers, setting 
up of Grievances Redressal Cells for prompt 
redressal of customer grievances, availabi-
lity of senior officers from Chainnan to the 
Branch level to personally hear the grievan-
ces of customers on a specified day f!Nery 
month, settlement of pending motor acci-
dent claim through Lok Adalats and introduc-
tion of microprocessors. 

(b) The United India Insurance Co. has a 
fulfledged Training College in Madras where 
officers up to the level of Deputy Managers 
are imparted training in subjects like 
accounts, administration, management. vigi-
lance, etc. In addition, suitable officers are 
selected for specialised training like re-
insurance and engineering. Suitable officers 
are also sponsored to participate in inter-
national Seminars in order to update them 
with latest international standatds and 
nonns. 

(c) LIC, OIC and its subsidiary compa-
nies, including United India Insurance 
Company, have drawn up their own Corpo-
rate Plans and prepare time-bound progra-
mmes annually based on the Corporate 
Plans. Government also monitors the perfor-
mance of UC and GIC on a quaterly basis. 

(d) The chairman is exclusively availa-
ble for listening to the complaints and 
grievances of the policyholders and others 
concerned between 3 to 5 PM on the first 
Tuesday of every month. He is also availa-
ble on other days as well, whenever he is 
in station. 

(e) Does not arise. 

Export or Opium 

8441. SHRI R.M. BHOYE: Will the 
Minister of FINANCE be pleased to state: 

<a> the quantity of opium exported and 
the foreip .exchange emned therefrom 
during the last three years year-wise; 

(b) the names of the countries to which 
opium was exported; 

(c) the parts of the comllry where poppy 
is grown and the total acreage of land under 
poppy cultivation during the last three 
years, year-wise; 

(d) the number of opium factories in the 
counlly at present and their location; and 

(e) the facilities provided 10 the poppy 
growers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DUANA POOJARy) : (a) The quantity of 
opium exported and the foreign exchange 
earned therefrom during the last three years 
are as under:-

Year Quantity 
exported 
@90OC 
(Metric 
tomes) 

1984-85 757 
1985-86 660 
1986-87 618 
(provisional) 

Foreign excbanp 
earned 
(Rs. in crores) 

27.65 
24.29 
25.50 

(b) During the last three year5y opium 
was exponed mainly to U.s.A.. U.S.s.R., 
Japan. U.K. and France. 

(c) Opiwn poppy is cultivated in 
notified tracts in Uttar Pradesh, Madhya 
Pradesh and Rajasthan. The total acreage of 
land that was licensed for poppy cultivation 
dming the last three years was as under.-

Crop year 

1983-84 
1984-85 
1985-86 

Total acreage of land 
(in hectares) 

25.520 
25,487 
24,361 (provisional) 

Cd) There ue two Government Opium 
and Alkaloid factories. one • Ghazipw' 
(U.p.) and the other at Neemuch (M.P.). 
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(e) A lambardar is appointed by the 
Ocwemment in each village to provide the 
necessary guidance and assistance to the 
cultivators in all matters relating to poppy 
cultivation. The results of RSearch conduc-
ted on various aspects of poppy cultivation 
is disseminated to the cultivators for their 
benefit 

During weighment and settlement opera-
tions, all facilities are provided to the culti-
vators. 

On tendering their opium, without wait-
ing for the fmal analysis report, on the 
basis of preliminary assessment, a provisio-
nal payment of 90% of the value of opium 
is paid to the cultivators on the spot 

In case of crop damage, conditions for 
issue of licence are also relaxed. depending 
upon the merits and circumstances of the 
case. 

Declaration or Aaets Under FERA 
Ammesty' Scheme 

8442. SHRIMATI N.P. JHANSI LAK-
"SHMI: Will the Minister of FINANCE be 
pleased to state: 

<a) the number of people who have decla-
red their assets under the FERA Amnesty 
Scheme during the last three months upto 
dale; 

(b) whether many people against whom 
cases are going on in different courts have 
DOt disclosed their assets; and 

(c) if so, the reaction of Government in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
BRAHMA DUTI): <a> The FERA Amnesty 
Scheme wu valid upto 31st March 1987 
IDd upto that period the RBI has received 
475 declarations involving about Rs. 67 
cmres. 

(b) and (c). The Scheme is not appliea-

ble where criminal prosecution or Idjudi-
cation proceedings have already been 
lalDlChed by the Directorate of Enforcement. 
It ~ however, open for the concerned 
parties against whom criminal prosecution 
or adjudication proceedings have been initia-
ted to make voluntary declarations ~ut 
other transactions which are not covered by 
the aforementioned proceedings. 

Evaluations of Super Computer 

8443. SHRI SHARAD DIGHE : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the evaluation of super 
computer marketed by Japan has been 
completed; 

(b) if so, the details thereof; 

(c) whether any order for purchase of 
super computer has been placed with any 
Japanese finn; and 

(d) if so, the details thereof! 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF OCEAN DEVELOP-
MENT,ATONnCENERGY,ELECTRONlCS 
AND SPACE (SHRI K.R. NARAYANAN): (a) 
and (b). An evaluation of some of the super 
computers marketed by Japan has been com-
pleted. Among them are the super compu-
ters SX-l and SX-2 manufactured by Nippon 
Electric Corporation (NBC) of Japan. 

(c) and (d). No order for purchase has 
been placed. But the Indian Institute of 
Science has issueci a letter of intent for SX-
2 super computer with NBC. 

[Translation] 

Wasteland Development by 
Private Sector 

8444. SHRI BALW ANT SINGH 
RAMOOWAUA: 

SHRI TElA SINGH DARDI: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 
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(a) whether National Wac;teland Develop-
m~nt Board has advised Government to 
encourage plantation of trecs on wastcland 
by the private sector; and 

(b) if so, Government's reaotlon in the 
matter'! 

THE MINISTER ()F STATE IN THE 
MINISTRYOFENVIR{)NMENT ANDF()RES-
TS (SHRI Z.R. ANSARI) : (a) and (b). The 
Central Government are not promoting the 
entry of privatc companies to take up the 
reclamation of wasteland inside forests. 

I English ! 

ShifUna: of Industries to Rural 
Area., 

8445. SHIH P.M. SA YEED: WIll the 
Minister of ENVIRONMENT AND FORESTS 
be plecL~cd to slale: 

(a) whether incentives arc proposed to 
be offered 10 the indu .... tricC\ t~l shift their 
UnlL\ 10 rural areas In order to curb pollu-
lion; and 

(b) If ~O, the details of the scheme and 
rcslxlOse thereto? 

THE MINISTER OF STATE IN THE 
~f1NlSTRY{)F ENVIR()NMENT AND FORE-
STS (SHRI Z.R. ANSARI): (cl) and (b). 
Incentives are provided to encourage Indus-
tries to shift from urban areas as a meac;ure 
of decongesting thc overcrowded cities and 
for reducing pollution. Capital gains ari-
sing from transfer of buildings or lands 
used for the purpose of business are exemp-
ted from tax if these are used for acquiring 
lands or conSb'UCting buildings for the pur-
pose of business at the new place. From the 
financial year 1983-84 this exemption has 
been further extended to capital gains ari-
sing from transfer of machinery and plmts 
also. However. the response of industries to 
such incentive has not been encouraging. 

Utilisation of PL480 Funds 

8446. SHRI DIGVIJA Y SINGH: Will the 
Minister of FINANCE be pleased to state: 

<a> the total accoumulation of the PL 
480 funds which could be utilised for speci-
fic progr31T&mC5 in India; and 

(b) whether any other fund is proposed 
to be used in Gujarat which is facing drou-
ght for the second consecutive year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
BRAHMA DUTI): <a> A US-India Fund for 
Educational, Cullural and Scientific Coopera-
lion has been established on 7th January, 
1987 with an initial capita) of Rs. 127.5 
crorcs out of the US-held rupees in India. 
Thi~ amount together with the interest acc-
rued ulereon is to be utilised for fmancing 
nlulually agreed collaborative activities in 
the areas cf education, culture and science, 
between the two countries. 

(b) There is presently no proposal for 
utIlIsmg any ext~mally aided fund for fman-
cmg dn>ught relief. Such requirements are 
being met out of our own re5('urc.es. 

Premises taken on Rent in 
Paharganj area by New 

Bank of India 

8447. SHRI RAM BHAGAT PASWAN: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government are aware that 
New Bank of India has taken on rent some 
premises in Paharganj area of Delhi at a 
very high rent and rent has been paid for 
the last more than three years but clearing 
house has not yet been opened; and 

(b) if so, the details thereof] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI IANAR-
DHANA POOJARY): <a) and (b). New Bank 
of India has reported that it had taken a 
covered area of 3S00 sq. ft. in M.C.D. Buil-
ding, Desh Bandhu Gupta Road. Paharganj. 
New Delhi. in July 1983 for a period of S 
years at a monthly rent of Rs. '1Il .. 0001 ... 
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The Bank has reported that the rent paid by 
the Bank works out to Rs. 5.73 per sq.ft. 
whereas the pevailing rates are much 
higbee. 

TIle premises coluld not be utilised for 
housing Bank's Clearing Cell due to certain 
shoJtcomings/problems like parking/traffic 
congestion. These are now being used by 
the Bank for otbel' purposes. 

Inter-State Child Trade 

8448. SHRIMATI USHA CHOUDHARI : 
Will the Minister of WELFARE be pleased 
ID state: 

(a) whetha' Government are aware of the 
inter-state child trade nut by several institu-
tions in the countty; and 

(b) if so. the steps proposed to check 
it? 

mE DEPUrY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRIDHAR 
GOMANGO): (a) No such infonnation is 
available. 

(b) Does not arise. 

Equipment L.easlng Bud""! by 
CHI and UTI 

8449. SHRI PRATAPRAO B. BHOSALE: 
Will the Minister of FINANCE be pleased 
to swe: 

(a> wilefha' Central Bank of India md 
Unit Trust of India have agreed to undertake 
equipment leasinc business; 

(b) if so details Ibereof; 

(c) the capiW aulhorised to them with 
m.e of adt; and 

(cl) the fields of work proposed to be 
covececl by this joint organisalion of Public 
Sector Undertatinp? 

11IE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MJNISTER OF STATE IN 
1111 MINISTRY OF FINANCE (SHRI 
a.AIIMA DUTT) : (a> Yea. Sir. 

(b) and (c). Share capital initially will 
be Rs. 3 crores to be subscribed by Central 
Bank of India S III, Unit Trust of India 30% 
Housing Development Finance Corporation 
19%. 

(d) The leasing company will provide 
lease finance fer plant and machinery requi-
red in infrastructural facilities such as pollu-
tion control, effiuent treatment, water 
supply and treatment, energy savings devi-
ces, construction material handling, etc. 

Implementatlol. of Projects In 
Orissa 

8450. SHRIBRAJAMOHANMOHANTY: 
Will the Minister of PROORAMME IMPLE-
MENT A nON be pleased to state: 

<.> the various Central Projects in 
Orissa for which allocation of funds was 
made during Sixth Plan; 

(b) whether the entire funds were 
utilised; 

(c) if not, the nsons therefor; 

(d) whether any assessment has been 
made about the escalation in the cost of on-
going pojec1S; md 

(e) if so, the details thereof? 

THE MINISTER FOR PROORAMME 
IMPLEMENTATION (SHRI A.B.A. GHANI 
KHAN CHOUDHURY): (a) to (e). The infor-
mation is being collected and will be placed 
on the table of the House. 

Esclle Duty 011 Machine-Made 
Matdles 

8451. SHRI S.O. OHOLAP: Will the 
Minister of FINANCE be pleated to stare: 

(a> the number of mechmised aad cott-
.. JIWCh fctories in the counlly; 

(b) whether any representalicms have 
been received Ibout the levy of bijh excUe 
duty on IUChine-IIude mate.. IIId if 10, 
details 1heIeof, 
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(c) whelM' 
reduce excise 
matches to 
factories; 

Government propose to 
duty on machine-made 

protect the mechanised 

(cl) if so, details thereof; and 

(e) if not, the reasons thereof! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : <a) The number of 
units in the fully mechanised sector 
(WIMCO) is S. The number of unirs in the 
semi-mechanised sector with capital 
inves1ment not exceeding RI. 20 lakhs is 
around SO. The number of units in the 
cottage sector is arolDld 7000. 

(b) to (e). Some representations have 
been received from Mis. WIMCO regarding 
excise duty differential in matches produced 
by them and the non-mechanised sector. 
'These are under consideration of the 
Government and a decision will be taken in 
due course. 

Raising Age Limit for Backward 
Communities In Government 

Jobs 

8452. SHRI A.C. SHANMUGAM: Will 
the PRIME MINISTER be pleased to stale: 

<a> whether Government propose to 
raise the age limit for joining Government 
jobs for the candidates belonging to 
backward communities; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBUC GRIE-
V ANCES AND PENSIONS (SHRI BIREN 
SINGH ENGTI) : (a) No, Sir. 

(b) Does not arise 

CentraDy Sponsored Schemes 
In Bihar 

8453. SHRI SYBD SHAHABUDDIN 
Will the Minister of PLANNING be pleased 
to state: 

<a> the total outlay for major Centrally 
sponsored schemes in respect of Bihar 
under the Seventh Five Year Plan; 

(b) the actual expenditure during 1985-
86 and 1986-87 and the allocation for 1987-
88; and 

(c> the contribution of the State Govern-
ment in each scheme in tenns of percentage 
of total expenditure? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI SUKH 
RAM) : <a> to (c). Statement containing the 
list of major Centrally sponsored schemes 
in Bihar, indicating pattern of funding and 
allocations/expenditure dming Seventh Five 
Year Plan, 1985-86, 1986-87 and 1987-88 
is given below. 
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Llberallsatlon or 11>01 and I.·CI 
schemes ror subsld)' to ne,,' 

Je:ntcrpreneurs 

845~. SHRI RADHAKANTA DIGAL: 
Will the Minister of ANANCE be pleased 
to state: 

(a) whether the Industrial Finance Corpo-
ration of India and Industrial Development 
Bank of India have IibcraJjsed lllC SChCI11CS 

for subsidy to new enterpreneurs; 

(b) if so, ll1c reasons thereof; 

(c) the number of en tcrpreneurs who 
havc availed of the lOBI and IFCI l,)ans, 
scp~U'611cly, since the Introduction of ll1e 
scheme, State-wise; and 

(d) lllC details thereof! 

THE MINISTER Uf-' STATE IN THE 
1\1INISTRY Of FJl\ANCE (SHRI JANAR-
DHANA POOJAR Y) : (a) and (b). lOBI and 
IFCI have a number of schemes which go to 
benefit new entrepreneurs. These include the 
Risk Capital Scheme and Seed Capital and 

Special Capital Schemes for providiq 
. ec:luity support to entrepreneurs. The IFCI 

ha_4; reported that the Risk Capital Scheme 
operated by Risk Capital Foundation, an 
organisation sponsored by IFCI, has been 
libcraliscd in March, 1987. The Scheme has 
been I ibcraliscd to provide a wider coverage 
and keeping in view the general increase in 
ll1e project cost. lOBI has reported that 
ll1ey have not made any liberalisation in 
respect of Seed Capital Scheme/Special 
Capital Scheme, operated by them for 
providing equity support to the enterpre-
ncurs selling up projects in the small scalel 
medium scale scctor.;, in the recent pac;t. 

(c) and (d). A staunent - I showing the 
State-wise details of number of beneficia-
ries, numQer of projcCLC; and the assistance 
sanctioned by Risk Capital Foundation, 
since its inception, is given below. A state-
ment - II giving details about Seed Capitall 
Special Capital Schemes is also Biven 
below. 

Statement - I 

Break up of the promoters' projects antI a.' .... islance sanctioned by RC F on Stale-wise basis 
as on lite 3 I ~t /)ecember, 1986 

State Num'bcr of Number of Assistance Sanctioned 
beneficiaries projects (Rs. lakhs) 

1 2 3 4 

Anc.DlTa Pradesh 43 29 273.69 

Assrun 1 1 15.00 

Bihar 3 3 18.50 

Gujanlt 13 9 99.50 

lIaryana 12 7 90.99 

Himachal Pradesh 13 6 94.40 

Kamataka 7 4 39.40 

Madhya Pradcsh 4 .., 27.00 4.. 

Maharashtra 19 11 81.25 

Orissa 7 4 40.50 

Punjab 10 7 57.13 

Rajasthan 36 17 196.92 

Uttar Pradesh 15 8 118.90 

West Bengal 3 2 20.00 
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1 2 

Andamm • Nicobar 1 
DeIbi 2 
Goa 2 
Pondicheuy 3 

Total 194 

Statement-U 
CIIIIUIIotiw! SIl1IClions QS 011 31.3J986 in 
rupt!ct tI' Special Capital Schone and Seed 
CGpiml Scheme. 

(Rs. in lakhs) 

Special Seed Capital 
Capital Scheme 
Scheme 

(SFCS) 

Andhra Pradesh 449 
Assam 1 
Bihar 143 
Gujarat 97 
Haryana 44 
tlimadlal Pradesh 73 
Jammu &. Kashmir 14 
Kamataka 413 
Kerala 52 
Madhya Padesh 55 
Maharashtra 246 
Orissa 296 
Punjab 63 
Rajasthan 35 
Tamil Nadu 423 
Uuar Pradesh 41 
West Bengal 63 
Napland 
Ullion Terriloria 
Delhi 38 
Goa. Daman and Diu 
Pondicheny 

Total: 2S46 

lOBI '1 Direct 
Assistance 

Orand Total: 

1225.17 
26.00 

133.65 
170.19 
143.08 
12i.61 

19.49 
910.63 
214.47 
288.55 
571.67 
250.24 
40.43 

244.90 
645.70 
262.14 
190.29 
11.00 

2.S9 
8.76 

76.7S 

5563.31 

67.85 

5631.16 

3 4 

1 6.00 
1 6.00 

1 3.00 
1 30.00 

114 1223.18 

Awards to Authors on 
Environmental Awareness 

8455. SHRISRIKANTADATIANARASI-
MHARAJA W ADIY AR: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether his Ministry has instituted a 
scheme to give awards to Authors for writ-
ing on subjects relating to Environment. 
Forestry, Wildlife and Ganga cleaning pro-
ject; 

(b) w}\ether Government propose to give 
similar awards for writing in regional langu-
ages also; 

(c) if Sll, the steps taken to encourage 
the authors to write in regional languages; 
and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFENVIRONMENr AND FORE-
STS (SHRI Z.R. ANSARI. (a) Yes, Sir. 

(b) and (c). No, Sir. 
(d) The scheme for awards to Hindi 

Authors of original work in Hindi on subje-
cts relating to Environment, Forestty, Wild .. 
life and Ganga cleaning project was notified 
by the Department in February, 1987 in pur .. 
surance of the suggestion given the Depart .. 
ment of Official Language (Ministry of 
Home Affairs) and decision taken by the 
Hindi Salahkar Samity of the Ministry. 
Similar schemes for the regional languages 
do net exist in the Minisuy. 

Inclusion of Indian Languages as 
Subjects for Civil Services 

Examinations 
8456. PROF. NARAIN CHAND PAU .. 

SHAR: Will the PRIME MINISTB, be 
p1easfd to state: 
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<a) whether the Union Public Service 
Commission are reviewing the question of 
inclusion of languages like Manipuri and 
such others as have been recognised by the 
Centtal and State Sahitya/Bhasha Academies 
like Pall as also classical languages in the 
list of subjects for lAS and other Central 
se.Mces Examinations; 

(b) if so, the likely date by which it 
would be done and the names of the 
languages to be included; and 

(c) if not, the reasons therefore, 
especially when most of them are taught in 
the colleges and universities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBUC GRIE-
V ANCES AND PENSIONS AND MINISTER 
OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI P. CHIDAMBARAM): <a) 
to (c). Literature of Pali is already included 
IS one of the optional subjects for the 
Civil Services (Main) Exanlination. Govern-
ment has no proposal about inclusion of 
Manipuri in the list of optional subjects. 

Brlnclng Oudhwa WildUfe National 
Park Under Project Tiger 

8457. DR. B.L. SHAILESH: 
SHRIMATI USHA CHOUDHARI: 

Will the Minister of ENVIRONMENT AND 
RlRESTS be pleased to state: 

<a) whether Dudhwa Wildlife National 
Park is proposed to be brought lD'lder the 
'Project TIga-'; 

(b) if so, the assistance proposed to be 
povicled for better management mel develop-
ment of this part; am 

Cc) if not, the reasons therefor? 

THEMINISTBR OF STATE IN THE MINI-
STRY OF ENVIRONMENT AND FORESTS 
<SHRI Z.R. ANSARI): (a) Yes, Sir. 

(b) md (c). The extent of assistance to 
be provided by the Centtal Government 
under Project Tiaer would be ascertained 
only after Dudhwa is lrought under the 
... of tbiI Project. 

Fbumclal AssIstance by ICICI 

84S8. SHRI MULLAPPAILY RAMA-
CHANDRAN: Will the Minister of 
FINANCE be pleaased to stare: 

<a) the gross ~me of the Industrial 
Credit and Investment Corporation of India 
during the years 1985 and 1986, respecti-
vely; 

(b) the details of the total annual sanc-
tions of financial assistance by ICICI dur-
ing the years 1985 and 1986 respectively; 

(c) the total allocation made by ICICI 
under the Progranune for Advancement of 
Commercial Technology (pACT) and what 
is the period! date within which the assis-
tance given is to be utilised; and 

(d) details of projects identified. cleared 
and completed, separarely under PAIT! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARy): (a) and (b). The requi-
red infonnation as furnished by the indus-
trial credit and Investment Corporation of 
India OClCl) is as under.-

(i) Gross Income: 
(ii) Assistance 

sanctioru!d: 
Rupee Loans 
Foreign currency 
loans 
Undezwriting and 
Direct 
Subscription 
Guarantee 
Suppliezs Cnifit 
Leasing 

Total: (ii) 

(Rs. in crores) 

1985 1986 

211.72 280.05 

297.12 391.81 

169.99 356.79 

40.94 71.74 

18.3S 23.00 
87.10 135.70 
28.10 103.70 

641.60 108274 

<c) The total allocation nlade to ICICI 
under the Programme for the Advancement 
of Commercial Technology (PACT) is US 
dollars 10.6 million. This amount is 
required to be utilised by July, 1990. 

(d) The ICICI his reported that it has 
sanctioned usistanQe aarealtina RI. 156 
lies to 4 projectl UDder PAcr. Sinc6 PACf 
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has become operational recently. no proje-
cts are reported to have been implemented 
so far. 

Leasing Business by Nationallwd 
Banks 

8459. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of 
FINANCE be pleased to state: 

<a> the number of companies in the 
public sector that are engaged in the leas-
ing business; 

(b) whether the nationalised banks have 
tommenced leasing business; 

(c) if so. details thereof; 

(d) the steps initiated to frame laws to 
regulate the functioning of the leasing 
companies; and 

(e) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE 
IN THE MINISTRY OF FINANCE (SHRI 
BRAHMA DUTI): <a> Companies in teh 
public sector are not engaged in the leasing 
business. 

(b) and (c). The Reserve Rank of India 
has recently permitted the Central Bank of 
India 10 set up a subsidiary for transacting 
leasing equipment business. The Central 

Bank of India jointly with the Unit Trust of 
India and Housing Developnent Finance 
Corporation will have equity participation 
in the proportion of 51:13:19 respectively. 

(d) and (e). Companies engaged in 
leasing are, like other companies registered 
under the Companies Act, 1956 and are 
required to comply with the relevant provi-
sions thereof. They have to abide by the 
Rules & Regulations. wherever applicable, 
made under the Capital Issues (Control) Act, 
Securities Contracts (Regulation) Rules. 
Foreign Exchange (Regulation) Act, Mono-
polies & Restrictive Trade Pr~tices Act. 
Reserve Bank of India Act, etc. Hence the 
question of framing any laws to regulate the 
functioning of leasing compmies does not 
arise. 

Appointmenb to IASIIPSIIFS 

8460. SHRI N. DENNIS: Will the 
PRIME MINISTER be pleased to state the 
number of candidates recommended for app-
ointment to lAS, IPS and IFS separately in 
each of the last three years State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBUC GRIE-
V ANCES AND PENSIONS AND MINISTER 
OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI P. CHIDAMBARAM): A 
statement is given below. 

Statement 

Appoinlmenl to lASllPSllFS 

51. SlaIe/Union Territory Indian Adminislralive Indian Police Indimt Forest 
No. Service Service Service 

1983 1984 1985 1983 1984 1985 1983 1984 1985 

1. 2. 3. 4. 5. 6. 7. 8. 9. 10. 11. 

1. AndIn Pradesh 10 14 16 8 8 10 14 22 24 
2. Assml 2 1 3 1 1 1 
3. Mcpalaya 2 2 1 1 3 1 
4. Bm. 18 20 22 16 13 24 22 14 18 
5. 0" 2 2 2 1 

'- Ibryana 3 8 4 4 7 2 7 2 10 
7. IIimdalPmdelh 4 1 3 1 1 3 3 3 
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1. 

8. 
9. 
10. 
11. 
12. 
13. 
14. 
15. 
16. 
17. 
18. 
19. 
20. 
21. 
22. 
23. 
24. 
25. 
26. 
21. 
28. 

2. 3. 4. 

Jammu & Kashmir 1 1 
Kamataka 6 2 
Kerala 3 5 
Madhya Pradesh 2 7 
Maharashtra 2 6 
Manipur 2 2 
Tripura 
Nagaland 
Orissa 6 11 
Punjab 15 14 
Rajasthan 12 11 
Sikkim 1 
Tamil Nadu 9 4 
Uttar Pradesh 23 29 
West Bengal 1 7 
Delhi 20 11 
Chandigarh 2 
Mizoram 1 
Arunachal Pradesh 1 
Pondicheny 
Goa. Daman & Diu 

143 160 

Disposal to Radioactive Waste In 
Kolar Gold Fields Mines 

8461. SHRI N. DENNIS: Will the 
PRIME MINISTER be pleased to state: 

<a> whether the radioactive wastes produ-
ced by the Atomic Power Plants in India are 
being dwnped at Kolar Gold Mines; 

(b) if so. the reasons therefor; and 

(c) the grounds on which Kolar Gold 
Mines were selected for this purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOOY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT. ATOMIC ENERGY. ELECTRONICS 
AND SPACE (SHRI K.R. NARAYANAN): Ca> 
No, Sir. 

5. 

2 
2 
3 
2 

1 
13 
15 
10 
1 
2 

28 

10 

137 

6. 7. 8. 9. 10. 

1 1 2 1 
4 2 4 4 10 
3 2 2 3 
2 4 4 7 

4 7 3 
1 1 

2 2 
6 2 10 11 

7 12 5 4 7 
6 14 11 8 13 

2 3 4 6 4 
21 25 21 51 53 

1 2 2 2 4 
6 3 7 6 10 
1 1 1 2 
1 1 

1 

85 101 109 157 175 

(b) and (c). Does not arise. 

Grants to Bharat Seva Samaj, 
Madras 

11. 

7 
2 
7 
1 

1 
10 
5 
8 

2 
65 
3 
7 

1 

176 

8462. SHRI N. DENNIS: Will the 
Minister of WELFARE be pleased to state: 

<a> whether Bharat Seva Samaj, Madras 
is in receipt of Central grants either in cash 
or kind; 

(b) if so, the details thereof; 

<c) the purposes for which such grants 
are given; arad 

Cd) the steps taken to ensure that the 
grmts are utilised properly? 

THE DEPUTY MINISTER IN THE MINI-
STRY OF WELFARE (SHRI OIRIDHAR 
GOMANGO): <a) No organisation by the 



1m Wr'" .4Iuwer6 APRIL 29, 1987 Writtera AIuw.s 108 

DIIIle of Blunt Seva Samaj, M.tns. 
NCeived grant from this Ministry. 

(b) to (d). Do not arise. 

Cbairmen and Managing Directors 
- 01 Public Uadertak1np 

8463. SHRI N. DENNIS: Will the 
PRIME MINISTER be pleased to stale: 

<a> the details of the public sector \Ulder-
taIdnp which have public men as 
Chairmen or Managing Directors and which 
have officials as such Chainnenlor/and 
Managing Directors; and 

(b) whether there is any decision to 
appoint mare public men as chairmen of 
the public llIkIertakings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBUC GRIE-
V ANCBS AND PENSIONS AND MINISTER 
OF STATE IN THE MINISTRY-OF HOME 
AFFAIRS (SHRI P. CHIDAMBARAM): ta) 
As per available !nfonnation. the following 
public enterprises have public men as Part 
lime Chairmen: 

1. CenIral W &rehousing Corporation 
2 State Fanns Corporation of India. 
3. North Eastern Handicrafts and 

Handlooms Developmen1 Cmpn. 
4. Nagaland Pulp and Paper Co. 
S. Modem Food Industries Ltd. 
The following \Uldertakings have 

officials as Part time Chainnen= 

1. Paradeep Pho~tes Ltd. 
2. Neelacballspat Nigam Ltd. 
3. Mahanagar Telephone Nigam Ltd. 
4. Videsh Sanchar Nigam Ltd. 
S. Electronics Corpn. of India. 
6. Mishra Dhatu Nigam LId. 
7. Indian Railway F"mance Corpo-

radon. 
8. Bharat Dynamics Ltd. 

The f\tnowing undertakings have 
ofticials on deputaIion • Cbairmen/or/and 
MInIpIg Direcron: 

1. Coaon Corporalion of India. 
2. CeaInl w IRhousiD& Corpora-

1bL 

3. Food Corporation of India. 
4. Handicrafts It Handlooms Deve-

lopment Corporation. 
5. Andaman Be. Nicobar Islands Fore-

sts It Plantation Dev. Corpn. 
6. Goa Shipyard Ltd. 
7. National Textile Corporation 

(Holding Company). 
8. North Eastern Handicrafts and 

handlooms Development Corpora-
tion. 

(b) No, Sir. 

Alleged Malpractice by Company 
Promoters 

8464. SHRI D.N. REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the attention of Government 
has been drawn to a statement issued on 13 
February, 1987 by the Stock-broker Under-
writers Association. Bombay complaining 
that many companies coming to the capital 
market have been changing their accounts 
even for the pre~ ious years to create mis-
leading impression about their profitability 
and net-worth; 

(b) whether the statement has referred to 
any other malpractices indulged in by 
company-promoters to sell their sharesl 
debentures; 

(c) if so, the details thereof; and 

(d) the reaction of Government thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROUBUM AND NATU· 
RAL GAS AND MINISTER OF STATE IN --THE MINISTRY OF FINANC~ (SHRI 
BRAmfA Durn: ,(a) to (d). The principal 
points made in the Press Statement are as 
follows: 

i) Juat before opening of a public 
issue- c:orporare promoten aJKl 
their merchant bmken Stilt aend-
ina application forma and COIpO-
rate litenlln which often coatein 
rnia-repnlCllUdion of flCtl, au-
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.... ated ltatements, and vital 
chapa in 8CC01Dltinl practices 
for die earlier years to create mis-
leading impressions about profita-
bility or net worth.. 

ii) SeveraJ, merchant bankers seek 
from broker underwriters imme-
diate signatures on undated under-
writing agreements which are not 
accompanied by even the draft 
prospectus and which are being 
used, when the market situation 
might have entirely changed. 

iii) Buy-back assurance IS given to 
NRIs. 

iv) Changes occasionally take place 
in the composition of the Board 
of a company or the project under-
goes some changes after taking 
consent of the underwriters, and 
the underwriters are not infonned 
of the same nor any consent 
taken from them for the changes. 

v) Prices of shares are rigged up by 
promoters of existing companies 
to sell their new shares and 
debentures. 

vi) Company's pronloters or their 
agents make announcements 
about overwhelming response to 
the public issues while they 
inform the broker underwriters 
about under;ubscriplion. 

lines and auitable ICIion, wherever requiNd. 
could be taken. The pmposed statutory Boa-
rd for the Securities Industry would be in a 
position to take stringent positive action 
and enforce ccmlpliance of the law and the 
guidelines issued. 

Elephant Population 

8465. SHRI CHINTAMANI JFNA: Wili 
the Minister of ENVIRONMENT AND FORE-
STS be pleased to state: 

<a> the number and location of 
elephant reserves in thc country; and 

(b) the number of elephants in each of 
these reserves? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): <a> There 
are no exclusive eiephant reserves in the 
country. A list of Sanctuaries md Parks in 
which elephants occur is given in the 
statement given below. 

(b) Eepltants do not remain confmed in 
a particular reserve. As such. elephant popu-
lations of each reserve can not be given 
separately. Estimated population of elephan-
ts for different zones of the country is 
given below: 

Estimated Elephant Population of India 

Name of Zone State' Estimated 
Popwation 
Betweer 

2 The charges relate essentially t" the 1 2 3 
unfair practices adcpled by certain promo- -----------------
lers, merchant bankers. etc. On nlatters like Southern 
advertising, underwriting. ctc.. certain guide-
lines have already been issued to plug the 
loopholes ln the present system. 

~3. Some of the allegations made by the 
Stockbroker Underwritcrs A~sociation are 
100 general and specific in~tances have not 
been cited. If the sam\. are made avail.bk 
in lime to the Stock Exchange authorilies, 
they could be examined under the provi-
sions of the relevant statutes and the guide-

Eastern 

Nonh-Easl 

Tamilnadu 6000 8000 
Kerala 
Kamataka 
Goa and Part 
of Andhra 
Pradesh 

Bihar, Orissa 2000 2300 
and West 
Bengal 
MlZOI'IJIl, 8000 12000 
AtUnaChal. 
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----------------------------1 

North-West 

2 
Tripn. 
Nagaland. 
Meghalaya and 
Assam 

3 

Uttar Pradesh 500 700 -----
Total: 16500 23000 

Statement 

List of ResenJeS in wltich Elephonls are 
Found in Sizea~ Nwnber 

Name of State National Sanctuaries 
Park 

123 

Anmachal 
Pradesh 
Meghalaya 

Mizoram 
Assam 

Kerala 

Kamataka 

Goa 

Tamil Nadu 

Bihar 

Orissa 

WestBenpl 

Itanagar, Lali. 
Pakhui 
Nongkhyllern, 
Siju 
Dampa 

Kaziranga Bamadi. Manas, 
Orang, Pobitar, 
Pabh, Sonai-
Rupai, Garam-
pani. 

Eraviku- Parambikulam, 
lam. Peri- Peechi. Idukki. 
yar Silent Peppara. Thatte-
Valley kUdo, Wynad. 
Bandipur. Bhadra. Biligiri. 
Bamerg- Rangasami. Bra-
batta, Na- bmagiri, Dandeli. 
garahole Shettyhally. 

Bhagwan 
Mahavir. 
Anamalai, 
Kalakad. Karikili, 
MudumaIai, 
Mundanthurai. 

Palamau Da1rna, 
Topchanchi. 

Similipal Similipal, 
Baisipalli. 
Oumdaka-
Dampada. 
Hadg~ 
Khalasuni 
Kotgarh, Kuldiha, 
Safkosia, 
UshakDthi. 
Claqnmari, 
Gorumara. 

1 2 3 

Uttar Pradesh Corbeu, 
Dudhwa. 
Rajaji 

EUclting of Publk opinion on 
Mandai Commkslon Report 

8466. ' SHRI CHINT AMANI JENA: Will 
the Minister of WELFARE be pleased to 
Stale: 

(a) Whether modalities for eliciting pub-
lic opinion on MandaI Commission Repon 
have been finalised; 

(b) if so, the details thereof; and 

(c) if not, the likely time by which the 
modalities will be finalised? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRIDHAR 
GOMANGO): (a) to (c). The modalities for 
eliciting public opinion on the list of 
Other Backward Classes prepared by Mandai 
Commission are \D1der active consideration 
of the Government. It is not possible to 
indicate a time-limit for fmalising the moda-
lities. 

Uranium from Sea Water 

8467. SHRI CHINTAMANI JENA: Will 
the PRIME MINISTER be pleased to state: 

<a> whether sea water contains uranium 
in low concentration; 

(b) if so. whether any experiment has 
been undertaken to separate it from sea 
water; 

(c) if so, the result achieved; and 

{d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOOY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRONICS 
AND SPACE <SHRI K.R. NARA Y AHAH): <a> 
and (b). Yea. Sir. Laboratory tests have 
been conducted in Bhabha Atomic Research 
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Centre to find out abe possibility for con-
cenlraling Ul'lllium from sea water and sepa-
rating it. Several attempts were also made 
to find new materials for absorption of 
uranium. 

(c) and (d). B.A.R.C. experiments have 
shown that the cost of recovering uranium 
&om sea water by presendy known 
processes is very high. 

Loans to Weaker SectIons III 
Tam. Naclu 

8468. SHRI P.R.S. VENKATESAN: Will 
the Minister of FINANCE be pleased to 
stale: 

(a) the total amount of loans given by 
the nationalised banks to weaker sections 
of society in urban and rural areas of Tamil 
Nadu ciming the last three years; 

(b) whether Government are aware of the 
difficulties faced by the people in the State 
in getting loans; and 

(c) if so, the actlon taken in this 
regard? 

THE MINISTER OF STATE IN THE MINI-
STRY OF FINANCE (SHRI JANARDHANA 
POOJARY): <a) to (c). State-wise dala on 
advances to weaker sections separately for 
Urban and Rural areas is not collected by 
Reserve Bank of India. However, outstand-
ing advances of public sector banks to 
weaker sections in the State of Tamil Nadu 
as a whole for the last three years was as 
under:-

Year 

December 1983 

December 1984 

December 1985 

(Amount in Rs. crores) 
(Accounts in lakhs) 

No. of Amount 
Accounts Outstanding 

14.3 303 

18.1 446 

20.2 S06 

As per Reserve Bank of Inctia's pide-
linea, banks have been advised tUt their 
outstmding advances to weaker sections 
under various schemes and pIOgrammes. 
should be atleast 10 J'eI' cent of their total 
outstanding advances, and this target bas 
been achieved by public sector banks. 

Whenever specific complaints! genuine 
difficulties in regard to bank loan cases are 
brought to the notice of Government they 
are looked into for necessary remedial 
action. 

U.K. Loans to Indaa 

8469. DR. B.L. SHAILESH: Will the 
Minister of FINANCE be pleased to state: 

(a> whether Government have Sbldied the 
impact of the change in the U.K. budget in 
the availability of tax benefits on the loans 
provided by the U.K. banks on a tax spar-
ing basis on the Indian Financial institu-
tions and a few other leading Indian Public 
Sector Corporations; and 

(b) if so, its outcome and how the U.K. 
budget provision will hit the Indian borro-
wers? 

THE MINISTER OF STATE OF THE MINI-
STRY OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI BRAHMA-
DUIT): <a) and (b). The Govenunent are 
aware of the changes proposed in the recent 
U.K. budget in regard to the loans offered 
by U.K. banks on tax sparing basis. The 
changes are prima facie likely to reduce the 
capacity of the banks to offer finely priced 
loans in future on U.K. tax sparing basis. 
There may be a possibility of a slight 
increase in the interest margin on existing 
U.K. tax spared loans after the budget pro-
posals are implemented. 

Credit Authorisation Scbeme 

8470. DR. B.L. SHAILESH: Will the 
Minister of FINANCE be pleased to state: 

(a> whether the credit authorisation sche-
me is being streamlined to speed up credit 
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~ 10 bOliowen IDd speed up 
cndt delivery; ... 

(b) .i( 10, the broad fCllUla thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR! JANAR-
DHANA POOJARy): <a) and (b). Yes, Sir, 
Under Credit Authorisation Scheme (CAS) 
wbich was in1rOduced in 1965, the banks 
were required to obtain prior authorisation 
&am. the Reserve Bank of India <RBI) in res-
pect of CRdit limits of RI. 1 CIOJa and 
Dwe. required by borrowers from the bank-
ina system. The CUl-off point of Rs. 1 ClOre 

uncIeI' the CAS h. been raised from time to 
lime. Since Apil. 1986, the cut-off point 
is Ib. 6 aores in raped of borrowers 
QIIa/ dam exponen and Its. 7 crores fOl' 

I 

aporten (i.e. whole annual -venae expon 
cIarin& the precedina three calender yean is 
1IlCJIe thE 25., of \heir turnover and whose 
export tmIloVer in the foDowinl years is 
not Hkely to fall below 25., of the total 
tumover). Prior aulhorisation is also requi-
red for .-ction of tams loans. repayable 
over a period exceedin& three years, to 
J*Iies having sure.Me term loans 
iacludina deferred payment &unmtees of 
Is. 1 CIOIeI Ind abcwe &om the bmking 
system iuespedive of level of working 
.tallimits. 

RBI has Idvised rhat right from the 
incepIion of Ihe scheme, aU efforts are 
beiD& rude for speedy disposal of dle appli-
cations received by iL Unless, certain addi-
tional eaenlial information is NqUired, its 
decisions .e conveyed in as shott a period 
-paibie. 

~er, borrowers comin& wilhin the 
purview of CAS ad complyina with certain 
IIipulared criteria. .. _tided to ,et upIO 
SO'lD or the enhmcecI WOItina capital IOU-

pc by them, released by their bankers 
wiJbout ..tinl prior _tharisIlion of RBI. 
Tbis· f~ Imown • "P_ Tnck" is to 
_ebk apoedy "' •• 1 of fUIIds 10 b0no-
._. ..... to JDOd finInciaI dilc4iine. 

AppUcatbl ~ Geld c.tnI Act 
IMlIDRe .............. 

8472. SHRI SHANTI DHARIW AL: Will 
the MInister of FINANCE be pleased to 
state: 

<a) whether Gold Control Act 1969 is 
applicable to all religious shrines in IDdia; 
and 

(b) if so, the names of these shrines, 
community-wise indicaIiDg the quantity of 
gold received by them dming the lUI three 
years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHAHA POOJARy): (a) and (b). Informa-
tion to the extent possible is beiDa collec-
ted and will be laid on the Table of the 
House. 

Schemes lor Preventing Juvenile 
Social Mal-Adjustment 

8474. DR. P. V AlLAL PERUMAN: Wil 
the Minister of WELFARE be pleased to 
stale: 

(a) the salient features of the Centrally 
sponsored scheme for the prevention and 
conllOl of juvenile social mal-Idjusaneru; 

(b) when was the scheme launched; and 

(c) the impaa of the scheme to check 
juvemle deliquency? 

THE DEPUTY MINISTER IN 11IE 
MINISTRY OF YIELFARE <SHRI GIRIDBAR 
GOMANGO): <a) The Cattrally Sponsored 
Scheme for Prevention and Control of 
Juvenile Social Mal-adjuslmeIlt in 
conformity with the Juvenile Justice Act 
aims at providing m infra-sb'UCture for the 
administration of justice to juveniles. 'nle 
scheme provides for involvement of 
volunwy welf.-e .encl. in evolving a 
separate sysent far Undlin, of • deliquent 
and DDD-cIeJiaquenI cbildnm • • ..... 
.... IDd alIO .... to poYide _it ... 
for brJnainI ~ qulBtadve bnpo...... ill 
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(b) and (c). The scheme was approved by 
the P1annin& Commission in 1986-87 met 
token grants were releued in March 1987 
to some States for strengthening and creat-
ing infra-structure. The assistance being 
povicied, it is hoped, will check the inci-
dence of deliquen.cy amongst the juveniles. 

IDcluslon of SaDSllD Scheduled 
TrIbes List 

847S. DR. P. VALLAL PERUMAN: Will 
die Minister of WELFARE be pleased to 
state: 

(a> whether Government propose to 
-include Sansi (Vimulct ad Taprivas Jatis) 
community in the Scheduled TnDes list; and 

(b) if so, the details t1Beof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (SHRI GIRIDHAR 
OOMANOO): (a) and (b). The proposal to 
include Sansi (Vimukt mel Taprivas Jatis) 
community in the list of Scheduled Tribes 
lIangwith simil .. otha' proposals is being 
CODSidered in the context of the proposed 
comprehensive revision of the lists of Sche-
duled Cutes ad SchrduJed Tribes. Further, 
amendment in the existing lists of Schedu-
Jed Cutes and Scheduled Tribes can be done 
only through III Act of Parliament in view 
of Articles 341(2) IIld 342(2) of the 
Constitution. 

NatloDal Trlbuaal Award for 
temporary Worbn III LIC 

8476. PROF. MADHU DANDAVATE: 
Will the MiDister of FINANCE be pleased 
to stare: 

(a) whether Govamnent ae aw.-e of the 
award given by the Naticma1lndustrial Tribu-
naL pzetted on 7th June, 1986 and the 
Hip Court of Bombay in the writ petition 
No. 1801 of 1986 realldina Bldli temp0-
_, ad pan-time WOJlmeD of Ibe Life 
..... Corpantioa; 

(b) if 10, whether all the beneficiariel of I 
die award were properly listed to IICCiraia 
their suitability and willingness for Darp-
lion; 

(c> if 10, whether categories lib "'&ter-
men, liftmen, chowkidar, eleclrician, helper 
have been considered for absorption; 

(d) if so, whether arrears arising out of 
the award as also due to enhanced rates have 
been disbursed; and 

(e) whether the practice of employment 
of persons through contractors has been 
stopped in the Life I:nsurance Corporation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARy): <a> Yes. Sir. 

(b) Yes, Sir. 

(c) Those who had worked as teDipOIay, 
badli, part-time in any of the categories 
having regular scale of pay for minimum 
number of days as specified in the awlld 
have been considered eligible for Darp-
tion. 

(d) Instructions have already been isaued 
on 25.2.1987 by the Life Insurance Corpo-
ration of India to the offices of the Corpora-
tion in the matter of payment of arrears of 
wages arising out of and due to enhanced 
rates • per the Award. 

(e) As a matter of poBcy the Corpon-
tion does .,t engage persons through COD-

tncton for jobs of regular nature. 

Policy for PermiUbaa Oft .... 
Body Corporate Owaed by NRI 

to IDvest ID IDdIa 

8477. SHRI RAJ KUMAR RAt: Will the 
Minister of FINANCE be pleased to state: 

(a) the rationale of Oovemment policy 
for permittin& overseas body corporate 
owned by Non-Resident Iudi... to make 
• • 1'...1: •• JDVa'E'wmt m 8""; 

I 
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tina to lIIIIke 811)' cbmp in Ibis policy; 
and 

(c) if so. detai1s theIeofl 

THE MINISTER OF STATE OF THE MINI-
STRYOFPETROUUMANDNAruRALGAS 
MINlSTER OF STATE IN THE MINISTRY 
OF FINANCE (SHRI BRAHMA DUTIj: (a) 
The basic rationale for offering facilities to 
Non-Resident IndairfsI persons of Indian 
Origin to invest in India was to increase 
the flow of foreign excblllge remittances. 
1'he reasons for extending these facilities 
for investment in Indian industry to 
COlp)I ate entities. bUsts, etc. owned by 
Non-Residents of Indian nationality or 
origin are : flfStly, the investible resources 
of non-resident Indians are, in many cases, 
held in the fODD of companies. trusts, c0-
operative societies, etc. rather than in their 
individual capacity; mel secondly, the tax 
situation and other tegulations obtaining in 
many countries necessitate resources being 
held and investmenlS being made through 
coqxnte entities. 

(b) No, Sir. 

(c) Does not arise. 

PlaDtatlon ~ Rudraksha Trees 

8478. SHRI JAGANNATH PATINAIK.: 
SHRl H.B. PA'IlL: 

Will the Minister of ENVIRONMENT AND 
R>RESTS be pleased to stale: 

<a> whethec there are Rudratsha 1rea in 
die COUIlII)'; 

(b) if so, Stale-wise plantation of these 
Ina; 

(c) the names of the C01IDIries where 
they .re abundantly found; and 

(d) the steps proposed to plant more 
Rudnbha trees in the country during the 
Sevendl Plan ? 

THE M1NISTER OF STATE IN THE MJN"-
ISTRY OF ENVIRONMENT AND FOREST 
(SHRI Z.R. ANSARI): (a) to (e)."Rudrabha" 
&reel occur spcnc1ically ill die fOJeltl of 

Andamm and Nic:obar Islands, Anmachal 
Pradesh, Assam, Madhya Pradesh and MaIta-
rasbtra and have been planted in gardens in 
many parts of the COlUltty. Outside India its 
occurrence is reported in Bangladesh. Ind0-
nesia. Malay Peninsula and Nepal. 

(d) There is no proposal currendy under 
consideration of Government of India to 
plant Rudraksha Ina extensively. 

[T"(J1IS'iation] 

Seizure 01 Gold In October-
December, 1986 

8479. SHRI SWAMI PRASAD SINGH: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the quantity and value of gold seized 
between October and December, 1986; mel 

(b) the steps proposed to be takem to 
check smuggling of gold? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARy): <a) The quantity and 
value of gold seized under the Customs Act. 
1962 dming the period Oetobel' to Decem-
ber, 1986 is given below:-

Quantity 
(in Kgs.) 

302.5 

Value 
(Ra. in crores) 

7.'12 
(b) The IIlti-smuggling machinery throu-

ghout the country remain alert. ~arly 
in the vulnerable areas, 10 p'event 8nd det-
ect smuggling of gold into the country 
through various means. Sophisticated anti-
smuggling ~ are U1iliJed in this 
task. Close co-oidination is maintained 
with aU concerned agencies to the preven-
tion and detection of gold smuggling into 
the CXJUIIIry. 

(Engli.rhJ 

MaIpndlceIla Stoc:k ExchaDges 

8480. SHRI D.N. REDDY: 
SHRI SRI HARI RAO: 

wm the MiniIIer of FJNANCE be pie." 
to illite: 
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(a) w'" the o.s. Patel Hip Powered 
Committee on SIiDCt Exchqe Refonns his 
poiDted out to CIIWn malpnclices prevai-
Hna in Stock Excban&ea: and 

(b) the action taken to cutb the 
malpncdcea? 

THE MINISTER OF STATE OF THE MIN-
ISTRY OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI BRAHMA 
DUIT): <a) Yes. Sit. 

(b) Many of the recommendations made 
by the High Powezed Committee on Stock 
Exchanges in thiC' regard have been accep-
ted by the Government and suitable insllUC-
dons issued to Stock Exchanges for imple-
mentation of the decisions. Government 
have also decided to set up a separate Board 
for the regulation and orderly functioning 
of the Stock Exchanges and securities 
induslly. 

Replacement of Machinery In Fac-
tories damaged In November, 

1984 Riots 

8481. SHRI. D.N. REDDY: Will the 
Minislei' of FINANCE be pleased to stale: 

<a> the number of companies affected 
during November, 1984 riots of Del1u 
which have since been able to replace their 
machinery; 

(b) the nwnber of those companies 
which have not yet been able to teplace 
their machinery and the reasons for their 
inability; and 

(c) whether Government propose to help 
such companies 10 let required machinery? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI JANARDHANA 
POOJARY): (a) to (c). The present data rep0-
rting syS1em from banks does not generate 
information in the Marmer asked for as 
there is no provision for collection of data 
• 10 the number of companies which have 
been able 10 replace their machinery etc. 
lDlder the scheme for providinl financial 

aaistInce to the riot victims through the 
banks _istmce. prescribed by Reserve 
BInk of India (RBI). However, RBI issued 
guidelitHs to banks on 6, 12 and 14 Novem-
ber, 1984 .tvisiq them to provide need-
based loan _istance on concessional 
terms mel conditions to the affected 
penonsIunits in November. 1984 distur-
bances, or for IICQUiring .sets which were 
used for production. business etc., have 
been lost or damaged. These guidelines 
envisage conversion md IaChedUIing of 
existing loans, grant of fresh advances at 
concessional rate of interest. waiver of 
margin requirements in respect of advances 
upto Rs. 1 lakh, non-insistance on 
collateral security/third party guarantee for 
loans upto RI. 2S,OOO/- in industries, 
service and business sectors, elimination of 
unnecessary documentation and procedural 
formalities, speedy clearance of proposals 
etc. Further, the period of accepting the 
loan applications from persons affected in 
November. 1984 disturbances stands 
extended upto 30th J\Dle, 1987. As per the 
information available with Reserve Bank of 
IndUl, 6805 cases were sanctioned loans to 
the extent of Rs.34.33 crores till 30th 
September, 1986. These amounts also 
include assistance for the replacement of 
machineries lost or deSb'Oyed in November. 
1984 disturbances. 

Per Capita IDccmae 

8432. SHRI D.N. REDDY: Will the 
Minisla' of FINANCE be pleased to state: 

<a> the per-capita income in the country 
during 1985-86; 

(b) how does it compare with that of 
pevious three years; and 

(c) the steps taken to raise the per 
capita mcorne? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI SUKH 
RAM): <a) and (b). According to the latest 
estimares released by the Central Statistical 
Oraanisation. the per capital income in the 
coaay durin. 1985-86 and the pmrious 
three yem is IS followa: 
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Year 

1985-86 
1984-85 
1983-84 
1982-83 

Per aIpita income (Rupees) 
Atcummt 
prices 

2595.6 
2354.8 
2186.6 
1887.3 

At consbmt 
(1970-71) prices 

797.7 
774.6 
763.8 
721.5 

(c) The Seventh PlID development stra-
tegy" and the pattern of growth emerging 
from it are expected. inter-ali6. to increase 
the per capita income and thereby impove 
the stmdatd of Jiving of the people. A 
munbel' of programmes par1iculary poverty 
alleviation IIld employment promotion pr0-
grammes like Integrared Rural Development 
Programme, National Rural Employment 
Progranune, Rural Landless Employment 
Guarantee Programme, Self Employment 
Programme for the Urban Poor, Self Emp-
loyment Programme for Educated Unemploy-
ed Youth, etc., which are being continued 
in the Seventh PlIIl at an accelerated pace 
are expected to help in raising the per 
capita income of the people. 

Seizure of Polyester Fibre at 
Bombay Dock 

8483. SHRI S.M. GURADDI: Will the 
Minista' of FINANCE be pleased to refer to 
reply given to Unstarred Question No. 2768 
on 21 November, 1986 regarding seizure of 
polyester fibre at Bombay dock and state: 

(a) wbethel' the departmental adjudica-
tion proceedings are over, 

(b) if so, the details of the findings of 
the deparbilental iovestigllions; and 

(c) wlleth« the duly due 60111 the Mills 
bas been recovered? 

THE MINISTER OF ST ATE IN THE MIN-
ISTRY OF FINANCE (SHRI JANARDHANA 
POOJARy): (a) and (b). The Depubnen1al 
adjtqication proceedings referred to in part 
(c) of Lot Sabha Unstarred Question No. 
2768 answered 011 21st November, 1986, 
.. still in progress. The next date of pers0-
nal bearing has been fixed for 27th April, 
1987. 

(c) No. Sir. 

Eatry ~ PrIvate IMsInI 
Companies III Rous'nl 

FInance Market 

8484. SHRI S.M. GURADDI: 
SHRI H.N. NANJE GOWDA: 

Will the Minister of FINANCE be pleased 
to state: 

(a> whether the plvate leasing compa-
nies have :recently entered the housing 
finance market; 

(b) if so, whether individuals will be 
provided loans by these private leasing 
companies; 

(c> if 50, the details thereof; and 

(d) to what extent this would help in the 
development of housing in the country? 

THE MINISTER OF STATE IN THE MIN .. 
ISTRY OF FINANCE (SHRI JANARDHANA 
POOJARy): <a> to (d). Reserve Bank of 
India has stated that certain private leasing 
companies are recently reported to have 
entered the housing fmance market and 
have offered housing finance to individuals. 

The provisions of Non-Banking Finan-
cial Companies (Reserve Bank) Directions, 
1977, are applicable to these compmies. 
However, these provisions seek to regulate 
deposit acceptance activities of these com-
panies and the said directions do not extend 
to deployment of the funds by these compa-
nies. In the ciIcumstances, infonnation rela-
ting to loans extended by these companies 
and other details, is not available with 
Reserve Bank of India. 

Study of the Functloalng of CGEC 
Co-operadve SocIety, New Deihl 

8485. SHRI KAMLA PRASAD SlNGH: 
Will the PRIME MINISTER be pleased to 
stale: 

(a> whether a private firm has been eIl,a-
led by the Central Government Employees 
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Cansumec Co-openlive Society Limited, areas by caulyaing ....n. maqinal fmnen 
New Delhi for the study of its working and and lmdleas of the __ aIIo. 
to suggest various systems in the organi-
sIIian and business thereof; and 

(b) if so, details theIeof'1 

THE DEPUTY MINISTER IN THE MINI-
STRY OF PERSONNEL. PUBUC GRIEV AN-
CBS AND PENSIONS (SHRI BIKEN SINGH 
ENGTI): <a) and (b). Yes, Sir. A.F. Ferguson 
& Co., a firm of Management Consultants, 
has been engaged to carry out Systems 
Study of the Central Government Emplo-
yees Consumer Cooperative Society Limited 
covering procurement and inventory control 
systems, organisation structure upto the 
supcnisorly level including preparation of 
Pecsonnel Policy Manual, financial accoun-
ting systems, internal audit requirements of 
the organisation and Computerisation feasi-
bility (including software developmen~ 

implementation and training). 

Wasteland Development by Co-
operative Sugar MUIs 

8486. SHR! BALASAHEB VIKHE 
PATIL: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

<a> whether the National Wasteland 
Development Board has urged all Co-opera-
tive Sugar Mills to lUldertake afforestation 
through their federal organisations in their 
areas as well as on Government land; 

(b> the response of the sugar mills in 
the matter; 

(c) whether sugar mills have brought 
any difficulties to Govenunent's notice; and 

(d) if so, the details thereof and the reac-
tion of Govennnent thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 

(b) to (d). The Co~ve Sugll' Mills 
Federation of MIhlruh1ra have expressed 
considerable interest, but have also stated 
that the primary problem is of aVailability 
of land near their area of opecations for 
involving small/marginal fanners and land-
less poor in afforestation projects and 
fodder development. 

Environment ProtectIon 

8487. SHR! MULLAPPAILY RAMA-
CHANDRAN: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased 
to state: 

(a> the main recommendations on envi-
ronment protection made at the 73rd 
Session of the Indian Science Congress 
Association held in 1986; and 

(b) the steps taken in pursuance of the 
recommendations ? 

THE MINISTER OF STATE IN THE MIN-
1sTRy OF ENVIRONMENT AND FORESTS 
<SHRI Z.R. ANSARI) : <a) and (b). The main 
recommendations made on Environment pro-
tection at the 73rd session of the Indian 
Science Congress which was held in 1986, 
are :-

(i) An Advisory Body on Environment 
be set up on the lines of the Scienti-
fic Advisory Committee to Cabinet 
to assist in developing policies on 
pressing national environmental 
issues. 

(ii) A document on national conserva-
tion strategy be formulated which 
should lead to the formulation of a 
national policy for sustainable deve-
lopmenL 

FORESTS CSHRI Z.R. ANSARI) : Ca> The <iii) Environmental management institu-
tions to serve the research. training 
and consultancy needs in the field 
of environment to be established. 

National Wastelands Development Board 
has held certain initial discussions with Co-
operative Sugar Mills Federation in 
MaharlShtra for afforestation of their 
member's land and of GoVL lands in their (iv) Establislunent of the Indira GaftlIbi 
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Institute for Himalayan Environ-
ment and Development to be expe-
dited. 

(v) Conservation and Developnent of 
Resources shall be given impor-
tance. 

(vi) Activities for regeneration of eco-
systems should be taken up. 

\ vii) Regulation and implementation of 
laws in the areas of water and air 
pollution, mining. urban cleaning 
and safe disposal of hazardous 
wastes be taken up. 

(viii) Organisation of environmental 
education both fonnal .,d informal 
shall be attended to. 

(ix) A national data bank be set up on 
toxic chemicals, Mlbient air quality 
and meteorology. 

(x) Identification of suitable plant 
species for fuel and fodder to meet 
the present and the future needs. 

(xi) Protection of mangroves and fragile 
eco-system. 

Government have taken the follow-
ing steps:-

1. A National Wastelands Development 
Board wu creared in 1985 with idea of 
fulfilment of the fuelwood and foeida' needs 
of the people. 

2 The National Natural Resource 
Manqement Systan (NNRMS) is being 
utilised for lite management of _tural resou-
rces. Several ccmservation measures have 
been taken up to preRlVe faunal JaOurces. 

3. The Department has constituted a 
National Manpove commiuee 10 advise on 
cleveJopnental lintel)' on conservation of 
mmpweI in the COUIdIy. 

4. CcnaiD w ... ~ haYe been IeIected 
for ..... IDiI caa. ....... atr .. ..... 

s. Mined area reclamation in Mussoorie 
Hills has been taken up by III eco-tast 
force. The eco-recentntion programme of 
the Department is initilled with the 
objective of speedy restoration of clemaged 
eco-systern and arresting further damage. 

6. A oomprehensive legislation Environ-
ment (Protection) Act. 1986 was enacted in 
May, 1986 and wa brought in force on 
19.11.1986. This provides of stringent 
penalties for violation of its provisions. 

7. The Water (Prevention and Control of 
Pollution) Act, 1974 and Air (Prevention 
and Control of Pollution) Act. 1981 IR 

being amended to make the irnplemenwion 
more effective. 

8. The new education policy of Govern-
ment of India provides for the incorpora-
tion of environmental considerations in edu-
cation process. A national awareness cam-
paign is launched through the mass media 
to cover large sections of the populations. 

9. Environmental Information Systems 
have beat set up in ten InStitutions which 
collect data on different aspects of environ-
InenL 

10. For pollution control at source, Mini-
mal National Standards (MINAS) have been 
fixed. Emilsion limits have been laid down 
for major polluting industries and some of 
these have been made StalUtory \Dlder Envi-
ronment (Protection) Act, 1986. 

11. A national wildlife action plan has 
been drawn up which is under implemen-
tation. 

12 A programme on Research Education .t 
Training is being implemented by the Gov-
ernment in collaboration with Universities, 
resean:h and development institutions and 
non-aovermnental organisations. 
[T,an.rlarionl 

ReIUDd II T_ Deducted at Source 
from CertaIa Paymeals 

8488. SHRI DAL CRANDEll JAIN: Will ...._ MiDi.. of FINANCE lie pie.... to 

--= 
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<a> the tax deducted at IO~ from 
various payments on account of interest, 
commission and contract charges dwing the 
put two years u also the amount which 
wu refunded out of it; 

(b) the details as to how the Tax 
Deducted 11 Source statement is checked and 
how it is ensured that the amounts so deduc-
ted at SO\UCe were deposited in the treasury 
in time; and 

(c) if there is no such arrangement to 
check it, the corrective steps proposed in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARy): (a> The amounts of tax 
deducted at souree from the various pay-
menII during 1985-86 are as under: 

(In crores of rupees) 

Interest 
Insurance commission 

Payment to Con1ractors 

674.16 
938 

295.73 

'I1Ie fi&me& for 1986-87 are not yet ready. 
& recants the COmmiSSIon, separate figures 
are available in respect of Insurance commi-
ssion only. No separate registers have been 
prescribed fOl the refunds made separately 
under various heads and as such the 8IIl0\Dlts 

refunded out of the above mentioneJ amotmt 
are mt available; 

(b) Income-tax Rules 37, 37 (2A), 37 
(2C) and 37 (20) enjoin the peuons 
making deduction of tax from payments 
JUde relating to in~ts etc. to send to 
the concerned Income Tax Officer, State-
ments of such payments in the pacribed 
fonna, namely Fonn Nos. 2S" 26A, 26C, 
26D, 26E mel 26P. These forms provide in 
detail infonnalion relatina to the name of 
the 1IUeIsee, the amount of tao. deducted at 
SOUJCe, 1M dale of payment of to so deduc-
tecI iraIo the treasury etc. The Income Tax 
0fIicen are requind to watch the submi-
ssion of such formJ by due date. They are 
abo mquimd to maiDlain reaister to warch 
deducdon of ta payment of IUCb deduction 

into the treasury etc. The caIeI of n0n-
compliance which come to the notice of the 
Income-Tax Off"lCeI' are liable to consequen-
tial penal action. 

~) Does not arise in view of reply to 
(b) above. However, constant efforts ue 
being made to improve the system. 

BanklDg Facilltles In Plthoragarb 
and Almora Districts of U.P. 

8489. SHRI HARISH RAWAT: Will the 
Minister of FINANCE be pleased to stare: 

<a) the minimum radius in kilometres 
within which Govenunent propose to Jm-
vide bank facility in hilly areas of the 
country; 

(b) whether he is aware of the fact that 
there are several places in Pithoragarh and 
Ahnora districts of Uttar Pradesh where 
bank facility is not available even within a 
radius of 2S kilometres; and 

(c) if 80, the steps proposed to be taken 
by Government to remedy this siblation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI lANAR-
DHANA POOJARy) : <a) to (c). The 
objective of the current Branch Licensing 
Policy for 1985-90, is to achieve a 
coverage of 17,000 population in the rural 
and semi-urban areas of each development 
block. The Policy also envisages that a 
rural branch should nonnally cover an __ 
of 200 sq.Jans. mel • rural brandl should be 
available within a distance of 10 Jans. from 
each village. For Hilly tracts. regions 
which lie ..,.-seIy populated and tribal 
areas a relaxed population coveraae noun of 
12,000/10,000 has been pacribed. 
Reserve Bank of India (RBn has reported 
that 15 centres in Almora District which 
were not havinc bankinc flCilitiea within a 
distance of 10 kma., included in the Hall of 
ideDlified centres received &om the State 
Government of Uttar Pndesh, have not 
been consictered for allotmmt 10 any ... 
due to ~ population. nnam. between 
100 to 480, • tJ.e ceDII& RBI CODSiden 
1hat openina of blat officea at these 
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centres would not be a viable JXOposition. 
RBI has reported that as at the end of 
December, 1986 there were 69 bank offices 
in AImora Disttict and 33 bank offices in 
Pithoragarh District The average popula-
tion per bank office (APPBO) was 11,000 
in Ahnora District and 14,500 in Pithora-
garh District The APPBO in these districts 
compare favourably with All India average 
population of 15,000 in respect of rural and 
semi-urban areas. 

In respect of deficit blocks in these two 
Districts on the basis of population crite-
ria. additional centres if identified by the 
Group and approved by the Stale Govern-
ment would be eligible for consideration by 
RBI under the Policy nontl. 

Opening of a State Bank of India 
Branch In ChlHyanaula, Almora 

8490. SHRI HARISH RAWAT: Will the 
Minister of FINANCE be pleased to state: 

(a> whether there is a p-oposal to open 
a branch of State Bank of India in Chiliya-
~ Ahnora District Uttar Pradesh during 
the year 1987-88; 

(b) if so, the time by which it is likely 
to be opened; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE M1NI-
STRY OF FINANCE CSHRI JANARDHANA 
POOJARy): Ca> to Ccl. The information is 
being collected and will be laid on the 
Table of the House to the extent posstble. 

[Engli.rJa] 

To - Gifts !O MeDDIIy 
Retarded PeI'lOll8 

8491. SHRI V.S. KRISHNA IYER: Will 
the Minister of FINANCE be pleued to 
stare: 

Ca) wbethec &1ft tax is being levied on 
Pfts made in favour of mentally retarded 
peDOJII; 

(b) if so, whether Government propose 
to exempt such gifts from the levy of gift 
tax; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE CSHRI 
JANARDHANA POOJARy): Ca> Yes, Sir. 

(b) No, Sir. 

(c) Gifts of value upto Rs. 20,000 are 
exempt from gift-tax. In view of this, the 
Government does not consider it necessary 
to grant any further specific exemption in 
respect of gifts to mentally retarded 
persons. 

[Translation] 

Supply of inferior quality of Pump 
sets to farmers in Bihar 

8492. SHRI KUNW AR RAM: Will the 
Minister of FINANCE be pleased to state: 

<a) whether the quality of pumping sets 
supplied to fanners by the nationalised 
banks in Bihar is very poor; and 

(b> if so, the action taken against the 
officers found responsible for supplying 
inferior quality punp sets to farmers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE <SHRI 
JANARDHANA POOJARy): Ca> and (b). The 
National Bank for Agriculture and Rural 
Development (NABARD) has reported that 
it had earlier conducted a sample study 
regarding the quality of pump sets financed 
by banks. The sample study included an in-
depth enquiry in a few selected geographical 
areas of the couiltry including the State of 
Bihar. Accordin& to the study. the banks 
were not generally forcing the borrowers to 
buy any particular b'and of pump set IIIkl 
the choice of make of pump set w. left to 
the bonowee/s and that most of the pump 
sets financed by banks bear lSI quality 
maIk. The cues of sub-atandant pump sets 
financed were found to be negligible. 

NABARD 11M ~ reported that ita 
mfinance facilities are avlilable only in 
NSpeCl of fiIumcea Jivm for lSI maIk or 
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Q marked pump sets approved by 1he State 
Level Technical Committees. NABARD has 
been insisting on quality conlrOl on pump 
sets and this policy is kept lDlder constant 
review. 

[Englisla] 

District level Waste .... d 
Development Boards 

8493. SHRIPRATAPBHANUSHARMA: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to stale: 

<a) the names of States that have set up 
District Environment Boards for develop-
ment of waste land; and 

(b) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) and (b). 
No District Environment Committees have 
been set-up for the development of waste-
land in the country. In the State of Punjab, 
however District Environment Committees 
were constituted mainly to spread environ-
mental awareness among the people. 

Response to Corporate and Publlc 
Sector Enterprises on 

Publk Equity 

8494. SHRIPRATAPBHANUSHARMA: 
Will the Minister of FINANCE be pleased 
to state: 

<a) whether the response to corporate 
sector and public sector enterprises to raise 
the desired public equity through open 
public share subscription during 1986-87 
was poor; 

(b) if so, the response thereof; and 

<c) the details of those companies 
whose public shares were issued during the 
above period but could not be fully 
subscribed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY FINANCE (SHRI BRAHMA 
D1JIT): <a) to (c). The response to the 

public issues of equities by die pivate 
corporare sector clming 1986-87 w. 
generally satisfactory. Certain public issues 
which involved good projects and reputed 
promoter groups received overwheJrning 
:response. However, investors have gener-
ally become choosy about investing in 
brand new projects involving new 
promoters without a track record. Accordin& 
to the figures mainlained by the Bombay 
Stock Exchange which 8CCOlDlts for the 
bulk of the new issues. out of total number 
of 290 issues during 1986-87, 32 issues 
were undersubscribed. 

Loans Advanced to People In 
Madhya Pradesh 

8495. SHRI PRAT AP BHANU SHARMA: 
Will the Minister of FINANCE be pleased 
to Stale: 

(a) the total amolDlt deposited in the 
branches of nationalised banks located in 
various districts of Madhya Pradesh during 
the years 1985 and 1986 as also the 
percentage of the amount advanced to the 
people of Madhya Pradesh as loans; and 

(b) The amount out of the deposits 
advanced to the agriculture and indus1rial 
sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <a> The p-esent 
data reporting system of Public Sector 
Banks gives figures of aggregate deposits 
at a particular point of time and as such 
Reserve BIIlk of India bas reported that the 
information relating to amount deposited 
during a particular year OT period are not 
available. Further the latest available 
figures with Reserve Bank of India of 
deposits in Madhya Pradesh are upto 
September 1986. As per Reserve Bank of 

-India's latest available data, the aggregate 
deposits of all Public Sector Banks in 
Madhya Pradesh and also the Credit Deposit 
Ratio in the State as at the end of December 
1985 and September 1986 respectively were 
as set out below:-
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Deposits 
Credit Deposit 

Ratio 

(Amount in RI. crores) 

Dec. 1985 Sept. 1986 

2931 3278 

58.8 56.8 

(b) The outstanding amount of advances 
of Public Sector Banks for Agriculture and 
Small Scale Industries (SSI) in Madhya 
Pradesh as at the end of December 1984 and 
December 1985 respectively were as 
follows:-

(Am01Dlt in Rs. crores) 

Year Agriculture SSI 

December 1984 382 209 
December 1985 451 263 

Employment to Scientists in 
Scientists Pool 

8496. SHRI K. PRADHANI: Will the 
PRIME MINISTER be pleased to state: 

<a) the number of Scientists included in 
the Scientists Pool as on 31 December, 
1986; 

(b) the monthly emoluments paid to 
them; and 

(c) steps taken to give them regular 
employment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT. ATOMIC ENERGY, ELECTRONICS 
AND SPACE <SHRI K.R. NARAYANAN): (a) 
506 Scientists were working in the Scien-
tists' Pool as on 31.12.1986. 

(b) The Pool Scientists are paid fixed 
basic pay in the pre-revised pay range of 
Rs. 700-2000/- p.m. (which is \B'lder 
revision) and allowances admissible to 
Class-I Scientists of CSIR. The basic pay 
is fixed on the basis of their qualifications, 
puolications. special achievements and also 
the perfonnance at the inlelView. 

(c) Biodata of selected Pool Officers are 
published in the "Directory of' Scientific 
and Technical PersOlDlel", which is plbli-
shed 4 times in a year. The Directory is 
circulated to about 900 employing organi-
sations such as public sector industrial 
undertakings, scientific and tecJmical depart-
ments, research and development organi-
sations/institutions, universities/llTs/UPSC 
State Public Service Commissions, and sele-
cted private sector industries. Their availa-
bility is thus brought to the notice of a 
wide spectrwn of employing organisations 
for the purpose of consideration for absorp-
tion into regular positions. 

Biodata of working Pool Officers are 
also forwarded against specific persormel 
enquiries received from Medical Colleges 
and Hospitals, Research and Development 
institutions, Central Government Depan-
ments, Public Sector Industries and Pri vare 
Sector Industries. 

Working or Lamps 

8497. SHRI K. PRADHANI: Will the 
Minister of WELFARE be pleased to state: 

<a> whether the shoncoming in the 
working of the Large sized Multi-purpose 
Societies (LAMPS) in tribal areas have 
come to the notice of Government; 

(b) if so, the details thereof; 

(c) whether Government propose to 
have a comprehensive review of their 
working; and 

(d) if not. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRIDHAR 
GOMANGO): <a) Yes, Sir. 

(b) Some of the !'hortcomings identified 
are: Lack of aggressive investment. lend-
ing, non-availability of trained and expe-
rienced persormel for manning executive 
positions, unhealthy competition from the 
private traders, absence of efffective 
marketing organisation and marketing inte-
lligence, lack of fnfrutructural mange-
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menII for storage and 1nnIpOItIIIion. iMde-
qucy of commission paid to the IOCietiea 
for public distribution acdvities and low 
worIdng capital. 

(c) md (d). The Nati~ Cooperative 
Development Corporation (NCDA) curled 
out a comprehensive review of the worting 
of LAMPS in 1986 and 1he rec0mmen-
dations have been communicated to the 
State Governments for appropriate action. 

Declaration ~ indian Ocean .. 
Whale Sanctuary 

8498. sHRlMAn MADHUREE SINOlf: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whethec 20 Scientists of the 
International Whaling Commission, Seyche-
n. have suggested to declare the entire 
Indian Ocean as whale sanctuary; 

(b) if so, India's reaction thereto; and 

(c) the benefits likely to accrue there-
&om? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): <a> and (b). 
At the 31st meeting of the International 
Whaling Commission held in London in 
July, 1979, the Commission set up the 
Indian Ocean Sanctuary, covering about 50 
million sq. kms of oceanic area in one 
block, in which commercial whaling has 
been prohibited for ten years. India joined 
this Convention in March, 1981 and in 
principle supports the creation of such a 
~anctuary. The Scientific Co'lU11ittee of the 
Commission met at Seychelles to consider 
an administrative framework whereby to 
achieve better co-ordination of Interna-
tional Whaling Commission's actiVIties 
within the Sanctuary. The recommenda:ions 
of the Scientific Committee bave not yet 
been received. 

(c) By the creation of this sanctuary, 
the marine mammals in the region get 
protected. Besides, the following benefits 
are 1ib1y to accrue. 

i) Adequate infonnadma .. ... 
cIiIIrib&tion and ........ of ceca-
cans and rel8Ied ....... rele¥_ 
to the p»puIation. will be _ail· 
able. 

ii) Scientific infonnadca patainina 
to uaeaina ... I'INi1iIiDa the 
ec:onornic; cultural and ICientific 
valuea of Imna cetaceaDI will be 
made available. 

ill) The ecolop:al roles of ceIKe8III 
in maiDe bioloPeal .,.... will 
be explored and !he reaearch WOIk 
undertaken will pemlit _-
ment of Unp.ct of humm activi· 
ties of reco¥erin& and unapIoj 
ted populadan. 

LoaDs advanced b1 Banks ID Lal 
GanJ TebsIl of Azamgarh 

Disbk.1 

8499. SHRI RAJ KUMAR RAI: Will the 
Minister of FINANCE be pleased to stale: 

<a} the amount of loans advanced by 
various banks in Lalganj Tebsil of 
Azamgorh District. U.P. during 1 986-K7; 

(b) the particulars of the loanees and the 
amolDlt of loan given to them; 

(c) the basis on which loans were 
sought; 

(d) whether any enquiry had been conduc-
ted to see that the atnO\Dlt of loan was utili-
sed for the purpose for which it bad been 
taken; and 

<e) if so, the outcome thereof and if no 
enquiry was conducted, the reasons thetefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJ}.Ry): (a) to (e). Informaticm 
is being conected ar.d will be laid on die 
Table of the House to the extent possible. 
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[English] 

!\tisappropriation in State Bank 
of Indore, Main Branch, 

Dewas 

8500. SHRI RAJ KUMAR RAI: WiJI the 
Minister of RNANCE be pleased to state: 

(a) whether misappropriation of about 
50 lakhs through wrong advance look place 
in the Slate Bank of Indore, main branch, 
Dewas during the year 1984-85; 

(b) if so, the details thereof and number 
of officials/employees fOlUld guilty so far; 

(c) whether another case in the same 
Bank's Delhi Branch through wrong pay-
ment of Rs. 52000/- from a C\UTent deposit 
acCOlUlt was detected recently; 

(d) if so. the action taken against the 
officers found involved; and 

(e) the present position of the both 
cases? 

THE MINISTER OF STATE IN THE MINI-
STRY OF FINANCE (SHRI JANARDHANA 
POOJARY): <a) to (e). State Bank of Indore 
has reported that no incident of misappro-
priation of about Rs. 50 lacs through 
wrong advance at its Dewas Main Branch 
took place during the year 1984-85. The 
Bank has, however, reported that on 7.3.87 
a fraud took place at its Chandni Chowk 
Branch. Delhi. through payment of a forged 
cheque of Rs. 52.000/-. The Bank has 
funher reported that Police complaint was 
lodged in this case and Police investigation 
is continuing. The Bank has also reported 
that since the process of examination of 
slaff accountability aspect in this case is 
not complel~ no action against any offi-
cial has been laken by it. 

Sale 01 Druas covered under 
Narcotics Act 

8501. SHRIMATI N.P. JHANSI 
LAKSHMI: 

DR. (MRS.) T. KALPANA DEVI: 

WiD .he Minisla' of fINANCE be pleased 
to state: 

(a) the names of bulk drugs which fall 
under the purview of Narcotic Drugs and 
Psychotropic Substances Act. 1985; 

(b) whether there are certain bulk drugs, 
the sale of which is covered under Narcotic 
Rules but the medicines containing such 
drugs are being sold freely; 

(c) whether such medicines have been 
found to be very dangerous if taken in 
excess; and 

(d) the reasons why these medicines are 
being allowed to be sold without any restric-
tion and the policy of the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINI-
STRY OF FINANCE (SHRI JANARDHANA 
POOJARY): (a) to (d). The Narcotic Drugs 
and Psychotropic Substances Act. 1985 
envisages coverage of all such narcotic 
drugs and psychotropic substances and their 
salts and preparations, which fall within 
the purview of the relevant international 
conventions. 

The psychotropic substances covered by 
the Narcotic Drugs and Psychotropic Sub-
stances Act are listed in the Schedule to 
that Act. The narcotic drugs covered by this 
Ac~ besides those drugs specified in sec-
tion 2 thereof, include other drugs notified 
as 'manufactured drugs' vide Notification 
No.S.O.826 (E) dated 14.11.1985. The 
following narcotic drugs and psychotropic 
substances fmd medicinal use in the 
countty:-

Narcotic drugs Psychotropic SUbslance5 

1. Pethidine 1. Dexamphetamine 

2. Morphine 2. Methamphetamine 

3. Codeine 3. Amphetanline 

4. Ethylmorphine 4. Amobarbital 
(Dionine) 

5. Medicinal 5. Glutethimide 
opiwn 

6. Pholcodine 6. Pentobarbital 

7. DeXlropropo- 7. Secobarbital 
xyphene 
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8. Cocaine 8. Methylphenobarbital 
9. Hydrocodone 9. Meprobamate 
10. Diphenoxylate 10.Chlordiazepoxide 

11.Diazepam 
12.Lorazepam 
13.Nitrazepam 
14.Oxazeparn 
15.Flurazepam 
16.Phenobarbital 

The sale of medicines is regulated under 
the Drugs and Cosmetics Rules framed under 
the" Drugs and Cosmetics Act.. 1940. These 
Rules, inler alia, provide that medicines 
containing narcotic drugs or psychotropic 
substances shall be sold only on a 
prescription by a Registered Medical 
Practitioner. 

All such medicines, if taken in excess, 
are dangerous. 

Acquiring Immovable Properties 
by Companies with Non-

Resident Interest 

8502. DR. V. VENKATESH: Will the 
Minister of FINANCE be pleased to state: 

<a> whether the Indian Companies with 
more Iban 40 per cent Non-resident Interest 
will be permitted to acquire immovable 
properties in India which is necessary for 
or incidental to their earning on approved 
industrial activities in India; and 

(b) If so, the details thereof! 

THE MINISTER OF STATE OF THE MINI-
STRY OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF STATE IN THE 
MINISTRY OF FINANCE <SHRI BRAHMA 
DUTI): <a) Yes, Sir. 

(b) RBI have issued a Notification gran-
ting general permission to Indian Compa-
nies with more than 40 per cent Non-resi-
dent Interest to acquire immovable proper-
ties in India which are necessuy for or inci-
dental to carrying on by such companies 
.. y induslrial activity for which the com-
pany ha obtained a letter of intent/indus-

trial licence/certificate of registration from 
the Government of India. 

National Equity Fund 

8503. DR. V. VENKATESH: 
SHRI UITAM RATHOD : 
SHRIMATI USHA CHOUDHARY: 

Will the Minister of FINANCE be pleased 
to state: 

<a) whether National Equity Fund has 
been established for helping the small 
industries; and 

(b) if so, the objectives of the fund? 

THE MINISTER OF STATE IN THE MINI-
STRY OF FINANCE (SHRI JANARDHANA 
POOJAR Y): <a) and (b). A proposal to set 
up National Equity Fund for providing 
equity support to Small-Scale Industries is 
1.Dlder consideration of the GovemrnenL 

Liaison Omcers for Handling 
Grievances of SC I ST 

Employees In Banks 

8504. DR. V. VENKATESH: 
SHRI BANWARI LAL BAlRWA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government have given 
instructions to all the nationalised banks to 
appoint liaison officers at their head offices 
and zonalldivisionaVregional offices for 
implementation of reservation policy for 
Scheduled Castes/Scheduled Tribes and for 
handling the grie'" ances of SCIST emplo-
yees; 

(b) if so, the functions of liaison 
officers and the procedure adopted by these 
officers handling the grievances of SC/ST 
employees; 

(c) whether some complaints regarding 
appointment of liaison officers have been 
received; 

(d) if so, the details thereof; and 
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(e) the action taken by Government in 
this regard? 

THE MINISTER OF STATE IN THE MINI-
STRY OF FINANCE (SHRI JANARDHANA 
POOJARy): (a) Yes, Sir. 

(b) to (e). It is the duty of the Liaison 
Officers in the public sector }1anks to 
enslD"e that provisions regarding reserv a-
tions for Scheduled Caste/Scheduled Tribes 
in services/posts and other benefits admissi-
ble to them are implemented in their respec-
tive banks. The duties and responsibilities 
of these Liaisor. Officers are laid down in 
Chapter 15 of the Brochure on Reservation 
for Scheduled Castes and Scheduled Tribes 
in Services <Sixth Edition). and the Liaison 
Officers in the bank are expected to follow 
the same. Suggestions regarding the 
appointment of Liaison Officers in public 
sector banks only from amongst Scheduled 
Castel Scheduled Tribes officers have been 
made. It has been felt that the Liaison 
0fIlCa'S in the public sector banks, sno\ald 
be preferably Senior Officers at the level of 
Assistant General Manager or above and 
since Scheduled Caste/Scheduled Tribe 
officers at this level are not available in 
some of the banks. it is not possible to 
accept this suggestion. 

Representations from SCIST 
Employees 

8505. SHRI BANWARI LAL BAIRWA: 
Will the Minister of FINANCE be pleased 
to stale; 

(a) the number of representations from 
schecluled Caste/Scheduled Tribe emj)loyees 
and their asSllciations in nationalised banks 
received by Banking Division in his 
Ministry from 1-4-86 to 28-2-87; 

(b) whether Banking Division replies to 
tepreSeIltations sent to it by SC/ST emplo-
yees or their associaIionJ; and 

(c) if not. the manner in which the 
pievmcea are solved aud action bIken 1rIInJ.. 
mitted to the concerned employeea!their 
8IIOCiDJns? 

1HE MINISTER OF STATE IN THE MINI-
STRY OF FINANCE (SHRI JANARDHANA 
POOJAR Y): <a) As per the available data 
about 340 representations had been received 
in the Banking Division, Ministry of 
Finance during the period 1-4-86 to 28-2-
87 from Scheduled CastelScheduled Tribe 
employees and their associations. 

(b) and (c). The Government generally 
do not enter into correspondence with 
individual employees of the banks or their 
associations. However. the representations 
received from them are forwarded to the 
concerned banks for sppropriate action! 
comments and whenever any remedial 
action is required at the Government level. 
the same is taken after necessary examina-
tion. 

Suggestions by M.Ps regarding 
opening or Bank Branches 

8506. PROF. NARAIN CHAND 
P ARASHAR: Will the Minister of FINANCE 
be pleased to stale: 

<a) whether the Union Government and 
the Reserve Bank of India take into account 
and give aaequate weightage to the sugges-
tions made by the Members of Parliament 
regarding the opening of branches of the 
nationalised banks and their operations as 
distinguished from the recommendations of 
lite Stale Govenunent; 

(b) if so. the institutional arrangements 
in this regard and the extent to which the 
representatives of the people at the Centre 
are involved by the nationaEsed banks, the 
Reserve Bank of India and the Union 
Government; and 

(c) if not, the reasons therefor and the 
likely date by which the participation of 
Memben of Parliament is proposed to be 
institutionalised? 

THE MINISTER OF STATE IN THE MINI. 
STRY OF FINANCE (SHRI JANARDHANA 
POOJARy): (a) to (c). Under the current 
Brandl Uceasina Policy for the period 
ApriL 1985 to Mardl. 1990 for openina of 
branches in the runt and ..m-urben ..... 
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by commercial banks. the criteria is a popu-
lation coverage of 17,000 per branch in the 
semi-urban and rural areas of each block. 
The Policy also envisages fllline up of 
spalial pps by having • branch within a 
ctistace of 10 Kms. fiom every village. 
The responsibiHty of identifying centres on 
the basis of above nonns has been entrus-
ted to a Group consisting of the representa-
tive of Ihe Lead Bank of the dislrict. repre-
sentatives of two other banks having major 
presence in the disttict. • representative of 
the Regional Rural Bank (RRB) in case of 
distticts having RRBs and a representative 
of the State Government. The centres identi-
fied by the Group are to be approved by the 
District Consultative Committee and the 
list of approved centres alongwith block 
maps indicating all relevant details are to 
be forwarded to the State Government! 
Union Territory Administration. The fmal 
list of centres as approved by State Govern-
ment/Union Territory Administration is 
required to be forwarded to the Reserve 
Bank of India (RBI) alongwith block maps 
for scrutiny of the centres. After scrutiny 
eligible centres conforming to the norms 
are allotted by RBI to the various banks. 

Government and RBI are of the view 
that the existing institutional arrangements 
for allocation of centres are adequate. RBI 
do not, therefore~ propose to have any 
other institutional arrangements fOT the 
present. 

In regard to allocation of centres in 
urban and metropolitan areas individual 
banks are required to apply directly to RBI 
for considering issuing of licence which 
will be on the basis of clearly established 
need and the business potential of the area. 
Recommendations of Members of Parlia-
ment and other eminent persons in regard 
to opening of branches are given due consi-
deration by the RBI at the time of the 
allocation of centres. 

Ta.~k Force on D.R.I. 

8507. PROF. NARAlN CHAND PARA-
SHAR: Will the Minister of FINANCE be 
pleased to refer to the reply given to Unsta-
ned Question No. 7127 on 17 May 1985 

regarding recoJ'IU1lendaIons of Task Force 
to study Differential Interest Scheme and 
stale: 

<a> whether any decision has been taken 
on the report of the Task Force on the 
Differential Rate of Interest; 

(b) if 50, the exact recommendations 
made by the Task Force and the decision 
taken on each one of them: and 

(c) the dates on which decisions have 
been implemented/are likely to be imple-
mented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHAt"lA POOJARY): <a) Yes. Sir. 

(b) The major recommendations made by 
the Task Force on Differential Rate of Inte-
rest (DRI) Scheme were as follows: 

1. DRI benefit should be restricted to 
SC/STs benefiCIaries. In rural areas only 
SC/ST under IRDP should be covered and 
in other- areas SC/ST assisted by 
Development Corporations should be 
covered. 

2. Income criterion should be on par with 
IRDP. 

3. Rate of Interest should be 2% below 
Bank Rate or the rate of interest on 
IRDP loans whichever is lower. 

4. No change m the maximum loan 
amomlt. 

(c) Various recommendations of the 
Task Force were examined by the Govern-
ment in consultation with the concerned 
Ministries of the Government of India, RBI 
and NABARD and the decisions arrived 
thereto were conveyed to RBI for issuing 
inSb'Uctions to the banks. RBI vide its 
instruction dated 25th September, 1986 
advised the commercial banks as follows: 

(i) The DRI Scheme in the present form 
will continue a1 the rate of intaat of 
4% per annum. There will also not be 
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any change in the target of 1% for the 
total lending uncler the Scheme. 

(il) The benefit of DRI scheme will be 
available only to borrowers within 
the JRSCribed eligibility criteria who 
are not assisted under any of the 
subsidy linked schemes of 
Central/State Government and State 
owned Corporations. 

(iii> The ceiling of family income of the 
borrower under DR! Scheme is 
enhanced from Rs. 2,.fXXl/- per armum 
in rural areas and Rs.3.000/- per 
am.um in urban and semi-urban areas 
to Rs. 6,400/- md Rs. 7,200/-
respectively. 

lITegularities In providing Loans 
to fanners In Bihar 

8508. SHRI RAM BHAGAT PASWAN: 
Will the Minister of FINANCE be pleased 
to stale: 

<a> whether any irregularities by the 
banks in providing loans to the fanners in 
Bihar have come to GoVL's notice; 

(b) the time schedule for granting loan 
to an applicant; 

(c) the number of applications pending 
in banks in Samastipur and Darbhanga 
districts; and 

(d) the steps taken to clear the pending 
applications? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARy): Ca> Complaints 
are received by the Government from time 
to time alleging irtegularities in providing 
loans to fanners and others in Bihar. These 
complaints are arranged to be looked into 
on merits for necessary corrective action. 

(b) to (d). Banks have been advised that 
applications under the priority sector upto a 
aedit limit of Rs. 25,000 should be 
disposed of within a fortnight and those for 

over Rs. 25,000 within 8 to 9 weeks. 
Further, for speedy disposal of applica-
tions, banks have been advised that all 
branch managers should be vested with 
discretionary powers to sanction proposals 
from weaker sections, which includes small 
and marginal farmers, without reference to 
any higher authority and if there are 
difficulties in extending such discretionary 
powers to all branch managers, such powers 
should exist at least at the district level. 
The present infonnation reporting system 
of Reserve Bank of India in respect of 
priority sector advances does not yield 
districtwise details of pending applications 
in the mannec asked for. 

Ll.C. Investment In Union 
Government Securities 

8509. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of FINANCE be pleased 
to stale: 

(a) the total amount invested by Life 
Insurance Corporation in Union Govern-
ment Securities in 1986-87; 

(b) the amount of term loans advanced 
by UC to different companies in public and 
private sector during that year; and 

(c) the details thereof! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY>: <a> UC has invested an 
amount of Rs.606.89 Crores during 1986-
87 in the Union Government Securities. 

(b) and (c). During 1986-87 UC has 
advanced a total amolDlt of Rs. 110.45 
Crores as Tenn Loans to different compa-
nies. Details are as under.-

Public Sector Rs. 8.79 Crores 

Private Sector Rs. 92.26 Crores 

Co-operative 
Sectors Rs. 9.40 Crores 

Total RI. 110.45 Crores 
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UC Loans for Group HOUSing 

8510. SHRIMATI IAYANTI PATNAIK: 
Will the Minister of FINANCE be pleased 
to state: 

<a> whether Life Insurance Corporation 
has been giving loans for group housing; 

(b) if so, the amOlD'lt of loans 
sanctioned by UC for group housing in 
different cities/towns in the countty in the 
last three years; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE <SHRI 
IANARDHANA POOJARy): <a> to <c>. The 
UC has been contributing for Group 
Housing Schemes through the Apex Co-
operative Housing Societies registered in 
different States and Union Tenitories. 
Details of the loans sanctioned to different 
Apex Societies during the last 3 years are 
given in the statement given below. Further 
allocations to member primary co-operative 
housing societies in cities/to\tns, etc., is 
regulated by the Apex Society. 

Statement 

S.No. State/U.T. 

1. Gujarat 

2. Maharashtra 

3. Tamil Nadu 

4. Andhra Pradesh 

5. Bihar 

6. Delhi 

7. Haryana 

8. Karnataka 

9. Kerala 

10. Madhya Pradesh 

11. PWlJab 

12. Rajasthan 

13. U.P. 

14. West Bengal 

15. Assam 

16. Goa. Daman & Diu 

17. J & K 

18. Manipur 

19. Meghalaya 

20. Orissa 

(Rupees In Crores) 

1984-85 

13.00 

11.00 

11.00 

8.00 

9.00 

6.60 

5.00 

3.00 

10.00 

6.00 

5.00 

2.00 

4.00 

3.00 

1.00 

0.25 

1.50 

0.25 

1.50 

1985-86 

13.00 

13.00 

13.00 

9.00 

7.00 

5.00 

7.00 

10.00 

6.00 

7.00 

1.00 

4.00 

4.00 

1.00 

0.50 

2.00 

0.50 

1.30 

198~87 

15.00 

15.00 

14.00 

9.00 

7.00 

7.00 

7.00 

4.00 

10.00 

6.00 

7.00 

1.50 
4.00 

3.00 

1.00 

0.50 

2.so 
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Performance of CeDtraI Electronics 
Umltecl 

8511. SHRIMATI JAYANTI PATNAIK: 
Will the PRIME MINISTER be pleased to 
state: 

<a> the steps taken to improve the 
perfonnance of the Central Electronics 
Umited ; 

(b) the performance of Central 
Electronics Limited with regard to its 
production and sales in 1985-86 and 1986-
87;md 

(c) the details of profit earned by 
Central Electronics Limited in those years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOOY AND MlNISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT. ATOMIC ENERGY, ELECrRONICS 
AND SPACE (SHRI K.R. NARAYANAN): (a) 
to (c> 1. By the end of 1984. Central 
Elecbonics Limited (CEL) had found itself 
in a position in which: 

a) Pioduction &. Sales acbvlbes were 
increasing very sluggishly. 

b) Sustenance was by R&D grants of 
around h.3 crores per year. 

c) In each year, there were sizeable 
losses. accumulating to a total of 
Rs.403 lakhs. 

d) The product range was large and the 

market image indifferent 

e) Employee morale was low both due 
to lack of growth and a salary/wage 
slrUcture unattractive when compared 
to other industries nearby. 

2. The steps taken dming 1985-86 and 
1986-87 to improve the perfonnallce of the 
Coli Lpany consisted of : 

i) Improved management techniques 
such as appropriate organisation, 
institution of planning and review 
mechanisms and securing the 
involvement of all personnel in the 
nmning of the Company through 
better communication. 

ii) Improvement of existing processesl 
products and induction of Jle'V 

products through in-house R&lD; 
induction of technology from 
various indigenous laboratories and 
from leading Companies outside 
India to cater to newly emerging 
market demands. 

iii) Upgradation of existing plants and 
work methods to get better 
utilisation/productivity and; 

iv) Systematic Human Resource Develop-
ment. 

3. The performance of CEL during the 
years 1985-86 and 1986-87 as compared to 
the performance in 1984-85, is given in 
the table beJow: 

eEL - PERRlRMANCE COMPARISON 1984-85 TO 1986-87 

PARAMETER 

Sales 
Production 
Profit(+) 
1.011 (-) 
Employees 
... Capita PnxIuction 

1984-85 
AcruALS 

27S 
31S 

-39 
751 

0.42 

1985-86 
ACIUALS 

561 
895 

+17 
806 
1.11 

(Rs. in lakhs) 

ANNUAL% 1986-87 
INCREASE AcruALS 

(Prov.) 

104 
184 

6 
164 

1264 
1414 

+18 
843 
1.68 

ANNUAL% 
INCREASE 

125 
S8 

S 
51 
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It can be seen that there has been a 
steep increase in the tempo of activities, 
resulting in the Company making a profit 
in 1985-86. for lhe rust lime in its 
history. Production and Sales have vastly 
improved by a faclor of four 10 five dming 
the last two years. This has been achieved 
with a bare 11 % increase in manpower. 

It may be noted that CEL is the only 
Company in the field of Electronics which 
has achieved such steep growths in 
pkysical terms, along with profitability, 
with all product lines bued on indigenous 
technology. 

CEL has achieved higher international 
status in Solar Photovoltaics, being rated 
by independent agencies as the lhird largest 
supplier of crystalline photovoltaics in the 
world. It has a leading position in India as 
a producer of Professional Fernles and 
Piezo Ceramics. It has emerged as the 
pioneer in Projection T.V. and a dependable 
supplier of Railway Electrorucs. 

Thus, CEL has broken out of a cocoon 
of stagnancy in production and sales, as 
well as losses substained each year. Over 
the years 1985 and 1986, a great deal of 
managerial effort for change and substained 
work by all have been pul in, which have 
transfonned the Company into a high 
growth, profit making miL 

Development of Vlkram Sarabhal 
Space Centre 

8512. SHRI T. BASHEER: Will the 
PRIME MINISTER be pleased to Stale: 

(a) the new projects or lDlilS undertaken 
for the development of the Vikram Slrabhai 
Space Centre (VSSC> in Kerala; and 

(b) if no unit his been added. the future 
poeramme of Govemment in this regml? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT. ATOMIC ENERGY, ELECTRONICS 

AND SPACE (SHRI K.R. NARAYANAN): (a) 
Vikram Sarabhai Space Centre is the lad 
Centre of ISRO for the Launch Vehicle 
development. It is also responsible for 
developing sounding rockets and certain 
technologies for spacecraft. 

Apart from the ongoing Augmented 
Satellite Launch Vehicle (ASL V) and the 
Polar Satellite Launch Vehicel (PSLV) 
projects, one major launch vehicle project 
of ISRO, for which studies are under way, 
will be the development of a Geo-
synchronous Launch Vehicle (GSLV) with a 
cryogenic upper stage to facilitate 
indigenous launching of the second 
generation INS AT class of satellites. 

(b) At present there is no proposal to 
create new units under the Vikram Sarabhai 
Space Centre. However. the process of 
organisational restructuring that may be 
needed from time to time, the establishment 
of appropriate project teams and 
consolidation of R &. D activities, to meet 
functional and programme requirements. 
will continue. 

Central Sales Tax 011 Marble 

8514. SHRI SHANTI DHARIWAL: Will 
the Minister of FINANCE be pleased to 
stale: 

<a> whether Central Sales Tax is leviable 
on marble; and 

(b) whether the marble purchased for 
consttuction of religious places is exempted 
from payment of Centtal Sales tax? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-, 
DHANA POOJARy): <a) Yes. Sir. 

(b) Under section 8(S) of the Central 
Sales Tax Act. 1956. State Govenunents 
have powers to pant exemption from levy 
of Cenlral sales tax. Central Government 
have DO power in this regard. 
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Think Tanks for Electronics GIC Policies for .... nnce AgalDd 
RIots, StrIke and Malaclous 

Dam .. 

8515. SHRI SYED SHAHABUDDIN: 
Will the Minister of FINANCE be pleased 
to state: 

<a> the number of policie& covering 
riots, strike and malacious damage risks in 
various class of business issued by the 
General ~ Corporation during 1986 
and the nwnber of such policies as on 31 
December, 1986, with the number of 
business estabHshments covered thereunder; 

(b) the IIII01d of premia on such 
policies coHected cIuring 1986; and 

(c) the amoUDl of payments on such 
policies made during 1986? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARy): <a> to (c). With effect 
from 1st June, 1985, the riot., strike and 
malicious damage risk (RSMD) was made. a 
pm of the basic policy for (i) Simple fire 
insurance risks like residential premises, 
office premises. religious places, etc: (ii) in 
legard to fire insurance pertaining to small 
scale industries where the sum insured does 
not exceed Rs. 10 Iakhs, and (iii) the basic 
cover for motor insurance policies. In 
regard to these risks DO separate policies 
are issued for RSMD risks only. In regard 
to other risks for industries and warehouses. 
etc., the RSMD risk is available as an 
extension. In view of this, it is difficult to 
allocate the premium charged and 
compensation paid as between RSMD risk 
and other COVetS. 'The number of policy 
documents issued by the four subsidiaries of 
ole during 1986 was to the tune of 1.49 
crores and the nwnber of claims settled was 
around 11.50 Iakhs. Each and every policy 
document will require scrutiny to cull out 
specific information relating to premium 
received and/or compensation paid in regild 
to RSMD risks. Compil.won of such 
information would involve labour 
incommcIIsurare with die nsult. 

8516. SHRI RADHAKANTA DIOAL: 
Will the PRIME MINISTER be pleased to 
state: 

<a) whether Government have set up 
some 'Think. Tank" for electronics; and 

(b) if so, the nll1nber of such think 
tanks and the purpose of setting them up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVEWP-
MENT, ATOMIC ENERGY, ELECTRONICS 
AND SPACE(SHRI K.R. NARAYANAN): <a) 
Government has not set up any ''Think 
Tank" for electronics as such but it has 
constituted several committees. 

(b) These are:-

i) Development Counell for 
Electronics Industry: It was set 
up in July 1984 to look into R&D, 
production, marketing and related 
matters in the electronics industry. 

ii) Standing Committee (Advi-
sory Board) OIl Electronics: 
The Committee was set up in 
February 1987 to provide feed bact 
on programme implementation of 
the Department; discuss and criti-
cally examine new policy initiatives 
and indentify vohmtary agency 
support for official programmes. 

iii) Technology Development Cou-
Den: It was set up in October 1973 
to asSist the Department of 
Electronics in identifying areas for 
R&D effort,. evaluating and 
monitoring I ndlvidual RclD projects 
and transfer of know-how IIld related 
R& D matters in the eleccronics 
indUS1l)'. 

iv) NatIoDaI ...... ec. ... : To 
evolve ... impIeIMaI tedmoloQ 
clevelupa" pojecll in the ... of 
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Radar, Sonars, Navaids, IR. and Laser 
Based Systems. 

v) National Micro electronics 
Council: It was set up in Janwuy 
1985 to oversee, coordinate and 
implement the national programme 
of R&D, teclmology development 
and manufacture in the area of micro-
electronics. 

vi) Council 
Materials 

for Development 
for Electronics: 

of 
It 

has been set up to review the require-
menlS of materials and ensure that 
atleast the critical materials are made 
available to the electronics industry 
as and when required. 

World Bank Suggestions Regarding 
industrial Replatory Policy 

8517. SHRI S.M. GURADDI: 
SHRI H.N. NANJE GOWDA: 
SHRIMATI BASA V ARAJESW ARI: 

Will the Minister of FINANCE be pleased 
to state: 

Ca> whether the World Bank has come 
out with a programme of reforms 
envisaging sweeping changes in India's 
industrial regul8lOry policy; 

(b) if so, whether Union Government 
have examined the World Bank's 
suggestions; and 

(c) if so, the reaction thereto'! 

THE M1NISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NAT-
URAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
BRAHMA DUlT): <a> to <c). A draft report 
on India's Industrial Regulatory Policy has 
been prepared by the Staff of the World 
Bank as pan of their sectoral studies. It is 
an internal document of the World Bank. Its 
distribution is restricted and recipients of 
the report are not authorised to disclose its 
contents. Any decisions on concerned 
mauen would strictly be according to 
India', own priorities and policies as laid 
down in the Seventh Five Year Plan. 

Celli for MODitorIDa 20 PoInt 
EcODOmic Programmes 

8518. SHRI SRIKANTA DATIA 
NARASIMHARAJA WADIY AR: Will the 
Minister of PROORAMME IMPLEMENTA-
TION be pleased to state: 

<a) whether Government have set-up or 
proposed to set-up monitoring cells for 
proper implementation of 20 Point 
Economic Progranune; 

(b) if so, whether such cells have been 
set up at the Centre and also at the State 
levels; and 

(c) if not. the reasons therefor'! 

THB MINISTER FOR PROORAMME 
IMPLEMENTATION <SHRI A.B.A. GHANI 
KHAN CHOUDHURy): <a> Yes, Sir. 

(b) Yes, Sir. 

(c) Does not arise. 

FInancial Assistance to 
Maharasbtra 

8519. SHRI PRATAPRAOB. BHOSALE: 
Will the Minister of WELFARE be pleased 
to state: 

<a> whether some proposals for 
assistance from Maharashtra lDlder Article 
275 (1) have· been received by Union 
Government. if so, the details thereof; 

(b) whether the request of State 
Government has been acceded to; if not. the 
reasons therefor; 

(c) whether two proposals for &lvmg 
financial assistance to tribal entrepreneurs 
for various trades and replacement of 
thatched roofs of huts by tiles have been 
received from Maharashtra; if so, the 
amount involved in each proposal; 

(d) whether decision has been taken on 
these proposals if so, the details thereof; 
and • 
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(e) if not. the ~ therefor, 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRIDHAR 
GOMANGO): <a) and (b). Proposals in 
respect of 8 schemes given in the 
Statement given below were received &om 
the State Government for grant-in-aid uncIer' 
Article 27S( 1) First Proviso of the 
Constitution during Ihe year 1986-87. One 
scheme, namely. Monopoly procurement of 
dry grass was approved. Clarification and 
further' infOlDlation has been sought in 
respect of three schemes while the 
temaining four schemes have mt been 
approved. 

(c) to (e). Proposal for giving financial 
assistance to tribal entrepreneurs for 
various traders was not agreed to on account 
of the following reasons:-

i) The scheme benefits only a small 

scetioft of tnDals at • huge COlt. 

ii) The scheme has an inherent danger 
of being misused by non-triba1s in 
the name of lribals. 

iii) The scheme bas components wbich 
em as well be financed under IRD 
Programme and thereby release 
resources under Article 275(1) Pirst 
Proviso for other deserving schemes. 

The scheme for replacement of thatched 
roofs of huts by tiles was also not agreed 
to because it was felt that funds lDlder 
Article 275(1) First Proviso would limit the 
benefit to very few families. The State 
Govt. was, therefore, advised to approach 
the DeptL of Rural Developnent for 
assistance under their Housing scheme fur 
SCs/STs. The amount involved in the two 
proposals referred to above was Rs.50 
lakhs and Rs. 20 lakhs respectively. 

Statement 

S.NO. Scheme Proposed for the Year 1986-87 

1. Scheme of giving fmancial assistance to uiba! 
candidates for various trades 

2. Construction of bio-gas plants near Ashram schools 

3. Replacement of thalChed roofs of huts of tribals by 
tiles. 

4. Monopoly procurement of dry grass in Jawhar, Mokhada 
and Dahanu talukas in Thane dislricL 

5. Scheme for preventive measures to control diseases 
like Scabies. Diarrhoea. etc. 

6. Consttuction of Dhannashalas near rural hospitals. 

7. Provision of furniture and other equipment to the old 
Primary Health Cemres and Sub-Cenlres. 

8. Opening First-Aid-Centtes in Ashram Shala and providing 
training to Ashram Shala Eeachers in Primary Hca1lh Care. 

Total 

AmoWlt 
( Rs. in lakhs) 

50.00 

15.00 

20.00 

11832 

23.70 

39.00 

39.15 

3.00 

308.17 
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8520. SHRI SANAT KUMAR MANDAL: 
Will \be Minister of ENVIRONMENT AND 
R>RESTS be pleased to stale: 

<a> whether 'lbum' cultivation on 
commercial scale in the forests of North-
Eastern States will IaUlt in extinction of 
unique flora and fauna; 

(b) if so, whether Government have 
drawn up any action plan for ecological 
conservation of this region. and 

(c) the broad outline thenofl 

THE M1NISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT &: FORESTS 
(SHRI Z.R. ANSARI): <a) Yes Sir, lhum 
cultivation if continued on commercial 
scale, is likely to result in the extinctiOl' 
of certain varieties of flora and f8lD'Ul. 

(b) and (c). A programme for control of 
lhum cultivation has been introduced in the 
North-Eastern States since the Fifth Five 
Year Plan period. 

PopulaiUatlon or Sports among 
Handicapped Persons 

8521. SHRI JAGANNATH PATrNAIK: 
Will the Minister of WELFARE be pleased 
to stare: 

<a> the steps proposed for promoting 
sports among physically handicapped 
persons: 

(b) whethez jobs have been reserved for 
physically handicapped sportsmen in 
Govermnent depatbnents; and 

(c) if not, the steps proposed to provide 
jobs to such persons in public 
undertakings? 

THE DEPUTY M1NISTER IN THE MINIS-
TRY OF WELFARE (SHRI GIRIDHAR GOM-
ANOO): <a> The Ministry of Welf .. e is 
providing different types of p'lIlts and 
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facilitiea for the welf.. of the haDdkaprJecl 
This includes promotion of extra-curricular 
activities including sports for such perIOIII. 

In addition the Ministty of Human 
Resomca Development. Depabilmt of 
Youth Mfairs and Sports, provide finIncial 
assistance under its scheme of assistance to 
recognised National Sports Fecleralions 
including those belonging 10 the 
physically handicapped. 

(b) and (c). 3% of Group 'C' &: '0' 
jobs in Govermnent Departments and Public 
Undertakings have been resa-ved for 
Physically handicapped persons which 
includes physically handicapped sportsmen. 
'There is no separale reservation for 
handicapped sportsmen. 

Peace Park at InclcM:hlDa Border 

8522. SHRI K. PRADHANI: Will the 
Minister of ENVIRONMENT AND R>RESTS 
be pleased to state: 

<a) whether the International Union for 
Conservation of Nature and Natural 
Resourees has suggested setting up of an 
international peace park on the India-China 
border in the Spin region of Himachal 
Pradesh; and 

(b) if so, the details thereof and the 
reaction of Govenunent t1aeto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) Yes, 
Sir. 

(b) The suggestion has not beat found 
feasible. 

Employees 01 Buk 01 Baroda Seat 
lor Training Abn.d 

8523. SHRI SIMON TIOGA: Will the 
Minister of fINANCE be pleaed to stale; 

<a> whether il is a facl thal the Bank of 
Baroda is sending 150 to 200 employees 
for 1ninin& abroad every year. 
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(b) the number of employees belonging 
to Scheduled Caste/Scheduled Tribe category 
sent for training abroad during the last 
three years; 

(c) whether the nwnber of employees of 
SC/ST category sent for training abroad is 
adequate as compared to total number of 
employees sent abroad; 

(d) if not, the reasons therefor; and 

(e) the steps taken/proposed by Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (d). Bank of 
Baroda has reported ~t only 5 of its 
officers have been departed for trainmg 
abroad during the last 3 years and none of 
them belonged to Scheduled Caste/Scheduled 
Tribes communities. 

(e) The bank is expected to follow the 
guidelines contained in para 1 7.17 of the 
Brochure on Reservations for Scheduled 
Caste!Schcduled Tribes in Services (6th 
Edition> while selectmg Its officers for 
posting abroad. 

Recovery 01 Bank money Irom 
Officials Involved in cheating 

8524. SHRI RAHIM KHAN: Will the 
Minister of FINANCE be pleased to state: 

<8> whether the nationalised banks are 
able to recover the money lost in banking 
transactions pushed through the collusion 
of bank officials; 

(b) if not. the reasons thereof; and 

(c) whether any legal lacuna is handicap 
in making such recoveries from 
movablefmunovable properties of the bank 
officials. if so, the steps contemplated to 
amend the law? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHAHA POOJAR Y): (a) to (c). Reserve 
Bmk of India has reported thal under 
Regulalion 4 of Ihe Officer Employees 

(Discipline & Appeal) Regulations of 
Nationalised Banks, different types of 
penalties may be imposed on an Officer 
Employee for acts of misconduct or for any 
other good and sufficient reasons including 
recovery from payor such other amount as 
may be due to him of the whole or pap of 
any pec\Dliary loss caused to the Bank by 
negligence or breach of orders. The RBJ has 
further reported that if frauds have been 
committed by the employees suits are filed 
against them for the purpose of recovery 
and final action is taken as per the 
direction of the court. Government is also 
seized of the Central Vigilance 
Commission's suggestion that necessary 
legislative measures may be brought 
forward for attaching the property of Bank 
employees involved in frauds in case the 
proVIsIons of the Criminal law 
(Amendment) Ordinance 1944 are inadequate 
for the purpose. 

Rehabilitation 01 MIs Kabini 
Papers Ltd. 

8525. PROF. MADHU DANDAVATE: 
Will the Minister of FINANCE be pleas~ 
to state: 

<a) whether MIs. Hindustan Lever 
Limited worked out a plan for the 
rehabilitation of Mis. Kabini Papers Ltd. 
(KPL) Nanjangud (Kamataka) in November, 
1983; 

(b) if so, whether the banks advanced 
any loans on that basis for which refinance 
was approved by the Industrial 
Development Bank of India and matching 
conce.~sions extended by the Reserve Bank 
of India; 

(c) if so, whether Hindustan Lever 
Limited took over a sick fine chemicals 
unit at Mangalore in January, 1986; 

Cd) whether the Hindustan Lever Limited 
is now attempting to withdraw from the 
rehabiliwion plm of KPL; and 

(e) the steps taken to help the 
ntIuDiIitation of Ibis company in the 
_twa region of Kam.ataka in the 
interat of ita employees? 
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TIlE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (e). The 
Industrial Development Bank of India 
(lOBI) has reported that a consortium of 
banks had prepared a rehabilitation scheme 
in assocIatIon with Kamataka State 
Financial Corporation (KSFC) and State 
Government of Kamataka for Mis. Kabllu 
Papers Ltd. (KPL) in November, 1983 
which inter alia involved a conversion 
agreemnt between KPL and Hindustan 
Levers Ltd. (HLL) for supply of kraft paper 
and under which the HLL was also to 
provide management support to the KPL. 
Various banks had granted term loans to 
KPL which were refmanced by the IDBI. 
Reserve Bank of India has reported that 
they had approved certain concessions for 
this unit as proposed by the banks. It has 
been reported that HLL has since expressed 
its inability to renew the conversion 
agreement beyond 31 st December, 1986 on 
commercial considerations. 

Impact of Integrated Rural Energy 
Programme 

8526. SHRIMATI MANORAMA SINGH: 
Will the Mmlster of PLANNING be pleased 
to state: 

(a) the impact of integrated rural energy 
programme on rural electrification, pump-
set energisation and bio-gas plants in 
various states, State-wise; and 

(b) the steps proposed to be taken for 
augmentation of the programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI SUKH 
RAM) : (a) and (b). The IREP Programme is 
a new planning programme set up with the 
objective of integrating and coordinating 
different energy supply schemes through 
the preparation of area-based integrated 
rural energy plans. The programme was 
taken up on pilot basis in 20 blocks in 8 
selected States/UTs in the Sixth Pim 
Paiod. From the Seventh Plan only the 
JlI'UII"amme is beinl extended to all the 
SlateI/UTs. In 1985-86, the programme w. 
set up in 13 States/lTfs. In 1986-87 • 

Centrally Sponsored Scheme has been added 
through which IREP Cells are created at the 
States and in selected districtslblocks for 
which 100 per cent central grant is 
provided for staff and their traihing is 
organised through training programmes in 
various major institutions. The programme 
is now in operation in 21 States and 5 UTs 
and 88 blocks in these States/UTs have 
been covered. Owing 1987 -88. the 
programme would be extended to all 
States/UTs and 126 blocks are proposed to 
be covered. The impact of this programme 
would be assessed after it has been in 
operation as a regular scheme for a few 
more years and the IREP Cells are set up 
and their staff have been tramed under the 
new IREP Centrally Sponsored Scheme. The 
number of blocks are proposed to be 
progressively increased during the Seventh 
Plan and subsequently the programme would 
be extended in a phased manner in other 
blocks depending upon the progress and 
performance of the programme. 

[T ranslatlon] 

Loans Advanced by Commercial 
Banks to Entrepreneurs 

8527. SHRI SHANTI DHARIW AL: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether commercial banks have 
extended benefi ts to entrepreneurs by 
advancmg loans to them under various 
schemes; 

(b) if so, the amount of loans granted 
by branches of State Bank of India in 
Ratlam. Madhya Pradesh during the last 
three years; 

(c) whether it has been brought to the 
notice of Government that some officers of 
these branches have locked the premises of 
some of the entrepreneurs who were granted 
loans; 

(d) if so, whether Government have 
issued guidelines to the banks according to 
which • bank can lock the premises of .. 
altrepreneUJ' Illy time without givin& Ill)' 
pior notice to him; 



167 Writta~ APRIL 29, 1987 Wr'" Aluwers 168 

(e) if so, the details of these guidelines: 
and 

(0 if not, the action proposed to be 
taken against the guilty officers 
resoponsible for locking the premises of 
my mdl'epreneur in an irregular way? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARy) : (a) Yes Sir. 

(b) The advances sanctioned by State 
Bank of India (SBI) branches in Rallam 
during the last three years i.e. 1984,1985 
and 1986 are as under: 

(Rs. in Lakhs) 

segment Year No. of Limits 
accounts sanctioned 

1984 2 0.80 
1985 7 0.40 

SSI 

1986 

1984 
1985 
1986 

SBF 1984 
1985 
1986 

AGR 1984 
1985 
1986 

88 
47 
26 

161 
84 
83 

330 
343 
214 

77.34 
29.91 
27.56 

46.91 
13.39 
27.73 

29.83 
26.30 
19.74 

(c) The Bank has reported th. they have 
not taken any action against any 
entrepreneurs in an irregular way. 
Allegations relating to locking up of 
premises related to some individual cases 
which .-e sub-judice. 

(d) to (f). The Govenunent/RBI have not 
issued any specific pideline to the banks 
in this regard. Mode of enfon:ement of the 
banks rights vis-a-vis the secm:ity charged 
10 them, lawnIly depends on the terms of 
Ibe apeemenl between the -bonowen and 
die ccncemed t.nD. The banta, wherever 
aecea'lr)', reI01't to lela! p'OCeII for the 
enfon:ement of ..tty. 

[&gli.da] 

Creation oIlncllan Service or ED&i. 
neers aDd ReconstlhJtIon 01 

Indian MedJcaI and 
Health Service 

8528. PROF NARAIN CHAND PARA-
SHAR: Will the PRIME M1NISTER be 
pleased to refer to the reply given to 
Unstarred Question No. 1464 on 1 August, 
1984 regarding creation of All India 
Services in the field of Engineering and 
Medicine and state: 

<a) whether Government have taken any 
further steps for the creation of Indian 
Service of Engineers and the reconstitution 
of Indian Medical and Health Services; 

(b) if so, the exact position in this 
regard and the dates from which the two 
services have been created and reconstituted 
respectively; 

(c) if not. the reasons therefor and the 
likely date by which it would be done; and 

(d) whether it is also proposed to 
constitute Indian Education Service and the 
likely date by which it would be done? 

THE M1NISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBUC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE M1NISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM): (a) to (d). A decision regarding 
constitution of any new All India Service 
can be taken only after consultations with 
the State Governments. As there is no 
consensus amongst the State Governments, 
no decision has beQI taken to constiblte 
the Indian SeJVice of Engineers or to 
reconstiblte the Indian Medical and Health 
Service. There 11 also no ploposal lUlder 
consida'ation to constitute an Indian 
Education SeMce. 

8529. SHRI H.N. NAHlE OOWDA: 
SHRI S.M. OURADDI: 

Will the MiDister of FINANCE be pleaed 
to state: 
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(a) wbe1bw chief executives of the 
... hid • meetin& 011. 311t Mildl. 1987; 

(b) if so, the main demands placed by 
the chief executives before the Governor of 
the Reserve Bank of India; 

(c) whether a number of suggestions 
have been made for larger access to their 
own resources; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): <a) to (d). Governor, 
Reserve ABank of India had called a meeting 
of the Chief Executives of major scheduled 
commercial banks on March 31, 1987 in 
connection with the credit policy for the 
first half of the year. the opportunity was 
also taken to set out Reserve Bank's 
decisions on some of the recommendatioru: 
of the Working Group on the Money 
Market. 

Subsequent to the diSCUSSIons with the 
bankers, Governor. RBI addressed a detailed 
letter to all scheduled commercIal banks. 
Since some of the measures would call for 
larger adjustment by some banks. It was 
indlcatcd to banks. that in such cases, 
requests for additional discretIonary 
refinance for very shon periods would be 
considered by RBI on merits. A new 
refinance faciiity has also been introduced 
undcr which scheduled comm~rcial banks 
can obtain refmancc against collateral of 
their holding of 182 days Treasury Bills. 
Access to the discrelionary refinance 
facility wnnout prior sanction has also 
been continued. 

I.·unds for PO\'crty Alleviation 
Programme to IIlhar 

8530. SHRIMATI tv1ADHUREE SINGH: 
Will the Minister (\f PLANNING be pleased 
to stale the allocations to he made \0 Bihar 
for antipoverty programm~ for the 
remaining period of Sevcnth Plan? 

nlE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI SUKH 
RAM): Allocations for anti-poverty 
programmes are based on year-to-year 
basis. Hence, it is not possible at this 
stage to indicate as to how much would be 
allocated for the remaining period of the 
Seventh Plan. 

Protein Cbewy CaDdy 

8531. SHRI NARSING SURYAV ANSHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government are aware that 
the protein chewy candy (anout 12-16 per 
cent protein is a result of an attempt at 
developing a highly acceptable and 
nutritional balanced product by the Cenlral 
Food Technological Research Institute of 
India; and 

(b) if so, the efforts being made by the 
Government for tts wider coverage at 
various levels of balanced foods? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOOY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECfRONICS AND SPACE (SHRI K.R. 
NARA Y ANAN): <a) Yes, Sir. The protein 
chewy candy contaIrung 12-16 percenl 
protein using vegetable protein akin to 
natural flavour has been developed at 
Central Food T~hnological Research 
Insthule, Mysore. 

Development of thi!; know how has 
bcl'n given wide publicity tluough 
advenisements in various nrtional 
newspapers resulting into a number of 
parties showing keen interest in acqulnng 
this technology. Of the three panies so far 
licensed to commcrcialise this process, on 
party has successfully gone into production 
and is seUing the producl in the market to 
the saUsfacLon of the consumers. However 
further erfOI ts are being made to give wider 
puhlicity on availability of this process. 
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IaftSbDeDt of Public Money ID 
Bombay Dyeing's Joint 

Ventures 

8532 SHRI BHATTAM SRIRAMA-
MURTY: Will the Minister of FINANCE be 
pleased to state: 

<a> whether the viability of Bombay 
Dyeing's Joint Venture in Indonesia was 
assessed by the public finance Instirutions 
before extending financial assistance; 

(b) whether responsibility has been 
fixed for authorising investtnent of public 
money in a poorly planned project; and 

(c) if SO, against whom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE <SHRI lANAR-
DHANA POOJARY): (a) to (c). The 
Industrial Development Bank of India 
(lOBI) has reported that the All India 
Financial Instirutions have not financed 
MIs P.T. Five Star Industires Ltd., Banciung, 
Indonesia. However, Indian Overseas Bank, 
which was the lead Bank for the consortium 
of banks which had granted certain 
facilities to MIs P.T. Five Star Industries 
Ltd., Indonesia, a Joint Venture of Mis 
Bombay Dyeing and Manufacturing 
Company Ltd., has reponed that before 
extending the fmancial assistance to the 
Company, the viability of the company 
was assessed by the consortium of banks. 

Study 011 Yen costs to india 

8533. SHRI Y ASHW ANTRAO GADAKH 
PA11L: 

SHRI NARAYAN CHOUBEY: 
Will the Minisla' of FINANCE be pleased 
to state: 

Ca> whether a study of the higher yen 
costs to India arising out of appreciation of 
the value of yen in respect of Indo-Japanese 
collaborations has been made by the India-
Japan Business Collaboration Committee; 
and 

(b} if 10, 1he details thereof? 

mE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF FINANCE (SHRI 
BRAHMA DUI'T): <a) and (b). Govemment's 
attention has been drawn to the news item 
in the press in regard to the views 
expressed at the meeting of the Indo-Iapan 
Business Comminee held in New Delhi 
under the auspices of the Federation of 
Indian Chambers of Commerce and Industry 
in December 1986. A number of 
suggestions were made in the meeting to 
offset the burden on Indian industry by the 
appreciation of the Yen. These would have 
to be implemented by the Indian and 
Japanese collaborators and business 
partners. 

Monthly Index of Industrial 
Production 

8534. SHRI INDRAJIT GUPTA: Will the 
Minister of PLANNING be pleased to state: 

<a) whether it is a fact that the data on 
monthly Index of Industrial Production have 
not been made available after October 
1986, either for the 1970 series or for th~ 
1980-81 series till the fust week of April, 
1987; 

(b) if so, the reasons thereof; and 

(c) the steps being taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI SUKH 
RAM): <a) to <c). The base year of the Index 
of Industrial Production (UP) has been 
advanced from 1970 to 1980-81 and the 
revised series figures (1980-81 base) for the 
months April 1981 to October 1986 were 
released on 20 February 1987. The Quick 
UP for November 1986 and December 1986 
were announced on 22 April, 1987. The 
delay in the compilation of the Quick UP 
for November 1986 and December 1986 is 
mainly on account of changeover from 
manual to computerisalion of poduclion 
statistics in the major source agency 
providing the monthly production data for 
UP. Efforts IJ'e under way in the major 
source agency for stabilising the process of 
regular supply of monthly production data. 
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PromotloD of SCMr OIIIeers In 
Bank 01 Baroda 

8535. SHRI SIMON TIOGA: Will the 
Minister of FINANCE to state: 

<a> whether Govememnt have directed 
the Bank of Baroda to promote 91 
Scheduled Caste/Scheduled Tribe officers 
with retrospective effect with all the 
consequential benefits as per Supreme Court 
decision; and 

(b) if no~ the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): <a) No, Sir. 

(b) Bank of Baroda has reported that in 
the Writ Petition No. 352 of 1986 the 
Supreme Court of India had directed the 
bank to promote 15 officers belonging to 
Scheduled Caste/Scheduled Tribe from Junior 
Management Grade Scale-I to Middle 
Management Grade Scale-ll with effect 
from 1st November, 1985, and that they 
have since been promoted. 

Agrlculturral Development 

8536. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
FINANCE be pleased to state: 

<a> whether some projects have been 
specified during 1987 -88 for which assis-
tance from International Fund for Agricul-
tural Development is to be sought; and 

(b) if so, the detail~ thereof and the 
assistance proposed to be sought project-

. ? W'ISe. 

THE MINISTER OF STATE OF THE 
)'UNISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF FINANCE <SHRI 
BRAHMA Dt.rIT): <a> and (b). A Project 

ldentificalion IIUISlOIl from Ihe Intec-
national FlDld for Agricultural Development 
is cutrently in India to identify projects for 
assistance. 

Augmentation 01 W~ter Supply 
In Mabarasbtra 

8537. SHRI BANW ARI LAL PUROHIT: 
Will the Minister of PLANNING be pleased 
to state: 

<a) whether the Members of Plamring 
Commission paid a visit to Maharashtta 
some time back to discuss the schemes for 
augmentation of the water supply in the 
State; and 

(b) if so, the result of the visit? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI SUKH 
RAM): <a) and (b). Yes, Sir. In order to 
make use of Science &. Technology inputs 
for augmentation of water supply, parti-
cularly drinking water, a meeting of a group 
of experts, from concerned Central and 
State scientific Agencies/Departments was 
organised in Bombay, at the instance of 
Member (incharge of Science &. Techno-
logy) of the Plamring Conunission, on the 
basis of a request from the Chief Minister 
of Maharashtra. A short-term time bound 
Plan was formulated based primarily on 
remote sensing and geophysical techniques 
involving 11 disbicts wh~e the problem 
was most acute. In implementation. 80% of 
the sites drilled showed potential for avail-
ability of water. The Stale Govenunenl is 
pursuing the matter further and technical 
assistance as ~uired will be provided. A 
long tenn Plain is under preparation. Expert 
Group has been constituted for this 
purpose. Tha.e efforts have resulted in 
closer linkages between concerned Central 
and State level agencies. Since pY)blems of 
poor rainfall and drolJlht are likely to be • 
recurrring phenomenon. it is important 10 
minimise distress and damaae due to this; 
the Jona term Plans directed towards this. 
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Recommendations 01 Reserve BaDk 
of India Committee 

8538. SHRI C. MADHA V REDDI: Will 
the Minister of FINANCE ·be pleased to 
refer to the reply given to Starred Question 
No. 7 on 24 February, 1987 regarding 
report of committee to study sick industrial 
units and state the recommendation of the 
Reserve Bank of India Committee and 
action taken thereon'! 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE <SHRI JANAR-
DHANA POOJARy): The RBI have issued 
guidelines to commercial banks in 
February, 1987 on the subject of rehabili-
tatjon of sick smalll scale industrial mits. 
RBI have exphasised that in case of 
tehabilitation of SSI units, emphasis has to 
be on providing adequate and intensive 
relief measures: RBI have also given a 
separate difinition of a sick SSI Wlit and 
viability of such units. RBI have also laid 
down various parameters for grant of reliefs 
and concessions to SSI units, which include 
waiver of penal rates of interes~ reduction 
in rates of interest on telm loans, funding 
of cash losses during me initial stages of 
rehabilitation, provision of need based 
working capital. contingency loan .assis-

. tance, de. 

Fake CDI Identity Cards 

8539. SHRI KAMAL NATH: Will the 
PRIME MINISTER be pleased to state: 

(a> whether recently some crimes are 
leported to have been committed in States 
by criminals using fake CHI identity cards; 

(b) if so. whett.er CBI has made investi-
gation as to how this. could be possible; 
and 

(C) Ute rorrec1ive steps taken or being 
taker: in this regard? 

THE MINISTER OF ~"A TE IN TIlE 
l~lSTRYOFPERSO~~LPUBLICGRIEV­
ANCES AND PENSIONS AND MI~lSTER OF 
STATE IN THE ~.INlSTRY OF HOME 
AFFAIRS (SHRI P. CHJ1\'DAMBARAM): <a> 
A cue of impersonalion as a CBI ufJicer by 

using fake CBI Identity Card in Bombay 
has come to notice. 

(b) The case is being investigated by 
the Local Police with the assistance of CBI. 

(c) Officers of CBI have been instructed 
to be on the lookout for such imposters. 

Tribal Population in Bihar 

8540. SHRIMATI MADHUREE SINGH: 
Will the Minister of WELFARE be pleased 
to state: 

(a) names of principal tribes living in 
Bihar and their population; 

(b) the total po~ulation of various tribes 
in Bihar; 

(c) the growth rate of tribes during the 
last three years in Bihar; and 

(d) whether Government of Bihar had 
forwarded to Union Government a coinpre-
hensive development plan for the tribes of 
Bihar and if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI G~DHAR 
GOMANGO): (8) Names of the principal 
tribes living in Bihar and their population 
are given in the Statement-I given below. 

(b) The total tribal population in Bihar, 
according to 1981 census, is about 58.11 
lakhs. 

(c) Growth rate of tribes during the last 
three year~ in Bihar is not availabale. 
However, the decennial growth rate of 
tribes ;n Bihar during the period 1971 and 
1981 is 17. 8%. 

(d) Details are given in the Statement D 
given below. 
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Statement • I 

Names of the principal mbes in Bihar and their population. as per 1971 @ census. 

S.No. 

1. 

2. 

3. 

4. 

Name of the mbe Population 

Santa} 1,801,304 

Oraon 876,218 

Munda 723,166 

Ho 505,172 

Note: @ Tribewise population. according to 1981 census, is not 
available. 

Statement - IT 

Tribal Sub-plan approach aimed at comprehensive development of tribals is in operation 
since 1974-75 in 19 States/Union Territories including Bihar. Under this approach. the 
State Government formulates Annual Tribal Sub-plan fOT the State which is approved by 
the Government of India. Quantification of funds under tribal sub-plan and the number of 
families assisted during Six Plan and the first two years of the Seventh Plan as follows:-

VIth PlAN 

Vllth PlAN 

(i) 1985-86 

(ii) 1986-87 

Quantification of funds 
(Rs. in crores) 

639.33 

23633 

280.16 

No. of families assisted 

3,99,475 

1,22.753 

1,09.994 

(upto February. 1987) 
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Reimbursement 01 Tultlon fees to 
Central Government Employees 

8541. DR. VIJAYA RAMA RAO: Will 
the PRIME MINISTER be pleased to state: 

<a) whether the existing rules for the 
reimbursement of tuition fee to the Central 
Government employees envisage reimburse-
ment to the employees for children 
studying in Class xn under 10 plus 2 
system; 

(b) whether such reimbursement of 
wition fee is not admissible to employees 
for children studying in cmresponding 
classes tmeler the Intermediate system; and 

(c) if so, the reasons for this differen-
tiation and the remedial steps proposed to 
be taken? 

THE DEPtrrY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBUC 
GRIEV ANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI): (a) to (c). Central 
Civil Services (Educational Assistance) 
Orders, 1983 covers not only the tuition 
fee in respect of children of eligible emplo-
yees studying in class 12th under the 10 + 
2 system but also of pre-University and 1st 
year class of an Intennediate College, 
Teclmical College or 1st year class of 
Polyteclmic. 

u.oo hI'S. 

[English] 

SHRI SHANTRAM NAII{ (panaji): I am 
expressing the wish of the people of Goa, 
Daman and Diu to have a full-fledged 
statehood immediately in this very Session. 
This is the wish of the people of Goa. .. 

MR. SPEAKER: All right, all righL Do 
you want to say somedUng? 

THE PRIME MINISTER (SHRI RAJIV 
GANDHI): We will look into the suggestion 
very aeriouIly ad try to do it in this 
Session. 

[Translation] 

SHRI NARAYAN CHOUBEY (Midna-
pore): It appears that they have consulted 
each other beforehand ... (lnterruptions). 

MR. SPEAKER: Shri Choubey, such 
suggestions should be welcomed. 

[English] 

SHRI SAIFUDOIN CHOWOHARY 
(Katura): I am very sorry to stand up to-day. 
But your action has prompted me to stand 
up and say something. 

MR. SPEAKER: What is that ? 

SHRI SAIFUDDIN CHOWDHARY: I gave 
notice under Rule 377 about the disclosure 
of accolDlts in Swiss Banks. 

[Translation] 

MR. SPEAKER: Who has stopped it? 

[English] 

SHRI SAIFUDDIN CHOWDHARY: They 
have said you have disallowed it 

( Interruptions) 

MR. SPEAKER: No, no not, here. You 
come to me. 

SHRI SAIFUDDIN CHOWDHARY: The 
Govenunent should take it up with the 
Swiss Government and initiate criminal 
proceedings against persons about whom 
they want infonnation. 

MR. SPEAKER: Do not raise it here. 

(InterrupTIOnS) 

MR. SPEAKER: You come to me. I will 
listen to you. 

SHRI SAIFUDDIN CHOWDHARY: Will 
you allow it ? 

MR. SPEAKER: Do not worry. You 
come to me. Do not worry. We will see to 
iL No poblem. Let me see iL 
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SHRI SAIFUDDIN CHOWDHARY: They 
have said that you have disallowed it 

MR. SPEAKER: I will see. If there is 
anydrlng, I will reoonsidez iL 

SHRI SAIFUDDIN CHOWDHARY: It 
should be re-amsidered. 

MR. SPEAKER: H it worth while doing 
i" we will do iL 

(InzerrllPlions) 

MR. SPEAKER: What should be done is 
it should not be allegatory it should not be 
incriminatory . 

SHRI SAIFUDDIN CHOWDHARY: Noth-
ing allegatory. 

MR. SPEAKER: Then we will see. 

DR. DATTA SAMANT: (Bombay South 
Central): The Chief Minister of Mahara-
shtra. 

MR. SPEAKER: No mention of Chief 
Minister here. 

(/nlerruplions) 

I)R. OA IT A SAMANT: I have given 
Calling Attenllon, Adjournment Motion, 
Short Notice Question. 

MR. SPEAKER: We cannot do it. That 1~ 

nol our Job. 

I TranslalionJ 

SHRI V. TULSIRAM(Nagarkumool): Mr. 
Speaker. Sir. it has been reported in the 
newspapers today that smack is being sold 
on a large scale in the military area in Lal 
Quila ............ (lnlerrUpllOns) 

MR. SPEAKER: You give it in writing. I 
will look into it. 

SHRI V. TULSIRAM: I have given a 
notice about it. The selling of such a 
poisonous thing in a r.tihtary area is very 
had. 

(/nlerrupliolJ.\') 

MR. SPEAKER: We will look into it. 
You saw how things went away ynterday. 

(Interruptions) 

[English] 

SHRI SYED SHAHABUDDIN _(Kjshan-
ganj): The tragedy in Srilanka deserves our 
attention. 

(Interruptions) 

[Translation1 

MR. SPEAKER: We are looking into it. 
h was also stated yesterday. 

[English] 

We shall see how we can do it. 

(Interruptions) 

SHRI SAIFUDDIN CHOWDHARY: I have 
given a Motion to review our relations with 
USA. 

(/nlerr"Ptions) 

MR. SPEAKER: I know. They are taking 
it up. 

AN HON. MEMBER: You are in a good 
mood to-day. 

MR. SPEAKER: You are in a good 
mood. It is an infectious disease. That is 
all. 

12.03 hrs. 

PAPERS LAID ON THE TABLE 

(English] 

Twent~ -fourth Report of the Deputy 
Commis..~ioner for Linguistic Min-

orities in India, Comments of 
Govt. onCommlssion of 

Enquiry recommen-
dations etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (DR. RAJENDRA 
KUMARI BAJPAI): I beg to lay on the 
Tablc--
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(1) A copy of the Twenty-Fourth Report 
(Hindi and English versions) of the 
~ty Commissioner for Linguistic 
Minorities in India for the period 
from July. 1983 to JlDle, 1984. 

(2) A statement (Hindi and English 
versions) showing the comments of 
the Government on the recommen-
dations of the 24th Report of the 
Deputy Commissioner for Linguistic 
Minorities for the period from July, 
1983 to June, 1984. 

(3) An explanatory Note (Hindi and 
English versions) in regard to the 
Report. 

(Placed in Library. See No. LT - 4293/87] 

Amendments to State Bank of India 
General RegulatioM, 1955. Annual 
Report ~ tile State Bank of India 
and Its subsidiary Banks, Notifi· 

cation under Government 
savings Certificates Act 

under sick Industrial 
Companies (Special 

Provisions) Act. 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
OMAHA POOIARY): I beg to lay on the 
Table -

(1) A copy of the Amendments to the 
State Bank of India General 
Regulations, 1955 (Hindi and 
English versions) \Ulder sub-section 
(4) of section 50 of the State Bank 
of India Act. 1955. [Placed in 
Library. See No. LT - 4294/87] 

(2) A: copy each of the Annual Report 
(Hindi and English versions) of the 
State Bank of India and its 
subsidiary Bank of Hyderabad, State 
Bank of Indore, State Bank of 
Mysore, State Bank of Patiala. State 
Bank of Saurashtra and State Bank of 
Travancore for the year ended the 
31st December, 1986 along with the 

year ended the 31st December, 1986 
along with the Accounts and the 
Auditor's Report thereon, under sub-
section (4) of section 40 of the 
State Bank of India Act, 1955 and 
sub-section (3) of section 43 of the 
State Bank of India (Subsidiary 
Banks) Act. 1959. [Placed in 
Library. See No. LT - 4295/87] 

(3) A copy of the Indira Vikas Patra 
(Second Amendment) Rules, 1987 
(Hindi and English versions) 
published in Notification No. O.S.R. 
408 (E) in Gazette of India dated the 
20th April. 1987 mder sub-section 
(3) of section 12 of the Government 
Savings Certificates Act, 1959. 
[Placed in Library. See No. LT-
4296/87] 

(4) A copy of the Board for Industrial 
and financial Reconstruction 
(Financial and Administrative 
Powers) Rules, 1987 (Hindi and 
English versions) published in 
Notification No. G.S.R. 368(E) in 
Gazette of India dated the 2nd April, 
1987 under sub-section (3) of 
section 36 of the Sick Indusbial 
Companies (Speical Provisions) Act, 
1985. [Placed in Library. See No. LT-
4297/87] 

Notlf1cation Under All india 
Services Act 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBUC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): I beg to lay on the 
Table a copy of the Indian Police Service 
(Unifonn) Amendment Rules, 1987 (Hindi 
and English versions) published in 
Notification No. O.S.R. 248 in Gazelte of 
India dated the 11th April, 1987 under sub-
section (2) of section 3 of the All India 
Services Act. 1951. [Placed in Library. See 
No. LT - 4l98/87] 
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12.04 brs. 

COMMlITEE ON PRIV ATE MEMBERS' 
BnLS AND RESOLtmONS 

[English] 

Thirty-Fifth Report 

SHRI M. THAMBI DURAl (Dharmapuri): 
I beg to present the Thirty-Fifth Report 
(Hindi and English versions) of the 
Committee on Private Members' Bill and 
Resolutions. 

12.04 " brs. 

PUBLIC ACCOUNTS COMMITIEE 

[English] 

Ninety-first, Ninety-second, 
Ninety-third and Eighty-

sixth Reports 

SHRI E. A YY APU REDDY (Kumool): I 
beg to present the following Reports (Hindi 
and English versions) of the Public 
ACCOWlts Committee:-

(1) Ninety-First Report c..'n L'ltegrated 
Rural Development Programme. 

(2) Ninety-Second Report on Customs 
Receipts - Irregularities in Bonds and 
Bank Guarantees executed by 
importers. 

(3) Ninety-Third Report on Military 
E.,gineer Services 

(4) Eighty-Sixth Repon on Action taken 
on 207th Report of the Committee 
(Seventh Lok Sabha) on Develop-
ment of a Weapon system and 
wrongful appropriation of public 
revenues to non-public funds. 

12.05brs. 

[English] 

COMMITIEE ON PUBUC UNDERTAKlNGS 

Twenty-Mh, Twenty-seventb, 
and Twenty-eigbth Reports 

and Minutes 

SHRI BRAJAMOHAN MOHANfY (Purl); 
I beg to present the following Reports and 
Minutes of the Committee on Public Under-
takings: 

(i) Twenty-ruth Report (Hindi and 
English versions) of the Committee 
of Eastern Coalfields Limited and 
Minutes of the sittings of the 
Committee relating thereto. 

(ii) Twenty-seventh Report (Hindi and 
English versions) of the Committee 
on 'Nomination of Directors by 
Financial Insti rutions , and Minutes 
of the sittings of the Committee 
relating thereto. 

(iii) Twenty-eighth Report (Hindi and 
English versions) on Action Taken 
by Government on the recommen-
dations contained in their Twelfth 
Report on Oil & ~atural Gas 
Commission - Head Officer, SlD'Vey 
and Exploration. 

12.05" hrs. 

COMMITTEE ON THE WELFARE OF SCHE-
DULED CASTES AND SCHEDULED TRIBES 

[English] 

Minutes of Sittings 

SHRI K.D. SULT ANPURI (Shimla): I beg 
to lay on the Table the Minutes of the First 
to Fourteenth, Seventeenth to Twentieth, 
Twenty-Seventh, Twenty-Ninth to Thirty-
Second sittings of moP Committee on the 
Welfare of Scheduled Castes Scheduled 
Tribes. 
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12.06 hrs. 

COMMITIEE ON ABSENCE OF MEMBERS 
FROM THE SIlTINGS OF THE HOUSE 

(English] 

Eighth Report 

SHRI MADHUSUDAN VAIRALO 
(Akola): I beg to prescnt the Eighth Repon 
(Hindi and English versions) of the 
Committee on Absence of Members from 
the sittings of the House. 

12.07hrs. 

MAITERS UNDER RULE 377 

(T ranfialion] 

(1) Demand for measures to pro-
vide drinking water in the 
country especially in eastern 
district.. of Uttar Pradesh. 

SHRI RAJ KUMAR RAJ (Ghosi): I want 
to draw the attention of this august House 
and the Government to an urgent mattcr of 
public importance. The entire country. 
particularly eastern districts of Uttar 
Pradesh are facing serious drought. There is 
acute shortage of drinking water in the 
cities and the villages. People in remote 
villages are crying for water. The World 

.Bank assisted the Central and State 
Governments in providing drinking waler 
facilities but this is only a drop in the 
ocean. The number of villages where hand 
pumps and wells were to be installed is 
very few. Besides, only 2 hand pumps were 
provided in each of these selected villages. 
Ihough there were many mohaIlas (PlVlIas) 
with large popuIalion and lhe distance is 
also mote. Due to power failm-e the tube 
wells are also not working. The water in 
ponds and canals had dried up. The 
construction of drinking water tanks in the 
villages taken up by the Ua. Pradesh Jal 
HiJlIn in the Fifth and the Sixth Five Year ...... w. at.ndoned. 

Therefore, I demand that the Central 
Government should prepare a list of 
villages facing acute shortage of water and 
dig wells and instal hand pumps there on 
war footing, with the assistance of the 
World Bank. Besides, the construction of 
water tanks in villages to provide drinking 
water should once again be taken up in the 
Eighth Five Year Plan and power supply 
also be ensured. 

[English] 

(ii) Need to shift the Headquarters 
or the South-Eastern Railway 
to Orissa. 

SHRI SRffiALLAV PANIGRAHI (Deo-
garh): Orissa is admittedly the heart of the 
South Eastern Railway. But it is unfortunate 
that the Headquarters of this Railway is nOl 
located inside Orissa. The demands 
continuously voiced by people from 
different walks of life on shifting the 
Headquarters to Orissa and also other 
genuine Railway problems and long felt 
needs are just given a deaf ear by the 
authorities. Recently, Orissa Legislative 
Assembly has also passed a resolution 
unanimously demanding shifting of the 
South Eastern Railway Headquarters to 
Orissa and fulfilment of long standing 
genuine demands and needs of the Stale 
without further delay. I would, therefore, 
request the Railway Minister to take note of 
it with all seriousness and take suitable 
remedial steps without loss of time. 

(iji)~eed to 
cratives 
factories 
1250 TDe 

allow Farmers Coop-
to set up Sugar 
01 the capacity 01 

SHRI MADHUSUDAN V AlRALE (Akola): 
Under new sugar policy dec:lared by Central 
Govenunent no sugar factory under capacity 
of 2500 T.C.D. can be opened. This 
decision is bound to the delrimental to 
small and marginal agriculturists, because it 
will nol be possible for them to form 
agriculrure cooperative f.:tories with less 
than Ihe above capacity. This will abo be 
detrimental to powth of apo-bued 
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cooperative industries in the rural areas. 
The investment required as farmers share 
would also be large. It is, therefore, 
requested that the Central Government may 
revise the policy decision and allow the 
Farmer Cooperative Sugai' Factories of the 
capacity of 12S0 T.D.C. Such decision will 
go a long way to enable the small and 
marginal farmers to enter into modem 
industrial area through cooperative effort. 

(iv) Demand lor restoring IuD 
exemption of Import duty on 
VCM or continue pre-budget 
Import duty of 10 per cent on 
it to prevent closure 01 Mis 
Dharangadhra Chemical 
Works Ltd., Tblrucbendur, 
TamD Nadu. 

SHRI R. DHANUSKODI ATIHTHAN 
(Thiruchendur): Under Rule 377, I would 
like to bring the following maner to the 
notice of the Government for urgent action. 

Sir, in my Constituency, in 
Thiruchcndur District. Tamil Nadu, the only 
major industrial unit, namely, MIs. 
Dharangadhra Chemical Works Limited, 
have been wholly depending on the import 
of Vinyl Chloride Monomer (VCM) - an 
intennediary raw material - in the manu-
facture of PVC resin. About a dfllCade ago, 
this major industrial unit had been forced to 
become sick and ultimately closed down 
rendering thousands of workers \Dlemployed 
and creating lot of other problems in the 
constituency. However, with the exemption 
of customs duty and providing other 
concessions by the Government, this unit 
was revived and production of PVC resin 
and olller materials has since been in full 
swing. 

In the current budget of 1987-88, the 
Central Government has withdrawn the 
concession and also increased the import 
duty on VCM from 10% to 25"'. This 
increase of import duty to 25111 will 
seriously affect the Unit and it will be 
extremely difficult for the unit to absorb 
this increase in duty. It is again feared dl8t 
the unit under refeaenoe is likely to become 

sick, ultimately leading to closure md 
rendering thousmds of people out of job. 

I would therefore request the Government 
kindly to restore the full exemption on the 
import duty on VCM or at least continue 
the pre.budget position of import duty of 
10% on VCM so that the Unit may 
continue to be a viable one. 

(v) Demand for measures to 
protect vlUagen and their 
cattle from tigers escaping 
from Tiger Project of 
Sunderbans. 

SHRI SANAT KUMAR MANDAL (Joy-
nagar): Sunderbans in West Bengal is not 
only famous for its natural scenic beauty, 
flora and fama. but also for its Tiger 
Project, which is a star attraction for the 
tourists. Till lately, the tigers from this 
Forest Reserve have started intruding into 
the nearby villages like Rajat jublee. 
Jamespur under Police Station Gosabha, 
Lahirpur Gram Panchayat after crossing the 
small stream which lies in between the 
Reserve Forest and these villages. These 
marauders have started taking serious toll 
of canle in these villages and have killed a 
nwnber of cows, sheep. goats etc., apart 
from inflicting injuries on the fanners who 
tried to offer resistence and protec~ 
themselves md their cattle from the tigers' 
onslaughts. It is unfortunate that no action 
has been taken by the Tiger Project 
authorities either to prevent the escape of 
these tigers from their abode in the fon:st 
or protect the villagers. Nor has any 
compensation been paid to the fanners for 
the loss of their p-ecious cattle and for the 
mJUnes inflicted on them by these 
ferocious animals. I would request the 
Project authorities to extend all help and 
cooperation to these hapless victims of the 
tigers in this area and win their helds. 

(vi)Demand for ImmecUate 
to counter Pakistan's 
India prop8Iuda 

action 
antl-

SHRI A7JZ QURESHI (SaIna): P.mt.n. 
under the influeuce and guidance of some 
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[Sh. Am Qureshi] 
anti-Indian powers. has been trying to 
tarnish the image of India and create 
differences between India and its Arab and 
Muslim COlDltries. History bears testimony 
that Indi~ its people and Government have 
been the sincere friends of Arab and Muslim 
nations. Its relations particularly with the 
Kingdom of Saudi Arabia its rulers and 
people desenre special mention. 

12.12 brs. 

[MR. DEPUTY -SPEAKER in the Chair.] 

Late Pt. lawaharlal Nehru was extended a 
historic welcome and was described as 
'Prophet of Peace' (Rasool-as-Salam) during 
his visit of Saudia Arabia. Similarly. our 
relations with Kuwait, Libya, Egypt and 
other countries have been veJ")' cordial. We 
have championed their just causes and have 
fought for them in the world forums. 

Pakistan with a sinister motive has 
launched an ugly and unholy propaganda 
and publicity campaign to spoil this 
relationship between us. They are trying to 
create serious misunderstandings between us 
just to damage our image. 

What is urgendy required is the re-
assurance from our side to the Arab and 
Muslim countries that we shall continue to 
champion and plead their genuine causes 
and fight their wars in the world forums. 

The Ministry of External Affairs through 
its external publicity division must initiate 
inunediate action to CO\U'ller this Pakistani 
propaganda and nip it in the bud. to 
convince and re-assure our Arab and Muslim 
friends of our unequivocal support. 

(vii)Demand for ftnanclal 
wslstance to TamU Nadu 
Government to meet tbe acute 
scarcity of drlnldn& water In 
M8dns aty. 

DR. A. KALANIDIU (Madras Cen1nl): 
The people of Tamil NDl especially the 

residents of Madras City are worst hit by 
water scarcity. The women folk have to 
trudge long distances to fetch water. In 
ofl'ler places the people have to pay for 
water. The Veeranam Project has been 
discarded and this has resulted in acute 
scarcity of water in Madras City. The 
Krishna Water Scheme is also in doldnuns 
and it would also cause much havoc in the 
normal life of the people of Madras City. It 
is high time that the Government of India 
should come forward to redress the 
grievance of people. It should allocate at 
least Rs. 30 crores to the State Government 
to enable them to sink borewells and 
purchase other equipments. The Centre 
should see that the Krishna Water Scheme 
is speeded up and take up the matter with 
Andhra Pradesh Government and Tamil Nadu 
GovemmenL 

11.14 brs. 

FINANCE BllL. 1987 

[English] 

MR. DEPUTY-SPEAKER: We shall now 
take up Item No.10 - Finance Bill. 15 hours 
have been allotted for all the three stages 
of the Finance Bill, 1987. If the House 
agrees, we may have 12 hours for general 
discussion. 2 hours for clause-by-clause 
consideration and 1 hour for Third Reading. 

Now. the hon. Prime Minister may 
move. 

11.15 br& 

[MR. SPEAKER in the Chair] 

THE PRIME MINISTER (SHRI RAJIV 
GANDHI): I beg to move:· 

"'That the Bill to give effect to the 
financial proposals of 1he Central 
Government for the financial year. 
·1987-88. be Iaken into conaider-
atian". 
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The details of the proposals in the 
Finance Bill, have been spelt out in the 
Explanatory Memorandum, which has been 
circulated along with the Budget papers. 
The salient features of these proposals have 
been explained in my Budget Speech. I will 
not, therefore, take up the lime of the 
House by covering the same ground again. 

Hon. Members on both sides of the 
House have made valuable suggestions 
during the general debate. We have also 
received representations from various 
sections and comments from experts. In the 
light of these, I have decided to make 
certain amendments in the original Budget 
proposals. 

In respect of direct taxes, I propose to 
make the following amendments:-

(a) Apprehensions have been expressed 
that the proposed new section 194E 
of the Income-tax Act, which seeks 
to extend the area of tax deduction at 
source, may cause unnecessary harass-
ment to large numbers of honest tax-
payers who might have to seek 
refunds. After c~ful consideration 
of representations received, this 
proposal is being withdrawn. 

(b) The Fmance Bill inserts a new 
section 115J in the Income-tax Act 
to levy a minimum tax on 'book 
profits' of certain companies. 
Representations have been received 
that in computing book profits for 
the purpose of determining the 
minimum tax, losses and unabsorbed 
depreciation pcnaining to earlier 
years should be allowed to be set-
off. ()therwise. new projects that 
have just begun to make profits after 
some years of losses. and sick 
companies that have just turned the 
corner, will become subject to 
minimum lax. There is merit in this 

suggestion. Under section lOS of the 
Companies Act, 1956, past losses or 
unabsorbed depreciation, whichever 
is less, is allowed to be set off 
against the book profits of the 
current year for detennining prOfits 
for the purpose of declaring 
dividends. It is proposed to allow 
the same adjustments in computation 
of book profits for purposes of the 
new provision for levy of minimum 
tax. 

(c) The Bill seeks to insen a new 
section 54H of the Income-tax Act 
providing for exemption of capital 
gains arising from the transfer of 
shares to any public sector company 
as specified by notification. This 
was only an enabling provision. but 
it has given rise to \D'ldue mis-
givings. It is proposed to delete this 
provision. 

(d) The Bill seeks to insert a new 
section 540 providing for 
exemption of capital gains on 
transfer of assets, in the case of 
approved schemes for shifting an 
industrial Wldenaking from urban 
areas. The exemption will be 
available in respect of long-term 
capital gains arising from the 
transfer of machinery, plan~ 

building or land. Representations 
have been received that the 
underlying objective of re-Iocation 
of industries is not fully achieved by 
this provision because of section 50 
of the Income-tax Act. This section 
provides that capital gains arising 
on transfer of long·term capital 
assets in respect of which 
depreciation has been allowed, will 
be deemed to be short-tenn capital 
gains. To give effect to the original 
intention. it is proposed to amend 
this provision to secure that capital 
gains, whether short-term or long-
tenn, will qualify for exemption. 
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[Sh. Rajiv Gandhi] 
(e) The Bill seeks to amend section 2 

(22) (e) of the Income-tax Act to 
provide that loans or advances given 
by any closely-held company to its 
share-holders, or to any concern in 
which such share-holders have a 
substantial interest. shall be deemed 
to be dividend for the purposes of 
taxation. It has been pointed out 
that such a provision may be lDlduly 
severe in the case of persons having 
small shareholdings. It has also 
been pointed out that it should not 
apply retrospectively to cases where 
advances or loans have already been 
given by closely-held companies to 
shareholders before this Finance Bill 
is enacted. The proposal is now 
being modified so that it will apply 
only to cases where the shareholder 
holds 10% or more of the equity 
capital and to concerns in which 
such shareholders have substantial 
interest Further, the new proVISIOns 

shall be applicable only where the 
loans or advances are given after 31-
5-1987. 

The other amendments relating to direct 
taxes are purely of consequential or 
clarificatory nature and I would not like to 
take the time of the House in dealing with 
them. 

The changes in respect of indirect taxes 
are as follows:-

(1) In the Budget, I had announced 
excise reliefs and reduction in levy 
quota for 'new cement units 
manufacturing portland cements, 
which commenced production on or 
after 1-4-1986. I now propose to 
extend a measure of relief to cement 
units which commenced production 
between 1-1-1982 and 31-3-1986. 
These units will get excise relief of 
Rs. 20 per MT for portland cement. 
Their levy quota is also being 
reduced from 30% to 20%. Both 
these measures are for a period of 3 
years. The excise concession will be 
available only to those lDlits whose 

aggregate production is not less than 
30% of the licensed capacity, and 
which produce cement out. of 
captive1y produced clinker. These 
excise duty benefits would be given 
to mini cement plants as well. 

(2) I had proposed cenain changes in 
the exemption scheme for hand-
processed cotton fabrics. The full 
exemption limit was increased from 
36 lakh sq. mtrs. to 50 lakh sq. mtrs 
irrespective of the type of processes 
employed. I now propose to further 
liberalise the exemption scheme by 
raising the exemption limit to 75 
lakh sq. mtrs. for screen printed . 
fabrics. All hand processing units 
will be eligible for these exemptions 
irrespective of their turnover. The 
duty rate on clearances in excess of 
the exemption limit is also being 
reduced from 50% of the normal rate 
to 25'70. In order to relieve small 
units from the rig ours of excise 
formalities, exemption from central 
excise licensing control is being 
given to units whose clearances do 
not exceed 80% of the full 
exemption unit 

(3) The customs duty exemption 
available to imported waste paper 
was withdrawn in the Budget, and a 
duty of 25"0 was imposed in its 
place. As a measure of relief to small 
paper mills, who are major users of 
such waste paper, I now propose to 
reduce the rate from 25% to 10%. 

(4) Excise duty on wool tops was 
removed and import duty on raw 
wool, wool waste and woollen rags 
was increased from 20% to 30%. To 
ensure availability of: wool at 
reasonable prices to this export 
oriented industry, I am restoring the 
pre-budget rate of 20"0 on raw wool. 
wool waste and woollen rags. This 
rate is also being made applicable to 
synthetic rags. 

(5) Excise duty on wood products based 
on waste wood, such as particle 
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boaJd. insulalion and fibre boards is (12) In the Budget. import duty on 
being reduced from 2()11, to 10% ad general machinery was reduced to 
valorem. 85% and the rate on components of 

(6) Import duty on non-electronic parts 
for computers required for the 
manufacture of 22 specified 
peripherals is being reduced from 
75% to 45%. 

(7) Six new items are being added to the 
list of computer peripherals for 
which import of non-electronic parts 
is permitted, for maintenance 
purposes, at concessional rate of 
75%. 

(8) A uniform rate of import duty of 
75% is being imposed for raw 
materials and components required 
for the manufacture of the Public 
Telephone Exchange Net Work 
ProjecL 

(9) On certain items of consumer 
electronics, including VCRs, VCPs, 
combination sets of TV s with audio 
recorders, radio or clocks, specific 
rates of excise duties are being flXed. 
Some other minor changes are being 
also made in the import duty 
structure on raw materials and piece 
parts used by the electronic industry. 
Some procedural simplifications are 
also being carried out. 

(10) Excise duty of 15% was imposed in 
this year's Budget on spices sold in 
unit containers. It has been 
represented that this duty would 
adversely affect a large nwnber of 
small units. L therefore, propose to 
exempt packed spices fully from 
excise duty. 

(11) Excise duty for retread rubber and 
other retreading materials were 
revised in the Budget. It has been 
represented that the small scale 
sector has been adversely affected by 
this revision. I, therefore. propose 
to reduce the rates from Rs. 6 and 
Ra. 9 per kg. to Rs. 4 and Rs. 8 per 
kg. respectively. 

machinery to 70%. As a meausre of 
support to the textile machinery and 
machine tools sectors, the duty on 
components for these items is being 
reduced from 70% to 60%. 

(13) To simplify classification and 
assessment of parts of machinery, 
appliances and equipments, a new 
tariff Heading No. 98.06 was 
proposed in the Customs Tariff in 
this year's Budget. Most of these 
parts are already exempt from 
countervailing duty. As a measure of 
further simplification in respect of 
such parts, which attract 
countervailing duty, a uniform rate 
of countervailing duty at the rate of 
15% ad valorem is being proposed. 

(14) The extension of MODVAT scheme 
to more items and the procedural 
relaxation made in the Budget have 
been widely welcomed both in the 
House and outside. Some more 
further relaxations in this scheme 
have already been made. The facility 
of adjustment of MODV AT credit will 
now be allowed in all situations 
wherever the input duty is varied 
upwards. A manufacturer availing of 
MODV AT has also been made 
eligible to avail of the profonna 
credit scheme \Dlder Rule 56A in 
respect of inputs not covered under 
MODVAT. 

(I5) The following other reliefs are also 
being proposed: 

(i) Excise duty on non-tinted toughened 
glass is being reduced from Rs. '15/-
to Rs. 15/- per mm thiclcness per sq. 
mtr. 

(ii) Excise duty on glues and adhesives 
based on plastics is being reduced 
from 40% to 25". 

(iii) On certain travel goods where 
MOnV AT benefits are lower thlll 
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es~ excise duty is being 
reduced from 35% 10 30 ad valorem. 

The total impact of these and some 
other concessions and reliefs aggregate to 
Rs. 40 crores on the Customs side and Rs. 
30 crores on Excise side. This will be made 
up by better collections during the course 
of the year. Notifications giving effect to 
the proposed changes, wherever necessary, 
would be issued and laid on the Table of the 
House in due course. 

I request hone Members to lend their 
support to the Fmance Bill, with the 
modifications I have proposed. Sir, I move 
the Bill. 

MR. SPEAKER: Motion moved: 

'That the Bill to give effect to the 
fmancial proposals of the Central 
Government for the fmancial year 1987-
88, be taken into consideration". 

Shri C. Madhav Reddi. 

SHRI C. MADHA V REDDI. (Adilabad): 
Sir. a number of concessions and 
modifications had been announced just 
before the discussion on the Finance Bill is 
about to starL While I welcome some of the 
change anounced by the Government, 
evcnthough at the eleventh hour, I am sorry 
to state thll we ha, e no time to study 
them. I would have apprecilled if these 
changes had heal announced a few day 
earlier, as it was the practice in this House, 
so that we may study and understand the 
actual impact of these proposals and 
understand as to what is going to be the 
revenue loss because of these changes. 

Sir, one of the changes which was 
pioposed is with regard to ... (/nterruptioras) 
He said it is about Ra. 70 crores - Rs. 
40+30 crura ....... (/1IIBT"Ptioru). I beg 
your pardon. Please tell me. I am not able 
to hear. I lID per-red 10 yield .. 

SHRI G.L. DOGRA (Udhampur): This 

way, they will collect Rs. 70 CJOJeI 
more .... 

[Translation] 

SHRI C. MADHA V REDDI: Kindly let 
me ~peak. I have not yet made my point 
and you have started mtemlpting. 

[English] 

MR. SPEAKER: Order, order •.. 

SHRI C. MADHAV REDDI: Now, Sir, 
one of the concessions announced with 
regard to Section 115(j) certainly is 
welcome. The deletion, withdrawl of 
Section 194 (e) is also welcome. But, Sir, 
Section 11S(j) relating to taxing the Zero 
Tax Companies, I would like to know how 
many are those Zero Tax Companies after 
the abolition of the investment allowance. 
Investment allowance has already been 
abolished from 1st of April this year as had 
been announced in the last year's Budget. 
After that. except those companies which 
enjoy certain facilities such as the 
companies which startee industries in the 
backward areas, because certain concessions 
are available to them and except those who 
are going to take advantage of this special 
deposit that they deposit it \\ith the IDBI, 
certain funds which will be deducted from 
taxable income thrre will be very few 
companies which would be considered as 
zero tax companies. Now, when you 
withdraw the investment allowance, which 
was the right step. what you are going to 
do is to punish such companies with 
another provision. What does it mean? You 
are suggesting two prescriptions for the 
same patient. 

(Translation] 

Which will mean that both the disease 
and the patient will be finished. 

[English] 

I would raIher suggest that either you 
have this invesbnent allowance or you have 
the tax on the zero tax companies, the 
minimum tax. 
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With regard to the other concessions, I 
am IIOt in a position to make any 
c:omments now; they certainly require • 
detailed scrutiny. I would. therefore, like to 
make certain general observations avoiding 
repetition of certain observations abeady 
made on the floor of this House at the time 
when the Genecal Budget was being 
discussed. I am not going to say anything 
about the proposals with regard to deficit 
finance. Much has been said about iL But 
thece are certain comments which I would 
like to make with regard to certain other 
proposals. 

While replying to the debate on the 
General Budget. the hone Prime Minister 
had said: 

''We are giving a lot mote to the States. 
We have not increased the customs duty. 
We could have played a dirty trick by 
balancing excise duties". 

Sir, there are many dirty tricks played I 
may be pemrlned to say what are those 
Dicks which have already been played. I 
will come to that later. Mr. Prime Minister, 
your observation is that you have been 
transferring the amounts to the States 
liberally though you have forgotten that 
the Stales have got stannory rights, 
Constirutional rights, to get shares from 
the revenue which you callecL 

[Translation] 

SHRI G.L. DOGRA: The transfer of 
revenues is to heir the StaleS. 

SHRI C. MADHA V REDDI: Please sit 
down. I know that you do not want to 
listen because IJUth is always bilta'. 

SHRI G.L. DOGRA: No it is not bitter, 
but you never reveal the 1Ntb. 

[English) 

SHm C. MADHA V REDDI: When you 
transfer funds to the States. there are two 
types of transfer. One is the transfer which 
is a statutory transfer, which goes out of 
the divisible pool. but in this you have no 

choice because just u you lie collecting 
taxes, we in the States are also collecting 
taxes in the States and you are sharing the 
taxes which we are collecting. 'The 
constitution has clearly laid down what are 
those taxes which the Centre has to collect 
md what are the taxes which the StaleS 
have to collect. May be, their munber is 
small, their area" is limited. but they are 
collecting taxes in which the Centre is 
having a share. Now, when you are 
transferring funds from the divisible pool. I 
am at a loss to understand why you think 
that it is a favour. Why it is a favour. After 
all, it is a constitutional obligation which 
you are dischargmg as the StaleS are 
dischargmg. Sir, I know it is because of 
better collections that the transfers to 
states had gone up; better c:ollection is the 
duty of the Government. better collection 
was there in the past. I know Slui V.P. 
Singh's efforts what he has done and 
because of his effons md raids, there was 
about 1500 crores extra collection and out 
of court settlements due to additional there 
was 4 to 5 hundred crores Government has 
received. That is welcome. And out of that. 
we got our quota. our share. But the point 
is while we get out share increasingly, we 
have been noticing that the Stales are 
getting less and less from the divisible 
pool and more and more from the other 
grants which are grants-in-aid or which are 
discretionary funds. Well. in the matter of 
discretionary funds, certainly we are at your 
mercy. We have to come to you with a 
begging bowl and we have asked for funds 
and you are in a position to dispense 
justice. I know that Continuously from 
1952, there had been a constant effort on 
the part of the Central Govenunent to see 
that the divisible pool is reduced 
proportionately Uld thece is Ul increase of 
transfers from the other discretiOD8l)' funds. 
Sir, up to 1957 I was a Member of this 
House. From 1952 to 1957 the Income-Tax 
on companies was coming to the divisible 
pool. Now, Sir, where is this Corporate 
Tax? Are you pving anything out of that? 
In 1959 you changed and you had given a 
different definition. to the tax which is no 
Ionaer called Income-Tax, which wu re-
named u the Corporate Tax. Since 
Corporate Tax is not to be shared. you said 
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we don't Jive you anything. And Corporate 
Tax income has incrased enonnously 
because it is • buoyant tax. Because lot of 
companies .e coming, industrial develop-
ment is takiD& pI.:e and cert8inly more and 
mme teYeDUe is coming into the Corporate 
Tax. Even in the matter of collection 
expenditure, if you see, when you collect 
the Corporate Tax and Income-Tax, the 
same Dep6ibnent does iL Thae is no 
seplrate Department for iL But when you 
apportion the expenditure for collection, 
what are you doing? HeN are you 
apportioning? Would you kincHy see one-
seventh of the expenditure is charged to the 
Corporate Tax and six-seventh of the 
exp:nIibR on the collection is charged to 
the Income-Tax? That is, the States are 
bearing the brunt of the expenditure which 
is growing day by day of the Income-Tax 
Dqw1menL 

Now, this has been commented by the 
Fmance Commission. I am not tellin& out 
of my imagination. This has been 
COIIIIDeIlted by the Finance Commission.. 
Sir, apart from this, there are several reco-
Inmen<l.bOlll of the Finance Commission, 
the Bighill Fmance Commission which 
have DOt been accepted by the Catlral 
GovemmenL You have appointed the 
Finance Commission, you never consulted 
the State Governments _ to who is going 
to be in the Fmance Commission? Who 
should .need the Finance Commission? The 
-nbre choice was yours. Then, when the 
inmce Commission makes a recommenda-

lion the Central Government says, no, we 
don't .ccept Ibis. How is it? There is a clear 
recammendation by the Fmmce Commi-
ssion that what you iDaeue the .tmiDis-
lind prices of aunrnodiries, you should DOl 
treat it • a 1'fNenue, it is better if you 
.incIeaIe the aciIe duties in which Stiles 
have a IhIre inItad of iDcreuing .tmiDis-
tend prices. Durin& the lut Ihree years, the 
ICImiaiIrend prices of various commodities 
.. L peamleum .ad 10 on had been enor-
JDOIIIly incraIed. lSOOO cmrea of income 
hu been received by the ceDIIe and« this. 
ADd what is the abere you have liven to 
.1 No abIIe. We don't haYe my 1hIre. 
~) 

(Trt.lllSiatioll] 

You teply 10 my quments while 
speekj"l. If you merely wmt to interrupt 
me, I sit down. You speak md I will teply. 

[&gli.rll ] 

You are a knowledgeable mm and you 
know iL 

What I mean to say is that during the 
last Ihree years RI. 15000 crores of income 
have been received by us OIl various 
acc:01Dlts because of the increase in the 
administered prices; but the States have got 
nothing. On the contrary, State projects 
had become costlier because you have 
increased the price of cement, the price of 
steel etc. Their budget hu been upset 
because of this. Did you ever consult them 
at least before you increased the prices of 
these commo-dilies? You never consulted 
them. There is a provision in the 
constitution for a council for consulting the 
States with the Centre. You never appointed 
such an inter State council end JK) 

consultation is there. There is only a 
National Development Council which meets 
every year where only formal speech 
making is done, but no discussion takes 
plece. 

Regarding the administered prices, it is 
only fair that you give atleut 4()'1, of the 
income which )'Ou get out of this to the 
States. You are not going to do iL Not 
only this, the States are suffering because 
of lIUIIly other measures which. we are 
taking here ignoring the rights of the 
Stiles. 

The State Governments haYe been 
uldng for the appointment of the Finance 
Commission early. The 8th FUI8IlCe 
Commission was appointed in 1982, which 
means already five ye.s have elapled. 
Every five yan, and« the constitutioD. 
you have to appoint a Fmence Commiss-
ion. That Finance ConuniIaion wiD tab 
one or two yem to make Ihe reconunenda-
tiona. Those JeCOJIII1lendldons wiD become 
effective after' the Report is received by us. 
The 8th Pinmce CommiuiOll IUbmiued ita 
l8COJIUIleIICIa-because it .. bmiUed the 
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recommendations late. the recommendations 
of the 8th Finance Commission have be-
come openble only for four yean, not five 
years. The tecOIIU1lendations are effective 
for five yean; but you said that even 
though the Finance Commission gave an 
interim report which was ignored. when the 
final report was submitted it was too late 
because already your )XOpOsals for budget 
making had been fma]jsed. Then we lost 
one year and as a result of that. the States 
lost about Rs. lSOO crores, because they 
did not get anything out of thaL As a 
result. the recommendations of the 8th 
Finance Commission have become effective 
only for four years, not five years. 
Statutorily we must have the advmtage of 
having five years. 

Where is the 9th Finmce Commission? 
When are you goin, to appoint it? You are 
waiting for the Sarkaria Commission's 
report. I don't know whether that Commiss-
ion's report is going to come md what it 
is going to come. We have been told that 
lOme States have not submitted their memo-
randa. Only two or three days ago the 
Punjab Government has submitted. I don't 
know about Haryma and about many othec 
States. They have not submitted their 
memoranda and the Sarkaria Commission is 
waiting for each and every small State 
including the Union Territory to submit its 
memorandum before they are going to 
deliberale. 

Is it justice? How are we going to wait 
for 10 lone? The Co.mmission should have 
submitted the Report and if it does not 
come. it is all ri&ht if they have my 
difTlCUldes, becauIe it is the sweet will and 
pleasure of the Commissioo. We em only 
appoint Commissions, we cmnot dictate 
tenns u to the term of office. 1bey 10 OJ' 

-kina for extension. It is OK. But without 
waiting for the S.t.ia Commission. why 
have you not appointed the 9th Finance 
Commission? ReclUSe if you appoint now, 
it wiD take one mel a half yean and by 
1999 at least, after four yean die new 
Commission'. recommendations will come 
into effect. Otherwise again the 9th Finance 
Co.mmission'. recommendations will be 
aperable only for four years, not for five 
,em. Is it not III aberration? Is it not a 

distortion of the Constitution? Don't JOU 
think this is going to give lot of heart 
bum to the States? I am not going into 
several of these aspects between the Centre 
and the State Govenunems. 

I would like to draw your attention to 
some of the financial jugglery which the 
present Government is pleased to indulge in 
with regard to the growth rates - economic 
growth rate, industrial growth rate and agri-
culture growth rate. Time and again we have 
been told that our growth rate is very 
statis fac tory . Our exports are very satisfac-
tory. Our balance of trade position is very 
good. There is saving of Rs. 1.000 crores 
in the Trade deficiL The ind~trial growth 
rate has registered an increase of 8 per cent. 
But on what basis! TIle Govenunent is 
silent about the change in the index. How 
are you going to measure your growth rate? 
Without mentioning anything you have 
suddenly chmged the yardstick. Okay. You 
are at b"berty to cbmge lite yardslick. If 
you think your son is not growing fut and 
you are very much worried and you are 
measuring him every year and you feel your 
son is not growing at all and then one fine 
morning you change the ylldstick and cut it 
by one inch and you get satisfaction that 
your son is growing at a good speed. 

SHRI MURU DEORA (Bombay South): 
That happened in Andbra Pradesh. 

SHRI C. MADHA V REDO I: Andhra 
Pradesh has DO right to dlanp the indices. 

SHRI P. KOLANDAIVELU (rJObicbeui 
Palayllll): 1bey are not havina the 
y.rdstic:t. They are havina the meter-ltick. 

SHRI C. MADHA V REDDI: Still we call 
it y"llCk tcIiomaticaIIy. W. do not call it 
meta'-stick. 

The index of indus1rial production we 
revise every Ie:Il years because new 
indusaries come in with hi.... poW1b ..... 
There are certain clle&Ori- of induaai. 
with lower powtb rate and othen with 
bi&hs' powtb rate. You have to eliminate 
lOme mel include othln. But the point is 
Jut year ad the year before the powth rate 
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- been meMUIed with • biger yards1ick 
mel this year the arowth rate is .,.. meas-
ured willl IOIIle other yardstick. The 
el&bouics industry, chemical indus -,,---1.-: __ 1 • try, 
...-.~ ... u~ industries and several other 
indus1ires with hiaher powtb raae have to 
be included. My point is do DDt include 
only the bigh growth rate induslries and 
e1im-inare the low growth rate industries to 
.me at • bighec growth rate this year. 

You C'.an revise your yardistick. I 1111 not 
finding fault with the revision of the index. 
You have to revise it every ten yea'S but 
when you measure your economy, you 
meaure it correcdy with one y.-dstick and 
not two yardsnicks. Judging from that I 
feel the induslrial growth rate this year, 
that is, in 1986-87 is only 6.2 per cent and 
not 8 per cent It is certainly 8 per cent if 
you measure it with a new yudstick which 
has been recently revised. This is my 
dispute. 

Same is the case with the exports. Well 
we are happy that there has been an 
increase in the exports but it is not to the 
extent we are being told We are also 
happy that the imports have reduced. But 
then why is it? Is it just because of the 
decline in the oil prices? Remove this oil 
from the imports and then what is the 
picture? The picture is that our imports 
have increased by 26 per cent as against 17 
per cent increased in the exports. Sir. where 
is the guarantee that this year's position 
will remain for the next year with regard to 
oil? The prices are already increaing. What 
would be the economy of the country once 
the prices go up again? You can't show 
then that OlD" exports are increasinJ and our 
imports are decreasing. These .. e the facts 
which have to be brought before die House 
thoroughly so that we may appreciate the 
8C1Ual position. H there are indications that 
our economy is growing, then, Sir, 
certainly we will appreciate it. We are not 
here to criticise the Government for evecy-
Ibin,. I am here to appreciate the efforts of 
die Government in certain sectors which 
have ,iven results. But. Sir, the math h. 
to be told. Truth like murder wiD always 
come out. It cannot be hidden. 

Sir, this years budpt has been almost a 
no-tax budget. With the deduction of RI. 70 
crores relief amounced today the tax 
revenue wiD 10 down. further. Now I am 
vecy happy that at last the oil pool acc:o\Ult 
is being brought into the tax net This 
should have been done long ago. You were 
having a surplus oil pool account of Rs. 6 
to 7 thousand CJ'OIeS and you were not able 
to spend it for exploration or for exploi-
tation of oil in the CO\Ultry. Hitherto you 
were simply transferring the surpluses from 
the oil pool account to the general 
revenue. 

THE MINISTER OF STATE OF THE MINI-
STRY OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI BRAHMA 
DUIT): There is no smplus for exploration 
or exploitation of oil. 

SHRI C. MADHA V REDDI: There is 
surplus in the oil pool which admitted . 
There is always dearth of capital according 
to Government, for development and we had 
been borrowing heavily. Recently, there 
was a repon that the Oil India is borrowing 
fimds from outside. etc., etc. Anyway that 
is not the poinL The point that I was 
making is that you had surplus funds in the 
oil pool account which had not been 
properly utilised and which you are 
transferring to the Government as non-tax 
revenue. This amount was being transferred 
as non-tax revenue. Now you are bringing 
it into the tax net But why don't you bring 
the entire surplus into the tax net? Why do 
you bring only about 4()11, Fifty per cent of 
it, almost about RI.700-800 crores or so, 
is coming through the excise duty in which 
the states will have 4O-SO% sh.-e. Any way 
we are happy for that unless, of coone I 
don't know some accounts are juggled and 
you say States have no right in thaL 

Sir, similarly the rest of the revenue to 
about Rs. 800 CIOres or so which will come 
because of the increase in the impon duty 
on the crude oil which remains adjusted as 
import duty and in which we have no share 
at all. 

SHRI BRAMMA 0U1T: Royalty? 
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SHRI C. MADHAV REDOI: Royalty, of 
coune. is included with pooL But this 
royally we let on the indigenous crude. not 
OIl the imported crude. The import duty is 
being imposed on the imported crude which 
I am talking about. 

Now, Sir, coming to the question of 
JOlIle of the measures for achieving savings 
so that they may be available for invest-
ment. I certainly welcome those proposals. 
The new National Savings Scheme is a very 
good scheme. I am happy to know that the 
States will have their share in that. But the 
states are losing in small savings. My 
complaint is that you are making certain 
deposits in the banks so aurlCtive that the 
people are today pefening deposits in the 
banks instead of aoing to the small 
savings, to the post offices. If the same 
8IIlO1Dlt F.eS to the post offices, we get 
about two-1hirds for the States, but if the 
SIIIle amoUlll goes to the banks, we will get 
mthing out of it 

SHRI BRAHMA DU1T: You get for your 
projects. 

SHRI C. MADHA V REDDI: We let foc 
the projects when we ask for it and you 
take mercy OIl us; we have to beg. All 
right, but then when we want to go to the 
market. what is the attitude that you take. 
The other day you were answering a 
question which I put to you that the public 
sector companies were loin, to the market 
and borrowing funds for· their developnenL 
We welcome this. I am not criticizing and I 
tully feel thal the private sector's aiticism 
of this particular ICtion is absolutely 
WIOIlI. Because when we are raising funds 
by aoing to the market by way of deben-
tures of other bonowinas, we 1ft not deJxi-
vina the private sector and u my hone 
frieaI. Shri Indrajit Gupta says, these bonds 
are being subsaibed mostly by the banks 
md the finacia1 institutes, not by the 
public. 

SHRI RAJIV GANDHI: If I may just 
clarify that. they .e being bouaht by the 
bInD to be reaolcl. The bInD .e DOt 
holdini 011 to diem. I have JUde that very 

clear to the banks. They buy Ibem mel then 
they seD them liD their CUIfOmen. 

SHRI C. MADHAV REDDI: I am very 
happy for the clarification. But I am not 
sure. That is not my point at all. I am supp-
orting the Government that the Ocwemment 
is within its rights to 10 to the market and 
raise funds for the public JeCtaI'. Of course, 
when the plblic sect« is IGing to the 
market. you are not aivine my parantee 
for them. The pubHc leCtor is taking the 
full responsibility for 1heir borrowings. 
What you have done is that you have 
permitted then, you said: All ri&ht. there 
would not be Illy tax OIl the interest which 
will be 8CCnled on this. With that the bonds 
have become atInCIive for 1he public. You 
are giving Ibis connceuion wbile aivine 
permission to the public leCtor units to 
borrow funds from the market. But why 
don't you extend the same facility to the 
stale sector units? When the State sector 
came to you. you said: No. you have a 
ceiling within which you can borrow, not 
beyond that. The State Government is DOt 
borrowing, they ate not interested in b0rro-
wing the ceiling IPPlies to State Governm-
ent not to the plbtic sector units such IS 
the State Elec1ricity Boards, Road Tnnspolt 
Corporations mel a host of other public 
sector units that the States have. Why do 
you make a distinction between a Central 
secttor' mel a Stale sectar' unit? Why don't 
you permit the Stale Sector units also to go 
to the market with the same concessions, 
such 85 ten per cent rate of tax-me 
interest? If that is done. the States will be 
bstefited. Why are you not permitting 
them? 

SHRI MURU DEDRA: Tbae is a ceiling 
for the public sector also. 

SHRI C. MADHA V REDDI: There is a 
ceiJin, OIl everything that way; there is a 
ceilinl even OIl how much you em borrow 
from the entire World. Today there w. a 
question which w. in my name, but I .. 
DOt here to at. Even for the external barr-
owinp 1110 you Aid, you could put • 
cei.liD& and 10 on. I am nat taDdna of the 
..... ceilin&, but you have • ceilin& for 
the IlIIe IOVemmenL If the State Oovem-
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ment wants to borrow from the market you 
have fixed a ceiling. But this specific 
ceiling does not apply and should not 
apply to State public sector unit if it 
directly wants to go to the market just as 
any private sector company either for 
shares or for debentures. 1)ley should be 
pennitted just as the private sector W'lits. 
The private sector complains today that 
they are being discriminated. That 
complaint applies more to us, more to the 
Stale sector. You are not permitting them 
to go to the public while the private sector 
units are free to go to the public. 

You should reconsider this position and 
I urge upon the Government to see that no 
discrimination is shown to the State sector 
\mits. Afterall, you can always scrutinise 
the proposal and we choosy; you can say 

. the proposal is not right. If the State 
seemr mDt is coming for a loan for which 
Ih~ is no justification they do not have a 
worthwhile project I can understand but 
when they have a worthwhile project why 
don't you consider on the same lines on 
which you are considering the proposals 
from the public sector units, that is my 
contention. 

Sir .. in the maller of overdrafts. the Hon. 
Prime Minister told us that the States are 
not observing financial discipline; !hey are 
going in for heavy overdrafts and you have 
convened the overdrafts in to loans. and 
said that there should not be any furthez 
overdrafts. Sir, when the State Government 
is in need of funds and when they go to the 
Reserve Bank of India and draw more than 
deposits it is called overdrafL But when the 
Central Government borrows from the 
Reserve Bank of India against the treasury 
bin.. it is deficit financing_ Central Govern-
ment has no fmancial discipline at all. 
There is no need for Mr. BraJuna Dun to 
observe .. y discipline. The entire 
discipline is to be observed only by the 
SIIIe GovCl'Dlllellll. 

Now. SV. whaI iI rbe difference between 
... OYcrdraft ... the deficit fiuncin& ? In 

real tenns there is none. But. today you say 
that within one week these overdrafts will 
have to be cleared. Which Government is in 
a position to clear? How can they clear it? 
Sir, the overdraft is necessary because the 
State Government do not get the revenues 
according to their plan in a very systematic 
manner consistently week after week. At 
times there is surplus. other times there is 
deficit in the collection of revenues and for 
a short period of month or two or three 
weeks they require overdraft facility. And 
when they protested, what the Central 
Government said is "All right, we will 
increase your ways and means advances". 
Now, Andhra Pradesh was having a ways 
and means limit of 60 crores. You have 
made 68 crores. How liberal! you have 
increased only 8 crores and said no over-
draCt and within one week you should clear 
it. How is it possible? Have you ever 
consulted them; have you ever tried to 
understand their position. You have this 
mistrust about the States that they are 
indulging fmancial indiscipline; that they 
do not observe any financial discipline at 
all and that is why we are here 

[T ransiation) 

You think that you can enfon:e 
discipline by force and you claim that this 
cannot be done by us you treat us as your 
subordinates and expect us to carry out your 
orders. 

[English] 

This type of attitude must change and 
you should understand their problem. Please 
see that the overdraft is pennittted at least 
for month so that they may tide over the 
difficulties. 

Sir. these are some of the observations 
which I would like to make and again I 
would like to submit that if these proposals 
and concessions, which have been announ-
ced the Prime Minister just now had they 
been announced earlier it would have given 
u a ~~ to ~e ~~ 
comments. 10 make more commenll and to 
.... the deliberllions more UMful. 1'bak 
,au Sir. 
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MR. SPEKAER: The House stands adjour-
ned for Lunch to meet agam al2.OS. 

llJNbrs. 

TM Lolc Sabha odjowtned for Lunch till 
five minutes past F ouneen of the Clock. 

The Lolc Sabha re-DSsembled after lunch 
at ten min&aes past Fourteen of the Clock. 

[MR. DEPUTY SPEAKER in the Chair] 

FINANCE BaL - 1987 - CONTD 

[Translation] 

SHRI RAM SINGH Y ADA V (Alwar): Mr. 
Deputy Speaker, Sir, I rise to support the 
Finance Bill, 1987 presented in the House. 
To give a progressive look to our 
economy. our Prime Minister, the leader of 
the House and the Finance Minister, Shri 
Rajiv Gandhi has given a new direction to 
it. The long-term fiscal policy is in itself a 
new step and it has not only given a ne~ 
direction to our economy, but also given 
the required boost and usured growth rate 
to it. The hone Finance Minisla' has 
granled concessions to the tune of Rs.70 
crores through this Finance BiD. This 
would particularly benefit the small entrepre-
neurs. His promise of simplifying the taxat-
ion system will also be fulfilled through 
this Bill. Whether it is corporate tax or 
diJect tax. everyone will benefit from iL 

The bon. Member who spoke pior to 
me dwelt on the Eighth Fmance Commiss-
ion and said that its report should have 
been implemented on the 1st April 1984, 
but in fact it was done a yellY later and 
consequendy the benefits .ccruing to the 
StaleS u on 1st April 1984 were received a 
year later. Besides, the states were also 
deprived of the grants they were to teeeive 
on the basis of the Eighth Finance Commi-
.·s Report. I think that either the hon. 
Member wu not a Member of the Seventh 
Lot Sahha or he has DDt cmed to &0 
duoup die Report of the Biahth Finance 

Conunission. Had he even gone through the 
debates on the Report of Eighth Finance 
Commission he would not have said lib 
this. I would like to mention here that 
when the Report of the Eighth Finance 
Commission was being discussed in the 
House, even hone Members of Opposition, 
like Shri Somnath Cbalterji of Bengal and 
Prof. Madhu Dandavate of Maharashtta, 
admitted that whatever Government had 
done in this regard was in the interest of 
the nation. According to you, if the Report 
was implemented on 1st April, 1984, the 
States would have received RI. 1400 crores 
more. But I would like you to remember the 
circumstances. The Report of the Eighth 
Finance Commission was presented to the 
President on 30th April ! 984, when the 
Budget had already been presented to the 
House. If the said report had been received 
by the Finance Minister prior to the 
presentation of the Budge~ it would have 
enabled him to raise and additional Rs.1400 
crores but if I recollect correctly the total 
deficit in that years' budget was Rs. 1500 
crores and if this amount had been added the 
deficit would have shot up to Rs. 3000 
crores. 

SHRI C. MADHA V REDDI: I think you 
have not caught my point. My point is 
what has happened in the past should not 
be forgotten. 

[English1 

History is being repeated again. 

The same thing would be repeated in the 
N'mth Finance Commission. 

SHRI RAM SINGH Y ADAV: Because you 
raised this controversy, I would like to 
clarify that our Government and the then 
hon. Finance Minister had only three alter-
natives before them. One wu to levy 
additional taxes tbrough supplementary tax 
proposals. The 1984-85 bud .. had a deficit 
of Rs. lSOO cran. mel the lUes ... 
abudy em die hiP side. Unda' .. 
cimJma..... if we bid Jiven IddiIiaDll 
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dose of taxes who would have accepted it? 
None would have accepted. Besides. if there 
had been any laxity the deficit would have 
risen from Rs. IS00 crores to Rs. 2900 
crore5. How could the nation bear it? Could 
the economist allow it? Could you accept 
it? The Eighth Finance Commission 
submitted its report to the President of 
India on 14th November 1983. At that time 
the Government of India made a payment of 
over h. SOO crores for the states having 
deficit till 31st March. 1982 like Bengal, 
Rajasthan. Andbra Pradesh and over above 
this 8JIlOWlt. granted RI. 600 crores to the 
States on the approval of Planning Comm-
ission to meet other exigencies. In this 
way the Centre granted about RI. 1100 
crores to the states in the first year of the 
Eighth Finance Commission. I would like 
to remind you that when it wu discussed in 
the House many bon. Members of the 
opposition admitted that the steps taken by 
the Government in regard to the Eighth 
Finance Commission wee praiseworthy, 
and they did not want to add anything more 
to iL Shri Madhu Dandavate had said: 

[English] 

"Four instance, Rs.494.83 crores as 
grants-in-aid to· nine States that need aid 
very much. It was, of course, clarifired, I 
must concede ••.. If 

He had conceded it on this point 

(TrtUUlGtion) 

They praised the grant in aid of h. 
494.83 crores to states-those which were 
drawing over-draft and the step up of Rs. 
600 aores i.e. 1 ()II, plan in aid. This not 
only heJped in increasing growth rate, but 
also in boosting the annual plan. In a way, 
this has also proved to be productive. The 
releue of RI. 600 crora by the Centre was 
essential for our proareu mel planMd 
deveJopncnL Sir, now I would like to 
quote &om the speech of Sbri Sonuwh 
a..a.jee. 

(&,liM] 

Eighth Finance Commission are 
concemed-I do not want to questiOn 
about West Bengal only-have you still 
got an open mind?" 

He also concedes that the 8th Finance 
Commission has done justice to West 
Bengal. Now my friend is telling that the 
8th Finance Commission has not done 
jusuce to the States. 

[Translation] 

Shri Madhav Reddi of the opposition 
said just now that attention has not been 
paid to the implications of the Eighth 
Finance Commission and the share to 
States. 

Sir, I would like to mention here that 
even the World Bank Report has admitted 
that from the point of view of economic 
progress, high producti~ and long bm1 
fiscal policy. India stands first among the 
developing nations. Therefore, we should 
thank our leader Shri Rajiv Gandhi the 
builder of modem India-for having fonnu-
lated an economic policy which is leading 
the country to progress. 

Sir. eminent economists have said here 
that when you make an assessment of 
India's economic progress you have to 
compare it with international standards. 1be 
average Gross Domestic Product throupout 
the world in 1984-85 was 25 per cent 
whereas GOP in India was 5%. No .body can 
deny this. Does this not reflect the 
economic plOgtesi in the CO\Dltry? Yon may 
criticise it, but I would like to quote from 
the larest 81UluaL report 1986 of World 
Bank wherein it has been rnenlioned about 
India that: 

(&gli.rh] 

"In light of the targets of bOa's 
seventh five-year plan (1986-90), 
which calls for avec .. e annual ~ 
powtb of S per cent. the pace of 
eccno-mic .cDvity in fiIcal 1985 w. 
below the p1m c.rpt: Gmwtb in GOP w. .aund 3.6 per celli; early 
...... far fiIcal 1986. howeY ... 
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iDdicaIe • libly powtlt rate of about S 
per cenL Food-grain production in 
fiscal 19.86, estimated at 1 SO million 
1DnS (an increase of III'()\Dld 2.S percent 
over the previous year) was close to 
the ~ rached in fiscal 1984." 

On page 100, it further read as follows: 

"Last year's Annual Repon noted that 
preliminary reviews of India's 
economic perfonnance under the sixth 
five-year plan suggested that most plan 
tragets had been achieved. The 
suggestion has been confirmed, and 
india's perfonnance is a tribute to the 
quality of its economic management in 
adjusting to a variety of challenges 
while keeping external borrowing and 
inflationary pressures in check. 

So, they have paid a tribute to the 
economic activities economic progress of 
our country. The World Bank has paid a 
tribute to India for their economic progress. 
My friend has not gone through this 
Repon. Otherwise. he would not have crib-
cised the economic Policies and the fiscal 
Policies which have been adopted by our 
Party, by our government, by our leader. 
Rather he should have thanked our leader 
that he has adopted long tenn fiscal 
policies. This is what is the opiuion of the 
World Bank about the long-term fiscal 
Policies. On page 101. it reads as follows: 

"Building on the experience of the pre-
vious plan. the seventh plan targets 
annual GOP growth at 5 per cent. places 
more emphasis on the efficient use of 
capital and other resources than on 
accelerated growth of investment. and 
underscores the importance of a hIgh 
rate of export growth. However, this 
approach. which aims to provide the 
government with an opponunity to deal 
more effectively with the twin challen-
ges of alleviating pervasive poveny and 
creating employmenl for a labour force 
expecaed 10 grow at 2.3 percent a year, 
depends critically on a c:ontinued mel 
5ubslantiaJ nel transfer of capilal. 

[TrtULflatitm] 

It is my submisaion to you that the 
World Bank has commended .the economic 
policy of India vis-a-vis the other develop-
ing C01Duries. It has commended the econo-
mic policies and objectives of India 
incorporated in the Seventh Plan. 

The hon. Member has also said that 
there is a deficit of Rs. 5688 crores in the 
current budgeL Today, U.S.A. and J~ 8l'e" 

the richest countries. What is the position 
of their Budget in the World Bank Report? 
The impact of the deficit on GNP in U.S.A 
works out to be 2.4 per cent. In U.S .A. the 
G.N.P. rate at this stage is 4 per cent. In 
this way the affluent as well as developed 
countries have defICit Budget. The hard 
currency of Japan controls the entire world, 
but they are also having deficit budget. I 
want to quote the World Bank Report in 
respect of these two counts. 

[English1 

Chapter Two - The Economic Scene: A 
Global Perspective. On page 37, it reads as 
follows: 

'The GDP of Japan increased by 5 
percent, down from 5.8 percent in the 
previous year. Fiscal Policy continued 
to aim at a reduction in budget deficits, 
and monetary ease was limited by 
exchange-rate objectives. Japan's 
external sector provided a strong 
stimulus ..... 

This is about Japan. On page 36. they 
have mentioned about USA ... It reads as 
fo)Jows: 

'The United States. the main agent of 
the recovecy, was also the main 
contributor to this slow down.. as its 
growth rale fall 10 2.5 per cent 

.... .from 1984's twenty-year high of 7.2 
per cent Slower growth resulted both 
from a reduction in fiscal slimulus (_ 
the increase in the budget deficit slowed 
down markedly) md a sharp deteriora-
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lion in the extemal belInc:e. caused. in 
part, by the high level of the dollar. 
The current-account balance of the 
United States. which had gone from a 
smplus of $1.9 mDion in 1980 to a 
deficit of SI02 billion in 1984. went to 
a deficit of S128 billion in 1985." 

So. the Amercian Budget is short by 
128 billion ~ in • year 19851 What 
•. ~; .. ,' SMa crores of deficit in 
lftdia ~ .... C01Dl1ry in the 
... --1....., ~~ •• 't~ 
wvuu: y:-
[T,tJIISlDtion) 

I would like to submit to the hon. 
Minister of Finmce that in this age. deficit 
Budget is a sign of developmenL Besides, 
if the internal borrowings and external 
bonowings are utilised in the commodity 
sector instead of the service sector this 
derlCit Budget will lead the nation towards 
progress. There was a misgiving earllec that 
deficit budget will bring inflation. rising 
pices and weaken the economy. But it is 
no longer true in the present new age and 
thinking. 

I would like to submit to the hone 
Minister that if you mobilise resources for 
the priority sector like electricity, trans-
port, communication and education md 
utilise the same on these sectors, it will 
boost and strengthen our economy. It will 
also be helpful to the country in its march 
forward. I would like to subnit to the bon. 
Minister • of Finance that he should be 
cautious in this sector. Alongwith it. there 
is also a warning for him that at the time 
of preparing the Seventh Five Year Plan, 
the Planning Commission had stated that 
during this five year period i.e. upto 1990, 
the deficit should not exceed RI. 14,000 
erores. ~ Planning Commission had ment-
ioaed it in its Report. In these two yean, 
,olD' total deficit works out to be 
Rs.l2,800 ctOres and including the JRIeIll 
yeats Rs.s.688 crores, it will come to 
about Rs.18,OOO crores. If this pace 
continues, the total defICit will be 
Rs.30,OOO aores by the end of the Seventh 
me Year Plan. You have to take care of it 

ad check it durin, the comin& YellS. If the 
deficit goes Oft illcreasina at this pICe. it 
may pose \ a peat tJweat to our economy. 
Therefore. we should think and consider 
about it 

I want to thank the Prime Minister for 
setting up a Cabinet Committee which 
would fmd the ways and means to reduce the 
expenditure. In this regard the first thing 
we need is to see how to reduce the adminis-
trative expenditure. According to the nonns 
furnished by the Administrative Refonns 
Conunittee and values fixed for adminis-
trative expenditure, it should be limited to 
20 to 25 per cent If the administrative 
expenditure of the Govenunent of a nation 
exceeds their limits the Government of this 
respective should think seriously about it 
and take measures to curtain the adminis-
trative expenditure. There are a number of 
States whose administrative expenditure has 
increased. Apart from this the adminis-
trative expenditure of corporations like 
Electricity Boards. Transport Corporations 
and other Corporations is 3S to 40 per 
cent If the administrative expenditure of 
any corporation increases, it would mean 
that these units. corporations, boards are 
not viable and some control must be 
exercised over them. The hone Finance 
Minister has a long expenditure. He used to 
be the Finance Ministee of Uuar Pradesh. 
Here also he has long experience of politi-
cal life. He may formulate a law to impose 
a limit on the administrative expenditure of 
all corporations or bouds. It should not 
exceed that limit. You may please think 
about it and take action after giving deep 
thought to iL 

There are States which have been liven 
more allocations by you either through the 
Planning Commission or through IOJ1le 
other methods keeping their development 
in view. But they do not utilise the money 
for the purpose for which it wu allocated. 
The reason for this being that they do not 
mobilise their own resources, or create their 
own sources of income. A. such if these 
States do not utilise the a1locaIiona, why 
do you not divert this fuDd to other S ..... , 
I do not wlllt to tab the name of any 
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StIle. B--.ll'of you know the Sbd:eI which 
lie DOt able to utilise the funds a110caIed to 
them through Planning Commission and 
Annual Plan for development work. They 
do not raise the sources of their own 
income. Thmefore. there • need to bring a 
law for this purpose or to impose other 
economic conlrOl over it 

The repayment of external debt is in 
itself very important. Just now Shri 
Madhav Reddi, who is a aoocl economist, 
has demanded in connection with Centre 
State Relations. that the share of States in 
the fmancial resources should be raised. H 
you have a look at the present budget md 
budget of the previous year, you will fmd 
that 70 per cent of central revenue is being 
spent on three major heads-Defence. 
Subsidy and Repayment of loans and 
instalments. I would like to know if you 
want to reduce the defence expenditure. Will 
you not like to fulfil your liabilities, repay 
the instalments of external loans? 
(I",..,..,ioras) Please try to understand. It 
is not easy to comprehend it. It is a 
financial matter, Please listen. You will 
IIDt comp-ehend it easily as it is a technical 
matter. You want to give share to the States 
from Central receipts. But 70 per cent of 
Centre's receipts go to three heads. You 
cannot deny the fact that the States do not 
get any benefit out of it. Is defence not 
necessary? Will you like to reduce the 
subsidy being given on f~ fertilisers, 
IIlti-poVerty programme and other such 
pogrammes? Will you like to stop those 
subsidies being given on clothes or other 
commodities? Besides, repayment of loans 
is also a must. Seventy per cent of centre's 
income is being spent on these items. And 
on lOp of it. it is not proper to say that the 
Central Government does not give more 
share to the StaleS out of its receipts. 

It has been stated by the Eighth Finance 
Commission that it is the centre which is 
requiJed to Jive assistlllce at the time of 
an, D8Iional clamity which the Centre is 
wiIIinc to 1Dldertake. 

III the end, I would 'IIrIe the hem.. 
Minister of Finance to take steps to curtail 

the administraIive expmdinn of tbe Centre 
and also the States. Besides, the expendi-
ture should be more on die commodity 
sector than the services sector. You have to 
ensure this IhiD& so dull the ~ 
may increase. In addition to this. the IIlOIt 
disturbin& thin& is decreue in exports and 
mCtease in the impodl. You may ... 
please see bow to aOumce foJeip 
exchange reserves. I am of the view it will 
be possible only if our exports are 
inczeaIed. 

With these wordi, I COIIIIDeI1d the Bill 
brought by the Hon. Prime Minister and I 
extend my full support to the Bill 

SHRI BANW ARI LAL PUROHIT 
(Nagpur): Mr. Deputy Speaker, Sir. I rise to 
express my thanks to the hone Prime 
Minister for the Bill introduced by him. 
The hon. Members of the opposition hoped 
to create an atmosphere to show that this 
Govermnent supports the big industrialists. 
I would like to cite an example in this 
contexL There are 6 to 7 small paper miDs 
in VidarbhL These mill owners had come to 
plead ,against the increase in tax on the 
waste paper. They had pleaded that the 
proposed new taxes posed a threat to Ihese 
new industries and their closure would 
render thousands of labomers jobless. Their 
representation was studied and they were 
granted relief. I hope that now theSe mills 
will nm properly. In this way, our Prime 
Minister extended great help to those mini 
paper plants. Similarly. theJe were 
thousands of Spice packing industries in 
the small scale sector. These small 
entrepreneurs met the Prime Minister ad 
submitted their grievances to him. 1be' 
Prime Minister listened patiently to their 
grievances and granted them relief from the 
taxes. This way this Government wants to 
help the self~loyed small enbepreneurs. 
This thb!1 has been m..ade clear. 

Similarly. there wda a number of 
appeals in regard to section 194 &om the 
Chambers of Commerce from all over the 
country. who had demanded exemption. 
Their appeal w. considered and they were 
pen relief. 
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Shri Mldhav Reddi h. criticised many 
things but all the poinlS made by him have 
been replied to. (/nterrMptiotu) He has 
already admitted that he was not ready for 
todays discussion. Had he done his home 
work I think there would have been no need 
to give any clarification to him. 

I would also like to give some 
suggestions about the concession granted 
in the BiU. You have given concession in 
all sectms but one sector bas been left. 
Shri Brahma Dutt is sitting in the House 
mel I would like to bring some points to 
his notice. The finn tax which was imposed 
on higher slab is further taxable also and in 
this way some people have been subjected 
to double taxation. You have fixed 50 per 
cent taxation rate for higher slab and if 
there are 6-7 partners in a finn and in case 
of higher slab, you will find that every 
individual will have to pay tax ranging 
from 60 to 65 per calL Therefore, you 
should also pay attention to it. If you have 
given incentive to individuals. no 
individual should be deprived of its benefit. 
When you have provided protection to the 
big companies then what wrong have the 
finn tax payers commiaed that they have 
been forced to adopt other means. 

Mr. Deputy Speaka'. Sir. an Ihe bon. 
Memben would definitely epee with me on 
ane point dw after indepeadence, there 
have been DO Jbortqes in our country in 
spite of the tremendous population growth. 
Today, the position of foodpains is that 
we do not have enouah godownI to atore 
1bem. We could .chieve it due to the lood 
J»licy followed by our Government fiom 
the "., bePminl. This policy w. 
formulated by Sbri Jaw.. La) Nehru mel 
.... punued by Shrimati Indira Gandhi and ..,w our Prime Mini-. Shri RajiY O-.dhi 
is also fo~ die same policy to lake 
dais counIIy 011, the pIIb of proanu. I 
would like to .... it very dar that if 
1hae is ., I~ in pIIIDiaa this 
JDIicy. that should be nmoved ad if my 
.... II ID cban&e Ihia policy is JeCei"ed 
... ........ be Iftepred 

Just now inflation ViIS being discussed. 
In developing coun1ries deflCit budget is 
bound to be then which would result i!t 
inflabon. But it is • sign of progress. Even 
eminent economists agree with this view 
and there is nothing to be afraid of it. I 
would like to draw your attention towards 
one important point. In our election mani-
festo it was stated that congress party 
would abolish octroi duty. Many times this 
issue has been diseussed with Chief 
Minister. Some Chief Ministen have agreed 
to abolish it whereas some are not in 
favour of iL The Central Government 
should use its power to make up the loss 
through direct taxes or excise duty other-
wise it will create hindrance in development 
works. We have promised to abolish octroi 
duty and sales tax. which we must fulrtl. 
You have considerably reduced the reation 
and in view thereof no quarter should be 
shown to tax evaders. The drive to lUlearth 
black money should be continued more 
vigorously. Whenever, there is any doubt 
raids should be conducted and it should be 
ensured that no offender is spared. 

So far as the currency is concerned. we 
often experience acute shortage of small 
denomination notes i.e. Re. one and two 
rupee notes. Sometimes we also experience 
shortage of coins. Therefore. you should 
take steps to mint more coins and to print 
more currency notes. Perhaps you know as 
to how some people in Andhra Pradesh are 
misusing one rupee notes. It is a criminal 
offellce •.•••.. 
I have a photostat copy of one rupee note 
in which. •.• (/nten'lIpIions) 

SHRI V. roLSIRAM: He is sayina a 
WIOIlI thinl. He should not say it. What is 
be uying ...... (/nleITIqJIions) 

SHRI BANW ARI LAL PUROHn': One 
rupee IlOIeI worth Ra. Two crorea have been 
dis1l'lDured. A phoropaph has been printed 
011 these 1IOta. You should stop the ciJcuIa-
lion of oae rupee nofeI theI'e. •• _ •••• 
Photo is printed on it. One rupee 1IOfe 
worth Ra. Two. croreI have been printecL ••• 
U'*""lJlitM8) 

Mr. Deputy Speabr. Sir. I would ..... 
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the Government to enquire info this malter. 
Photo is printed on one rupee note. All 
these people know about it because they 
were present there. You should conduct an 
enquiry into it to check such illegal things. 
It violates the constitution of India. ... 
(I'*"uptiotu) 

[Englirh] 

MR. DEPUfY SPEAKER: You hand it 
over to the Minister. I do not want to take 
iL ... (/nterrutpions) 

(Tran.slmion] 

SHRI BANW ARI LAL PUROHIT: I 
demand a probe into it with a full sense of 
responsibility. One rupee notes worth Rs. 
Two crores have been pinted and ........ . 
pboto is printed on them. A thorough 
iDquiJy should be conducted into it because 
it is against the constitution of India. 
Tbere .. fore, an enquiry should be conducted 
into it and slringent punislunent should be 
given to offenders. It is our demand and we 
want that under no circwnstances such 
disrespect to our constitution and the 
sovereignty of our country would be 
tole:rared. After conduc-ting proper inquiry 
severe punishment as per the law should be 
given to the culprits. I say this with full 
sense of responsibility and Government 
should conduct an inquiry into iL 

SHRI V. TULSIRAM: We do not deny, 
you can conduct an inquiry into it ... 
(l1lte1TUtpiolv) 

SHRI BANW ARI LAL PUROHIT: How 
can the Government of India tolerate it? 
Mr. Deputy Speaker, Sir, I have brought a 
paotoltal copy of the note. I am saying 
every word with fun responsibility. 

(Engli.rla ) 

MR. DBPUfY SPEAKER: The Minister 
will look into it. 

UlIIen1IptilJM) 

MIl DEPUfY SPEAKER: Is il in 
cin:uIaIion? 

(T,tuU'lation] 

SHRI BANW ARI LAL PUROIDT: Note. 
worth RI. Two crores have been circulared 
and notes worth RI. Five crores have yet to 
be circulated. 

SHRI. C. JANGA REDDY (Hanamkonda): 
Telugu Desarn is ready to face inquiry. 

[English] 

SHRI MANOJ PANDEY (Bettiah) It is a 
very serious matter. 

[TrtmS'lation] 

SHRI BANW ARI LAL PUROHIT: The 
Govenunent of Andhra Pradesh is doing 
this. 

[English] 

MR. DEPUfY SPEAKER: Let the 
Minister go into it whether it is a fact or 
not. Let him find ouL Before that we 
cannot do anything. We camtot say who is 
responsible, who is printing this note. We 
cannot say whether it is in circulation. Let 
the Ministez find ouL If at all anybody has 
printed, it is against the rule. It is a 
criminal thing. 

(Interruptions) 

MR. DEPUfY SPEAKER: That is why I 
have said so. The Minister win look into 
iL 

(Inlemlptions) 

DR. G. VDA Y RAMA RAO (Siddipet): It 
amounts to an enquiry. 

SHRIMADHUSUDANV AIRALE (Akola): 
Let there be a separate discussion on this. 

MR. DEPUfY SPEAKER: Let him find 
out. You give a seprate notice far' this. 

(I""'.tioAr) 

SHIn BRAHMA DUTr: Let tt.m take 
up that mailer. I wiD If' enquiry canducted 
in die wboJe JMIIer. 
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(1",.,1IpIiorI.r) 

SHRI BRAJAMOHAN MOHANTY (Purl): 
A Parliammtary Committtee should be 
cxmtituted. 

SHRI V. TULSIR.AM: Instead of a Parlia-
mentary Committee, you may set a 
committee fonned by the Prime Minister to 
enquire into this matter, we are not afraid of 
iL ....•. Q1IIeITuptions) ..... . 

SHRI BANW ARI LAL PUROHIT: Mr. 
Deputy Speaker, Sir, in the inquiry, if the 
Senior leaders and workers of Telugu Desam 
are found guilty, their Govermnent in the 
State should be dismissed because it is a 
criminal offence...... (Interruptions) 

SHRI C. JANGA REDDY: These is no 
aeed to dismiss the Government. H senior 
laders are fOlDld guilty, criminal procee-
dinp should be initiated against them. Do 
not dismiss the Government because it 
would be against the constiwtion. But 
criminal proceedings must be initiated 
against them. Under the law there is no 
provision to dismiss the Government. 

[English] 

MR. DEPurY SPEAKER: I cannot allow 
it to go on record 

Unlemlptions) 

[Translation] 

SHRI BANWARI LAL PUROHIT: Mr. 
Deputy Speaker, Sir. What the Government 
of Andbra Pradesh is doing? How that 
Government if functioning? You cannot be 
fool the public in the name of God. An 
IClOr C8DI1ot become God. The way. the 
Government is working there .••... 

SHRI V. 11JLSIRAM: What is it you are 
aayina? 

SHRI C. JANGA REDDY: What objec-
Dan have you if the people there CODJider 

NTR as God. SIni Rajiv Gandhi and 
Shrimati Indira Gandhi are also considered 
Gods...... Qnlerruptioras)...... If people of 
that State have given votes to N.T R. by 
considering him Lord Ram or God. how 
does it harm you. •.... 

(Interruptions) 

[English] 

MR. DEPUIY SPEAKER: Do not bring 
in such kind of remarks. I will not allow. 

(Interruptions) 

MR. DEPurY SPEAKER: Do not bring 
in such kind of remarks. 

[Translation] 

SHRI BANW ARI LAL PUROInT 
(Nagpur): Mr. Deputy Speaker, Sir, this is 
the reason that a situation like this is 
being created. They print photographs on 
currency notes and distribute them among 
the people there. The workers of Telugu 
Desam Party and the State Government are 
involved in iL I want that an enquiJy to 
this effect be conducted properly. You may 
please get it enquired into by the C.Bl. and 
make a thorough probe. 'The enquiry report 
should be placed before this House. It is 
disrespect to the country and the consti-
tution which should not have happened 
under any circumstances, (Inle"lIPtions) As 
regards sales tax. there are many loopholes 
in Central Sales Tax due to which a lot of 
bungling is taking place in the Central 
Sales Tax. (lr&temlptions) I would 6ke to 
draw the attention of the hon. Ministtz 
towards the CenIJ'al Sales Tax. In the 
branches of the companies. the entire tax is 
being evaded in the name of consignment 
transfer. 'The Govermnent does not JeCeive 
tax on those consignments. You may 
please consider iL On the one hand you lie 
giving concessions in taxa and on the 
other hand people ate ev.ting tax. In this 
way the Government do not realise any tax. 
In order to realise this tax properly. you 
should plug these loopholes. 

In the end. I .at to SUIte- that • f. 
a the queation or Jepaymeat of Rs.70 
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crores is concemed. you should enhance tax 
on liquor. If you enhance tax on liquor, 
JDbocly will raise my objection. It is also 
• public demand that tax on liquor be enha-
nced.. This will help you in meeting the 
requiremem of RI. 70 CJ'OreS. I would also 
IUllest that the exemption limit of tax be 
raised to RI. 25,000. Prices have risen and 
salaries have increIsed. H you do not give 
exemption up to Rs.25,OOO, it will cause 
hardship to people. This is a major demand 
of the public. It is my submission that you 
may please consider it. 

I thank you once again for presenting 
such a fine Finance Bill. 

[English] 

DR. A. KALANIDHI (Madras Central): 
Mr. Deputy Speaker, Sir. at the outset. I 
express my thanks for having given me an 
opportunity to participate in the discussion 
on the Finance Bill. I am really happy to 
note that our young Finance Minister who 
happens to be the Prime Minister of this 
country, has accepted and appreciated some 
of the suggestions made not only by the 
Members of the Ruling Party but also by 
the Opposition Members. Though many of 
the suggestions were left out, few of them 
have been considered, probably it is 
customary for the Government to consider 
whatever suggestions or views which are 
suitable for them and mey were accepted but 
those which are not suitable were ignored. I 
am really happy to say thal my Party. the 
D.M.K. Party, always appreciated whatever 
is good done for the people of the country 
and whatever is done in the interest of the 
counb')' and for the welfare of the people of 
this country. On that basis I welcome those 
measures. 

Sir, the withdrawal of Sections 194 (E) 
and 155-1 of the Income-tax act are really 
welcome measures. My previous speaker 
mentioned about the tax eavders should be 
punished if they are fOWld guilty. There 
cannot be any second opinion about that. 

Sir, raids are conducted by the 
Enforcement Directorate and there are news 

items that RI. 200 or Rs.300 crores WOJ1h 
of currencies and other documents were 
seized. But how much wonh of money is 
returned to the parties is not mentioned in 
the news papers. nor they are brought to 
the notice of this House. 

Sir, the excise duty on cement industry 
including the small plants is a welcome 
measure. The excise duty exemption is 
boon to the industry. The excise duty 
exemption on hand-processing cotton 
fabrics are also to be appreciated. Reduction 
on excise duty on wool and wool products 
of export orientation is also quite 
appreciable. But here I am worried about 
one thing. You are giving concessions on 
wood products and cement whereas the State 
Government have put additional duties on 
cement and wood products, as a result of 
which the building construction becomes 
costly and the whole activity comes to a 
standstill. So, you should pressurise the 
State Govermnent also not to impose 
additional sales tax on the products which 
are given expemtion by the Central 
GovermnenL Then only the idea will gain 
momentum. Otherwise the purpose gets 
defeated. So. I request the Centtal Govern-
ment to prevail upon the State Government 
to see that additional duties are not put on 
the cement, wood and wood products. 

Unfortunately nothing has been manio-
ned about the viscos filaments and viscos 
staple fibres. The Prime Minister has given 
many concessions, but he has not mentio-
ned about this. We have got one factory at 
Sirumgon named Southern Viscos Ltd. in 
Tamil Nadu. which faces lot of hardships 
due to the sudden increase in the excise 
duty. I only request you not to remove the 
excise duty in toto but to restote the SltllIIS 
qllO existing prior to the budget. 

Textile machineries are given cenain 
exemptions by the Prime Minister, but 
unfortunately nothing has been mentioned 
about the handloom industry. I only request 
the hone Prime Minister to give a second 
Ihought to giving concessions to the 
handlooni industry which really needs IOIIle 
helping hand from you. 
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The Prime Minister bas mentioned 
about the excise duties on glues which are 
used in the plastic industry. But nothing 
bas been mentioned about the glass 
industry. The excise duty on noat Slass is 
very much. as a result of which 600 small 
glass units in Tamil Nadu are suffering. So 
I request the Prime Minislei' who happens 
to be the Fmance Minister also, to reduce 
excise duty on float glass. 

About life-saving instruments, I 
mentioned during the genecal Budget debate 
also that while appreciating the exemption 
on life-saving inslnunents, similar 
ex~ption should be given for sophisti-
cated diagnostic instruments because early 
diagnosis can only save a patient. So, I 
request the hone Finance Minister to 
reconsidec and try to bear in mind that 
some of the instruments essential for the 
diagnosis should also be given customs 
duty and excise duty exemption. 

The previous speaker mentioned about 
the salaried circle. 'The salaried people are 
the honest tax-payers in the country, but 
their genuine grievances are not redressed 
by this Government. The bon. Prime 
Ministec said that some of the suggestions 
which have the merit will be considered, 
but here this has been echoed allover 
India, but never taken care of by the Prime 
Ministec. Hence I request the Prime 
Ministec to raise the income-tax exemption 
limit from Rs.18000 to Rs.25000. 

This morning my friend. Mr. 
Kolmdaivelu belonging to AIADMK has 
mentioned during the Question Hour that 
only Rs.360 crores have beat dotted this 
year by the CenIre, whaeu the Tamil Nadu 
Government has already spent RI.7S1 
crores last year. Hence I nquest the 
Government to allot more ., that the Stale 
Government need not corne with a bening 
bowl to the CtIlIre. There shouJd not be 
.. y partiality between • Conpas (I> 
mIin& State and a non-Congrea (I) lUling 
Sr.re. In this connection, one example 
which I want to quote is, the Calcutta 
Metro was allotted b.70 CIOreI whaeu 

the Madras MellO was Illoued • paltry 
amount of Rs.4 crares only. While the 
Calcutta Metro smrencIerecl last year RI. 17 
crores, the Madra Metro has completely 
utilised the amount and for wmt of funds 
they are retrendlina the labourers. Hence I 
request the Finance Minister to allot more 
funds for Madru Mearo so that the project 
can be implemented or completed in time. 

About the ethnic problem prevailing in 
Sri Lank, which is posing a danger to the 
security of the country, the time has now 
come to implement the Sethu Canal Project 
immediately so that the Southern States 
can be protected from the forthcoming 
danger from Sri Lanka. 

Quite a huge amount is spent for 
cleaning the Ganges. I come from Madras 
city where we have Cooum river and 
Buckingham Canal which spoils the--b@uty 

---.:: 
of the city, but which can serve as inland 
water transport and avoid commuters' 
problems. Hence I request the Govenunent 
of India or the Finance Minister to take up 
this project and make the inland water 
ready for Iransportation. 

15.00 brs. 

There are many thermal plants which 
are requested by the State Government to 
be cleared as they are pending at the 
Central Govenunent. I request the Finance 
Ministry as well as Industry Ministry that 
both the Ministries should join together 
and clear some of the projects so that 
enough number of thermal projects can be 
started. In Ihe induslrial sector we are far 
behind. I request the Minister to reconsider 
these projects so that Tamil Nadu once 
again can come to the indUllrial arena. 
Earlier, of course. it was No.2 State in 
respect of industry. 

Finally, I would like to mention about 
the fact that lot of iDdustrial licences have 
been kept peodina. They should try to 
clear the peodina licences for the 
Government of Tamil Nldu so that they em 
start induslriel in • beaer MIDMt 10 that. 
we can also compete with Stalel lib 
Guj ... or Mahanshlra. 
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Pinally. Wen windina up my speech. I 
waulcI lib to mention about the drought 
that ... affected che State of Tamil Nadu. 
particularly the districts of RamtlId. 
MIdurai. Norah Arcot. South An:ot and 
M.dru City. The Madras City is in acute 
scardty of water. In the morning also, I 
have mentioned it under rule 377. They 
should tty 10 take some sort of steps. 
During the emergency, because of political 
motivation, Veeranam Project has been 
shelved down. I do not want to 10 into the 
details of this matter and politicise it. At 
the same time, the present Tamil Nadu 
Government has got a new project by name 
Telugu-Ganga Project and a huge amount 
has been spent by the Tamil Nadu 
Government. Nearly Rs.40 CIOreS have 
been spent. Now, Andhra Pradesh wants a 
little more. But at the same time. the 
Union brigation Minister is not giving 
permission for the project to be 
implemented. So, the fight is going on 
between the Govenntlent of Tamil Nadu and 
the Government of Andhra Pradesh. So, the 
Centre should intervene immediately for 
looking after the welfare of the people of 
Madras City and come forward to clear the 
poject immediately and also allot more 
funds to the Government of Tamil Nadu for 
the people of Madras City so that they can 
dig more keep bore wells and purchase 
more equipment and the people of Madras 
City need not go out of the city. Thece 
may be a situation coming up now to vacat 
Madras city. I would, therefore, request the 
bon. Finance Minister to allot more funds 
at least for Madras city, at least Rs.30 
crores, to dig more deep bore wells and to 
get away from this water scarcity. 

Thank you very much for having given 
me time. 

SHRI HAROOBHAI MEHTA 
(Ahmedabad): Sir, at the outset. I 
conpalUlate the bon. Prime Minister on 
reafIinnin& the faith in the direction of 
economic development laid down by Pandit 
Jawaharlal Nehru and Indira Oandhiji. It 
w. ill the '10s that the late Prime 
MinisteI'. ShrimaIi Indira Gandhi told the 
Dation that imperadvea of powth would 

have to be JeCOIICiJed with the requiJemetIl 
of social justice. This Bude. and _ 
Finance BiU which ha been intlOduced .., 
&ive effect to the budaet proposals 
precisely WlIlt to achieve that. Growth 
with tocial justice is the aim that it aouPt 
to be achieved by the Budeet and throup 
this instnDnent of Finance Bill. 

15.84 hrs. 

[SHRI ZAINUL BASHER- in the Chair] 
I may point out that it is this pecise 

declaration of the Prime Minista', 
reiteration of the commitment to 
socialism, that has perhaps upgraded the 
position of India in the hit list of the 
greatest international terrorist State. which 
is known to all of us. as the great 
imperialist power. That is why, 
destabilisation efforts are now on • spun 
in India. The great virtues of the Finance 
Bill are these, namely, they want to ensure 
the growth of capital goods industry and at 
the same time strengthen the IIlti-poverty 
measures. There is a throst over the 
distribution of the benefits of growth and 
that is sought to be ensured by this 
Finance Bill. However, there is a lot which 
is required to be done. Our ConslibJliOJl 
declares that our economic scheme should 
be so oprl'ated that it shall not result into 
concen1ration of conb'Ol and ownership of 
means of production in a few hands. I 
understand the situation. At the moment. 
we have to work within the parameters of 
the compulsion of mixed economy. But 
nevertheless, an effort should be made to 
ensure compliance of the Directive 
Principles of our Constitution namely, that 
the economic system is not so operated 
which would result in concenttation of 
wealth and of conb'Ol and ownership of 
means of production. Without this. it will 
not be possible to achieve the goals of 
socialism. 

I must point out one more tbing. I WlIlt 
to alert the Prime Minister IIlCl the 
Minis.. of State for Fmance who is 
present here that let not difficulty in 
recovery of tax. pove III Achilles heel of 
our finance. 'Ibae Ire mllly pobIans of 
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recovery. You must have estimated certain 
income on the strength of Finance Bill but 
you would be knowing that there are 
certain economic traitors functioning 
within India who are trying to sabotage the 
economic proposals. They evade the taxes 
contained in the rmancial }X'0posals 
solenmly passed by the Parliament. They 
go to the court. They obtain stay by way 
of interim relief against recovery of 
revenue. The Minister of State for Finance 
is quite aware thal about Rs.2,()()() crores of 
indirect taxation revenue is bogged down 
in courts on 8CC01Dlt of interim orders of 
courts. In one of the judgments, Gujaral 
Hip Court has said that deficit fuwtcing 
is one of the worst forms of taxation and 
that has to be resorted to on 8CCO\Ult of 
interim relief given by the court and 
sometimes by the judgments given by the 
court with the result that it might help the 
vested i.nterata. What is the position 
regarcling indirect taxation? Take Excise 
mel customs, particularly Excise. 
Manufacturers collect indirect taxes from 
the CODIUIIleIS. It being an indirect tax. 
they go to the court and obtain stay. The 
IIay may be in fene for five years. In the 
meanwhile. they .. e utilising the amo\Ult 
« crores of rupees of amount collected 
from the consumers by way of indirect 
taxation. Even if they ultimately lose in 
the court. by that time, they will have 
utiJjsed the amount in their business. You 
have al!eady ameuded Central Excise and 
Salt Act. 1944, and the Customs Act. You 
have _tab1ished the Appellate Tribunal to 
decide Cen1nl Excise, Customs and Gold 
ConIlOI cuea. However', you have not 
utilised the poWer' given by the 
CcmstituliOll vide Article 323B which 
p-ovida for the powers of p .. liament to 
exclude the jurisdiction of the HiP Court 
and Ihe Supreme Court in taxalion mauers 
acept die jarildiction under Article 32. 
Article 136, jurildiction of the Supreme 
Court which provides for appeals with 
special leave, can be excluded. Simil.ly, 
Hip Coun's jurisdiction under Articles 226 
ad 'D.7 can be excluded When)VU have 
abady set up u.e 1ribunal, when the 
OmIiIUtion empowea die Parliament to 

pus a law excluding jurisdiction of courts 
including the High Court and the Sup_ne 
Court, to that extent, why should we nol 
utilise this provision. that is, not to allow 
tax matters being carried to the courts at 
the cost of public exchequer? This is one 
important point which the Government 
must seriously consider. Otherwise, the 
recovery will prove. as I apprehended, to 
be an Achilles heel. This is one more 
thing I want to point out in OlD' economic 
programme. 

I was very happy to listen to the Prime 
Minister announcing in the House that 
measures against tax evasion will be 
pursued and pursued vigorously. I am sure 
that tax evaders will be dealt with u if we 
are dealing with economic ttaitors and in 
th~ even if somebody is a newspaper 
magnate. he will not be spared. I am 
surprised to listen to the fact that a 
newspaper owner, an industrialist, had 
retained Rs3 crores of tax amount and 
obtained stay and utilised the amount for 
his business for several years. 1bese Ge 
Uae things indulged in by the industrialists 
who try to utilise newspapers, to 
sermonise to the nation. They try to evack. 
taxes and, therefore. they should be declt 
with as economic offenders. 

One concession was anno\Ulced by the 
Prime Minister today. I have got cutain 
apprehensions in that regard. It has been 
anno\Ulced that the loans advamced to 
shareholders holding lass that 1 ()II, of the 
shares will not be covered by the 
amendment proposed by Clause 3 of the 
Finance Bill in Section 2 of the Income-
tax ACL Some questions arise &om this. 
Take the example of Ex}X'ess Group and the 
share of Goenka therein. 

Mr. Goenka, though he owns the 1ndi8ll 
Express, does IIOt have more dum 10 
shares of RI.1OO each. Only one Ihousmd 
rupees worth of share is cnvned by SIui 
Goenka in the Indian Express. Now, he 
will also be 8ble to like 8Civanlale of this 
concession. Thtnfore, ad .. t the Directors 
those who control 1he big compmUes ev_ 
without holdin& 10 per cent of the shares. 
should also be covered under this JIlL 
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Otherwise. they will be able to tab 
mintage of the concessions not meant for 
the higher ups or the vested interests. 

One more thing I want to point out is 
dW:: Our nation suffers from inequality. It 
has a direct relationship with our nalional 
integration. We cannot achieve full 
national integration without removing the 
economic disparities. Unequal education, 
lUlequal employment and abundant poverty, 
will make our democracy. in my 
submission. a mockery. We have no choice 
in India but for designing and developing 
our economic structure in a manner so as to 
reduce the blaclanoney and equalise 
opportunities and do away wlth the 
exploitation within a limited span of time. 
We have got three years more - I mean this 
Government - before we go to the election. 
We should ensure that we take all steps in 
the coming years so as to reduce disparities 
because economic disparity and regional 
imbalances are subtle detractors of national 
harmony. I know what happend in 
Ahmedabad and what happened in other 
places will be better known to the 
Members of Parliament concerned. Vested 
interests take advantage of the prevailing 
pejudices and beliefs - religious prejudices 
of course - and the resulting tensions, they 
take advantage then for economic gains. In 
one place they take advantage in acquiring 
the property - the immovable property-
disposed of by the frightened and 
migrating people and at another place they 
tty to take advantage of the trade unions 
and disturb the communal hmnony. At 
another place, they try to arouse passion 
in Older to win power - whether it is at the 
10callevel or at the State level. 

One more evil which the Govenunent 
has to eradicate by vigilantly pursuing is 
the eradication of blacJanoney. One of the 
IOurceI of generating bladanoney is the 
real estate. As has been eslimated by Ihe 
National Institute of Public Finance and 
Policy. the sale of 5202 houses in Delhi 
alone lave rise to black income ranging 
from Rs.119 crores to Ra.2S0 crorea. In 
Bombay about 569 houses - minus flaIs-
pYe rile to the lawratioD of about 
Ra.12.S cmres to Ra.36 CI'OI'II of bl8ct 

income. In MIdr. - otbenriae Imown for a 
very distinguished culture - the sale of 
about 13SSO houses resulted in the creaIion 
of blaclanoney to the tune of Rs.678 
crores. So, the real estate is one of the 
major sources of generation of black-
money. I, therefore. congratulate the 
Government for taking a vecy important 
measure. That means the readiness. Under 
the statutory power to ~hase the immov-
able property at the price mentioned in 
sale documenL I know that the Supreme 
Court is coming in the way. Thece is some 
stay. We should vigorously pursue this 
measure so that the real estate, as a source 
of generation of blacbnoney, is appiopria-
tely dec1lt with. 

I now come to the textile problem. 
Textile mills and the Textile industry are 
suffering a lot on 8CCO\Dlt of certain 
situations, reasons of which may not be 
quite clear to all of us. There are about 117 
textile mills concrolled by the State. 808 
mills are run by private parties. 86 mills 
have been closed in India. In Ahmedabad 
alone about 23 mills have been either 
closed or lDlder semi-closed condition. Six 
mills have been s~ thanks to the 
Government of Gujarat by spending about 
RI. SO crores and the Prime Minister for 
giving clearance to the nationalisation of 
OlD' textile mills in Ahmedabad. We have 
been able to resume employment opportuni-
ties in about six textile mills. Of course, it 
is also benefiting workers employed in 
other textile mills also. But thece are .we 
private textile mills which are being closed 
one after the othec. More often than DOt. 
the management is responsible for the 
closure of these mills. But, nevertheless, it 
is a problem which the society is facing. 
About SOOOO workers in Ahmedabad itself 
are unemployed with the result that we are 
sufftrina not only economically but also 
that the communal tensions and dishar-
mony are aggravated on acoount of econo-
mic difficulties in Ahmedabad. I would 
request my good friend Shri Brahma Dutt 
and the JOvemment Ihroup him to kindly 
come to the ntICUe of the textile indusIry 
in Ahmedabad and other p~ in order to 
easure resumption. of its functionin& aDd 
thereby ensuring the cmploymeDt 
opponunities to the WOIbra. This iI 1he 
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occ.... where I cannot but GJRSS my 
deep __ of plUde 10 the Government 
of India and especially 10 the Prime 
Mini... fOl' smctionina and for ecconting 
1JIPIOVaJ. from the envimnmeutal and 
ecolop point of view, to the Nannada 
PlOject whidt is our lifeline. 

7000 C2OI'eI worth of Nannada Project 
wort iI Jea1DIecl .ad Gujant will be able to 
solve the problem of not only irrigation 
but also driDtin& warec, powec supply to a 
great extent. L thaefore. express deep 
seDIe of gratitlJde OIl behalf of the Gujlrat 
people 10 the Government and I am sure 
1bal this ..,..,adl 10 the developnenl of 
our State will cantinue. Those States who 
are not quite sympathetic to the Govern-
.... of India's policies should also take a 
cue from this, namely, 1hat GoVemmeDl of 
India is always ready to help the develop-
mental efforts of the Stale provided it is 
apptopriately worked out within the 
~ of the Caural Budget. 

Sir, there are some problems where I 
would solicit the Government's further 
sympathetic approach. One is EDIry Tax. 
One of my aood friends referred to the 
_lilian of Octroi. At least Gujarat .. has 
taken a step in abolishing Octroi. 
Uudoubtedly, local authorities did have 
IOJDe apJRhension in the matter of Ocboi 
..t its ~ by Entry Tax. But, the 
Government assured to the Corpontions 
mel MunicipeJiries Ibout the condnumce 
m 1beir finaDcial reaourcea. The Gujlrat 
Ocwemment hal poposed to the CenIral 
Ocn.'unent fOl' appioval of &by Tu Bill 
., • 10 rept.ce Ocboi Bm. My friend Sbri 
Bmbma Dun wiD lilteD to me. The &by 
Tax BiD is awailiDa far 1M ~e 
.... 0'. of the Centnl Oovemmeot. The 
ChImhec of Commerce and IDdIMIry have 
.......... the Ocweallment. the Gujlrat 
a.ief MiDiIteI' ha alto mquested the 
c... and I may ..., join in ..... 1iDa 
die c.tnl paDmellt to live at oace die 
delamce to Entry To. If thrn are .. y 
IePlative problema die __ , can be 
....s OIJL But let this JUUer be lOwed • 
8Idy • pauibIe 

Sir, we also wmt ., JD.te one 
grievance. That is. in the matter of pice of 
las. The price of las supplied to Gujarat is 
much more complied to the price that is 
taken from the Nonh-Eutem States. I 
understmd that t.ckward legions have lot 
to be specially usisted in order to JeJIlOve 
or take cue of regional imbalmces. But, 
nevenheless, Gujarat also is in • way of 
indus1rial progress and the rate of Keele-
ration of industrial pogress in Gujar. is 
belta' even than the rate of acceleration of 
industrial growth in the United Kingdom. 
Let Gujlrat be helped by JrOPerly devising 
the price structuIe of gas for industrial 
fuels. 

Similarly, there are some other 
problems of Guj_at which ate pendina. 
One thing I must point out before I 
conclude is that one particul.. clarification 
on ax:ount of revised investment pattern 
that is in the matter of the provident fund 
collection. Gujarat is suffering. We have 
submitted to the Government that in the 
revised investment pattern of PF etc., the 
small savings collection will be affected. 
The provision now is that 8S., of the PF 
contribution is required to be invested in 
National Deposit Scheme introduced by the 
Government of India and IS., in Central 
and State Government securities. On 
account of that we will have to suffer a 
major dent in small savings. We are 
making lnunble efforts in mustering IIIlIll 
savings. Why should Central Government 
not help us by II)'inI to modify, by tryina 
to restore the original investment pattern? 
With these words, Sir, I again support the 
Prime Minister'1 commending the Finance 
Bill to the p .. liamenL I am sure, tha under 
the ladenbip of this Prime Minis_, India 
will clWk out • vf1lY succeuful course of 
deve1opnent. 

SHRI G.L. DOGRA (Udhampur): Mr. 
cbairmm. Sir, I am pateful to you for 
giviq me this opportunity. Sir, I 
coqr .... ".re the Prime Minilaer .... 
Miniater iDdwp of Taxation for maIdna 
the IIIIIOUDC8DfIIt that w. JUde 1bia 
JIlOfIIin&. Sir, d8e were vmou. ink .... 
in the ta propoul. COIIIIIined in die 
Finance BiD ... people were ...uy .... 
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about it. BxcepdDa aae tbina wbich bas 
been poiDtecl out by die predeceslOr 
ape+- dial proIUly amin CODCeIIions 
IIUl)' he miauIed by bil ..... He would 
prot.bIy loot into that .spect. But on the 
wlDle Ibe IIIIIDUDCeIIIeI made are very 
aoocL They Ire not 10m, to reduce the tax 
coDectioD, Ihey are aoing to enhance it 
_ .. mare money. 

It lull been the e1perience both in the 
States and 1he CenIIe that if you have tax 
laws whose implementation is very soft 
which does not pinch ihe people very 
much and their working is smooth, you get 
JJlO1'e money. TIle rates should be 
reasonable and restrictions should be as 
liule as possible. Harassment always leads 
to non-payment of tax, people avoid 
paying tax. H harassment is not th~ 
people would like to pay tax and have 
white money rather than black money. 
1bat is one thing which should always be 
kept in mind and whatever relief was given 
this morning is in keeping· with this prin-

'...... Therefore, I congratulate both the 
Prime Minister and the Minister in charge 
of taxation. This is a very nice step. 

References were made to divisible pool 
and said that the Central Government is 
not very fair, is rather selfish and is not 
distributing money to the States. The 
gentleman who made this speech has 
probably forgotten the history of resources 
u were shown in the Constitution as to 
what are the Central sources of revenue and 
what .. e the States sources of revenue. 
1bey are divided and certain sources of 
revenue .. e kept in the joint pool. The 
whole Central pool is not divisible. Th«e 
.-e only certain sources of revenue, the 
yield from which is d~visible between the 
Centre and the States for which every five 
yean a Finance Commission is appointed 
to see how they should be distributed, 
though the verdict of the Finance Commi-
ssion is not binding in its character. In the 
history probably it wu only last time that 
lba'e were some varialions made. Otherwise 
their recommendations are always accepted 
in toto. 

Our Minister in charge of laxation was 

in U.P. • Finance Minister ..t I had been 
doia& the same Job in Jammu IDCl Kashmir. 
We have the expecBlce of Finance 
Commissions. The Fmance Commission 
always favoured the States. They were the 
people like ex-Chief Ministers and I think 
previous to Ihe l.t time Mr. Bralunaunda 
Reddy wu Ihe CJWrmm of the Finance 
Commission. He wu very very kind to the 
States including my State and we had to 
argue our C8Se. The pool which is divisible 
by the Cenlre hu to look aftec not only 
StaleS which .-e progressing vet)' much. 
which are spending and squandering money 
like anything by being charitable; but 
also the StaleS which are backward. which 
are hilly, which have been cut off ad 
which ate vital part of this coUlllty. We 
should not forget diaL It is the duty of Ihe 
Centre to see that the economic 
backwardness, social backwardness and 
political backwardness of these States ae 
removed. 

From w~ have they to spend money? 
The Centre has to spend money. What 
should we prefer7 When we come here, we 
have only our Stale in mind and say what-
ever our party has directed us to say and we 
carry on JXOP&gan<ia on those lines. Do we 
have the feeling that we are Indians and we 
owe our duties to those unfommate areas 
which have been cut off, which remain in 
accessible whose people cannot reach us? 

If none else, the Centre has to do that 
duty and Centre cannot forget that duty. 
Other things will come afterwards. 
Whenever there is a drought there is noise 
in the House. Whenever there are floods 
hudge demands are made. That is not the 
duty of the Centre. 111 primary duty is to 
see those places which 8re backward. It is 
giving money in n.rural calamities and 
those who get these resources have they 
ever mentioned that the C~ is &Gina 
out of the way to help them. We try to 
look very nice and we do not mention this. 
So, you see the unpleasant duty that the 
Finance Minister at the Centre hIS to f-=e. 
He has to loot after thole who Ire fun of 
in pblUte. He Us to feed • gow which 
instead of pinl Ihe milt aaly tieb. It iI 
a very unpIaAnt duly and the beneficiarieI 
keep on cryina IhIt you .. misbehavina· 
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SHRI C. MADHA V REDDI: The milk is 
dry. 

SIIRI G.L. DOGRA: That bs become 
the system of the day. People get money 
from here and spend like anything but 
whm some people point it out people 
cryina stops start saying that )'Ou cannot 
toudl the Stare Governments. You cannot 
disturb than. You cannot criIicise them. H 
they are Congress govemmen1l then they 
lire open to all criticism. We have to 
remove Ibis sort of imbalance in our 
1biDkin& if we want 1he COUll1ry to 
pIOIftSS • a whole. 

I think everybody is equal and pattioL I 
do not question them that they deliberately 
do iL But we become so sentimental and 
involved in our own affain that we forcet 
Ihat we are Indians md if we go on 
1biDkin& in this way then we wiD not be 
abk 10 generate peace in Ibis COUDIIy. 

You know how we achieved the &eedom 
of Ibis COUIlII'y. Many of us were not 
)'OUDI eDOUgh not to know iL Afterall 
.,. of us have participated in the &eedom 
SIJDUle. Most of .us have played our part. 
May be today we belong to this party or 
Ihat party. Some of us have also served in 
• different way like Mr. H.M. PateL He was 
also aerving this CO\Dltry. Everybody has 
pl.", his patriotic role in this struggle 
and after this slnlggle what do we see. We 
see the imbalance in development. We find 
various movemenlS and that too on our 
very delicate borden. You may go 
mywhae. In Bengal you have GNLF 
movement where they say they are Nepali 
cilizaas. You have movements even in the 
Eastem States. 'Thae is a movement even 
in my Srate where people are I'IIisiDa their 
hada. They are raisiD& different aloglll8. 
Why? How that is happening? Sir. Lldakb 
remains cut off from the rest of India for 
six IIIQIlths. Our mnecl forces ate also 
livina there. All of them remain cut off 
fran the rest of the country for __ Jy six 
_k The olber day we were diacusainl 
die ndiD .... .ad ill ~. The 
.......,..,_ don't waul to stay Ihere OIl one 
.. __ or the 0.... They .., YfICJ litde 
..... tilly 10 from hem. WbatewI' ...., be 
.... h lillliaa, you baYe lID ..... &be 

local people to take over thole 
responsibilities and they ha~e to work 
thece. For six months. probably tile l.mo 
station is the only IOUICe of information 
by which they milam connected with the 
rest of the world. Hours of broadcut are 
less. There are other places also. Sir. ev_ 
in your Swe mel the .rea which is 
repaented by OlD' Finance Minister. Yau 
see those hilly areas. What have they seen 
of free India? They ate claiming that the 
areas are being developed. But letnln, the 
hilly areas are being ignored. Nobody is 
going there despite several announcements 
made by the Prime Minister'. h is said that 
every girl will get education up to 12th 
class. But education presupposes a school. 
teachers, school building. etc. Then there 
should be a dispensary at least for school 
staff. Suppose if a girl from hilly areas of 
Finance Minister's Constituency asks him 
that she is not entitled to the benefit out 
of the announcement of the Prime 
Minister, then how will you give her free 
education? Somebody has to function. She 
bas to be kept in Udnow or at some 
other place where other girls ate beiDa 
educated. But this is not being done. For 
establishment of the school. they say. the 
resources are not there. Where are the 
resources? You say that the Centre hu 
taken the resources. Resoun:es have been 
given away by the various Commissions. 
They have been distributed. It is only the 
basic finance by which they can do 
something. I wu astonished to see a 
speech of the Prime Minister wheR he says 
that deficit will not increase. Without 
increase of defICit there will be stagnation. 
If you don't do anything for creating 
infrasll'UCture and productive projects by 
deficit financing. that you are not able to 
do anything new. If you bonow raoun::el 
from ollllide. You will be indebted to the 
foreip banks. to the foreign nadOftl. You 
cannot do anydtina else. Like Sourhem 
Amalea. your position will be very very 
delicate. 'Thaefore. these things have lOt 
to be thought Ibout pop«ly. 

Sir. anorber thing I would like to ~ iI 
about price level Prices ate so.... Prices 
.-e fluctumna. Both the IhiDp aN .... I 
have been m.tin& dda ItIIeIIIent apia ad 
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Ipin that prices in this WGillly will 
always be determined by the prices of 
foodgraiIIs. Evay six months, the Govern-
ment ISises the prices of fooclgrains. Even 
then the man who produces the foodgrains 
is weeking and the man who eats the food-
grains is also weeping. Mr. Brahma Duttji. 
)IOU have to formulate a policy. You have 
to guarantee a decent profit to the p-oducer. 
You have also to ensure the inputs at a 
fixed price. Whatever subsidy you give, 
you give on the inputs. Once you are able 
to stabilise the prices of the foodgrains, I 
.sure you that you will be able to 
stabilise the prices in all the sectors. What 
does Y0lD' labour and their families eat? 
They eat only foodgrains. Every six 
months you raise the prices of foodgrains. 
They go on rising. The price of everything 
goes on rising as the wages rise. The 
farmer says that my prices are much less 
~ to the prices of industrial goods. 

The industrialists say that they cannot 
help it because the cost of labour is going 
up. This is a very inlricate problem. This 
is not a problem faced in any other 
country. We try to follow the western 
pattern, the British or the American pattern 
with regard to our economy. Both these 
patterns are not suitable for us. Those 
people see things through books only, 
they do not use their brains. Our econo-
mists have not come flam the people. they 
have not come from the families of rural 
areas, they have not come from the hilly 
areas, they have not come from. that strata 
of the society, which JIl8DerS and who 
should get the real benefiL They are not 
the sons of a small or marginal fanners. so 
that they could see and appreciate the 
problems in their true sense. and then 
think of solutions. That is not 10. There-
fore, you have to see dlose ddnp in our 
own context. I think, the solution is not 
very difficulL Certainly ~ penon who has 
come from the masses can think of its 
solution. You have come from a backward 
area. you have functionised in a State 
which is • bie State. 1berefme, you can 
IIpJRCiate these problenu and I hope that 
.Jona u you are tMre, p:obably you may 
be able to find IOIIIIJ way to come out of iL 
... way to came out «II. 

I must tell you 1bIt unless the picea lie 
stabilized, there wiD not be pace in the 
COlDltry and unless there is uneven 
economic progress in various area. Il1DODI 
various strata of the society, puticul .. ly 
weaken sections remain discontented, there 
cannot be peace in the country. We are a 
democratic CO\Ultry and whatever may be 
your party, you have to keep in mind the 
betterment, the welfare of the poor man. of 
the common man. Anything which does 
not help the common man is not accepta-
ble to the people in a democracy. There-
fore, you must «art thinking on dlose 
lines. This is how Panditji used to think. 
and Shrimati .Indira Gandhi used to think 
and today that is what you have to do. 

It is 1rUe that we are aftec tecImolou 
and we want to c8pQIre the intemationll 
m .. ket. but you camot Cio it by ignorina 
YOlD' own market, ignoring your own 
people. If you capture the intanatioaal 
market, that may benefit you to some 
extent, but unless your own market it 
stabilized, )'OUI' economy ~t be 
stabilized. I do not say that you do not 
look to the international matket. but yau 
must stabilize your own CO\Ultry, your own. 
economy and your own market. Whichever 
may be the State, whichever party may be 
ruling any State. our economy is common, 
our life is common. We have to live 
together. If we do not live togetha-, if one 
part sinks, other parts canol survive. We 
have got to look to this. Getting debating 
points by one party over another party is 
not going to lead us anywhere. 

So far IS the administered prices ate 

concerned, the question is whether we are 
running the industri~ the produce of 
which we are seDing .. the administered 
prices efticiendy or not, Ire emUng real 
profit or noL They say that they are not 
running effi,iendy, most of them are 
running It • loss. These industries need 
money to imp'ove their functioain&. From 
where wiD they let thIl money? - You 
want to take away IIlOIle)' &om Ibem when 
they 1bmlIelvea need it and In a1rady 
sufJeriq. What will they pve you? How 
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much money will they give '1 Just 15,000 
crorcs! They say that this is the amount 
that they get through the administered 
prices. The price is increased, but that does 
not necessarily mean that there is profit. 

So far as the oil industry is concerned, 
it has its own problems. It has to spend a 
lot on oil exploration work and on new 
wells. Therefore, they need money for all 
thaL Whatever, they save out of the sale of 
the oil is not their profit. they have to 
spend that on exploration work but we say 
that it is their profit. This is a misunder-
standing. 

Sir. the Sarkaria Commission will take 
its own time to finalise its report and we 
shouldnot grudge it. But. at the same time. 
I think. Shri Brahma Dun should see that 
Finance Commission is appointed in time 
and its report COllteS in time so that there 
may be no room for any grudge. And if 
S..tana Commission gives a different 
~ it will have to be processed in 
Parliament or in any other way. Therefore, 
the Finance Commission should not be 
linked up with the Sarkaria Commission. I 
do not think if a new method is adopted as 
far as the yardstick for measuring the 
arowth rate is concerned. one should grudge 
iL 

I do not want to take more time of the 
House as there are other matters to be 
discussed, but I should say that special 
attention should be paid to our border areas; 
by border areas I mean China., Pakistan and 
Bangia Desh. Sir, it is the machine of the 
modem type that counts an our Defence 
Minister quoted Pandit Nehru. who said, 
"Man behind the machine also counlS, but 
'!lore than that count the people who stay 
in diose bordec areas". We have no sinistel' 
design against any COUllUy. We do not want 
to attacJc any counrry. But, • the lime of 
at outside attack. we have to defend fNety 
inch of hmd and it is the civil population 
which hal finally to resist the enemy. Will 
~ it 0JlIy wMn they have a love for 

-&beir home and beanh aDd when then is a 

feeling that they should defend their 
motherland. So, there should be a good 
contact between the anned forces and civil 
population. Sir, it is the special duty of the 
Central Government to see that they are 
able to bring together the local admini-
stration. the armed forces and the civilians. 
At the same time they should also see that 
the development programmes meant for 
these border areas are implemented to the 
satisfaction of the people. All those 
beneficial things which the State and the 
Central Government are doing should be 
done in an adequate quantity in those border 
areas. Our border areas have been ignored 
since the time of the Britishers and they are 
still not adequately looked into after 
independence. Pandit lawahar La! Nehru was 
kind enough to develop Border Roads 
Organisation to serve the north-eastern 
areas of the country. They have done a lot, 
but whatever they have done is not 
adequate. My request to the Minister is that 
he should allocate more money for the 
development of border roads so that they 
may be able to link those border areas 
adequately with the rest of the nation. 

Then alone their development also will 
be quick. Lenin once said that roads and 
electricity are the two things which 
determine the progress of the backwatd 
areas. Therefore, these two things should be 
carried to those who are living in the high 
hilly areas and in border areas. I hope that 
the Government will look into these 
things. I suggest that the Government 
should spend more on these three important 
aspects, i.e. infrastructure, productivity and 
social services. You should not grudge 
spending more money on these things even 
if it leads to some increase in deficiL 

SHRI H.M. PATEL (Sabarkantha): Mr. 
Chainnan Sir, I rise to participate in the 
discussion on the Finance Bill. At the 
outset I would like to make one or two 
general observations. I agree with the point 
that Sbri Madhav Reddi made yesterday and 
I suggest that some change may be made in 
the pnc1ive that his oblained 10 far in 
telard to the Fmance Bill. 
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The Finance Minister announced various 
modificaacms in his budget proposals. And 
it is expected that the debate should proceed 
immediately thereafter, leaving no time to 
appreciate and evaluate the effect of those 
changes on the main budget proposals. I 
feel thaI some time should have been made 
available between the announcement of 
these changes and the discussion or the 
debate that might follow on these 
proposals. This is a matter of some 
importance and I would submit that it may 
be given serious consideration. I think our 
Constitution contemplated formalisation of 
procedure in regard to these matters. We 
have never done iL We have followed 
certain conventions and gone on. But as 
you see, this morning the Prime Minister 
decided to make various changes in his 
proposals, as a result of consideration of 
various representations, discussions and so 
on. Those are valuable changes. Some were 
undoubtedly significant changes. But, 
those who wish to speak on these changes 
in the budget proposals do need some time 
to absorb them and come forth with some .... 
suggestions or comments about those 
changes. 

The second point that I would like to 
mention is really of great importance. To 
my mind, it is of significant importance. 
How many Ministries' budgets and demands 
for grants were discussed in this House? 
And how many were not discussed? There 
were twenty Ministries whose budgets and 
demands for grants were not discussed. 
Indeed, even the Defence Ministry's budget 
involving an amount of. Rs. 12,000 crores 
would have also been guillotined, had the 
matter not been raised and the Prime 
Minister' as a special case fO\Dld time for iL 
But still 20 Ministries were not discussed. 
Are they trivial Ministries of no consequ-
ence? What are these Ministries? One is 
Ministry of Commerce. I am sure, you will 
agree with me that this is an important 
Ministry. The Ministry of Communi-
calions, die Minislry of Indusay and the 
Ministry of Finance itself, 8Je some of the 
MinisIri. whose demands, for p1UltS have 
DDt been diJcusaed. In fact. the MiIIistry of 
Pinance doea require • ctiJcussion. We do 

not have it. Theft' are great many matters 
which need to be considered.. But in fact, 
for years the Ministry of Fmance has never 
been discussed. The other Ministries which 
have not been discussed include Environ-
ment and Forests, Health, Food and Civil 
Supplies, Family Welfare, Parliamentary 
Affairs, Personnel and Public Grievances 
and Pensions, Planning, Programme 
Implementation,. Science and Technology 
and Steel and Mines. I think, some way 
must be fOWld to see that all Ministries 
Demands for grants do get considered. It 
cannot however, be as things are. I quite 
understand that the House cannot fmd time 
for all these Ministries. But. the Committee 
method could be adopted or some other may 
be fO\DJd. But whatever may be the method, 
I do submit that the Govermnent should 
give serious thought to this matter, and see 
to it - I think the House of Commons had 
found and had made some attempt at this 
that these matters may be referred to certain 
Committees. For the moment I would urge 
that this matter does need serious 
consideration. 

SHRI HAROOBHAI MEHTA: Mr. 
Chainnan, with profound respects to my 
senior colleague will he also kindly point 
out the role of the Opposition in 
demanding various discussions on DOD-

issues and diverting the time of Parliament 
from this Budget discussion? 

SHRI H.M. PATEL: I may leave it to my 
hone Member to draw his own conclusions. 
He has not taken this suggestion in the 
spirit in which I have made it. It is not 
because of the fractious manner in which he 
suggests that the Opposition functions, 
that this problem arises from many 
different points of view. It must be assumed 
that the Opposition will also go into these 
things in a constructive mamner. But there 
are all types of Mmnbers in the House 
consisting of 500 Members. There will be 
some who will approach the problems in a 
certain way and there are othas who will 
approach 1hem in a different. way. I leave at 
that, Mr. Chairman. 

Then, I would ... chat abe F'mance 
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Minister might even. at this late stage 
gives serious consideration to this 
suggestion. which many Members from 
both sides of the House have made, that is, 
the exemption limit for Income Tax should 
be raised. It is justifiable. This suggestion 
is fully justifiable having regard to the 
extent to which there has been a general 
rise in the cost of living. It cannot be 
denied. No oe can question that. TIle 
manner in which va"ious instalments of 
Dearness Allowances have had to be paid; 
the way in which the Fourth Pay 
Commission has found it necessary to 
revise the salaries in a very significant 
mamer all these indicate clearly how the 
prices have rise and how greatly it does 
affect the people. It seems to me that the 
Income Tax exemption limit should be 
raised and if the Income Tax Department 
feels that their revenue will go down, I 
suggest that they might run their whole 
organisation a little more efficiently. I 
would suggest that they should study the 
Audit Reports with care and the PAC 
Reports also with care. 

I would show here. today, there is a PAC 
Report which has reported on this matter, 
.. fonows: 

"Income Tax Act not being implemen-
ted effec1ively". 

This is with reference to immovable 
property which the Department of Income 
Tax has seized and the PAC noted with 
concern that "the provisions of the Income 
Tax Act regarding attachment and sale of 
the immovable poperty of the defaulting 
assessees for recovery of tax demands were 
not effectively invoked and implemented". 
For years, the immovable poperty that is 
seized remains just seized. No action is 
taken in regard to those properties. 

I think, having regard to the thousands 
of attachments that have been made and 
then nothing further has been done about it 
, if only effective steps were taken in 
relanl to them, I am quite sure the Income 
Tu Depa&bJleJ1t would be able to raise far 
IIIlR money then they would considerably 

lose as a result of raising the Income Tax 
exemption limit. This is a suggestion that I 
am putting forward for their serious 
consideration. 

The long-tenn fiscal policy has been 
followed, and I would certainly say that the 
Finance Minister deserves to be 
congratulated on continuing that policy. 
But the long.tenn fiscal policy does not 
mean that it applies only to direct taxes. It 
was expected to cover indirect taxes and 
they are also of very great importance. The 
m8JUler in which indirect taxes continued to 
be changed and modified is a matter of very 
great concern. At times it appears that 
changes are made quite arbitrarily. Changes 
are made, and the general public is not told 
the reasons why these changes are made. 
The changes made have a very serious 
effect, either on the individuals if they are 
concerned, or on the industries which may 
be concerned. 

For instance, I know one case, viz. of 
marble and granite. The end·use of both is 
the same. Yet you would be interested to 
knvw that there is a duty imposed on one, 
and not on the other. The effect of such 
discriminatory attitude can easily be 
imagined. Why should it be done? Yet, on 
both these items the Customs duty is the 
same. What arguments have prevailed one 
does not know. It may be that the two 
items have been categorized in different 
ways for Excise and Customs pmposes. 

Whatever it may be, I give it as one 
small illustration. 11 seems to me that the 
Excise authorities should approach their 
task in a somewhat more considerate man-
ner. In great many cases, inteJpretations 
differ from Collectorate to Collectorate. 
Sometimes they completely contradict each 
other. One accepts an interpretation and 
gives effect to it, which is very widely 
different from another Collectorate, which 
takes a different view. Why should it be so 
in the same country? The Central Board of 
Indirect Taxes should surely see to it that 
SUCh differences are removed at the earliest 
possible momenL This is one very impor-
tant example of the manner in which the 
Excise Depar1maI1 funcliona. 
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There was a reference made to the 
interests of the State Governments and 

:' those of the Centre. References are all the 
time t-Gng made as if the Centte can 
flourish and prosper. without the States. 
1be States are as important for the effective 
functioning of the Centre. as the Centre's 
considerate management is necessary for 
the states. The two are part and parcel of 
the same total body. Today. we seem to be 
looking at the twCft 81 if died interests are 
opposed to e.:h' other. and that there can 
be confrontation between them - whereas 
the fact is that the States cannot prosper if 
the Centre suffers; and equally. the Centre 
will centainly not prosper if the States are 
weak. Therefore, it is important for the 
Centre to consider sympathetically what 
troubles the States. just as the States should 
realize that the Centre cannot satisfy every-
body. It also functions on a certain basis. 

It is unfortunate that the Sarkaria 
Commission has taken such a long time to 
produce its report; and it is still not known 
when it will do so. 

16.00 hrs. 

[SHRI V AKKOM PURUSHOTHAMAN in the 
Chair] 

But I hope that when it does it , it will 
help in removing this mutual suspicion of 
each other that exists at present. 

In regard to the Finance Commission, 
which has yet to be appointed, the previous 
speaker made a surprising observation. He 
almost suggested that if the Chairman of 
Commission may be a former Chief Minis-
ter he may tend to favour the States; the 
suggestion probably was that they favour 
the States. I do not think that the distingui-
shed persons who are appointed as 
chairman, function in that manner. The 
Constitution intended that these commiss-
ions should see to it that the changes that 
tab place during a period of five years in 
the economic development of States, in the 
financial position of the Centre and of the 
States, jf there are any anomalies, those 
anomalies are removed and the situation 

stabilises. in so far as state governments 
are concerned a fair situation is developed I 
think. therefore, this commission plays a 
very very vital role a very important role 
and it should be appointed at the right time 
and it recommendations should be treated 
with utmost respect. 

[Tranrlation) 

SHRI P. NANGY AL (Ladakh): Mr.' Clair-
man. Sir, while suppodillg the Finance 
Bill, 1987, I do not want to speak much on 
it. I shall raise only two or three points 
concerning my constituency. So far as the 
different taxation proposals included in the 
Bill are concerned. I am of the view that 
the concessions given by you in different 
fields and the light taxations imposed by 
you are in the counby's interesL 

First of all, I am thankful to the Hon. 
Prime Minister who extended the income' 
tax exemption for Ladhakh region up to 
1988-89 last year. Now its limit expires in 
1988. Through you I want to request the 
Hon. Prime Minister to let it continue 
further. This exemption was initially 
granted by you after 1962 Chinese invasion 
because the residents of that region had to 
suffer on account of the invasion. The 
second thing that I want to say js that 
agriculture is the mainstay of the economy 
of that area. 95 to 97 per cent of the popu-
lation of that area depends on agriculture 
and they are able to grow only one crop in 
a year. As has been said by Shri Dogra just 
now. this area remains cut off from the rest 
of the COlUlIry for 6 to 7 months during the 
year. Therefore, the trade there is carried out 
only in summer and the sale proceeds of the 
goods cannot by re-cycled. because goods 
cannot be transported from outside till the 
road is opened. I am, therefore, grateful to 
you that you are continuing this 
exemption. 

I want to bring one more thing to the 
notice of the Hon. Minister. Every year, be 
one a Government Servant or a Contractor. 
one has to obtain order from the, Income 
Tax authorities afresh in the months of 
March and April. When you granted this 
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ao''' .... in 1981-82 for' five y-wars. you 
should have issued this order Ihen and there 
so that there was DO need to nrnew it fNery 
~. This is the reason that Mardt mel 
April being the lut JIlOJlIhs of the financial 
year. the employees do not get their pay 
and the bills of the contractors are held up 
which results in harassment You have 
issued orders for this year for the 
exemption given in 1988. I am grateful to 
you fOl' this. This exemption should 
continue in future also. 

AnDy Officers come there with two 
years' posting. This being a high altitude 
area. it is not considered a family station. 
As a teSUlt. they have to bear double 
expenditure. Therefore, it is my request that 
the officer'S who come on posting to 
Ladakh for two years may be exempted from 
income tax. Their number is not much, may 
be a few hmtdred. The benefit may not be 
much but at least. they will get some 
psychological relief. You have already 
heard about Siachin Glacier which is at a 
height of 18,000 feet Their base camp 
starts from there. They put up with these 
hardships and face too many difftCUlties 
there. It will be a very big incentive for 
them. TIlen they will not think of french 
leave in order to leave the statiOIl. This 
thing needs to be considered. I would 
earnestly request you that you should 
eonsida' it sympathetically. 

As it is, I have nothing more to say. 
Finally. I want to say this much that there 
are no two opinions that the Finance Bill 
which has been brought in the House is a 
very good measure. It is in the int«est of 
the nation and the public. I sincerely 
support it and congratulate the Hon. 
Minister of Finance and the Minister of 
State for Finance, who is present there. I 
also congratulate the Prime Minister who in 
his capacity as the Finance Minister prepa-
red the current year's budget properly and 
p'esented iL AD taxation proposals are 
very ,ood and evaywhere there has been a 
word of JDise fOl" it 

SHRI GIRDHARI LAL VYAS: Mr. Chair-
IIIID, Sir. I rise to support the Finance BiD. 

1987. Our counII')' believes in propaa. All 
ciIizeDs and States should aet the benefit of 
development. What I mean to say is that 
the regional imbalance Jftvuent in the 
country must end. We must ensure that all 
the States make uniform progress. It is the 
objective of our budget as "ell as of our 
plam.ing that the whole C01Dltry may make 
uniform progreu to eradicate poverty, to 
increase employment opportunities and to 
accelerate the pace of popess. We should 
also consider the problems prevalent in the 
various States. 'Through you I want to draw 
the attention of the House towards 
Rajasthan which is a very backward State. 
The govenunent of India has set up many 
big projects in other parts of the COlDltry to 
bring about economic development of the 
country and had made huge investment in 
them. This State is far backward in this 
regard also. Even one per cent of the total 
investment has not been made in this State 
whereas in lenns of area Rajasthan is the 
second largest State in India. but in tenns 
of population, its place is a little below. 
Even then, keeping in view the overall 
development of the whole COWltry, I would 
request the bon. Minister of Finance to 
increase the investment for the develop-
ment of Rajasthan so that it may achieve 
economic development. If you consider 
from geographical point of view. half of 
the area in Rajasthan consists of desert, 
one third part comprises hill area and the 
plain area is negligible. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): Rajasthan has also maximum 
gold in the COtDltry. 

SHRI GIRDHARI LAL VYAS: Gold is 
available iD big cities like Bombay, 
Calcutta. .,.. and Madras, it is not 
available • a.;.than. It is a desert area. 
You should ~t raids on the premises of 
bia capitalisls ia orda' to get ,old. You 
should confiJcaIe their money and also die 
property. We have no objection to this 
action. But give something more to the 
State 10 that the poor people of the Stale 
may make JOllIe propss. Drouabt is the 
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bigeIt obstacle 011 the path of our 
deYe1opnent, because Rajasthan is affected 
by drought fNery year. 

The money JaDCtioned from here for 
drought does not meet our tequiremenL If 
you ccnsider the amount allocated for this 
purpose tbis year, it is negligible. You 
released Rs. 40 crores and 3 Lath tomes of 
Wheat for the year endinl Much and now 
you have povided Rs. 12 crmes to us. You 
know bow dangmous the months of April. 
May, June and July are for Rajashan. There 
is no food to eat. Famine relief work has 
DOt yet started. Due to this there is no 
employment for the people and no fodder 
for the cattle. The Government of Rajuthan 
has asked for RI. 345 crores from )'Ou for 
• famine relief work. You provided only 
RI. 12 crores and there is no intimation 
about the 5 lakh tonnes of Dee wheat 
demanded by the State. Therefore. in order 
to set this system right some concrete 
steps may be taken to provide relief to the 
people of Rajuthan so that they may 
march ahead with your help. 1ms famine 
has broken our backbone. Therefore, you 
must take measmes to ensure that Rajuthan 
also marches on the path of progress in 
tune with people of other States under the 
leadership of Slui Rajiv Gandhi. 

Sir, drinking water problem is very 
actue in our area. There has been a steep all 

. in the water table and as a result 50 per 
cent of the hand pumps. which were 
repaired have gone dry. 11lere is no 
drinking water at all. You did not provide 
any money for this pmpose. The Hon. 
Ministec, is himself aware of the condition 
of the people of Rajasthan as he is our 
neighbour. 

(English] 

SHRI B.K. GADHVI: Mr. V.,_, I do DOl 
WlIlt to intervene but I will inform you th. 
Raj_than is not able to spend even the 
JDODe)' which is given to R •• thm fe.-
drinkin. Water' pmpcl. The money PWll 
for that purpo_ is lyina unudljsed 

SHRI GIRDHARI LAL VYAS: Then is • 
reason behind this 1110. Mr. Chainn.., Sir, 
I know about the thing he says. He has laid 
down a condition that the State will have to 
meet 50 per cent of the expenditure. Now 
the State Govemment itself is facing 
resource conslrainL You must apply a 
different criterion for our State in view or 
our backwardness. You should not apply the 
same yardstick for all the States of the 
country. You do not consider the difI'icubr 
of the States. You -"JI have 10 ptoride 
money for drinking walei' for the people of 
Rajasthan. Shri Ram Niwas Mirdha, who is 
sitting behind you. can appise you of the 
difficulties of drinking water' in his area. 
You should provide water from the Indira 
Canal. 1De situation has come to such a 
stage that people will have to fetch water 
&om a distance of 8 to 10 miles. I am 
making this submission to you so as to 
help such people. I hope you will take a 
sympathetic view and withdraw the condi-
tion of SO per cent grant by the State and 
provide 100 per cent assistance from the 
Govenunent of IndiL It is my first and fore 
most demand. In addition to this, my 
second c:Iemancl is that in order to run this 
famine relief work and to save people from 
the havoc of the famine, you must provide 
jobs to people for three full monlhs. 
Therefore. we require Rs. 345 CIOIeS for 
providing jobs to SO I.akh people for three 
months. But you have released only Rs. 12 
crores in its place. The third thing is about 
the regional imbalance. I had told about 
this yesterday also. Zinc deposits to the 
nme of 50 laldt tonnes spreading over 6 
1ans are found in Bhilwara. The largest 
deposits of Zinc in the world are found in 
1hat area. You have not 10 far conducted 
any survey in this regard, It is my ~t 
to you that you may please set up a Zinc 
smelter plant at Rampur Apcha where Ibis 
deposit wu found. You have taken a decis-
ion to set up the Zinc plat It a clistInce of 
ISO bns &om tMt pl.ce. I do not 
understand .. to why you toot this 
decision. Did you ever tbiDt of the apendi-
tin thai wiD be incuned to 1ranIpOI1 the 
raw material to such • lona distaDce? That 
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is why I want that the factory should be set 
up at the place where the raw mataial is 
available so that it becomes viable and 
does not nUl at a lo~ just as other public 
sector factories are nmning. You have 
acquired thousands of acres of land of the 
people of our area. But you are setting up 
the factory at a distance of 150 kilometers. 
Then what benefit will acme to those 
people whose land you have acquired. 
Neither will they get employment nor your 
factory will yield profit due to transpo-
rtation of raw material. I have been drawing 
the attention of the Government in this 
regard for the last 7 years. The officials of 
your deparbnent and the hon. Minister do 
not pay attention to find a suitable site for 
the proposed factory of Government of 
India in the public sector so that it may 
become profitAble. It may prove to be 
beneficial for us and our country. It will 
also save foreign exchange which is being 
spent to the bme of crores of rupees every 
year on this metal. 

As regards setting up the factory at 
Chanderi, I want to know if water is 
available at that place. Wattr will be 
lx'ought to that place by spending Rs. 30 
c::rores on construction of a reservoir and 
laying of pipeline. Electricity will be 
supplied to that place by setting up a Power 
House of 65 M.W. capacity. Both these 
worlcs can be taken up here with that 
money. This will save the money to be 
spent on transportation and your concern 
will become a profitable pne. Why the 
Government of India. The Minister of 
Finance and the officers of the Finance 
Ministty do not pay auention towards this 
thing, who are otherwise quite vigilant to 
poteet the interest of the country? Why are 
they wasting crores of rupees like that? 

The bon. Minister of Taxtiles is present 
here in the House. I would like to bring to 
hts notice that we are facing a great 
problem. In our .ea a cooperative bas been 
fonned by. the cultivators for setting up a 
spinning mill and simil. coopera1ives 
have also been formed in Mabaruhtra and 
Rajasthan. Now you baYe stopped isJUiD& 

licences to these cooperatives on the plea 
that the nmnber of handlooms is already 
quite high and now there is no need of 
cooperatives. In the handloom sector, the 
people do not get yam and whatever yam 
they get is very costly, Besides. you have 
stopped issuing licences as a result of 
which the textile mills are not being set 
up. Crores of rupees of cultivalOl'S are 
locked up in these cooperatives. Theretore, 
you must issue licences so that under the 
cooperative sector, spinning mills can be 
set up. 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIW AS MIRDHA): Now, it is not necessary 
to issue a licence. In this regard the 
difficulty is that the financial institutions 
have decided that the capacity of spiJm.ing 
mills in our country is already on the high 
side and hence they should not be financed. 
The cooperatives which assist the M.T .C. 
have also taken the same decision. 

SHRI GIRDHARI LAL VYAS: You are 
talking about over capacity but I am sayina 
that these handlooms do not get yam. 
They get it at a very high rate. You remove 
this restriction and ask the Financial 
Institutions to fmance them. In certain 
cases the cooperatives have been registered 
and have acquired land also but they are not 
getting loans from the financial institu-
tions. Therefore, you must take steps to 
ensure that the cultivators can form 
cooperatives and speed up the work of 
handloom. 

Now we are also exporting yam. 
Therefore, you should also try to export 
good yam so that we can earn foreign 
exchange. In our area i.e. Shahpura two 
cooperative mills have been registered and 
similarly 8 to 10 societies in Maharashtra 
have also got their registration. It is, 
therefore, necessary to make arrangements 
to finance them. 

Now I WlIlt to say particularly about 
custom duty and exciae duty. It is the 
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biggest revenue earning deparlmenL Good 
officers are working in these departments 
and they should be rewarded. But instead of 
rewarding them, they are punished. There. 
people are wotking very honestly and have 
caught big ecoqomic offenders and have 
taken action against them. But instead of 
encouraging them, they are being discour-
aged. I want to cite here a case of Jodhpur. 
Excise duty was imposed on the manufac-
turers of iron sheets. The businessmen 
preferred appeal against it. The appelate 
authority reierred their case back. The 
Assistant collector asked these businessmen 
to return money but even then they did not 
do so. The result was that the concerned 
officer was transferred from there for not 
showing favour to the businessmen. 

It is surprising that a person who wants 
to benefit the Government has been 
transferred. Several such instances have 
come to our notice. Your department must 
identify the honest officers who want to 
benefit the Government. Such honest 
officers should be rewarded. There are also 
some officers in your departtnent who have 
acquired vast properties through Wlderhand 
means. You are of course conducting raids 
on big business houses but quite often they 
escape the dragneL Stem action should be 
taken against thP. people who are found 
guilty. The officers who are serving the 
country and doing their duty honestly 
should be rewarded. In our area. an officer 
has unearthed lDlaccounted assets worth Rs. 
30 lakhs whereas no other officer could 
deleet so much unaccounted assets. Such 
honest officers should be rewarded. 

During the olden days, the princes 
ruling the States had exploited the poor 
people and today also they are exploiting 
them in many areas. They have keiJl their 
valuables and assets in foreign countries. 
Cannot the hone Finance Minister take 
action against them? Can their property not 
be confiscated? Not only this, they have 
also set up industries in our co1D1lry u weD 
IS in foreign counlries also. You should 
confiscate their wealth and deposit it with 
the Government of India 10 that it em be 

utilised for development works and to uplift 
the poor. These capitalists and princes have 
not shed even a single drop of sweat to 
earn this money but have amassed huge 
properties while sitting at hone. Therefore, 
there illegal properties should be 
confiscated. 

You have imposed ceiling on poor 
villagers but in the cities people own large 
properties and you do not take action 
against them. I would like to know from 
the hone Minister whether he has talcen 
away even an inch of land in the cities 
under the land Ceiling Act. Today. they are 
selling their property in lalchs and crores of 
rupees and are enjoying and taking undue 
advantages of it. You must pay attention 
towards iL You must take measures to 
confiscate the illegal property of the rich 
people. 

The Andhra Pradesh Government has 
printed currency notes of one rupee denomi-
nation. On this note Government of India 
and the signature of Finance Secretary of 
the Government of India are printed. The 
photo of Slui Rama Rao has been printed 
on these notes. Has the Central Govern-
ment permitted Government of Andbra 
Pradesh to carry on such illegal activities? 
Such notes have already been submitted to 
you in which the photo of Shri Rama Rao. 
the Chief Minister of Andhra Pradesh has 
been printed. I also have in my possession 
such notes. You can see the photo of Shri 
Rama Rao on it.The Govenunent of India is 
also printed on iL It bears signature of the 
Finance Secretary in Hindi as well as in 
English. Government of India and Asholca 
Chakra is also printed on it. Has the 
Government of Andhra Pradesh or Shri 
Rama Rao power to circulate such notes or 
has the Government of India empowered the 
Government of Ram. Rao to circulate such 
notes? If not. the currency worth Rs. 2 
crores which has been citculated should be 
confiscated IJld stem IICtion should be taken 
against that Government. This Government 
should be dismissed immediately for such 
III illegal acL Such • Government has no 
right to temain in JX)wer. With these words 
I support this Bill. 
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SHRI BALASAHEB VIKHE PAm.. 
(Kopargaon): Mr. Chairman. Sir, I rise to 
support Ihe Finance Bill. I welcome the 
concession declared by the Prime Minister, 
this morning in excise duty on newsprint 
which is being imponed from other 
countries. At the time of election we had 
pomised to abolish sales tax and to effect 
such changes in the excise duty so that the 
State Governments need not levy sales tax. 
'The blaclanoney in our coml1ry is mostly 
generated due to sales tax. Every State 
Government is constantly increasing sales 
tax. We have been discussing ways and 
means to abolish sale tax for the last three 
years but Government could not take my 
effective step in this direction. We talk 
about socialism but it appears that by 
selling ten per cent share of refineries and 
other big industires to the big capitalists 
and multinationals we are going to give 
complete lD8D8IemeDt in their hands. What 
would be the consequences of it? It will 
lad to mismanagement of funds and we will 
DDt be abale to maintain its production and 
make proper utilisation of it. On the one 
hand we say that we do not have money but 
OIl the other hand we are also increasing 
dte deficit. From the taxation proposal it is 
obvious that our indirect taxes are 
increasing. I had pointed it out lut year 
also that so long as we do not bring about 
change in the structure of indirect taxes and 
direct taxes. we cannot SUCC'-eed in our 
mission. In 1950-51 the direct taxes were 
of the order of Rs. 175 crores and indirect 
taxes, were Ra. 229 CIOI'eS. But today our 
direct taxes have touched Its. 4942 crores 
whereas indirect taxes have reached RI. 
20443 CI01'eS. It shoWI that we are gradu-
ally beading towards indirect taxes. With 
the incIeue of indirect taxa, the prices 
will abo 10 OIl increuing. Besides, the 
indirect taxes also result in tax evasion and 
FJlCft1ion of balck money. Our efforts 
should be to ina'easc the direct taxes and to 
reduce indirect taxes 10 that the business-
men and companies who are busy in 
mak:ina black money may not do so. So 
Ioa& • we do nol mate changes in our tax 
-ceauae. the drive aaainst the black 
..... tren would be of no .... 

Nowadays, we are seeing that photos 
of smugglers are beinl published with our 
prominent national leaders, for example in 
Bombay the photo of Yusuf Patel with late 
Baba Saheb Amedkar has been published. 
When these smugglers let respect in the 
society what would be i~ consequences? 
Now-a-days smugglers move the courts 
ako. It has also been mentioned in the 
report of your Ministry that they move the 
High Courts and the Supreme Court and get 
stay orders involving crores of rupees. The 
smugglers whose property is attached by 
the Government also move the courts. 
Therefore, there should be a low to prevent 
the smugglers from taking stay order. No 
court should have power to reject or admit 
the petition flIed by a smulgler otherwise 
they will get encouragemenL 

Mr. Chainn~ Sir. here we discuss stab-
ilisation and speak against multinationals 
but I think so long as we do not check 
smuggling, the work of destabilisation of 
the COlDltry will go on increasing because 
these are the people who give money in 
the name of casteism and religion and 
create violence in the country. It has also 
been mentioned in your report as to how 
much gold you have seized but there is 
hardly a difference of Rso· 5 to 6 crores as 
compared to the gold seized in 1985-86. 
Besides 195 crores, you have also seized 
gold worth Rs. 205 crora recently . You 
have conchJcted so many raids but you could 
not seize any signifICant quantity of gold 
in these raids. We have to continue the 
raids more vigorously against smugglers, 
black marketeeJl, tax evlders IIld also lDlder 
FERA. The poor people are being exploited 
and .. e dyina due to starvation. Therefore, 
we w8llt that they should be brought above 
the poverty line. Whenever any raid is 
conducted on any big business house. our 
press and others raise hue and ccy apjDst 
the raids and wam the people that if indust-
rialists become hostile how the production 
of the COUIIIIy will increue, IIld if your 
growth-rare comes down. wiD we become 
self-reHant. It would not be IXoper to 
support or pve lelal ... tace to thole 
who are mum, money duoup clubioul 
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manI, keeping their mcaey in forei&n 
bab and qaged in illegal and ",01'11 
buaiDess. I want that no 1ep1 .. istance 
should be pven to tI¥mt. Besidea, what 
mauen is not the munber of J&ids but lite 
amount of black money detected in these 
raids. 'I1lere is no meaning of 10 thousand 
or 8 thousand raids. Raids should be 
conducted with correct infonnations so that 
it may create fear among the offenders. Till 
now they do not have fear of these raids 
because they consider them as sample of 
survey only. Therefore, I want that raids 
should be continued more vigorously. 

Mr. Chairman. Sir, I would like to raise 
one more point. As per para 103 of the 
budget proposal, big paper Mills have been 
given concession under MODVAT upto Rs. 
2500 whereas the bagasse ba.~ Paper 
Plants have been given concession upto 
Rs. 1300 and MODVAT credit is linked 
with excise duty. I think the small bagasse 
based paper mills are suffering a great loss. 
TIle big mills are still giving credit. Our 
efforts are to increas.: employment. We 
want that the mills which produce D'aore 
than 7S per cent paper by using bagasse 
should be given hundred per cent concess-
ion in excise duty. But how will energy be 
conserved thereby'? Most of these mills are 
being set up under coopnative movement 
and it will continue in future also. The 
Government shoul~ therefore, think about 
iL 

Similarly, under para (120) and (123), 
P.V.C. and plastic have been given 
concession in custom duty but when we talk 
to the manufacturers, they say that they are 
going to increase the price of PVC pipe 
Conn 1st May. You have given relief in 
custom duty but USA and other countries 
who supply these things have raised its 
oost As a result of it the relief we intended 
to give to our fanners and other consumers 
is not actually reaching them. 

My friends from Kerala and Kamataka 
were saying that under para (135) on page 
3, sub section 7 wee per cent tax has been 
impaled on '/dUy' mel 'BIMk1.'. This is very 
slrlrlge thing. The inaerpretation is wrong. 

The Governmem should say ......... 
towards it If you want to levy taxes, it 
should be levied on big hotels. The cost of 
production in big hotels passes to the big 
industries. Therefme, the Government will 
have to pay Iltention towards iL So far .. 
MODVAT is concerned, the Government 
will have to look into the bagasse based 
paper plant. You are proposing that big 
industries should make use of bagasse. The 
big industries are trying to mmufacture 
newsprint. There is a paper plant in TamiI-
nadu. Sanction for setting up of paper plant 
in U.P. Bihar and Maharashtra has been 
issued. There is a proposal to establish 
paper plants at other places also. Seven to 
eight mini plants are functioning but these 
are likely to be closed down. So, I would 
like the Govenunent to pay attention 
towards it and effect some changes. Unless 
this change is brought about, it will be 
difficult to run bagasse based paper plant 

The function of Central Finance Institute 
has been dwelt with in the report of UC 
only and not in any other report . The UC 
has purchased bonds of land Development 
Bank and because of it, it has made 9.7 per 
cent investment in the cooperative Sector. 
But not even one per cent investment has 
been made for industry in the cooperative 
sector in IFC and IDBI. The investment is 
70% to 80% in the Private Sector. A little 
investment is made in the public under-
takings of the joint sector or Government. 
Ours is predominantly an agricultrual C01Dl-

try and we want to establish agro industries 
but no incentive has been given in the 
Budget proposal for encouraging co-
operative sector fonnec! by farmers and 
workers. 

We are proposing to deal with black 
marketers. We shall not ask &om the 
people in remote areas and hill areas the 
source of the investment and will provide 
them all facilities and exemption in taxes. 
We shall also provide them with infrastruc-
ture. It is the farmers and the labourers wm 
would benefit throup the cooperative 
movemenL If the Central Finance Institut-
ion provide more funds and if the 
government evolve a scheme or policy 
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under which indusbies are opened in the 
villages, it will help in removing 
\Blemployment. Rural reso~ can be 
mobilised to open induslries there. It will 
also help in easing the resource constra-
ints in the COtDlIly. 

No allocation has been made in the 
Budget for the co-opecative sector. It is 
surprising that last year a sum of Rs. 2586 
crores was allocated to the pivate sector 
and the co-opecative sector was allocated 
only Rs. 128 crore5. From it you can see 
the discrimination. You want to encourage 
the co-operative sector for bringing socia-
lism in the COiD'ltry but you are not paying 
attention towards iL 

As regards the public sector, I support 
it. Public sector is very essential in the 
COlmtry. The private entreplelleurs take loan 
from the Government and invest it in 
sening up industries. We provide jobs to 
scheduled caste and scheduled tribes in the 
public sector but it is not so in the private 
sector. You should bring about changes in 
the legislation in this regard. Unless the 
private sector hanours its obligation, they 
should not be provided any relief. Our 
policies should be such that another loan 
should be sanctioned for expansion or for 
setting up industries only when they have 
honoured 34 to 35 percent obligation. 
Other industries are answerable to the Lok 
Sabha or to the Assembly but the private 
sector is not answerabJe. We have brought 
forward the Finance Bill. What changes are 
we going to make in it? Some big indus-
trial houses had made a representation and 
you have provided them relief by way of 
share transfer and more reliefs are proposed 
10 be given. The real thing is that we will 
have to change the structure 10 bring about 
social changes. Unless the private sector 
and the big private houses help us, nothing 
will happen. So, it is esssential to make 
changes in the legislation. 

I would also like to say about the 
adverse trade balance. The agricultrual 
pvduce should be exported. The Govem-
menl should formulate schemes to increase 
apiCultural produce. The Stale Bank of 

India has fonnulared a scheme but it is not 
working properly. I can say that by 
promoting export of agricultural produce we 
can reduce the imbalance in the trade. We 
have given cash incentive to the steel 
industry, textile industry but no cash 
incentive has been proposed for agricultural 
industry so that as to benefit the fanners 
and the cooperatives of farmers and wor-
kers. In reply to my question three days 
back the Govenunent had stated that big 
industrial houses and the corporate sector 
are making demands in the name of export 
that they be allotted 1 to 2 thousand acres 
of agricultural fanns for exporting 100 
percent agriCUltural produce. In this way 
they have submitted a scheme to the 
government intended to bypass land ceiling 
in the name of export and the government 
is considering it. This has been stated in 
the reply. It will not be proper to apply 
land ceiling in the case of farmers but to 
give exemption to the big industrial house 
in the name of export. This will create 
unrest in the country and the relations 
between the fanners and the government 
will be strained. What I would like to say is 
that our policy should be clearcut. The 
government is relenting in the case of big 
houses and attempt is being made to 
exploit the farmer and the poor. Therefore, 
I would like to say that the government 
should think over iL 

In the end. I would like to say that it is 
essential to expand the Krishi Vigyan 
Kendra. The hon. Agricultural Minister had 
stated yesterday that they had no funds and 
the Finance Ministry did not alloc~ funds. 
H you want to encourage agriculture, it is 
essential to allocate funds for iL On the 
one hand the government says that they 
have no funds and on the othez hand the 
Indian Tobacco Company and other compa-
nies have obtained stay order from the 
Supreme Court in order 10 claim Rs. 1000/-
crores realised from the customers. On rhe 
one hand the gcvemment says that they 
have no funds for the development and on 
the other hand the big industrial houses 
move the High Courts and the Supreme 
Court and obtain stay orders instead of 
paying the outstanding Iirnount to the tune 
of crores of rupees. The law should be 
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IIfteIIded to ensure that they do not take 
undue advantage. The gap between the poor 
and the rich in increasing whereas we talk 
of socialism. This is not proper. H this 
state of affairs continues, there will. be 
unrest in the country. 

With these words I support the concess-
ions in the tax proposals granted by the 
Prime Minister in the morning. The Gove-
rnment should take decision on the 
suggestions which I have submitted. 

[English] 

DR. DAnA SAMANT (Bombay South 
Central): Mr. Chairman, Sir, up to the end 
of 1986, there were 641 private sector units 
having more than Rs. one crore of share 
capital. The survey which has been given 
by the Government points out that the turn-
over went up by 19 percent, the assets went 
up by 8 per cent and the profits went up by 
one more percent, and the working of these 
lDlits are good. But the employment 
potential has gone down by one percent 
TIle second thing is that the bono wing 
went up by 66 per cent and all these private 
sector units are making business out of the 
public money and the Government money. 
Sir. I would like to point out one important 
thing. The exports went down by 30 per 
cent and the import has increased. All these 
things show that the private sector is doing 
quite very well in this country at the cost 
of Government money. Their employment 
potential is going down. Your exports are 
going down and the imports are increasing. 
With such working the Government is not 
knowing as to what is really happening in 
the private sector and its functioning. In 
spite of this, you went on encouraging 
them by allowing prlvatisation. by giving 
concessions, giving licences, giving them 
the power to Iransfer and fmally allowing 
them to declare closme. Is it not lhe 
Congress Govtmment which is controlling 
the economy of this country? Very few 
individuals and the private sector units are 
enjoying the benefilS. Out of the 641 units, 
SSO units are big units. They are controned 
by the TalIS, Singhanias and the Birlas. 
They lie controlling the economy of 

this country. I would like to put this fact 
before this House 'Very honestly. For such 
employers met for such private sector lDlits, 
today you have pen all additional 
concessions. H you ask for the details, 
some lmits are shown in loss and some 
units are shown with profits. In order to 
avoid income tax. people like Goenbs, 
Modis are taking advantage of the 
'sickness' in some of their units. The big 
business houses are increasing their domain 
by taking advantage of the concession of 
the tax. ~1tmefits. Why have you given 
concessions'! I am opposing them. You 
don't give them the conc.essions. I am 
saying categorically that I have got the 
details about more than 4000 units in dris 
counlry. Have you got any control over 
them? They are sending you the balance 
sheets and 8CCOlDlts etc. These are all bogus 
accO\Dlts. You have no control as to how 
they operate. You do not know as to how 
LIley pmchase and do business. You do not 
know as to how they manipulate. On the 
purchase of cotton, they are being sold 
with 15 per cent more margin. The textile 
mills while sening the cotton, show the 
bogus accounts. Everywhere it is to the 
extent of three or four per cent. These 
people are malcing money in crores. There 
is no control whatsoever over them. Once 
you give money to the party to start 
industry either in Bihar or UP, you do not 
know what the party is going to do with 
the nation's funds. And hfocause there is 
unemployment, there is backwudness. All 
MPs and MLAs of lhe party went on 
begging here, come to my district, come to 
my taluka to start the factory, but you want 
this big house to come there and exploit 
the economy and exploit your district. 
Therefore, I oppose that all this income-tax 
concessions should not have been given. 
On the contruy, you institute the enquiry. 
There should be some control. The industry 
run by these big houses is not Ius 
FlDldamental Right. You should have the 
control. This is • baclcward COlDllry with 
70% \Dleducaled. nus is • backward .country 
where 7 CIOres are unemployed. Therefore. 
running of these industries sIK .aid be 
controlled and monitored to a certain extent 
by the Government. 
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(Or. Datta S ... ant] 
Sir. why not income-taX level for the 

workers which is Rs. 18000 he raised to 
Rs. 2SOOO? About 2S Parliament Members 
from both sideS have made this suggestion. 
nus shows the interest of Government for 
the unemployed; how this Government is 
favouring the industries. 

Sir, what is the National Income? As per 
the Seventh Plan the National Income is 
lS17. The National Income of this country. 
as per Seventh Plan is 7 rupees per day. For 
the family of five members. the National 
Income is 35 rupees per day and for 30 
days. it is Rs. 1,050 I am giving the 
Government figure. How many families of 
Ibis country Be geuing the average 
national income which has went up by 
38.5" 7 Which families of this country are 
having more than 1000 rupees per month 
income? I think 80 to 9()'1, are below this 
national inoome. For whom you are running 
this indusuy? The Birlas assets went up by 
4000 per cent the Taw went up by 3,700 
per cent. But a man is getting one rupee 
and eight anna5. You add everythin." all 
the income of the country, add by 70 cmres 
population and go on discussing it 
hypothetically. If by chance your national 
income goes up by 5.1%, the average 80 
10 85% of Ibis countty are nol gellinl this. 
That is the position of this economy. We 
are talking about inc:ome and productivity 
but you are nol bothered wheaher this 
income is going up, I am not saying it 
should be equal. but it should be to the 
certain ground level of this country. The 
minimum wage of this country is below the 
pwerty line. Even the minimwn wage of 
20 crore workers are covered but the Govern-
ment has lID simple way 10 implement thi!C 
minimum w&le which is balanced through 
the poverty line ratio .nd about 70 to KK 
0( dae unor,anised ~ .... c ,eaina. I 
... -kine in this Houree lor abe last two ID 
three months that in aU your Economic 
Sin. mel the Budpt. Ire you civina the 
uaempIoymenl fipres? Durift& SeveaIh 
,._ Ihe unempIoymeal •• Iboat .. 10 5 
cnns ad the wpt for 1985-16 pen by 
... ao........ is about 80 to 90 lakhI 
". ,.... TIle .... of die Sew .... "- is 
.... 4 aurea ale ... to be pell 

employment in this coUllll'y. What is the 
target for 19857 What is the target for 
1986? The Govenunent has categorically 
refused to give this figure in the Budget 
speeches, in any of the Surveys. I am 
asking the Minister that I am seriously 
concerned about this. You give us how 
many people have got the job because of 
development of this COlDltry? I think with 
this modernisation and rutming towards 
21st century. the proportion of getting the 
job, the Hon. Labour Minister has given 
me the figures that about 5.8 crores are 
unemployed. I think in Bombay alone Ibey 
are about 3.80 lalchs. It is a horrible thing. 
The young element. the yomg boys who 
are given education, crores of this people 
are moving in the roads. 1Dere is no 
planning of this Government I think it is 
a failure. 

Sir, the sick industries in Bombay 
nmnber about 151. In the country, 1 lath 6 
hundred big industries and about 1 lakh 
small industries are sick. It means about 
one crore workers are unemployed. You are 
giving statistical figures of strikes and 
lockouts. But this figure is increasing. As 
per Reserve Bank Survey 2% are responsi-
ble. It is me employer whom you have 
given money. They are making the lDlit 
sick and taking advantage of pollution. 
They are shifting somewhere bec:ause they 
are getting cheap labour and concessions 
also. Wherever they go whether they go to 
UP, Bihar Guj.at - the same Government is 
there. So they can very well close the 
industly in Bombay and go the Gujual 
where everything will be chap. They will 
be called upon by Minishn to give employ-
menl to the unemployed and again they will 
Slart giving wages from RI. 10/- onwmls 
and take aID 1he infraslnJCtUral concession. 
1'hII is bow the bia iDdusll'y is expJoitina. 
Thenfore, RI. SOOO crores Bank money is 
b1Dcbd What is the Government dome 
about lhii? Is tbme any study and plan to 
know that aft« they t*e the loan they run 
the induIIry weD « under loss? 

T ... •• miD ill N..... is lick. T. 
thousand woa.... baYe .... IiIIown ouL He 
ha never compensIIed them. But his ..... 
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went up by Iso 3800 aura! His own mill 
is becoming sick and now the Government 
itself is nursing him by giving Rso 20 
crores. Where is your control? 

If some employers have done &aud, I 
have said in this House not to give them 
further loans for their next ventures. But 
this Government is not prepared to accept 
it. They can do any nmnber of mischiefs 
here but when they go somewhere else they 
get further loans. It is becoming a 
business. These big Houses are cheating 
and the Government is still looking after 
them. If these things go on. I am afraid, 
this is going to be a serious problem. 

I strongly support the public sector in 
this country. Coal India's losses I think 
have gone up to Rs. 400 crores. It is 
surprising. Food factories are also losing 
very badly. They should be controlled and 
monitored by the GovernmenL There is no 
other way. I think the private sector is 
controlling the public sector. They all have 
vested interests. The private sector is 
encouraged by bringing new technology 
and the public sector has to compete with 
them an also give reasonable salaries to its 
workers. Therefore. it is high time that the 
Government looked into all these 
problems. 

I will not take much time and briefly 
say a few words about textile mills. The 
textile policy which was anJlO1Dlced by this 
Government in 1985 is a mere faillR. I am 
seriously concerned about it. It is a boon 
for the textile mill owners and for the 
capitalists. But the textile workers and the 
cotton growers are literally dying and they 
are going to suffer in this country. When I 
raised this issue in the Parliament, the Hon. 
Prime Minister told me 1hat he will have a 
composite policy. I am sorry to say that 
the composite textile policy is not by 
Jtajiv Gandhi; but it is given by the 
Bombay textile mill owners and approved 
by the Secretary. It is accepted that textiles 
mills aN not doing weD. Then what. have 
,... liven them for the last two yean Ra. 
131 CIOIeI CODCeIIion for the import of 
pol,._ fibre when I raised this Issue. I 

was told that cotton will be cheap. But the 
cotton rate went up by S% to 6%. Even the 
oonswner are not benefited by thaL You are 
giving Ra. 750 crores textile assistance for 
three years from August 1986. So far they 
have taken Rs. 200 crores and they are 
modernising the mills. One new machine is 
replacing 24 workers and in Bombay fifty 
to sixty thousand worken have been 
removed. For modernisation loans are given 
even at the rate of 6% to the textile owners 
who have cheated the economy. The textile 
owners all ovec the country have cheated 
the banks of about RI. 1500 crore. Out of 
that the biggest share is taken by the big 
textile mill owners and you are &gam 
glvmg them concessions! TIley ae 
removing the workers and they are get~g 
all the benefits. 

In Bombay they have adopted a twin 
strategy either to take your concession, 
modernise the mill and throwaway the 
workers; or if it is too ol~ they think that 
by selling the land they get more money 
and so they say that this is very old anC 
they will sell iL Surprisingly even the 
Government is forcing them and the Central 
Govenunent is telling them sell the land. 
Your Textile Minister went there 1hree 
times to tell them to sell the land. 
Therefore they lcoow your will and I think 
they are not even going to pay the 
electricity bill. 

Cotton growen have given stalistics 
about the export of cotton garments as Rs. 
900 crore5. I have got textile gannent 
factories in my uniL If a cotton shirt is 
stiched at RIo 30/-, RI. 21/- is for making 
the cloth, Rs. 2/- is for the cotton grower 
and RI. 3/- is for the penon who stiches iL 
But the same shirt of RI. 30/- is sold at RI. 
80/- or Rs.90/-. Who is benefited because 
of this export? The coDon grower who is 
suffering is letting only RI. 2/-. You lie 
not allowing him fteD to export the 
cotton. Yau are aivin& concessions to 
import the polyester fibres. Textile owners 
Ire not paine c9leIp rare cotIDn because 
you are keeping it thouah dlere is 9S lath 
w.. About SO lath cot1DIl powers .. 
luffed.. You are DOt a110wina them ft_ 
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to export. 1he textile mill owners Ire 

telling them we will not purchase the 
cotton. You keep it with the Corporation. 
Whenever we need it we will take it from 
the Cmporation. Now the Government is 
planning to give to the mill owners Rs. 
ZOOO crores World Bank Loan. Today in the 
budget you have given 10 per cent 
concession by way of exemptim of import 
duty on the textile machinery. Therefore. 
the whole economy and the textile policy 
is a sheer failure. The workers are suffering. 
The farmers are suffering. The benefits of 
all these concessions go to the mill 
owners. 

17.00 brs. 

Today I read the speech of Mr. 
Thackersey from Bombay. He is still 
saying that they .-e suffering and want 
more con<:essions in the excise duty on 
cotton. They are literally cheating and 
footing you and without kmwing the thing 
you go on giving them concessions. The 
WOlken at large are suffering. Therefore the 
whole economy and the Budget of this 
Govenunent is always supporting the same 
big houses of this C01Dltry. You do not 
know after taking the money how they are 
going to be have. Unemloyment is 
increasing in the COlDltty. 80 to 90 per cent 
people are below the national income. So I 
totally oppose such type of free economy 
md if Government keeps on adopting this 
type of economy in this COlDltry then the 
things are not going to improve. 

[Translation] 

SHRI K. D. SULT ANPURI (Simla): M:r 
Chairman. Sir, I am very graIeful Ie )'Ou for 
giving me an oppottunity to speak. Oar 
Hon. Prime Minister luis expressed IUs 
view in regard to the relief provided to the 
people under section 194-E and IIS-J. I 
would lib to add that in Himachal Pradesh 
ar in the bill area. people will get our 
apponunity 10 export wool because sheep 
1neding for wool is one of the avocalions 
..... I conpaIUlate the Boa. Prime 
Minister IUd the pm,!""" ¥Drilter for 
., such a commendable decision which 

can benefit the fanners. It is also proposed 
to abolish the duty on the spices which are 
used by dle common man. This is a good 
step. Duty on the sumptuous meals wiD be 
withdrawn. For this we are grateful to the 
GovenunenL A number, of Hon. Members 
have expressed their views on the reasons 
of the deteriorating economy and who are 
responsible for this sad state of affairs. We 
should bear in mind that the big capitalists 
have harmed the economy of the CO\DlIry. 
No efforts have been made to improve the 
economic condition of the people whether 
they belong to the hill areas , plains or 
cities. 

I would suggest that a National Tribunal 
should be set up to realise the arrears of 
tax amounting to crores of rupees within a 
time bound programme so that the 
economic condition of the countty could 
be improved. The Hon. Prime Minister 
wants to improve the economic condition 
of the people. It has been said that a I'-Ie 
nmnber of industries . are lying sick. Thole 
sick industries should be given assistance 
so that they could become viable. The fact 
is that the Industrialists do not want to nul 
these industries. It should be looked into. 
Not only the licences of such industrialists 
should be cancelled but they should also he 
taken over. Such industries should be JIlIde 
viable within a time limiL These indusllies 
can become viable only when these is a 
feeling among the industrialists that they 
have to work for the bettermer1l of the 
country. 

Potatoes and apples are cultivated in 
Himachal Pradesh on a I.-ge Scale. Baides, 
there are a munber of other avocations 
which can be taken up by the fllMen to 
improve their economic conditioDs 
provided rhey pay proper attention town. 
it. Himachal Pradesh is in the fore&onl in 
the cultivation of potatoes and app1ea. 
Thee ate other tbin&s also which are pown 
there. Thez'e is need to exort apple juice 10 
that our fanners may be able to let a fair 
price and in this way they may be able tc 
improve their economic condition. The 
planla for ex1Q.Cdnc juice from the appleI 
Ire .located in IRIS near !he border whe"-

~ 
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in Kashmir or Tehri-Garhwal or Himachal 
Pradesh. The farmer has to pay freight 
charges of the Inlck. The poor farmer with 
small produce is not in a position to take 
his produce there. I would suggest that a 
factory should be set up at his very place 
so that he may be able to improve his 
condition and in this way help the country 
in strengthening its economy. In OlD' 

region. Leh. Kinnaur. Lahaul-Spiti are dry 
areas for which a programme for plantation 
may be drawn up. 

You may see the records maintained by 
the erstwhile princely States. These records 
show that there were a large number of trees 
and a lot of grass in the area during the 
British period. But now there is not a 
single tree in the area spreading over a 
thousand Kilometres. It was turned into a 
desert. The Government should take 
concrete steps in this regard. 

17.05 hrs. 

[MR. DEPUTY SPEAKER In the Chair) 

There was a discussion here on border 
roads. I am of the view that it would be 
more appropriate if more fund are provided 
for border roads. Hon. Minister of State 
Shri Brahma nau also belongs to hills. 
Funds arc being released on piece-meal 
basis for the construction of the national 
highway from Paonta Saheb near Dehradun 
to Kinnaur in Himachal Pradesh. I urge the 
Central Government that if thi$' road is 
constructed in time, it will reduce the 
distance to Delhi and difficulties faced while 
transporting goods to that place will also 
be removed. I support the Finance Bill and 
also would like to make some submission 
about the Railways. There has been a lot of 
development in Railways in lhe country. 
But can you please tell what distance in 
Kilometres has been covered by the 
railways in the hill areas. You may please 
pay special attention towards laying 
railway lines in hill areas. If provision for 
adequate funds has not been made 
therefor, then please provide money for 
constructing roads. The State Governments 
were under discussion in this House. It was 

stated that they do not get equal share and 
an equal opportunity of development. But I 
know that while allocating funds to 
different State Governments, no discrimin-
ation is made by the Central Government. 
All the States are treated equally and means 
of development provided to them. It is the 
policy of our Govenunent that the country 
should develop uniformly and no State 
should lag behind in the matter of 
development. This is the reason that we are 
making all round development and we are 
becoming self-reliant in every field. If any 
obstacle is put in the course of develop-
ment, we must first make introspection as 
to what one is doing, what is one's duty 
towards the nation and where the country 
will go under such a situation. We should 
always have an aim before us that we have 
to take this country ahead and develop it. 
Until and unless this feeling is aroused in 
everybody, we cannot make uniform 
development and our country will not be 
strong. The Government of our party is 
taking very good steps for the development 
of the country and schemes are being 
prepared in this regard. 

Some of our hone Members indulge in 
irrelevant talk here. Do they really want 
this country to develop'? Now-a-days it has 
become a practice in the country to gather a 
few prominent members of a community 
and fonn their own Government. They want 
to fonnulate economic policies in their 
own way. I am not opposed to the Govern-
ments of various parties in the States. But 
it is very necessary to have a strong 
Government at the Centre. If any of the 
State Government wants to formulare-1he 
economic policies in its own way. then let 
it confine those policies to the State itself. 
The Central Government allocates fun~ to 
aU for uniform development. If currency 
notes are printed in the name of the Chief 
Minister in any State and they are 
circulated, it will be a bane for the country 
and nobody who is patriot will tolerate it I 
vehemently demand that the hone Minister 
of Finance should conduct an enquiry into it 
and if it is a fact that this malpractice is 
being taken recourse to, then these people 
have no right to be in Government of any 



279 Fw..ce Bill. 1981 APRIL 19, 1987 FinDIIce BiB, 1987 280 

[Sh. IC.D. Sultanpuri] 

Stale. Some _bon. Members were laughing 
here over this incident but it is a matter of 
shame for us. I do not' believe that such a 
thing oouIa have talcen place in any State. 
But we should take the situation to be 
serious if any such thing has happened, 
Somebody said here that currency notes 
worth Rs." 2 crores were printed and they 
wece ~ulated in their own State. These 
have been sent to other Swes through 
some of their own men. You should take 
stem measures to check such malpractice. 

In our area. wooden boxes are being 
made for packing apples for being transpor-
ted to other places in the country. It is my 
submission that you may please find some 
alternative for the wooden boxes in order to 
check tree-felling. More and more subsidy 
be given for this work and it may be made 
duty free. Thousand cubic metres of wood 
goes waste in making wooden boxes. 
Therefore, you should encourage its 
alternative by glvmg concession and 
subsidy. This will en5\D"e maintenance of 
the beauty of OUT hill areas. People from 
plains come to hills with a view to see age 
old trees and enjoy the beauty of nature. 
TIle Government should take suitable steps 
to check the exploitation of the forests. 

A discussion about fanners came up 
here. The farmer does not get suitable profit 
for his produce. If he pToduces bananas and 
sells in the village,he gets only some paise 
for iL But the seme banana will fetch one 
or two rupees if it goes to some small hotel 
and it will cost Rs. 101- if it is sent to a 
five star hotel. On the other hand, the 
farmer who produces it gets only 10 paise. 
In this way the condition of the farmer is 
pitiable. 'The Government should take 
concrete steps in improving the condition 
of the people engaged in fanning in our 
area. 

There is much laxity in the field of 
education in our area. Of course, our 
Government has prepared very good scheme 
for the expansion of education. But they 
have 110t beeD implemented properly. Our 
Oovemmeat Ms pe.,.-ed schemes for 

opening Navodaya School at various 
places. But do we really reach the viUages 
thmugh them. The D.E.O. and oth« big 
officers of the Education Department see as 
to which village is nearer to market They 
cover the same village and take it granted 
that all villages have been covered. If a 
school is opened at that place, it will be 
taken "tS granted that the entire village has 
beer.. covered. The children belonging to far 
fllUlg areas will be deprived of this facility. 
Therefore, I would emphatically say that 
wherever these schools ar opened, children 
of poor people should be given admission 
in them. M.L.A.s and M.Ps should also be 
made the members of the Committee which 
would select children for admission in these 
schools. They should be present at the time 
of interview and may know that the 
children of their locality have got 
admission. If we make any request to the 
Minister for any work. he tries to avoid it 
and we follow him wherever he goes. 
Finally the work remains undone. He says 
that it will be done but it is not done. We 
write letters to him in reply to which he 
says that he is examining it and he goes on 
examining it. By this time our 5 year temlS 
expires and the work is not done. I say this 
to draw your attention towards it. When 
they are removed from there, they come and 
sit with us. They should keep this thing in 
their mind that we are also their brothers. 
Now-a-days. a workshop is being held. We 
reach there in the morning and participated 
in the programme. In this connection I 
would like to say that our hon.Prime 
Minister is seized of all these things. He 
works rOlDld the clock. It is my submission 
to you to carry out your job in such a 
marmer that democracy remains intact and 
all of us maintain good health and the work 
of the CO\Dltry goes on properly. 

Mr. Deputy Speaker, Sir, the officers of 
the Banks gnmt loans of crores of rupees to 
big houses who run big industries and 
IrUCU. But you give only RI. S,OOO or RI. 
6,000 to poor people. We should put those 
people in jails who have taken huge loans 
but do not want to repay them. In spite of 
this if they do not refund the lollIS, their 
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property should be confiscated and utilised 
in the CO\Dltry's developmental work. They 
are indulging in inegularities. Also. there 
are a lot of people to speak on their behalf. 
But there is none to speak on behalf of the 
poor people. These big people want to 
weaken the nation. These people will never 
be faithful to the nation. 

Sir. this CO\Dltry has been making 
progress under the leadership of Pandit Ii. 
Indira li. Mahatma Gandhi and Shri Rajiv 
Gandhi and it is still treading on the path 
of progress. 

I support the Finance Bill and I am fully 
confident that the points I have raised in 
this connection will be considered. 
Members of our Parliament are fully 
prepared to strengthen the nation. With 
these words I conclude. 

*SHRI R. JEEV ARATHINAM (Arakko-
nam): Hon. Deputy Speaker, Sir, I would 
like to express my views in support of the 
Finance Bill, 1987. 

I request that a permanent Drought and 
Flood Relief Corporation may be set up. 
This would help to rush fmancial and other 
assistance to flood and drought affected 
areas without delay. 

Sir. I would cite an example how delay 
occurs at present in providing relief to 
drought affected areas. A central team has 
been sent to drought affected areas in Tamil 
Nadu. The team has not so far submitted its 
report to the Central Government TIle 
Tamil Nadu Government has requested the 
team to provide Rs. 4.48 crore as relief to 
Madras city affected by drought and facing 
acute drinking water problem.The assistance 
was not provided. The team will process 
their findings and will, thereafter, submit a 
report by which it will add to abe miseries 
of the masses. I therefore. request a separate 
authority for providlng rellef to victims of 
such natural calamities must be constituted. 
11ten only we can avoid delay in providing 
lIIistance. The bon. Ministel' may explore 

• The speech WII oriainally cIeIivmd in TIIDiL 

the possibilities of seamg up • CenInl 
Drought and Flood Relief ColpOl'Blion. 

~~ fmpmmofmmyMmama 
have been passed in this House. However, 
the demands for grants of the Ministry of 
Finance could not be discussed in detail. 
Therefore, I would like to take this 
opportunity to speak a few word.~ about that 
Ministry. 

Ministry of Finance is the apex 
Ministry controlling the fmances of the 
country. Employees of nationalised banks 
are not following the rules and regulations 
framed by the banks. Even the Deputy 
Governor of the Reserve Bank has recently 
admitted that many of the friends in banks 
could be attributed to the inefficiency and 
negligence of the bank officials. Nearly Rs. 
8 aores were lost due to dacoities and 
robberies in Banks over the last three 
years. Frauds on banks over the same 
period amount to Rs. 169 crores. So far no 
proper guidelines have been laid down in 
banks in regard to location of counters, 
strong rooms, safety-vaults and in regard to 
other security systems to ave~ robbenes. 
Hon. Finance Minister may, therefore, 
fonnulate healthy guidelines in this matter 
to safeguard public money. 

I feel there exist radical errors in the 
fixation of consumer and wholesale price 
indices. As far as the wholesale price index 
is concerned. the inflation during 1986-87 
has increased to 5.1 %. The inflation rate in 
1985-86 was 3.8%. The prices of food and 
food products have increased by 6.8%. In 
such circumstances, the stat~nent of the 
Govt. that the consumer and wholesale 
price indices have registered a fall is 
wholly untenable. The hon. Minister must 
take steps 10 conlrOl the steep rise in 
pices. 

Apart from the Central Government the 
States also levy taxes to net revenue to 
meet expenditure on five-year plans. 
However. I f..nd. wilh horror, a sleep 
increase in the non-plan expenditure. I, 
therefore. request an expenditure 
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commission may be cor.tituted to advise 
the Govt. to control the expenditure on 
non-plIIl programmes. 

Sir, I would like to attribute the rise in 
prices of commoclities to the levy of excise 
duties on thae commodities. Further, sales 
to is also lewied by State and Central 
Ocwts. on tt.e ~ after the levy 
fill:- .lflt81 Y

" _:aa Fmance BiU also 
"pI09ides fC1( .. ~fIIJI-' of excise duty on 
~~~~ 

At this juncture. I would like to submit 
Ibal the cost of production depends upon 
the capacity utilisation. If installed 
c:8pEity is utilised at lower level, say 30%, 
!he cost of p-oduction will be more and add 
excise duty to this. it will shoot the market 
pice of the commodity. L therefore. request 
the Hon. Minister to bring forward 
anwndments to the relevant laXation laws. 

The levy of sales tax varies from Slate 
to State. For e....,le, the sales tax in 
Klmalaka is 22\ ,per cent in total, in 
Mahar_hn it is 13 per cent in Andhra it 
is 13 per cent. However in Tamil Nadu it is 
only 8 per c:enL I request the GoVL to 
consider the sugestion of having a 
uniform sales tax all oyer India. When our 
Hon. Vice Presidenl Shri R. Venkalaraman 
WIS the Finance Minister here, he sought 
the opinion of aD State Government 
regarding havm. • uniform excise duty all 
over India. Certain States apeed to the 
proposal and certain others rejected it. I 
request that the GoVl should constitute a 
Commission to consider the feasibility of 
having a uniform excise duty all over India. 

As far as the match-box industry is 
concerned, there lie certain units whic;h are 
in couage industry mel certain others are in 
mechanised sector, with higher capital 
outlay. Excise duty is levied according to 
the cost of production of match-boxes. The 
cost of producliOll of match-boxes in 
cottage industry differes from that of match-
boxes manufactured in medumised sector. 
However, matket price of all match-boxes 
is 2S P. each. There is therefore. the 
anomaly of having a unifrom market pice 
1JuC) varying ntes of duty on the same 
procIuc1a. This does not benefit producers. 
this aaJy benefits &be sellas. L therefore. 

Swedish Go1II. oboMt r~ 
ofT,.ansaction by Bofors 

request that the Govermnent must come out 
with a rational tax structure benefitting the 
consmners. the producers and the Govern-
ment but not the middleman at any COSL 

Sir. only 24% of the population reside 
in urban areas. However. 80% of the power 
generated is cons\U1led in urban areas. 
Conventional sources of energy like rU'e-
wood. cowdung and other farmwastet; serve 
74% of the energy needs of the rural 
masses. GovL must programme for the 
scientific and egalitarian use of conventi-
onal and non-conventional sources of 
energy in India. 

Before I conclude, I am bound to outline 
the importance given to the development of 
human resources in India under our youthful 
leader Shri Rajiv Gandhi. Manpower is 
superior to all other forms of power on 
earth. Nearly 60% of the river waters are 
wasted into sea. We must utilise the man 
power in projects aimed at diverting all 
west-flowing river in South towards east 
for irrigation purposes. We must also inter-
link Mahanadi. Godavari. Krishna. Pennma, 
Palaru and cauvery rivers for fruliful 
utilisation of river w8l:eJ"S. 

Our Hon. Prime Minister as Finance 
Minister anno\Ulced some major conce-
ssions to industty this momina. 
Concessions on imports and exports and on 
excise duties have been announced which 
amount 10 Rs. 70 crores. I welcome these 
concessions. 

With this I conclude. 

17.25 Hrs. 

STATEMENT RE DECISION BY THE 
GOVERNMENT OF SWEDEN TO ASK THE 

NAnONAL AUDIT BOARD TO MAKE 
AN AUDITING REVIEW OF CERTAIN 

TRANSAC1l0NS BY BOFORS 

(English] 

MR. DEPurY SPEAKER: Sir. yqu seek 
the permiIJioD of the House. 
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THE MINISTER OF DEFENCE (SHRI 
K.e. PANT): Sir. I seek the permission of 

r the House, through you, to make a short 
st8Ieme:nL 

MR. DEPlITV SPEAKER: I think. the 
House will agree. 

SOME HON. MEMBERS: Ves, Sir. 

MR. DEPUTY SPEAKER: SIni Pantji. 

SHRI K.C. PANT: Sir, The Swedish 
Government is issuing the following Press 
statement today in Sweden and the infor-
mation has just reached us; and I am 
passing it on to the House. I quote: 

''The Government has today decided ..... " 
i.e. the Government of SWeden ... 
ft ••• to ask the National Audit Board to 
make an auditing review of certain transact-
ions that were made by Bofors in COlUlect-
ion with the Indian contract. The review 
shall be conducted speedily, and should be 
concluded by the end of May. The Indian 
Government bas made a request to the 
Swedish Government to try to ascertain if 
middleman had been used. The assignment 
by the Government to the Audit Board 
means that the Board shall undertake an 
auditing review m the matter. The Board 
may. if necessary, appoint a Chartered 
ACCOlDltant to participate in the review. In 
its work, the Board should take the advi<=e 
of the Military Equipments Inspectorate. 
'The Government assumes that Bofors will 
give the Audit Board all necessary insight 
into the transactions. The Board will also 
partake of available documents with various 
authorities concerned. 

The backgro1Uld to the decision on today 
is the following: 

An important question during the 
negotiations for a contract between Bofors 
and the Indian Defence Ministty was the 
request of the Indian Governmmt that the 
Howitzer deal should be concluded directly 
between the parties. without middlemen. 
This question wu also railed in talks 
between the Prime Minister' Mr Jl9v 

Gandhi and Prime Minister Olof Palme. In 
January of 1986 Prime Minister Olof Pabne 
informed Prime Minister Gandhi that Bofors 
had declared that it wished to conclude the 
business directly with the Indian Defence 
Ministry thus, without any middlemen. 
Bofors also write directly to the Defence 
Ministry in March 1986 staring that no 
middlemen would occur in the transaction. 

On Api} 21 of du. ,... the Indian 
Ambassador came to the Swedish Foreign 
Ministry and asked that the Swedish 
Govenunent should help in obtaining 
information whether middlemen had been 
used or not. In view of this, the Under 
Secretary of State, Mr. Carl Johang Aberg 
immediately contacted the leadership of the 
Nobel Industries and requested that full 
clarity should be obtained in the matter. On 
April 24, Bofors transmitted a written 
report to the Indian Ambasador in Stock-
holm. The Indian Govenunent has declared 
that an investigation through the Swedish 
Government is of great importance. The 
Audit Board will make a speedy review of 
those transactions which may be relevant 
in the matter." 

Sir, the above has been translated from 
Swedish to English by the Swedish 
Embassy. 

17.33 brs. 

FINANCE BD..,L, 1987 - Contd. 

[English] 

MR. DEPUTY SPEAKER: Now Mr. K 
Pradhmi 

SHRI K. PRADHANI (Nowrangpur): Mr. 
Deputy Speaker, Sir: I rise to support the 
Finance Bill for the year 1987-88. I 
congratulate our Prime Minister for having 
formulated a popular Budaet without impos-
ing much burden on the common man. and 
vezy particularly on the poor people. 

The main object of our Government is 
Ibe elimination of poverty. and that is wbr 
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the outlays f(]l' anti-poverty pogrammes 
have been stepped up. In the year 1985-86, 
only 1 million tmmes of food-grains were 
available for 62 million man-days. under 
this Foocl--for-Work Programme. In the year 
1986-87, 2 million tonnes of foodgrains 
were allotted for this wort. creating 128 
million man-days of work; and this 
pogramme is proposed to be continued 
during the next year. 

Regarding IRDP, Rs. 310 crores have 
been allotted for it, i.e. for the upliftment 
of the poor people, and a sum of Rs. ~OOO 
crores is likely to be spent during 1987-88, 
which is comparable to that of the 6th Plan 
expenditure of about Rs. 3600 crores for 
five years. 

The growth of industries is expected to 
be upto 8%. The productivity of coal, 
railways and thennal power is also imJX'Ov-
ing. It may not be out of place to mention 
that the production of thennal-power in this 
country during 1986-87 was 53.2% which 
is the highest in the last ten years. 

Regardina the cropping conditions and 
the buffer stock of food stocks, they are 
very favourable inspire of poor monsoon. 
During the last year, the foodgrains 
poduction of India was expected to exceed 
ISO million toJmes.Due to favourable food 
stock. 2 million tonnes of foodgrains was 
supplied to tribal areas at a highly 
subsidised rate. 

Due to unfavomable environment aaoss 
our bordec, we have been compelled to raise 
the defence budget to Rs. 12,S12 crorea; it 
is unavoidable and every IIHIIlber of this 
Howe will support this thing. 

Recmtinc education. to implemmt the 
new educlllioDal policy and to give a &ood 
II-' to Ibis policy our penuneat Us 
IIIoUed Is. 800 CIORI in pIKe of 3S2 
canI in pnJYiaaI ,are 

I support Ibe Indira Aw ... Yojma which 
...... __ ly Ita1ed .. .... 125 cmrea 
.... ... .uoa.d far the 0DIIIIIUCIi0n of 
ICasTbaaI. 

Now I come to some of the problema in 
my constituency and the tribal atUS. I 
represent the tribal area and I like to submit 
something about that area. During 1984, 
the Eighth Finance Commission submitted 
a report and awan:led some benefits to tbe 
tribal areas for the officers posted in the 
tirbal areas because they work in difficult 
circumstances where there is no house, no 
hospital, no school no road. etc., that is 
why this Fmance Commission has awarded 
RI. 30 crares as compensatory allowance in 
the 6th Plan Period, and the same amount 
has been awarded dming the 7th Plan period 
also. During the 6th Plan period, there were 
no specific guidelines to the States as how . 
to distribute this money. During pre-
independence days in tribal and agency 
areas, the officers employed there used to 
get 10 per cenL 20 per cent and 30 per cent 
extra remuneration for their services 
rendered in those difficult aJaS. Urban areas 
are consideted as number three agency 
areas; semi-mban areas are considered as 
number 2 and purely rural areas are 
considered as number 3 agency areas; that 
is why they have been allotted nwnbers 1,,2 
and 3 that is 1 ()pa' cent. 20 per cent and 30 
per cent extra rem\Dleration was given to 
them during pre-independence days. 

Now the allolment which has been 
given to those people is quite insufficient 
and they In unable to give it even to half 
of the people employed there. Suppose in a 
block there .. e 100 schools. H they have. 
to dislribute it to abe" 1eIC~ they are 
adopting a very Md procedure; they In 

paying only to 20-30 schools and nealec-
line other people without livina any 
teaIOIlI for that. That is why, I would lib 
to plead bef<n the lovenment that 
sufficient money should be releaed for dIU 
compenatory allowance so that there is no 
hatred amona 1he lribel employ.. woddD& 
in those am.I areas becauae ev«body will 
ptiL 

Now in IOIne Statel I have __ Ibat 
ODIy Gaeued officen .et tbiI 
compe.naIIDI)' allow.... only clMa I .... 
c- D Jet Ibis allowance; a.. m .ad 
c- IV officers do DOt pt it. Wbn GDIIId 
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they get this formula. I fail to understand. I 
tequest the Government of India to 

.. intervene in it and instruct them to 
distribute the money whatever is available, 
in an equitable manner, and not like the 
JIIIIIIIII' which creares haired among the 
employee there. 

When I talk of upgradation of administr-
ation in the lriba] .. east some people say 
that it is a State subject; why should we 
intervenpe in that. I would like ~ submit 
that all tribal area which have got more 
than SO pu cent of tribal population. those 
are scheduled areas, that is they are directly 
\meter the control of the Government of 
India. 

According to the Fifth Schedule of the 
Constitution which I Just quote, para 3 of 
which says: 

3. Report by the Governor to the Presi-
dent regarding the administration of 
Scheduled Areas ...... The Governor of each 
Stale having Areas therem shall annually, 
or whenever so required by the President. 
make a report to the President regarding the 
administration of the Scheduled Areas in 
that State and the executive power of the 
Union shall extend to the giving of 
directions to the States as to the administra-
lion of Ihe said areas". 

This is the power of the Government of 
India 10 inlelfere with the Govenunent of 
the Slate where there are scheduled areas or 
tribal areas. For upgradation of administr-
ation in lribal areas lot of money is being 
spent. not only for compensatory allowa-
nce but also for construction of houses, 
offices,anci all other things. But there are 
no guidelines, there is no instruction 10 
improve the quality of the administration. 
It is only the quantity that is being 
increased, but the quality is nol there up to 
the mark. Unless you improve the quality 
of adrninislralion in lribal .eas we me not 
coine to improve the lot of the people of 
those Iivin, there. 

Therefore, I would urge the Government 
10 intervene and issue some auidelines also 

in this mamtel' and see that the quality of 
administration in tribal areas is also 
improved. 

PROF. N.G. RANOA: (GlDltur): This is 
the special responsibility of the Finance 
Ministry. 

SHRI K. PRADHANI: Here. I would 
suggest one thing. And I would just like to 
point out that in the year 1975 or 1978 the 
National Police Commission was appoin-
ted. That National Police Commission had 
given about 7S recommendation in the year 
1981 and the Government and the Chief 
Ministers, all have perused those 
recommendations and they have accepted 74 
recoml1}endations, except one. One of the 
main and important recommendations was 
that the Commission which consisted of 
IGs of Police and DIGs of Police and other 
lAS officers and High Court Judges, hid 
recommended that the existing Police Act 
that is available now has become out of 
date and that it is not suitable for the 
present democratic CO\D1try and that the 
Police Act should be amended suitably. 
They had given a note and they also 
formulated a bill to amend the Police Act. 
and how the Govenunent could implemenL 
There was a very good suggestion that 
superior otTlCeIS like IG or DIG when they 
visit the Police stations or district 
headquanen they should establish contacts 
with the cross-section of the people the 
MLAs and MPs and Members of the 
Municipalities and Chairmen of the 
Municipalities, and fmd out the shorfall in 
working of the departments, to solve their 
problems, so that the administration can 
improve in quality also. This is a 
recommendation submitted to the 
Government about six years back, but till 
today nothing is being implemented. That 
is why, I would draw the attention of the 
CJOvenunent of India and specially the 
Prime Minister who had in1rOduced this 
Finance Bill to look into this and let 
something done so that the lot of the tribal 
people can be improved and that too to a 
great extent. in which he is keenly 
inrerested. 
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SHRI BHARAT SINGH (Outer Delhi): 
Mr. Speaker, Sir, I support the Finance Bill 
which has been presented by the Hon. 
Prime Minister who is also the Minister of 
Frinance. 

In this Budget, care has been taken to 
render maximum help to the poor people. 
You had established J.J. Colonies in the 
year 1975. But the work in this connection 
has not so far been completed. I would like 
to put forth some points about my constitu-
ency in Delhi. An allocation of Rs. 60 
crores was made out of which the sewerage 
and water supply work is being carried on. 
H all these works are completed. these 
people will pray for your well being. In my 
constituency five thousand more jhuggis 
have been set up. I want that first of all a 
survey may please be conducted in this 
connection and then sites for resettlement 
may be eannarked and shown to them and 
provision of roads, drains and water may be 
made in them. Provision may also please 
be made for schools and eleclricity and 
thereafter they may be removed from there. 
The Government demolishes their jhuggis 
all of • sudden and they face difficulties. 
They are being told that this land belongs 
to Railway or this land is earrnarbd for the 
hospital. This creates a lot of difficulties 
for them and they come to me in Jarge DIDIl-
ben. I would like that lUltil and unless they 
.-e provided with plots, they should not be 
removed from there. First of all it may 
please be decided that such and such site 
will be allotted to them so that the poor 
people may not face any difficulty. They 
shOuld not at all be shifted durinc winter 
and rainy season. because they come from 
far off places like Uttar Pradesh, Bihar, Raj-
.than. In this way people from whole of 
IDctia have come to Delhi. I WlIlt thal every-
body slDuld Fl basic minimmn of clothes, 
shelter IIId food. I woUld like to request you 
that proper lII1lII1Iements be made for ahem 
and they should be provided with facilities 
of eleclricity Wafer and schools. 

The second point that I wlIlt to raise is 
that the bon. Prime Minister has laid much 

stress on agriculture. The fanners have made 
a lot of progress. There are no two 
opinions about the fact that all the credit 
goes to Government. Because it is the 
Govermnent which provided all means like 
tube wells, tractors and opened branches of 
Banks in the villages.The scientist 
provided good varieties of seeds and good 
fertilisers and tendered good advice. The 
crops yield good produce due to the 
improved varieties of seeds and hard work 
by the farmers. But I must say this much 
that the farmers do not get the remuneration 
for their hard wode. You may take the case 
of Government farms. How much money is 
invested in Government farms and what are 
the earnings therefrom? This will make it 
clear to you that the expenditure is more. 
The fanners do not get full wages. I would 
like to say that the prices fixed by 
Govermnent are inadequate. When we say 
that the price should be increased, the 
Government clarifies that they will also 
have to look to the interest of the 
consumers. I admit this thing. But you 
should give concessions to them in 
fertilisers, you may give them grants for 
their tools so that the fanners may feel 
satisfied that though their wheat .and rice 
fetch lower price, but they got fertilisen OIl 

subsidized rates and that they get grants 
also. Let the farmers not feel that they 
work hard but get nothing. 

I want to say one more thing. You 
constituted Agricultural Produce Marltet 
Committee in Delhi in 1969. There are no 
two opinions about it that the middlemen 
took 2 per emt as commission. After the 
formation of the Committee, the commi-
ssion system was discontinued and it was 
stated that not a sincle paisa would be 
spent from farmers' side and bids will be 
held openly so that the fanners may get full 
price for their produce. I would like to say 
that you pay full attention towards the 
fmners and also on their part work hard. He 
produces more in his field by his hard 
work. But it is unfortunate IIId the enlite 
house appreciates this, that he pull hard 
labour for a year. His children mel wife 
work in extreme heat IIld cold. 1* ploups 
the land, purchases costly seeds and Idds 
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fatiJisen. Aftec his hard labour the crops 
matme whether it is wheat or vegetables, 
mel all of sudden clouds start gathering in 
the sty, there is hail-strom and the entire 
crop is destroyed. 

The farmer literally cries when his crops 
are damaged. He thinks that he is ruined 
because he has taken loan for getting 
quality seeds and fertilisers and instead of a 
good crop he gets a damaged crop. He had 
hoped to repay the loan and also to meet 
expenditure on marriages etc. But when his 
crops are ruined he gets disturbed. Does the 
Government propose to grant them assis-
tance? The cost of cultivating one acre of 
land is very high. Therefore, I suggest that 
the Govenunent should at least give them 
half the amount of loss incurred. Nobody 
wants that his crops should get ruined. 
Unprecedented hailstonn ruins the crop. 

Now. I would like to draw your attention 
to my area. Just one week back a farmer had 
gathered his crop in the fields. Suddenly 
after two days it caught fire and 600 maunds 
of wheat was reduced to ashes. The farmer 
was ruined. But nobody from the Govern-
ment came to his help. He was told that he 
would be given Rs. 100-200 as relief. You 
cannot even get a quintal of wheat for Rs. 
200. I would suggest that in order to save 
the crops from hail-storm or fire the 
Government should pay attention and set 
aside an amomt of Rs. one crore for Delhi 
fanners. That many should be spent if the 
crops get ruined otherwise the Government 
can use it for other purposes. I feel that 
Government should certainly help the 
fanners when their crops are ruined. 

'There are many schools in the rural 
areas of Delhi but there is not college. The 
college is only in the city. The children of 
rural areas do not get admission in these 
colleges. You must be aware that the 
teachers do not prefer to go to village 
schools. Therefore, I would suggest that in 
order to motivate the teachers they should 
be Jiven an additional allowance and 
provided accommodation so that these 
teIChen 10 to villages and are happy to 
felCh tbe students theR. If a teacher is 

transferred be is not happy IOd he makes 
lame excuses lib 1 would be in trouble'; 1 
would be away from my home; I will have 
to pay so much fare' etc. Therefore, I would 
like the Government to pay attention to die 
teachers who go 10 villages so that tDey 
can properly teach the students there. They 
should be given more benefits u compared 
to those leacheu who stay in the city 10 
that more teachers are motivated to go to 
the villages. 

Thtze are schools all around the rural 
areas in Delhi but there is no college. For 
example, there is no college in Najafgarh. 
in Delhi. There must be atleast 20-25 
schools there. But the students studying in 
these schools do not get good marks. They 
do not get admission in colleges on mmt. 
'Therefore, we want that colleges should be 
opened in villages. Gram Sabha land worth 
crores of rupees can be made available free 
of cost for opening a college. We can give 
70, 80 or even 100 Bighas of land for this 
purpose free of cost. That land may cost 
crores of rupees in the city. An agriculture 
college should be opened there so that the 
students of rural areas could get admission 
iniL 

Similar is the case of I.T.I.'s 'The girls 
from rural areas have to come to Delhi to 
get the training. There are five Blocks in 
Delhi. I would suggest that an m should be 
opened in each of these blocks for the 
convenience of girls. Boys can go 
anywhere. They can go even 100 miles 
away from their homes for training. TIle 
opening of I.T l.'s in every block would 
help the girls from rural areas to stand to 
become self reliant. Our party is also 
committed to this policy. Prior to indepen-
dmce no girl used to go to schools or 
colleges IIld they are not steps out of the 
four walls of their homes. This is all 
because of independence. Girls have been 
educated in large nmnber after independence 
and they have started becoming seIf-re1ianL 
Therefore, I would like that rrI's should be 
opened in rural areas also. 

The water of a sewage nuUah (drain) 
flows into Y ununa in my ate&. Some steps 
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have been taken to check it For example. 
this sewage water is diverted to the fields 
in 4-5 villages. This would not only help 
Dl -cbecking mosquito mence but also 
getting a JQ_Od crop. The crop will not 
requited any more fertiliser. I would suggest 
mat this sewage water be used ill the fields. 
11Iis would not only help in making the 
YannUla water clean but also in increasing 
agricultural poduction. 

What was the total foodgrain production 
in the country 20 years ago? Very little 
foodgrain was produced. Today. we have the 
laIest means of inigation and quality hybrid 
seeds. This has not only helped in 
increasing production in Delhi. Haryana and 
Punjab, but also throughout the CO\Dltry. 
Therefore. I would like that more attention 
should be paid in this direction. Irrigation 
faciHties should be provided to maximum 
.-eas. Mr. Deputy-Speaker, Sir, the popula-
tion of Delhi is increasing at a fast pace 
and I am concerned as to how the Govern-
ment will be able to provide water and 
electricity to them. when there is already 
acute shonage of water in the villages. 
Besides how will electricity be generated? 
Therefore, I would urge the Government to 
provide one more thermal power station in 
Delhi. Everybody wants electticity these 
days. They want their children to study 
under electric lamps. irrigate their fields 
through tubewells and therefore one 
additional thennal power station may be 
installed in Delhi to meet the requirement. 

Regarding water, I would like to IRlbmit 
duat we are getting the same 8JJllf&D1J of 
water as we did 10 years back, in 5vfte of 
the fact that our population has ie-eased 
tremendously. Today the popul.ion of 
Delhi is 70 lalchs and we are g_ling the 
same unolDlt of water IS we did in the past, 
when the population wu mereJy 30 Jaths. 
Therefore" I would like that we should get 
.tditional water supply i.e. G.... water 
form U.P. and Yamuna water from H.-yan&, 
10 that our RqUiremenIa .. fully met. 

Reprdina UIlIIIthoriIed colonies, I 
wnuIa lib to subnUt tbat I _e met • 
...." of people .., have CCIIIIInitIed 

houses prior to 1980 in these colonies. 
Some of them are teachers, others are 
conductors and most of them belong to 
weaker sections of society. Earlier 612 
colonies were notified to be appoved but 
only 400 colonies were udimately approved 
and the rest were left over. I would urge the 
Govenunent to approve these unauthorised 
colonies so that the Damocles sword on the 
poor is removed. I thank the Government 
for providing one lamp and fan point in the 
houses constructed in the lDlauthorised 
colonies prior to 1981. The poor have 
benefited a lot by this measure. One thing 
more people have to pay lease on DDA 
houses. They have to spend more on these 
houses and there is little return. Therefore, 
we want that this lease system should be 
abolished so that the people are saved of 
trouble and they may have a sigh of relief. 

The income limit for grant is RI. 750 . 
Whose income is Rs. 750 these days? It is 
lrUe that a member of melrOpOlitan council 
draws a salary of Rs. 450 or Rs. 500. but 
otherwise nobody has an income less than 
RI. 1250. The people are thereby deprived 
of the grant which is meant for purchue of 
plOL Therefore, I would request that the 
ceiling of income should be raised to 
Rs.l250 in order to enable the poor to 
purchase a plot of land and thus benefit 

In the end, I would like to submit that 
though the population of Delhi is 
increasing at a fast pace but the strength of 
the police force is decreasing. The police 
posts in the city are quite inadequate. I 
request that instead of a police post in 
Paschim Vihar. a police station should be 
set up. and in Mangolpuri where the Rohini 
residential scheme is coming up. another 
police post should be set up. I hope that 
the hon. Minister will certainly pay 
auention to the problems I have 
mentjoned. I thank the House for allowing 
me tp express my views . 

iln,liM) 

SHRI SRlBAUAV PANIGIAHI 
(Deoph): Mr. Deputy Speaker, Sir, 1 ... 
you for calma me to tpeIk in the de .. 
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on the Finance Bill. 1987. I mpport this 
Finance Bill. 1987. This is intended to 
give effect to the various financial 
provisions of our Budget 1987. 

This is the third stage of our ctilcussion 
on the BudgeL First then was a genecal 
dilcussion quite for some time. We bad 
gone into the details of the Budget 
proposals. Thereafter, demands have been 
discussed. yestecday there was guillotine 
and also an Appioptiation Bill was adopted. 
Today we are discussing the Finance Bill so 
u to get final approval of the Lot Sabha 
to the entire BudgeL With this the Budget 
exercise will be over and final approval of 
the Lot Sabha will be given to the Budget 
of 1987-88. 

MR. DEPurY SPEAKER: You can 
continue to-monow. Now we take up Half-
An-Hour Discussion.. 

11.08 brs. 

HALF-AN-HOUR-DISCUSSION 

[English] 

Loaas lor Purdlllle ~ ADlmais 

MR. DEPurY SPEAKER: The House will 
now take up Half-an-Hour Discussion. Slui 
Dileep Singh Bhuria. 

SHRI DILEEP SINGH BHURIA (Jhabua): 
Mr. Deputy Speaker, Sir, the Rural 
DeYelopinent Programmes ate so dynamic 
dW if propedy implemented they can 
accelerate the development of villages. The 
IRDP programme has been formulated for 
the prosperity of villages. I had asked a 
starred question of 15th regudin& this 
pogramme. Crores of rupees are spent on 
these programmes. but the plight of 
beneficiaries in contrll'Y to iL What ate the 
teIIODI and why is such • situation 
created? lndiraji hid lauDdled this ]nita-
!DIlle for 1be prosperity of villapa but we 

did not achieve the desUed results. Only the 
bon. Minister knows whether this is being 
done intentionally or otherwise. The fanner-
who is CIlIaged in agricukure requires many 
things, whether he is running dairy or is 
engaged in poultry or fish farming. How 
can poverty be :removed from villages if 
this continues? What is happening today. 
Suppose 50 cases are sanctioned. Then-
after. fanner goes to the martet or to the 
mela 10 buy m ox mel he gets an ox for 
RI. 1000. He hu to pay twice the price. 
There is rampant corruption in getting a 
fi1ness certificate from the doctor or getting 
things done in the bank. The beneficiary is 
so perturbed that he is teady to receive 
whatever is given to him, sometimes the 
ox dies within a month or two. The farmer 
is tIms not able to plough his fields with 
one ox. He is handicapped and he nms from 
pillar to post in the bank. He is asked to 
get a medical certificate. 8()11, of the people 
live in the villages in OlD' country. 
Sometimes the fmner is not able to find a 
doctor and at othec he has to nul after the 
BOO or other politicians. Even affer 
running &om pillar to post he is not able 
to get the insurmce money. ~ccmding to 
the reply of the bon. Minister Rs.51 crores 
are deposited in the banks on this ac:colDlt. 
Why that money has been deposited? This 
should be utilised to impove the economic 
condition of the poor and to help than. 
We do not help them which poves harmful 
to them. Such a good programme is 
becoming a complete failure and it is being 
done internationally. In the hill areas, oxen 
are provided where they are of no use. It 
would be better if cattle are provided as per 
the climate and suitability of the area. In 
Jhabua area. the Labour Ministry has made 
an assessment of the JIIOIIamme. I have 
complete record of the • ...anent with me 
and on the basis of it I asked the question. 
If the bon. Minister desired I will provide • 
copy theteof to him. Not even a siqle 
cattle provided under the tural development 
programme whether III ox. aoat or buffalo 
could survive. I wanted 1he Ministry of 
Rural DevelopllMlnt also to be associated 
with this question but it was res1ricted 110 
1he Ministry of PiDmce only. Thereftn. 1 
would JeqUeIt the PiDmce Minister to mab 
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reassessment of the implementation of the 
programme to find out the nmnbec of 
people who have been benefited and the 
number of goalS, oxen and buffaloes which 
have perished and how many more people 
require the assistance. So long as we do not 
do that we carmot make this good 
programme successful. We have to see under 
which climate what type of animal can be 
more useful. H the cattle of Haryana are 
given in Madhya Pradesh aDd vice versa 
then it may not prove successful. The cattle 
of hill region are useful only in that area 
and as such they should be proviled -there 
only. In om area she-goat of trans Yamuna 
area was given bot it could not survive. Not 
even a single claim of insurance policy 
was settled because there is no doctor to 
issue medical certificates. Therefore, you 
must see all these things. Rmal develop-
ment programme is a good prograrma.e 
which will bring prosperity in the villages 
but special attention has to be paid to iL 
You have done good work in this direction 
IUd have organised so many loan mew. 
Planning Conunission had also organised a 
seminar in which cattle insurance was 
reviewed. In this regard I would like to 
know as to what was the outcome of the 
:review and what suggestions were made to 
facilitate grmt of loans to the fanners so 
that they may become self reliant. What 
steps have been taken to make the 
programme a success. If the programme 
fails, the huge inveslment made on it will 
go waste. This is a programme of the 
CenIral Government and funds are also 
aJJocated by the cenIre but the Stale 
Govenunents are responsible for its 
implementation. Shri Rajiv Gandhi wants 
to help the poorest of the poor but some 
big people come in the way of providing 
subsidy and JI1lDl to the poor as a result of 
which 1he poor are not geuing adequate 
help. So long as you do not make re-
assessment of 1he programme, such things 
will mt come before you. The poor are still 
hopeful that one day they will also get its 
benefit but to~ they have not been 
benefited by this JrOgramme. He is with us 
and hopes that one day he will benefinitely 
get its benefiL Therefore, steps should be 
tab:n to see that they are also benefited. 

Mr. Deputy Speaker, Sir, we have such a 
big .finance Ministry, our banks have so 
much mOney, we have so many branches of 
our banks and we have such a large staff 
working in them but even then the \ real 
beneficiaries are not getting benefit of it. 
We should, therefore, give a serious 
thought to this problem. Do we want to 
make the COlDltry happy merely by opening 
branches of the Bank in different places and 
by posting staff in them? In this way the 
country can never become happy. The 
country will become happy only when the 
real beneficiaries of the country are 
benefited and the villagers living in remote 
areas get a square meal. It was the dream of 
Mahatma Gandhi that in rural areas the 
cottage industries like fISheries, poultry, 
dairy etc. should be encouraged so that the 
villagers may also join the main stteam of 
the development of the country and their 
living standard may also improve. But in 
spite of the good -programmes, we are not 
getting their desired results. Today, there is 
no proper mangement of marketing the 
products of our fanners. Similarly the 
people engaged in fisheries and milk 
production do not get proper marketing 
facility to sell their products. Thel'efore, 
Banks should fommlate their own schemes 
to provide all these fIcilities md for this 
purpose you have also to fonnulate a 
district plan. If the hone Minister' has such 
plan, he should tell us how the Government 
propose to benefit every beneficiary so that 
every poor penon may share the fruit of 
development and he may join the 
mainstream of national progress. With 
these words I thank you. 

[EngliMl 

11IE MINISTER OF STATE IN 1HE 
MINISTRY OF FINANCE (SHRI IANAR-
DHANA POOIARy): Sir, the hon. Member 
has brought out this debate here. In fact, I 
must congratulate him and it is a vary 
important issue, and particularly when he 
asked the question last time, I answered it. 
He wanted furthec infonnation. Today also 
he asked about some information. Sir. here 
so far as the IRDP is ccmcemed, it is meant 
for the weaker section in order to lift them 
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above the poverty line. The pocedure that 
is adopted here is, these beneficiaries are to 
be indentified by DRDAa, that is, the 
official agency of the State Govermnent 
After identifying the people they have to 
forward these applicaIions for sanctioning 
and disbursal to the banks. Then the banks 
will process. sanction the amO\Dlt and 
whenever the usets are to be created. then 
there is a Committee with State officials, 
bank representatives and the purehasing 
will be done, disbursal will take place. 
Whenever there is death of the animal, then 
it has to be reported and after reporting, 
that claim will be sent to insurance compa-
nies and insurance companies then settle 
the claims. This is the procedure. That was 
a Starred Question that was asked on that 
particular day. Sir, I have stated on that day 
when I replied that insurance companies 
have collected a premium of Rs. S 1 crore5. 
It includes in that Rs. 51 crores the 
premium received in respect of not only 
IRDP beneficiaries but also in respect of 
other animals which were covered not under 
IRDP. Even an individual person, whether 
he is a big fanner or a small fanner or any 
citizen of the country whether he is 
residing in rural areas or urban areas who 
has paid the premium for those animals 
were also covered. It comes to Rs. 51 
CI'OreS. That is what I have said. Now, the 
bon. Member has said that there are 
deficiencies in these areas. That is why, I 
have said that I thank the hone Member 
because this question has brought so many 
deficiencies to light. That is why, at the 
outset, I wanted to thank him. 

I immediately ordered a meeting of our 
officers yesterday. The meeting had taken 
place with the Banking Division officer and 
also with the representative of RBI and 
Rural Development Ministry. Some 
decisions have been taken and they are 
\Dlder active consideration. Therefore. the 
delay that has been caused in setting the 
claims by the insurance company has to be 
reduced. They have to settle the claims 
without causing any delay. As soon as the 
claims are received. within 10 or 15 days, 
they must process and settle the claims. 
After settlement and when it reaches the 

banks. the claim is paid to the bat. The 
bank people should immediately adjust the 
money with the beneficiary's 8CCOlDlt and 
they must purchase the animal within IS 
days in order to help the beneficiary 
Earliec. it used to be that the beneficiaries, 
after adjustment. had to open a new ICCOUIll 
and the processing md sanctioning of the 
application was taking more time. Now. we 
have given instructions that it has to be 
done without treating it as a new .account. 
As soon as the amounl is given to the 
bank. the animal should be purchased. So, 
these areas were brought to light by the 
hone Member's Question and we acted 
immediately. It is true that in some cases, 
some type of malpractices are adopted. 
Earlier also action was taken when it was 
brought to our notice. That does not mean 
that the implementation of the programme 
is not at all to the satisfaction of the 
people. In the year 1985-86, under this 
programme, we have given a smn of RI. 
730 CIoreS to more than 30 lakh people. 
During the Sixth Five Year Plan, we have 
given to more than one ClOre sixty four 
lakh families, an amount of rupees three 
thousand and one hmdred and odd crores 
from the banks. There are comptaints, no 
doubL We have got 53.378 branches. Even 
if one complaint comes from one branch of 
the bank, there will be 53,000 complaints. 
That does not mean that everything that is 
done is not reaching tne weaker sections. 
Wherever complaints are Txeived. we have 
taken action. At the sa'-'le time, I would 
appeal to the hone M("mbers that please 
don't say that nothing is done by your 
Government The Government has been 
doing. We are implementing the progra-
mme. There is the responsibility of the 
State Government also while implementing 
it. So, it is for you also to tell the people. 
If there are any complaints. we will look 
into them and we will not spare any 
person. You can bring it to OUT notice. 
Action has been taken in the past and it 
will be taken· in future also, whenever there 
are deficiencies or irregularities that have 
been brought to our notice. At the same 
time, please don't project to show that 
nothing is done, all the cattle are dying; 
nothing is given under IRDP. So. it is not 
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a COllect statement On the COl. my, the 
Government of India both during Sbrimati 
Indira Gandhi's time mel JK)W undec the 
Prime Minister Shri Rajiv Gandhi 1iIo, is 
coma in • big way mel for the information 
of the bon. Member, I can tell him that in 
the current year, we are coverin& 39 lath 
people under IRDP. A sum of Rs. 1,200 
CIOIeI will flow from the banks and 
coopecative banb with • subsidy of RI. 
600 crores on SO:SO basis. SO'll &om the 
Central budget and S()II, from the State 
Government Budget These programmes lie 
beiDg implemented ill this JIl8IIIleJ' and for 
the infonnation of the hon. Member', we 
can say that in order to implement the 
Programme effectively, we have in 22 
blocks in the C01Dltry abolished the 
purchase of the cattle by the Purchase 
Committee. Money is now given dimct to 
1he- beneficiaries to see that it is properely 
uti1ised and that they purchase better assets 
under this programme. That is the attempt 
we are making and a study has also been 
made whether the benefits are reaching the 
people and what is the percentage of 
satisfaction. We have been given a report 
stating that the percentage of satisfaction 
is about 70%. But that does not mean that 
we should be satisfied with this. 'There is 
lot of scope for improvement 

We assure the hone Member that the 
Govenunent is seized of the mattec and will 
take necessary action. We are at iL 

I would assure him once again that we 
will take further action in this matter. 

MR. DEPUTY SPEAKER: Shri Chinta-
mani Jena. 

SHRI CHINTAMANI JENA (Balasore): 
Sir, I am very n . .Jch gre.teful to the hone 
Minister that, after the question was put by 
my hon. colleague Shri Dileep Singh 
Bhuriaji, he has already given prompt 
response so that the payment by the 
insurance company is expedited. The hone 
Minista- has also just now announced that 
within 10 to 15 days the claims will be 
cleared for which I am very very grateful to 
him. But, from my own experience. I can 

say that thousands of cases are tt.e 
pending for more than one year and the 
poor beneficiaries 1ft hanssed like 
anything. approaching here and there. 
Nobody is listening. I myself had also 
wrote two or three DO letters to the 
concerned Collector Banks and also to the 
concerned insurance company but to no 
avail. 'The beneficiaries under IRDP Scheme 
are selected from the poorest of the poor 
and most of them are illiterate. 'The 
provision is like this, whenever any animal 
suffers from any of the diseases, the 
beneficiary is to go and approach the 
Veterinary Assistant SlD'geon or a higbee 
officer. But we know that. in one Block 
having a cattle population of more than a 
lath or so, there would be only one 
Veterinary Assistant Surgeon. In very few 
cases, there are two Veterinary Assistant 
Surgeons. Otherwise, there is one. The poor 
man. being illiterate, when he will go to 
the VAS, VAS might not be in the 
Headquarter or he is not willing to go to 
see the animal or whenever the animal dies. 
then also, he does not come and does DOt 
issue the certificate. We all know the 
reasot'h I should not say anything against 
anyone. But the stale of affair in the field 
is like this. So, if he camtOt obtain the 
certificate from the Veterinary Assistant 
Surgeon. the claim will not be considered 
by the Insurance Company and by the 
Bank. May I know from the hon. Minister 
wheth« obtaining the certificate from the 
V .A.S would be condoned. Also, there are 
Livestock Inspectors posted in each 
locality may be one or two in number and 
basing on their certificate whether the 
Insurance Company will entertain the 
claim. 

SHRI RANA VIR SINGH (Kaiserganj): 
Let them get the certificate from the 
Pradhan of the village. 

MR. DEPurY SPEAKER: Once agAin. 
the same problem will arise. 

SHRI RANA VIR SINGH: He has said 
that there are no doctors available in some 
of the blocks etc. I think appointment of 
the doctors is the duty of the State. H the 
State is not able to do it. then there will 
DOt be any doctors. 
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SHRI CHINTAMANI JBNA: Secondly, 
may I know from the bon. Minisla' as to 
how many such cases regarding the animals 
have been brought to the notice of the 
Government and on how many such cases. 
the compensation from the Insurance 
Company has been paid 

MR. DEPUTY SPEAKER: You camot go 
on making points one by one lime this. 
Please conclude. 

SHRI CHINT AMANI JENA: Besides the 
subsidy portion the loan portion is charged 
with interest. It should be there. But due to 
delay in payment of claim by the Insurance 
Company, the poor beneficiary has been 
harassed and he has, as well. to pay more 
interest for the loan amount. May I know 
from the hon. Minister if, in case, it is 
being delay~ whedter no interest will be 
charged on the loan portion. With these 
words I conclude. 

Thank you, very much. 

SHRI SOMNATH RATH (Aska): Sir, 
certainly these PO" erty alleviation 
schemes have worked wonders in the 
villages. The weaker sections of the rural 
area are much benefited by these poverty 
allevation schemes. Their status has been 
raised from the below-poverty line. But 
there are some loopholes which need to be 
plugged off. In these schemes, one-third, 
SO per cent and even for tribals 75 per cent 
subsidy is given. But the banks are keeping 
these subsidies in the Savings Bank 
Account of the beneficiaries. Only the 
loans portion is being given because they 
fear that the loan portion cannot be 
realised. So, the beneficiaries are not able 
to utilise the whole amolDlt. I am not 
saying that this is the rule every where. But 
in some banks it is done so. I have come 
across some banks in my constibJency 
where this method has been adopted. The 
grievance of the bank is that the benefici-
aries are not returning the money. So, a 
safeguard to recover the loan. they have 
adopted this method. thereby the implemen-
tation of the scheme. fails. We have got 
some responsibilities. The hon. Minist. 
has said that when the beneficiaries are 

identified. the MPs are ..., involved. We 
.-e liven the list of each block in adl 
Gram Panchayal containing the detaiJI u to 
who are the beneficiaries. We have got 
infonnalion because we are the Members of 
DRDA. In that meeting, we are expected to 
attend. So, my first point is that of the 
plugging the loopholes. The second thin& 
is dud of the second does benefit i.e. after 
giving one cow, there is a provision in the 
scheme to give a second cow. But that is 
not given. What the bon. Minister said 
about the purchase committee is correct. 
TIle purchase committee consist of 
representative of the block and the represen-
tative of the bank and they purchase. I do 
not know as to how the second method is 
adopted in giving the whole money to the 
beneficiary, its usefulness, because the 
money may be misuti1ised. Money may not 
be utilised for the pmpose for which it is 
given. He may utilise money for marriage 
or some other purpose. Ultimately. he will 
not be benefited and he cannot rise above 
the poverty line. That is a point which 
needs consideration. While giving cash 
direct to beneficiaries as contemplated. 

About veterinary doctors, I would like to 
invite the attention of the Hon. Minister 
through you that banks have appointed 
some veterinary doctors and it is their duty 
to see that the cattle given to the benefi-
ciaries are properly looked after. They are 
not discharging their duties properly. So, 
instead of veterinary smgeon giving a 
certificate why not the bank employed 
veterinary doctors give a certificate? Why 
not, in the DRDA meeting, the rep-esen-
tative of the banks who are giving the 
loans be present? Government. can have a 
circular that the bank's representatives 
ought to be present in the DRDA meeting 
and the cases, defaults in respect of giving 
loans in time, giving insurance amount in 
time can be discussed in the precence of the 
bank officers and the ~esentative of the 
insurance company and settled. Instead of 
bringing it to the notice of the HOIl. 
Minister, it will be better to decide it at the 
DRDA meeting at the district Jevei This 
scheme can work very weD as the DRDA is 
expected to meet twice in a year, and if 
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necessary earlier' also. If a circular goes 
from the Government especially from the 
Finance Department that the bank's 
representative oUght to attend the DRDA 
meeting, I think. this problem can be 
solved to great extenL And also, instead of 
beneficiary going to the veterinary 
surgeon, why not veterinary doctor 
appointed by the banks look into this and 
give a certificate. 

MR. DEPUTY SPEAKER: Put questions. 

SHRI SOMNATH RATH: I think. the 
Hon. Minister will be giving his answer on 
these points so that loopholes can be 
plugged. The DRDA has to deposit the 
subsidy in a particular bank and then only 
the loan is given. It takes long time. If the 
subsidy is not deposited by the DRDA with 
the respective banks. the beneficiary is 
not able to get the loan for months 
together. That causes the trouble. the causes 
inconvenience. So, the subsidy should be 
given the moment the Panchayat Samitee 
sends the name of the beneficiary to the 
DRDA. And the time limit should be fixed 
for the DRDA to deposit the subsidy with 
bank and also time limit be fixed for 
banks to give loans. Banks should not 
keep the subsidy arn01Dlt in the savings 
bank of the beneficiary. I want answer from 
the Hon. Minister. 

[Translation] 

DR. CHANDRA SHEKHAR TRIPATm 
(Khalilabad): Mr. Deputy Speaker, Sir, the 
hone Members have told the House about 
the importance and usefulness of cattle 
wealth in our country and how they solve 
our problems of fuel. fertilizer, agriculture, 
milk and many other problems. But this 
question relates particularly and specifically 
to the cattle insurance. At the time of 
purchase of cattle the Doctor's presence is 
much becasue it is he who can issue 
certificate about the health of the cattle 
upto this stage it is all right But in case of 
the death of the cattle, if the fanners prefer 
• claim against the insurance policy, the 
pilion is that State Government do not 

have adequate number of doctors. As a 
result, the post mortem of cattle is not 
done in 4 or 5 days after the death. 
Sometimes after nmning after the doctors 
for post - mortem for ten days or so, the 
people are so fed up that they neither want 
post mortem nor claim against the insur-
ance. In this way these poor people are 
deprived of their right to which they are 
entitled. 

I would like to mow from the hon. 
Minister through you as to how he would 
simplify the procedure so that in case of 
death of cattle. the farmer may get the 
claim of insurance immediately. As 
suggested by Shri Rana Vir Singh., if 
doctors carmot be appointed immediately. 
power should be given to gram pradhan or 
to any other responsible person to certify 
the death of cattle so that claim can be 
se!tled. 

Secondly, the hone Minister has also 
said about the premium collection of Rs. 51 
crores. The General Insurance Company has 
also circulated its booklet in which it has 
claimed that the General Insurance company 
and its subsidiaries had increased the 
business in regard to cattle insurance. For 
example, the national company had insured 
2.171 thousand cattle in 1983 which came 
down to 2,086 thousand in 1984 but the 
New India, Oriental and United India 
General Ins\D"ance companies have insured 
more cattle in 1984 as compared to the year 
1983. The New India has insured 32.66 
thousand cattle as against 16.79 thousand 
in 1983. The Oriental Company has insured 
21.21 thousand in 1984 as against 15.62 
thousand in 1983. Similarly, the United 
India has ins\D"ed 67.94 thousand cattle as 
against 51.66 thousand in 1983. These are 
the figures of cattle insurance and premium 
collection but they have not told how many 
death claims have been settled and how 
many are pending with them. I would like 
to know from the Hon. Minister through 
you if he has any information about Uttar 
Pradesh as to how many cattle were instired 
and how many death claims have been 
settled and how many claims are pending 
and what are the reasons and how the 
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Government propose to simplify the 
procedure? 

TIle second important question is of 
improved quality of cattle. Last year cows 
of Fijian breed were brought to India but it 
was said that since they had t xm brought 
from extreme cold climate. They would 
perish if they are sent to Uttar Pradesh. 
'Therefore, I would like to say to the hon. 
Minister that besides the facilities provided 
by him for purchase of cattle, grant of 
subsidy, will be made steps to provide 
cattle of good breed in the rural areas? 
Otherwise, the entire invesbnent made by 
Govermnent will go waste. 

I would like to know one more thing. 
We are also receiving complaints that the 
offices of General Insurance Companies are 
not enough as a result of which they take 6 
to 8 months or sometimes years to settle 
the claim. I would like to know from the 
bon. Minister about the Statewise numbers 
of branches of the General Insurance 
Companies and whether they are not able 
to settle the death claims in view of the 
population and if so, whether they have 
any proposal to set up more branches so 
that claims may be settled immediately? 

[English] 

SHRI JANARDHANA POOJARY: Sir, 
Hon. Members Shri lena, Shri Rath and 
Shri Tripatbi has given some suggestions 
and also put questions. All their 
suggestions are noted and I am thankful to 
them for giving such effective and 
experienced suggestions. 

Coming to the concern which they 
have expressed regarding the medical 
cetificate after death of the animal already 
the decision has been taken that post-
mortem certificate is not required. No certifi-
cate is required from any doctor. A certifi-
cate· from the village pradhan. panchayat 
pradhan. President of an cooperative 
society, officers of the milk collection 
centre, officers of any bank other than the 
bank which has given the loan, DRDA or 
his nominee their certificate will be 

sufticienL Now no certificate is required 
from the doctor. 

The bon. Members had asked about the 
number of claims which are pending. The 
figure that has been brought forward regard-
ing pendancy in the beginning of the year 
1985 was 56,435 involving an amo1Dlt of 
Rs. 6.40 crores. The claims which were 
received dllliJ)..& _the year was 1,61,745 for 
an amount of Rs. 14.67 croteS. As against 
this the number of claims settled was 
1.73,635 with an amount of RI. 15.44 
crares at the end of the year. So, the 
pending number of claims pending wu 
44,545 with an amount of Rs. 5.62 crores. 

Now the hone Members have expressed 
their concern. We are thinking and it is 
under active consideration. I would ltave 
annOlD'lced it now itself but certain proced-
ural hurdles were there. We are thmking of 
settling the claim at the bank branch level 
itself as soon as the claim is received by 
the bank before sending it to the insurance 
companies. So at that level in the beginn-
ing itself we will settle the claim and thm 
as soon as the amount is given by the 
insurance company that will be adjusted 
into the bank loan. This is under our active 
consideration. As soon as it is done I will 
come before the House and also write to the 
Members. It is true that there are 
deficiencies. We have done a lot of things 
for the weaker sections and the people in 
the rural areas. There are some deficiencies 
that have to be identified and COJIeCtive 
measures have to be taken. For that State 
Government officials, Banks and we will 
take necessary action. For that pmpose we 
are holding credit c~ps throughout the 
country. In the presence of the people we 
are giving even the cattle and animals. 
What is created out of the loan \Ulder IRDP 
and various programmes is given in the 
presence of the people. 

SHRI SOMNATH RATH (Aska): I will 
request you to hold one at Aska in Orissa. 

SHRI lANARDHANA POOlARY: I give 
that assurance we will hold iL Sir, like 
tha~ we are holding the· credit camps 
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throughout the country. Even from the 
banks' side, every bank has to hold the 
credit camps twice in a month outside the 
bank premises to give the loans or 
distribute the assets created out of these 
programmes. This insttuction has also hem 
given. 

At the end, I thank Mr. Bhuria for 
bringing out this pertinent question before 

the Parliament and also subsequently to 
come before the House with half-an-hour 
discussion giving an opportunity to all of 
us. including the Parliament. to take action. 

18.46 hrs. 

The Lolc Sabha tMn adjourned till 
Eleven. of the Clock on Thursday, April 30 
1987IVaisaklul10, 1909 (SaJca). 




